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I LOK SABHA DEBATES .

LOK SABHA

Friday, November 30, 1973/Agrahayana
9, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Expected Eamings from Towurism

During 1973
*282, SHRI S. A, MURUGANA-
NTHAM: Wwill the  Minister of

TOURISM AND CIVIL AVYIATION be
pleased to state:

(a) whether  Government  expect to
curn Rs. 60 crores from Tourism during
the year 1973; and

(b)) the actual
October, 19737

earnings uplo the 3lst

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Yes, Sir, so far as foreign ex-
change earnings are concerned.

(b) The foreign exchange earnings
from tourism are computed on an
annual basis. It is estimated that the
gross carnings of foreign exchanges from
tourism were about Rs. 49 crores in the
period January—September, 1973.

SHRI S. A. MURUGANANTHAM:
1 want to know from the hon. Minister
whether they have any proposal under
consideration to increase the earnings by
way of providing more facilities and
attractions.

DR. SAROJINI MAHISHI: Yes, Sir.
There are very many proposals. Many

2438 1.S.—1,

are under construction and many are
proposed to be built up.

SHRI S. A. MURUGANANTHAM:
May 1 know the nature of those pro-
posals?

DR. SAROIJINI MAHISHI: In the
Fourth Five Year Plan, a major
attempt has been made to build up the
infrastructure for promoting tourism in
the whole country. 1f the hon. Member
is interested in knowing something about
his own State, namely Tamil Nadu, 1
may give the information...

DR. RANEN SEN: We are interested
in knowing about what is happening all
over the country. It is not a matter bet-
ween the Minister and the Member.

DR. SAROJINI MAHISHI: Accom-
modation is being built up. Beach
development has been done. Two major
projects namely Gulmarg and Kowvalam
are now ready for use and many foreign
tourists and also domestic tourists are
utilising the same. A number of re-
ception centres motels and a chain of
youth hostels have also been built up.

MR. SPEAKER: He is not so much
interested in his own State but he is
interested in Punjab and Kashmir,

DR. SAROJINI  MAHISHI:  These
have built up in the whole country as a

result of which the number of tourists
who have gone over to India  has also
increased. The hon. Members will be
glad to know that by this time the

number of tourists who have gone over
to India has gone up to 3,25,000 even by
the end of October. Efforls are being
made in the Fifth Five Year Plan to
promote tourism further and we have
got @ number of proposals to augment
the infrastructure and accommodation
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and transport facilities and services and to
find out ways and means to make the
tourists more comfortable in our country.

SHRI A. K M. ISHAQUE: Will the
hon Minister tell us whether tourism is
regarded as a flourishing industry in other
countrics and whether it s g very poten-
tial foreign exchange earner?  May 1 also
know whether a ropeway connecting the
hill ‘@reas, particularly in the Darjeeling
area of West Bengal, can altract more
foreign tourists to our country and earn
foreign exchange thereby....

MR. SPEAKER: May I draw the hon,
Member's attention to the fact that the
main question relates Lo earnings and not
expansion.

SHRI A. K. M. ISHAQUE: My supple
mentury question also relates to carnings.
If a ropeway is there to serve as a link
hetween two isolated mountains, we shall
be able to attract more foreign tourists.

DR. SAROJINI MAHIZnE Tourism i
one of the major industrics tor bringuuy
in foreign excharge earmings. As to, he
ropeway, that is one of the wings which
will add to the infrustructure, and tha. will
be one of the altractions for the tourists.
The hon. Member is pe nups reforring to

Singlabazar #nd Jordabungalow. £arier
the Ministry had proposed it. iLater on
they decided to drep it. Buy = 1 said

the proposal was there earlier, bu. by and
large 1 may say that ropeway is onc of
the attraction, for the foreign toarieis,

WYL HEEL | R adln dg @)
fr saga™, 1973 7% Fadr giaa g#
f= 335 717-7 T27 & war 7

SHRI R. BALAKRISHNA PILLAL The
hon. Minister had stated that the Kovalam
tourist resort was ready to attract tourists.
Considering the fact that 1AC lock-out is
there and there is lack of adequate trans-
port facilities to Kerala, will the hon.
Minister expedite the arranging of more
flights etc, to Kerala 1o attract more tour-
ists?
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DR. SAROJINI MAHISHI: The promo-
lion of tourism depends upon a numbe:
of factors, and transport facility is one of
them. Up to this period, the lock-oul
and other things have not any effect upon
toursm as such. It may bave its own
effect in course of time. But I may say
that the Kovalam project has been ‘able
to take quite a large number of tourists
from abroad and even to this day the
tourists have booked it six months ahead.
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DR. SAROJINI MAHISHI: The tourist
rest houses built in the wild life sanctua-
ries earlier were built by the Forest De-
partment of Tourism, either of the Cen-
tral Government or of the State Govern
ments, are common for foreign tourists
and our own domestic tourists. There is
not much difference between the two.

SHRI M. C. DAGA: Not much diffe-
rence. But you have said it is for foreign
tourists.. ...

MR SPEAKER: You can ask a ques-
tion, but not enter into argument.

oY RESFT WM o &z ETIR
AT FT AT AT T AITAT F U
F 4Y | 9T FYGT FYTAT ARTCT FIA AT
A R | AT ag Fr e Ad g 2
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TTIA HTAT qT FAH FATH FT 7
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SOF! FAT &1 1T 97 | FfEA qg I
FH & UF &2 TAAAEH TC AN Eaq
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SHRI P. G, MAVALANKAR: The
statement mentioning that  among other
places. Sansangir in Gujarat is also go-
ing to have a rest housc for tourists.
Have Government any plans, besides
Sansangir in Gujarat, to construct a rest
house at Nal Sarover a bird sanctoary
in Gujarat?

DR. SAROJINI MAHISHI: 1f the
hon. member had read the statement in
full, he would have come to know that
Nal Sarovar is also there. It has been
included in the Fifth Five Year Plan.

DR. RANEN SEN: I do not want
to put any question, but I want to in-
form the Minister through you that her
statement that the Jaldapara rest house
is being built is not a fact. It was buill
eight months back and is being used by
foreign and Indian tourists, She has
given backdated information.

DR, SAROJINI MAHISHE: It was a
small building. What T was  speaking
of was the extension to that existing
building. The foundation stone itself
was laid some six months ago and now
it is under construction.

DR. RANEN SEN: 1t is already in
existence. 1 wag there 15 days ago. 7T
stayed there for two days.

NOVEMBER 30, 1873
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MR. SPEAKER: $ometimes buildings
come up overnight in West Bengall

SHR1I DINEN BHATTACHARYYA:
As  repards the Jaldapara rest houst,
the stattment says that Rs. 0.85 lakhs
out of the total amount sanctioned,
Rs, 2.28 lakhs, have been spent. When
was this construction taken up and when
is it going to be completed?

DR. RANEN
know.

SEN: She does not

DR, SARQJINI MAHISHI: Origi-
nally there was a small building: now
we are having an extension for that.
Therefore, what the hon. Member says,
that is also correct. ... (Interruptioney 1t
the West Bengal Government is capable
of building 4 whole building within a

period of six months, 1 shall be too
happy.

MR. SPEAKER: They can do any-
thing.

DR. SARQJINI MAHISHI: How much
cflort 1 had to make to get a price cf
land and for permission for this also?

SHRI P. G. MAVALANKAR: The
hon. Minister said that information is in
the statement but there is no informa-
tion in it. She said T had not read it

MR. SPEAKER:
into it more carefully.

Please try to look

DR. SAROJINI MAHISHE: Nar
Sarover was included in the develop-
mental plan but due to certain difficul-
ties it could not be done, It had beem
deferred and it has been now put in the
Fifth Plan.

Value of Ruopee

SHRI S, C. SAMANTA:
SHRI SHANKERRAO SAVANT:

*286,

Will the Minister of FINANCE be

pleased to state:
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(a) what 1s the latest position of the
Rupec in relation to Sterling and Dollar,;

(b) how far is it true that the Rupec
is likely to be devalued; and

{c) the steps being taken 1o restore th:
falling value of the Rupez’

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
ta) India has, as permitted by the Inter-
national Monetary Fund, a fixed Central
Rate of Rs. 1K9677-pound  steriing.
All foreign exchange transactions of the
.country are conducted at rates which are
within the permissible margin of 2.25
per cent above or below the Central
Rate. Since the major currencies of the
developed countries, including the pound
sterline  are now floating, the rupee—
dollar rate fluctuates from time to time
depending on the cross rales between
the dollar and the pound sterling. On
19th November, 1973, the cross rate
between the rupee and the dollar worked
out as above, was Rs, 7.935 per U.S
dollar.

(b} There is absolutely. no element of
truth in the likelihood of the rupee being
devalued,

(¢) In @ situation where the major
currencies of the world are floating, the
exchange rates for the rupec are exposed
to fluctuations both ways, dcpending
on the variations in the values of the
floating currencies. The movements in
the exchange markets are kept under
continupus review and any corrective
action, as and when it hecomes  neces-
aary to safeguard our national interest,
‘will ba taken,

SHRI S. C. SAMANTA: In reply to
part (b) of the question, the hon. Minister
says that there is absolutely no element
of ‘ruth in the likelihood of the rupece
being devalued. T should like to know if
at all it is devalued, what will be the
difficulties for us?

MR. SPEAKER: That is a hypothetical
question, It is difficult to amswer hypo-
thetical questions

AGRAHAYANA 5, 1895 (SAKA)
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SHR1I S C. SAMANTA: The hen
Minister has given the cxchange rate as
on 19th November. 1 should like 1o
hnow the exchange rates were, ihat were
prevalent a year back,

SHR1I YESHWANTRAU CHAVAN,
I huve given the exchange rate when the
International Monetary  Fund permitted
fixalion of the central rate of Rs. 18.9677
for Pound Sterling. That was the ex-
change rate with which we began, On
19th November, 1973 the rates are those
given by me. Al one slug: il was in
terms of US dollar and 1 can give you
thut.  Following Smithsonian agreement,
the United States devalued dollar by 8.57
per cent and at that time the ratio work
ed out to Rs. 7.279 last year.

SHRI SAMAR GUHA: May 1 know
lo what extent the fluctuation of the value
of the pound and the dollar has contri
buted to the fall in the value of the
Indian rupee and to what extent it will
raise our prises in the domestic sphere?

SHRI YESHWANTRAQO CHAVAN:
1 think the hop. member must frst of all
make one basic thing clear to “imselt
namely that the exchange rate of the
rupee or any currency has not much to
do with the internal value of the rupee
because it depends on many other fac-
tors. At the present moment the Indian
rupee as is the case with cvery currency
in the world todey except perhaps the
currencies of the socialist countrics, is
subjected to fluctuations. As one of the
currencies of the world we cannot say
that we are not floating because that
would mean nothing for all  practical
purposes. It appreciates sometimes ind
depreciates sometimes in terms of a parti-
cular currency. This is the situation at
the preseni moment. How the trend Wit
develop further depends on in what time
and what manner we secure  agree-
ment on the general monetary framework,

SHRI SAMAR GUHA: When the ex-
ternal value of the rupee fluctuates, the
prices of our exports and imports are zlso
effected., So, paturally it affects pur in-
ternal market also. So, it has an effect on
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the internal value of the rupee also. How
can the Minister say there is no corre-
lation between the two?

SHRI YESHWANTRAO CHAVAN:
That way everything in the world iy
connected with each other. It certainly

affects the prices of our imports and
exports, But what T meant was in the
main content, it does not affect the inter-
nul value of the rupee because it depends
on many other factors. You must tuke
it in that limited sense,

SHRI B, V. NAIK: Sinc:  the hard
currencies of the world. namely pound
si.rling and dollar are Moating, does it
not mean that the Indiaa rupee outside
this country is de facto floatina,
though we do not admit it®

cVERn

SHRI
Yes.

YESHWANTRAQ CHAVAN:

PROF. MADHU DANDAVATE: In
view of the currency fluctnations, would
you revise your attitude to the traditional
linking of our currency with the sterling?

SHRI YESHWANTRAQ CHAVAN:
Traditionally you cannot say that we are
merely connected with the sterling, be-
cause it depends on the situation there. 1
said in reply to Mr. Samanta that for our
cxternal trade and other purposes. we
have to express our curremcy in  icims
of either gold or dollar or sterling or any
other important currency which allows
itself to be used as a reserve asset. So,
we thought it better to accept the medium
which is much more suitahle for us. We
have accepted the sterling for the purpose
of a central rate, our export
trade is much more in thz sterling area.
That is one thing that 1s suitable and
convenient for us,

becausz

PROF.
time you had stated in your reply
you would not take a rigid attitude.

MADHU DANDAVATE: Tast
that

SHRI YESHWANTRAOQ CHAVAN:
Our aititude is never rizid. Ewven now
T can say it is not rigkd.

NOVEMBER 30, 1973
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MR. SPEAKER: 1 hope he is salisfied
now.

DR. RANEN SEN: The value of the
dollar in the international market has
fallen even since last ycar Then how
is it that the value of the Indian rupee,
in relation to the dollar which was Rs.
7.50 per dollar, is now much less?

SHRI YESHWANTRAG  ( HAVAN:
it is very interesting that 10 recent months
dollar is somewhat strengthened in the
European and international market.

Implementation of Pay Commission's
Repurt

*287. SHR1 Y. ESWARA REDDY:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of
pleased 1o state:

FINANCE be

(a) whether implementation of all the
recommendations of the Third Central
Pay Commission is likeiy 1¢
more time; and

lake some

(b} if so, the time by which all these
recommendations are likely to be imple-
mented?

THE MINISTER OF FINANCE
(SHRI YESHWANTRA( CHAVAN):
{a) and (b), Decisions have already

been tuken on the major recommendations
of the Commission relating lo employees
in Classes 11, IIT and 1V uand are being
implemented. Other  recommendations,
including those relating to Class 1 und Al
India Services, are under comsideration.
Decisions which may be taker thereon
are expected to be implemented as scon
as possible before the end of the current
financial year,

SHRI Y, ESWARA REDDY: May I
know whether it is a fact that when the
Class IV pay scales were revised an as-
surance was given that the Class TIT scales
will also be raised proportionately? What
has happened to that assurance? When
are the final orders likely to be issued?
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SHR1 YESHWANTRAO <CHAVAN:
For the benefit of the hon. Member, 1
will read my reply again:
“Decisions have alrcady been tak-
en on the major recommenda-
tions of th: Commssion relat-
ing to employees in Classes I,
Ul and IV and arc being im-
plemented. Othe- recommenda-

= tioms, including those relating to
Class I and All India Services,
are under consideration.”

So, questions relating to pay scales and
even pensions of Class II, TII and IV have
been finalised.

SHRI 5. M. BANEW®JEE. The hon.
Member has asked 1 slightly different
question. He refers to an  assurance
which was given at the time of the
nepotiations.

MR. SPEAKER: You can leave it to
him. You <c¢an 4ask it as the second
question.

SHRI Y. ESWARA REDDY: It was
stated that three per cent and four oer
cent  of the salary would be given as
dearness allowance and another slab of
dearness allowance has been sanctioned.
Yet, no anpouncement has been made
about the new grades. May 1 know wher
the new grades would be announced in
order to enable the Ceniral Government
employees to get beneit of the in-
creased dearness allowance?

SHRI YESHWANTRAD CHAVAN: A
detailed question like that I cannot answer
off hand. 1 would reguire notice.

o AT avent @ Ay 99
gram #r fuwlart & fowfed &
svFTT T ot Suer fear & I5F fadw
H oauma #wEr w9y § oaqq
2 O 5% GAAIT T o4FT FCA & (o0
§ ZEATA % AWML F7 77 § A7 oFA
famsa? &1 g aigFd & W E W
ZEATA &1 1L AT IW FI T JFEE O
TAATT FIWTT A T@S §T T FLFI7
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SHRI YESHWANTRAO CHAVAN:
As far as the demands of Class II, III
and IV employees are concerned, we have
tried to give them (he maximum kbencfits.
If I may say so, we have made even some
improvements over the recommendations
of the Pay Commissior; we did not stick
to the recommenditions of the Pay
Commission. This we did after pro-
longed  discussions with the repre-
sentatives of the owmployees, There
fore, 1 would crave for the indul-
gence of the House and make a4 reguest
to the hon. Member, if he himself feels
that any hartal or any strike is likely to
do some damage to the natlional interest,
to use his influence and strength to per-

suade workers not to resort to such
methods,
SHRI RAMAVATAR SHASTRI: You

ar¢ paying Rs. 250 minimum wage to the
public sector emplovies. What s the
difficuity in not paying that amount to
these people? You have nor answered
that.

SHRT A. P. SHARMA: It 1s true that
this is for the first time that the Govern
ment agreed to negotiate and discuss the
recommendations of a Pay Commission.
This did not happecn after the First or
the Second Pay Commission. But in the
negotiations, there wvzre iwo things before
us, namely, one was a3 to what improve-
ments could be broupnht aboul n the
major recommendations of the Third
Pay Commission and the other was ‘o
remove anomalies if they arisc as o result
of the implementalivn of various deci-
sions of the Govermineni on the recom-
mendations of the Pay Commission,
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In view of the faci that, by and larse,
these improvemenis have not been con-
sidered ‘as adequal. by the employees as
& class, will the Covernment consider to
have further negotiulions on these issues
and whether they will appoint a commit-
tee to look into th: anomalies that arisc
as a result of the implementation of these
decisions?

SHRI YESHWANTRAO CHAVAN:
I think T have made it clear during my
discussion with the representatives of the
cmployees that as for us the anomalies
are concerned, the departmental councils
or committees can go imo them. Let
me make clear what 18 “anomaly”. This
is something very imporiant. 1f some-
body wants 1o make a frésh demand for
an improvement in “uc name of “anoma-
ly”, that will not be treated as “ano-
maly”. But penuime anomalies can cer-
tainly be looked imio by departmental
councils or committsss.

SHR1I DINEN BHATTACHARYYA:
May 1 know, during the discussion with
the representatives of the ecmployees,
what was  actuallr asked for  the re-
presentatives of the employees and whai
was the difficulty in whofly conceding the
suggestions put forward by them 1o the
Government?

SHRI YESHWANTRAQ CHAVAN:
1t was obvious, not that every demand
that they made was accepted. .

SHR1I DINEN BHATTACHARYYA:
What were their specific demznds  when
you discussed the matter with them?

SHRI YESHWANTRA(Q CHAVAN:
1 have not got those demands with me
here just now, They wanicd “minimum

.l

pay” according o
“minimum pay”....

their concept of

SHRI DINEN BHATTACHARYYA:
What was that?
SHRI YESHWANTRAO (HAVAN:

1 do not know, you better find omt. 1
have not got that herz with me just now.
You asked a question =5 to what were
their demands, 1 have nrt got the
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information here with me at the
moment.

present

o Wiferr qmm fagan
a5 ;AW &Y fawilaw &0 @y a7
& faq faw 7a 7 0 gAm997T €7 7w
w1z fear § ar 15 aifg faivga &7 2

o FT H T IR O wC R

SHRI YESHWANTRAQO CHAVAN:
Whether the orders arc ssued and
which are being issued from time to ume,
the dates are indicated therein,

SHRI M. RAM GOPAL. REDDY: in-
cluding the recent .rcrease announced hv
the Government, the total salary bhill is
coming to about 70 per cent of our Bud-
get. I want to know, f the demands of
the employees arz considered, whether it
is going to come to 80 per cemt of our
Budget.

SHRI YESHWANTRAL) CHAVAN-
1 cannot say in terms of Budge: percen-
tages.

SHRI 5. M. BANERIEE rose—

MR. SPEAKER: M- Banerjee, you
have every right to ask a question, but. .

SHRI S. M. BANERJEE: 1 have al-
ready demanded a uviscussion. 1 am very
intimately connected with it, Sir. Kind-
ly allow me to ask ome question. M I
am not satisfied, thea T will ask for a
discussion.

MR. SPEAKER: Pleate siL down 1
have already called two of your Party
members. Let the other parties also ask.

MR. KACHWAIL

St gFw Iy wEgEE T gg L F
fer g% g @l w0 R 0 &
art ¥ gar At H e 2 a0 Ay

HY 9T CEAET
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Fifer Y amst fzg & wiz & @1 fFad
XT4AT S| a1 Avew wow fwe & 6
gAY "et {wadr @ o fa=mondts & 7

ox FaT ¢ fa gt faw ad §
fawrfaw wmp g w@d ? & SIAAT
arga gfF i wod gwE fq@ w18
ardra st fafesrs @t & &t o7 FTwU
¥ Fwad owd g S W
§ oome & faweri § AR @ E S
q7 o ww Far 3w fewif oA
FG gT FAF  HIAET ] OIS A9
FLFICT 9% BIF &7 7
SHRI YESHWANTRAQ CHAVAN:
To all those who ure Central Govern-
ment employees these will be made ap-

plicable. This is » general thing. What
more can I say?

About the number of representatives
received, I have not kept an account of
them, but they were quite rnany.

<} gH 97T FEIW
Tt § % T A
T R

e WY, sare @ ).

oft gw T Wy ¢ A7 qu w,
e ArfAT va@ Wy § A A g
T gEara Foqardrw: RE T w
FIHET IH 9T ﬁﬁ(r(m"il g?

mﬂ'@'ﬂ' Y FS W AT
IEd ¢ o 7g fafag ¢

o agA VA CEW K T8
ot Tgr T &

SHRI THA KIRUTIINAN: I would
like to know from the hon, Minister whe-
ther any final decisioa has been taken with
regard to HRA and CCA us recommen-
.ded by the Third Pav Comnussion. 1 alsu
want to know wether il is a lact that
Government has taxen a decision to im-
plement the recormmmendation on HRA
and CCA from the month of Oclober and
not from the month of January as the
,pay scales are going to be implementea.

wg "l
AR ARG

AGRAHAYANA 9, 1895 (SAKA)

Oral Answers 18

SHR1 YESHWANIRAO CHAVAN:
As far as the date of implementation is
concerned, about pay scales and pensiona-
ry benefits, they will be made applicable
from 1st January. In the case of iher
orders, the dates will be indicated in the
orders themselves as they are issuzd,

|t wew fagro gt & Fde
T g (T w90 far (@ ana@edr
TREL ¥ o7 B §iwel oTR F Faw
araE wg s wrA wiifg, s§ wEy
¥ fRaeT mgae g, 35 are &7 90 fa=|r
fewr s sifgr w1 ®YEE TH
feefoor 7 #HaT FT urg@ra?
T TG Oeigw & a1e o1 a% &1
HIAE! 4T I5F( 77 q2HT W TN )

SHRI YESHWANTRAO CHAVAN:
I do not think :0 But certaialy, in
terms of the popolition certain cities
are being of upgradel.

ot wew fagrdt arotedt ;v
iRy, AT AT T 0% 2, 5w aT
g wd femr oot € WAy gar & fa
w41 weft wghay F1 grere @ for & oo
3 yg g hw# g (& fafterizd
meEdy fifma w77 & (0 faay
WL AT FAG FEAR( FTAGT "
w1 9rfgn, ates 9w wge A faad:
wgm€ g, Tw & Wrmm fawr wer
=ifgq 1 wfg g, @ w1 wFR ™
femfon g agaa &

ot T T g ;A
:1-@% “Tﬁf": Q'ﬂ:r‘fﬁ q‘;‘{ﬁ;r

Tt fFar & 1 (swmam )
ot TR AT Wi AE HEay
F sggfe 3a= o S Bwim
1AL, 19734 R gR AT o7
femg wndr 7= 27 ad g fa 9 ladw
qoft e TgE AN F At g
Ay F7 fRur e ) & ug s e
g & wvaT A 9w (6%iloait § ot guie
fea &, form ¥ 9q9 A0 & sl
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& fa wa-afawg qgaRdw &f fowg
oY e @ , 41 99 7 AR fRur wor 2
SHRI YESHWANTRAO C(HAVAN:
‘Whatever things have been decided,
orders have be:a issued in Some cases
and in other cases orders will be 1ssued.

SHRI S. M. BANERJIEE: The hoa.
Minister has just said thut afier negotia-
tiopns meodifications were anrounced. 1
want to know whether it is 4 faci that
the employees’ leaders demanded a mini-
mum wage of Rs. 314 which is prevalent
in the public sector which was denicd.
They demanded the Jate ot implementa-

+an should be Ist August, 1972 which
~as denied. They demanied change in
e formula of the Dearncss Allowance

which was denied. They demanded point
to point fixation which was also denied.
All the four points were denied by the
hon. Minister.

1 want to know whether it is a fact thai
the present minimum wage which has
been given to them, viz., Rs. 196 for
Class TV employees is a'so one of the re-
commendations of Dr. Pillay who was u
member of the Pay Comimission and the
Government has not done anything out-
side the Pay Commission's report? 1s the
hon, Minister aware that these modifica-
tions are not acceptable to the Cential
Government employres on  the ground
that these pay scales have no relation to
the rising cost of living? Sir, you must
pave read in to-day's newspapers that the
prices »f hand-kerchicfs have risen. “Peo-
ple in Delhi will find it hard to wipe
their tears. The prices of hund-kerchizis
have risen by 125 per cent. The sudden
price spurt in the capital has also affected
butter, mustard oil, pulses.. *

MR. SPEAKER: No debale, pleasc.

SHRI 5. M. BANERIEE: I would,
therefore, like to know whether he
would kindly reconsider the whole quzs:
tion and fix the wages of the Central
Government emplovees in such a manner
that they will have some relation with
the rising cost of living and whether he
will also consider that there shouid be
no distinction between th: pay scales  of
employees of the public sector under-
taking and the Central Government em-
ployees. I want a clear answer,
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SHRI YESHWANTRAQ CHAVAN:
1 would like to give him a very clear
answer,

First of all, the demands were made
by the employees on different counts
some of which he did mention pow. All
these demands and those grounds were
taken into consideration and if you
permit . me. 1 would like to make a men-
tion and quite, if necessary, from the

Press Note which was issued as o result
of the discussions. This s what the
press note says:
“The views expressed by the staff
side representatives have been consi-
dered further by the Government

There are certain  arecas in  which on
grounds of social justice, there is peed
for providing some more benefii to
employees in Clasg IlI and 1V. "

So, we did consider the demands  and
the justness of the demands and we tricd
to go as much forward as was within
the power of the Government....(Inter-
ruptions), The minimum wage of Rs.
185 as recommended by the Pay Com-
mission has been raised to Rs, 196.

SHR1I DINEN BHATTACHARYYA:
That was also ome of the recommenda-
tions of the Pay Commission

SHRI YESHWANTRAQ CHAVAN:
That was the minority recommendation.
It was not a recommendation of the Pav
Commission. Then the minimum bene-
fits calculated at 5 per cent of the basic
pay according to the pay fixation formula
recommended by the Commission shall
be raised from Rs. 10 to Rs. 15. This
was another improvement. Then 100 per
cent neutralisation shall be given in DA
upto the pay level of Rs, 300. The
smallest section of the employees which
is the largest mumber perhaps have bzen
given 100 per ceo* neutralisation and 75
per cent of nevtralisation to pay levels
between Rs, 300 and Ras, 900.

The main point that T want to make is
that certainly we did give very sympa-
thetic consideration to the problem, and
that we were not indifferent to the pro-
blems of the Government employees.
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We tried to improve upon the recommen-
dttions of the Pay Commission. There-
fore, Sir, it is very difficult for Government
now to make any further improvement in
this regard.

SHR1 S. M. BANERIJEE; My question
has mnot been answered. Why is there
this discrimination?

MR. SPEAKER: You will never be
satisfied.

SHRI §. M. BANERIJEE: Why should
there he diserimination “between public
undertaking and Central Government? 1Is
it only because the number is more? It
is somesthing strange.

MR. SPEAKER: Please sit down. This
is not a debating bour, This is a simple
question; don't make a debate out of it.

SHRI S. M. BANERJEE: My last ques-
tion has not beenm answered. Let him say
‘No." Why should there be discrimination?
Let him give answer to that,

SHRI YESHWANTRAO CHAVAN:
You are arguing a case I am not argu-
ing o case.

Affect  on Tourism and Civil Aviation
Departments due to shoriage and rlse in
rates of oil

1289 SHRIMATI SAVITRI SHYAM:
SHRI M. KATHAMUTHU:

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(#) whether shortage and rise in prices
of oils supplied by the Arab countries has
adverscly affected the Tourism and Civil
Aviation Departments and if so, to what
extent?

(b) whether a number of 4ir flights have
been curtailed and the air fares increased
as a result thereof:

(c) if so, the salient features thereof;
and

(d) the action taken or proposed to be
taken by Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a). It is too early to assess the impact of
the rise in oil prices, on tourism. As a
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result of the increase in the cost of fuel,
the operating expenses of both our air-
lines have gone up considerably, Bused
on the programme of operations, the air
lines will have to incur an additional ex-
penditure of approximately Rs. 16 crores
on this account in 1974-75,

(b). No Sir, not yet.
(), Does mnot arise.

(d). Air India 18 a member of the Inter-
national Air Trapsport Association. It is
understood that IATA has anmounced a
6 per cemt increase in all passenger fares
and cargo rates effective from January 1,
next day.

sivelt avfat for - ST A EET
gy # (¥ vAErEew 97 16 FLT
it ¥ afilsmaatver & Fag
st ATl g fE 2w wr F ot emnEw
wme §, fomd weh orw ) sur 5w
az Tg% ¥xd TS 4T A WA
9T R 1 W SN GTEIT FY wH
7 T¥ew frar g (& s= %1 (999 79-
gwa Yo, afE & gq 3@ go Wi
T OTEH AT TH L
DR. SAROJINI MAHISHL: The effect
of price rise in the petroleum products
and also in the aviation turbine fuel will
be found in the flying clubs also. Flying
Clubs demanded for some ‘ad hoc grant
immediately. Otherwise, they have said,
they will be required to stop all their
activities.

T wlEE famw o & ey
arrAr g i wrfenre =2 a2, aor
A7 9g g (g1 7 wFr Og |
DK. SAROJINI MAHISHI: It is being
considered.

SHRT M. KATHAMUTHU: In the re-
ply given by the Minister in the part (d)
of the question the hon. Minister has stat-
ed that the IAC has announced a 6 per
cent increase in all passenger fares and
cargo rates effective from January 1, next
year. 1 want to know the reason for the
increase in prices. Ts it due to rise in
the price of petrol? Or, is it due to some
other reason? I want to know the reac-
tion of the Government in the matter,
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DR. SAROJINI MAHISH!I: It is not
IAC but IATA which is an international
organisation. Air India and IAC are ulso
Members. There is a proposal of the
IATA that the rates should be incrcased
by six per cent from Ist January, 1974.
That is just a feeler and all the countries
have not responded to that as yet

Complaint against Exporters of Sea Food

*290. SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleased to
slale:

(a) whether importers in  Europe and
United Kingdom have recently complained
that the Indian suppliers of sca food are
‘got adhering to the delivery schedules;

(b) whether comsequently the importers
bhave cancelled a number of orders placed
+with the Indian suppliers; and

(c) whether Government cf JTodia has
made investigation as to why Indian sup-
pliers are not adhering to the delivery
schedule and reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE: (a) The Government
‘has not received any complaing about the
Indian suppliers of sea-food not adhering
1o the delivery schedules for exports to
Europe and UK.

(b) Government is not aware of any

such cancellation.

(d) Does not arise

SHRT H. M. PATEL: Sir, has the
Minister ever read the Economic Times
‘which carried a report on the 18th Sep-
tember that a large number of orders
were delayed because of shipping difficul-
ties? This is what it says:

“Over 50,000 cases of prawns valued
at Rs. 45 Jakhs have been lying at
Cochin for the last one month awaiting
the arrival of ships to lift ithe cargo.”

“An exporter, explaining their pre-
dicament of his commutment 1o ihe
foreign buyer and no means of reaching

him, said that a shp. due. to. call at_
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Cochin on August 25 on its Calcutia-

UK. run is nowhere in sizhit so for.."”

Therefore, it is quite clear that there have
been difficulties and it is surprising that
the Commerce Ministry concernad with
the Foreign Trade could not be aware of
those difficulties.

SHRI A, C. GEORGE: h is true tha
the report of that nature did uppear in
Foonomice am thankful to the
hon. Member for pointing this out. I my
self have read it. His question is that ihe

Times.

foreign importers have complained.
There are instances and contracts of
fowee  mgjeare.  In UK. and  bHuarope

there were at least shipping difficultics
and on certuin occasions we could not
get the ships. This is the difficulties which
the importer as well as the exporter faces.
But, They did not complain about it. This
is what I have submitted.

SHRI H. M. PATEL: Sir, the Minister
said that he is aware of these difficulties.
Is he also aware of the fact that the trade
in sea-food with Furope and UK. is
something which is a new development.
It is not merely because these difficulties
exist but why they should acquiesce in
them. Have they taken steps to  remove
them? There are liner services plying
between Europe and UK. and this coun-

try.

SHR1 A, C. GEORGE:
with the hon. Member that this is fast
developing. There is a liner operating
between UK. and Europe. In fact, out
of Rs. 59.72 crores of exports of marinc

I fully agrec

products in 1972-73, UK. and Europe
have got more than Rs. 5 crores. This
Rs, 5 crores, I believe, is more than

double the export figure which was pre-
vailing last year. This is really a develop-
ing trade. The problem with which we
are faced is to find out particular types
of ships with bigger space because the
marine product export to UK. and
Euraope is not merely prawn but also frog-
legs. For this we want a particular ship
with bigger space, I am really sorry i
1 have given the hon. Member a wrong
impression. We have in fact taken up the
matter with the Director General. Ship-
ping and with various authorities. We
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bave been in touch with the shipping lines
and with the international lines. We are
seriously al that problem. If I gave the
impression that we were just forming qut,
1 am really very sorry for it

MR, SPEAKER: Mr. Ravi, it is not
very necessary that you should get up
whenever the Minister replies,

SHRI VAYALAR RAVI: The murine
exporter in our country is only a small
entreprencur. [ would like to know from
the Government whether he is aware that
big monopoly houses like the Tata, Indian
Tobacco and Union Carbide are enter-
ing in this field with a view to pgetting
more forcign exPhange ecarnings. What
sieps iy he going to take to stop such
activities in future?

MR. SPEAKER: This is u suggestion for
action.

SHRT VAYALAR RAVI: Sir they are
allotting 50 trawlers to these bip mono-
houses.

MR. SPEAKER: You have invited his
attention to certain facts which he should
tuke note of.  Anyway, if the Minister
wunis 10 say anything about that, he can
do so.

SHRI A. C. GEORGE: As far as the
fuct of the matter iy concerned, 1 fully
agree with what the hon. Member has
just now said.

MR. SPEAKER: You always agree with
him.

SHRI K. P. UNNIKRISHNAN:
of us want to put guestions to him.

MR. SPEAKER: They all come here
after consultation!

S EEH oy wgETy | qHT AT
e At F 3 ara Fy #Awr e
&9 ¥ agd %€ AT ¥ agT A wrer fraty
fear & | 7ar ag a7 @ R fFoaw
foqar am= fofa P & 3w &1 o1
Freafa® @9 § ag AT B sgrarfeay
Tt 7@t foem & 9t gw oS 3T
«E F77 AW F AIT § I F) 7T F
Y IETET & W AT ¥ & A A
F W2 37 #1 I wrar ¥ omzAq fGw
. S
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Wy WEAm ¢ 4 T AIEE
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SHR1 BISWANARAYAN SHASTRI:
Muy | know whether the hon. Minisier iy
aware lhat the tea exporlers of Cochin
are not getting ships for exporting tea lo
Australia ‘and New Zealand?

MR, SPEAKER: The hon. Member s
talking of Australia and New Zeaiand
whereas the main question is aboul the
Uniled Kingdom.

SHRI BISWANARAYAN SHASTRI:
Tt iy distantly related to the main ques-
tion,

MR. SPEAKER: If the hon. Minisier
has pot the information and he can ob-
lige him, I have no objection.

SHRI A. C. GEORGE: | am not aware
of it.

Decision taken by nationalised banks to
check malpractices

"291. SHRI R. V. SWAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
pleased to state whether the nationalised
banks have recently decided to tighten
internal vigilance and to introduce proper
conduct rules to check malpractices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRA() CHAVAN):
All the nationalised banks have set up
Vigilance Cells in their banks and have
also accepted the jurisdiction of the Cen-
tral Vigilance Commission. The gquestion
of tightening and further strengthening
these Vigilance Cells is under continuous
consideration of the nationalised banks.
Government are also preparing Model
Conduct Rules applicable to the officer
staff of the nationalised banks for their
adoption by the nationalised banks.
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SHRI R. V. SWAMINATHAN: May I
know whether it is a fact that the State
Bank of India and the fourteen nationa-
tised banks have recorded a stecp increase
n working expenses (o the tune of Rs. 95
<rores and their profits have also declined
in 1972 as compared with the previous
vears? And in spite of the fact that the
deficits in the banks have increased to a
ereal  extent and the interest on loans and
advances has also been increased to a
higher percentage?

SHR1 YESHWANTRAQ CHAVAN: 1
thought he was poing to ask a question
about vigilance,

SHRI R, V. SWAMINATHAN: It is
the same thing.

MR. SPEAKER: The hon, Membher is
cver-vigilant.  Let himy be relevant o the

main question.

SHRI R. V. SWAMINATHAN: May 1
know whether the hon. Minister discussed
this matter with the chielf exccutives of
the nationalised banks at the
meeting which he had convened during
last month?

recent

SHRI YESHWANTRAQO CHAVAN:
On 1st November this question of vigi-
lance matters was discussed with the
nationalised banks, and we had invited the

Vigilanve Commissioner to be  present
there,
SHRI NAWAL KISHORE SINHA:

May I know whether the Vigilance Com-
missioner has made some definite recom-
‘mendations to check the malpractices?
Muy I also know whether some State
Governments  and Members of Parlia-
ment  had represented to the Finance
Minister that the employees and officers
of the nationalised banks are purposely
creating g situation despite the interven-
tion of the State Governments, where
the entrepreneurs and those who applied
for loans have to pay hush money for
getting their loan applications accepted?

SHRI YESHWANTRAQ CHAVAN:
‘Some complaints have been brought to
my notice, and T am having them looked
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into. As far as the Vigilance Commis-
sioner is concerned, he hay made certain
suggesions, and I may inform the House
that all the fourteen pationalised banks
have accepted his jurisdiction as such.

Revenue from excise duty on Petrolewm

products

*292. SHR1 K. MALLANNA:
SHRI M. S. PURTY:

Will the Minister
pleased to siate:

of FINANCE be

-
{a) the revenue receipt from the Excise
Duty on the petroleum products during
the year 1972-73. and

{b) what is the estimated amount of
additional revenue to be realised after the
increase in prices of Petroleum  products

recentlv?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN)Y () The
revenue receipts from the cxcise duty on
the petroleum products during the year
1972-73, as per the departmental returns.
are placed at Rs. 767 crores,

(b) The amount of additional revenue
likelv 1o be realised on account of the
recent changes in the rates of excise duty
on motor spirit, kerosene and H.SD, oil,
is estimated at Rs. 116 crores in one full
vear and Rs 48 crores in the remaining
part of the current finuncial year.

SHRI K. MALLANNA: Will this addi-
tional revenue be utilised for the parti-
cular purpose of improving the oil in-
dustry in the country?

SHR1 YESHWANTRAO CHAVAN:
1 just cannot commit myself to any par-
ticular earmarking of the fund.

SHR1 K. MALLANNA: The purpose
of imposing this excise duty is to cut
down the consumption of petrol and use
it for the manufacture of naphtha to
manufacture fertilisers in the country.
What is the percentage of cut-down in
petrol utilisation?
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SHRI YESHWANTRAQ CHAVAN:
It ig estimated that it may be from 10 to
25 per cent if we strictly follow the rules,

MR. SPEAKER: The question howr is
.over. Still we are very much below the
average number of questions.

"WRITTEN ANSWERS TO QUESTIONS

‘'Poor performance of Jut: Corporation of
India

*283. SHRI PRIYA RANJAN  DAS
MUNSHI: Will the Minisier of COM-
MERCE be pleased to stare

(a) whether any complaict has  been
lodged by M.Ps. or State Governments
of West Bengal and Rihar ubout the poor
performances of the Jute Corporalion of
India;

th) if so, what are those complaints;

and

c) the action taken thercon?

THE MINISTER OF COMMERCE
(PROF, 1D P CHATTOPADHYAYA):
(a) to (c). Suggestions for the improve-
ment in the working of 1.C.1. huve been
made in the various ert and these mainly
relate to the inadequacy of the infra-
structure of the Corporation. CGiovern-
ment are keeping close walch over the
working of the organisation and further
steps to strengthen the  administrative
set up, to expand the infra-structure and
to train man-power are being taken.

Commonwezlth Finence Ministers’ Con-
ference held at Dar-es-Salaam

*284. SHRI BAKSI NAYAK:
DR. H. P, SHARMA:

Will the Minister of FINANCE be

pleased to state:

Commonwealth Fin-
held

(a) whether the
ance Ministers' Conferencs  was
recently at Dar-es-Salaam;

(b) if so, the importart recommenda-
tions and observations made at the Con-
ference; and

(c) to what extent these recommenda-

tions, when implemented, wouid help
India's Ecomomy?
THE MINISTER OF FINANCF

(SHRI YESHWANTRAO CHAVAN):
{a) Yes, Sir.

(b) and (c). The Ministers stressed
the need for speedy reform of the Inter-
national Monetary systern which should
have particular regard to the needs of
developing countries. They also cmpha-
gised that such a reform should promote
a greater and more asSured transfer of
real resources to developing countrics.
They endorsed the establishmen: of ihe
Special Drawing Rights as the primary
reserve assetl.

they
studv

On the world ecomomic situation,
called for urgent international
with a view 1o overcome inflation  and
its adverse effects. They stressed the im-
portance of the successful outcome of the
multilateral trade negotiations to all Com-
monwealth  Countries.

These matters are of interes: to deve-
loping countries, including ourselves,

Loss of International Market by Indiun
Tea
#2688, SHRI DEVINDER SINGH:
GARCHA: Will the Minister of COM-
MERCE be pleased to state.
(a) whether neglecting the  replanta-

tion and replacement of old plants  has

resulted in loss of internmationat  muarket
by the Indan tea; and
(b) if so, whether Government in-

tends 1o assume powers to take over the
sick tea gardens in the light of the re-

commendations made by the task force
set up for the purpose?
THE MINISTER OF COMMERCE

(PROF D. P. CHATTOPADHYAYA):
(a) No, Sir,

(b) The matter is under the considera-
tion of Government.
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Valoe of Cwshew Nuis exported during
1972-73

*293. SHRI P. R. SHENOY: Will thc
Minister of COMMERCE be pleased to
State:

{a) what is the total value of cashew
nuts exported from India during the year
1972-73; and

{b) what are the steps
crease the export in future?

taken to in-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a). During the year
1972-73, Indian exports of cashew ker-
nels were 66,065 tonnes valued at Rs. 68.54
crores,

(b), Increase in wur exports of cashew
kernels 1s tied up comsiderwoly with our
procuring adequate quantity of raw cashew
nuts for which we largely depend on im-
ports. All out efforts are being made
to arrange additional imports of raw ca-
shew nuts at competitive prices from all
possible sources and also lo increase pro-
duction in the Country. In addition, ex:
port promotional activities such as collec-
tion and dissemination of commercial in-
formation, publicity through mass media in
overseas markets, participation in trade
fairs and exhibitions abroad etc. have also
been undertaken.

Alcohol test for Pllots of Indlap Airlines

*294. SHRI D. D. DESATL
SHRI SHRIKRISHNA
AGRAWAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) whether Government’s attention has
been darwn to a report published in the
“Times of India™ dated the 27th Septem-
ber, 1973 to the effect that the Indian Air-
lines pilots have decided to have a show-
down with the Airlinés over the alcohol
test; and
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(b) if so, Government's reaction there.
to?

THE MINISTER OF COMMUNICA.
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR): (a).
and (b). Yes, Sir. The-newspaper repori
does however not give a correct picture
of the position. The Indian Commercial
Pilot's Association had itself stated before
the Court of Inquiry appointed to investi-
gate the accident to the HS.748 aircraft at
Secunderabad on the 15th March, 1973,
that their members are willing ang have
always been willing to have g medical
check up before the members of the crew
enter the cockpit.  According to Indian
Airlines, the Pilots Association had ob-
jected to the fact that cartain Medical Offi-
cers were requiring the pilots to fill up
certain forms and registers at the time
of the check. This matier was resolved
and the forms are now being filled in by
the Medical Officers concerned.

Programme to form a Trade Fair Bod)

*295. SHR1 MUHAMMED
SHERIFF:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of COMMERCE be
pleased to state:

(4) whether Government have chalked
oul any programme to form a Trade Fair
Body in the near future; and

(b) if so, the composition and functions
of such u body?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
{a). Yes, Sir.

(b). It is proposed to set up an Authori-
ty which would be responsible for orga-
nising all trade-orieated exhibitions, in-
cluding those to be held in India and will
also undertake commercial publicity in
India and abroad., The details arc bemg
worked out. ' .
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Demand by Japan for Indian Shrimps

*296. SHRI C. JANARDHANAN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether there is a big demand in
Japan for the Indian Shrimps;

{b) whether Government's atlention
has been drawn to the fact Uit Japapes:
importers  of  Indian  Shrimps  wanted
improvement  in guality  and  standard
thercof; and

(¢} if so, the steps taken 1o impose
quality contrel for Shrimns export items?

THE
(R

THE DEPUTY MINISTER IN
MINISTRY OF COMMBERCE
A. C. GEORGE): {(a) Yes, Sir.

(h) A request of such o nature  has
been very recently brought to the notice
.of Government.

(c) The Marine  Prodocts  including
shrimps are covered under the
of the Export (Quality Contrel and lns-
pection)  Act, 1963, with effecy from
March, 1965.

purview

Complaint in regard to functioning of
‘Hissar branch of State Hunk of India

#297, SHRT JHARKHANDE RAI: Will
the Minister of FINANCE be pleased o
state:

(a) whether the Regional Manager,
State Bank of India, New Delhi, has re-
ceived any complaint regarding the func-

tioning of Hissar Branch of State Bank
of India;
“(b) whether in the complaint charges

bhave beem levelled sapainst Field Officer,
Hissar Branch of State Bank of India; and

{c) if so, whether any enquiry has been
-made; and if so, with what results?

2438 152,

THE MINISTER OF FINANCE (SHR1

YESHWANTRAO CHAVAN): (a) and
(b). Yes, Sir.

(c) State Bank of India has reported
that it is having the allegations looked
into.

Setting up of Trade Centres at Strategic

Points Abroad

#298. SHRI PURUSHOTTAM
KAKODAR:
SHEI RAM BHAGAT
PASWAN:

Will the Minister of COMMERCE be
pleased to State:

{a) whether Government ure consider-

ing to set up Trade Centres al  strategic
places;
(b) if so, the salient features thercof;

and

suppestions have also been
provide ware-

(¢} whether
mude to Goye nment Lo
housing facilities at key points in foreign
countrics?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATITOPADHYAYA):
{a) There s no such proposal at  present
under the consideration of Government.

(b) Does not arisc,

(c) Yes, Sir. A sugeestion has been
made {0 provide warehousing facilities at
Singapore to the Indian Exporters,  Singa-
pore Port Authorities have offered  the
NECessary space.

Checking of outflow of Rare Animal Skins

©299. SHR1 SARIOO PANDEY:
SHR1 SUKHDEO PRASAD
VERMA:

Will the Minister of COMMERCE  be
pleased to state:

(a) whether Government have decided to
check export of rare animal skins; and

(b) if so, the outlines of the steps taken?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) and (b). Yes, Sir.
Export of rare animal skins has been
banned.

Alleged irregularities in giving advances
to ‘Anil Boards’ at Bhandop, Bombay

“300. PROF. MADHU DANDAVYATE.:
Wi'l the Minister of FINANCE be pleas-
ed 1o state:

4} whether there are gross irregulari-
ties in giving advances of Rs. 1) lakhs to
‘Aril Boards'. Bhandup in Bombay Divi-
sicn by the State Bank of India;

BV if so. the authorities
these  irregular  financial
and

involved in
transactions;

1.} the action taken against the persons
concerned?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAQ CHAVAN): (a) No
advance has been made to Anil Hard
Bourds Lid. by thé State Bank of India.

() and (c). Does not arise.

Banning export of cattle feed

#301, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of COM-
M!:ZRCE be pleased to state:

{u) whether the Indian Veterinary Con-
gress has urged upon Government to ban
the cattle feed export; and

(k) if so, the broad outlines of the
steps taken thercon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). At the
Indian Veterinary Congress held from
15th to 18th October, 1973 at Bangalore,
the Congres is understood to have re-
commended that the Government should
impose m ban on the export of all ingre-
dients which form part of livestock feed.
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However, the proceedings of the Congress:
have not been sent to the Government.
so far,
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Newsprint from Forelgn Countrles. . .

2793, SHRI KUSHOK BAKULA: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the Indian newspaper indust-
rv is facing a new “crisis” within a crisis
as ecven the depleted supplies of news-
print are not forthcoming from foreign
suppliers; and

(b) if sp, how much gquantity of news-
print had been contracted for 1973-74 from
foreign countries and the names of those
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEQRGE): (a) Yes, Sir. The suppli-
cs of newsprint have been somewhat shori
of the contracted quantities on account of
strike in paper mills and Railroads in
Canada, difficulties is securing  shipping
snace from Scandanavia and lower pro-
duction in Bangladesh.

{b) A total quantity of 148700 M|T
has so far been contracted for the vyear
1973-74, as per details given below:—

(1) Cauada 64000 M T

(1Y Seandanavian 18,000
Countries
(ui) Poland 1,000
(iv) Czechoslavakia 5,704
(vi U.5.5.R. 50,000 5
(vi) Bangladesh 10,000 ..
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Export of Zinc Ash

2796. SHR1 MARTAND SINGH: Will
the Minister of COMMERCE be pleased
o state:

(a) whether Government would like to
ban the export of zinc ash; and

(b) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) A proposa] for banning
the export of zinc ash is under consider-
ation of the Government,

(b) Does not arise.
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Central Assistance provided for creating
facilities for foreign tourists

2798. SHRI BISHWANATH  JHUN-
JHUNWALA: Will the Minister of
TOURISM AND CIVIL. AVIATION be
pleased to state:

(a) whether, while Government have
been making huge investment for cons-
tructing five star hotels for foreign touri-
ists in the country, the-expenses incurred
for adding such facilities for internal tour-
ists is minimal during the last three years;

{b) if so, the break-up of figures for
each year;

(c) whether Delhi gets en  unpropor-
tionately high share of this Central Allo-
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cation while many places of tourist in-
ierest in Rajasthan remain neglected; and

(d) if so, the break-up of the Central
assistance for creating facilities for foreign
tourists during the last three years, State-
wise and the reasons for imbalance?

TH1: MINISTER OF STATE IN THE
MINSTRY OF TOURISM AND CIviL
AVIATION (DR SARNIINT MAHISHI):
fa) and (b). No, Sir. Of the total esti-
mated cost of about Rs. 1092 lakhs during
the Fourth Plan period on the provision
of accommodation by the India Tourism
Development  Corporation, only Rs, 395
lakhs is likely
which will qualify for the five-star

to he on hotel projects

cate-

Name of State

sndhra Pradesh

Jammu & Kashmir .
Maharashtra f v -
Karnataka .

Rajasthan

Tamil Nadu

Uttar Pradesh

West Bengal
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gory. These are:—
Name of Hotel Room Estimate
Capacity cos i
.
s)
1. Hotel Ashoka, 91 195
Bangalore.
2. Expansion of 100 100
ahove Hotel
3. Akbar Hotel, 163 85
New Delhi
(Leased from
N.D.M.Ch
. Qurab Hotel, New 48 15
Delhi .
(Former 11.§. Aid

Complex)

{¢) and (d). Financial assistance under
the Hotel Development Loan Scheme
operated hitherto by the Department of
Tourism has been extended to hotel pro-
jects in the following States and to none
in Delhi:

ToTar

No. of No. of Amount  Amount
Projects  rooms of Loan of Loan
approved disbursed

{Rs. in lakh g)

1 &R 1500 1500
T 93 3600 36" 04

4 457  28r-59  281'§
I 100 2500 18 00
I 120 fio: 00 60" o0
1 165 75'00 30'00
2 100 6300 63 00
3 293 60" 00 52' 00

14 1,396  615°59  555°54
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Revision in the rate of C.C.A, to Go-
vernmznt Employees a5 a result of increase
in cost of Living Index

2799, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of FIN-
ANCE be pleased 1o state:

\a) whether Government have made
any assessment of the increase in the
cost of living index that has been ufiected
as a result of price hike of kerosene, milk
and petrol in Delhi; and

(b) what factors go to the delermina-
tion of city compensatory allowance for
Government employees and whether it is
affected by the ubove factor and if so,
whether any revision in the rate of C.C.A.
is called for?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) {4 The
exact position will be known only when
the overall index fipures wre compiled by
the Labour Bureau, Simla, for the rele-
vant months. The result of this exercise
is still awaited.

(k) Deurness allowunce is revised from
tme o Ume with reference to INcrease n
the cost of living index. City Compen-
satory allowance is, however, granted 't
fixed rates as recommended by the Third
Pay Commission und accepted by the Go-
vernment,

Setting up of Government-Owned  Five
Star Hotel Near Qutab Minar, Delhi.

2300. SHRI BISHWANATH JHUN.
JHUNWALA: Will the Minister of TOU-
RIST AND CIVIL. AVIATION he plea-
sed to state:

fa) whether a Government-owned Five
star hotel! has been set up near Qutab
Minar, Delhi and if so, the cost involved;

{b) whether existing five-star hotels in
Delhi do not in any part of the year
have a full capacity and they are suffering
a loss over the last three years; and

(c) if so, the justification for adding up
another hotel when the existing capacity
in other hotels remains unutilised?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND C1Vil
AVIATION (DR, SAROJINI MAHISHI);
1a) The residential portions of the USAID
buildings near Mchrauli were tuken owver
by the India Tourism Development Cor-
poration for a hotel under the name
Qutab Hotel. The terms of the transfer
from Government to the Indiu Tourism
Development Corporation are under con-
sideration.  The expenditure for carrying
out certain essential items of manien-
ance, renovalions, replacement and addi-
tions is estimated at Rs. 15 takhs.

(b) The India Tourism Development
Corporation has two five-star hotels in
Delhi-the Ashoka and the Akbur Hotels.
The occupancy of these two hotels dur-
ing the period October 1o March which
is the peak tourist season averaged 90
per cent. The Ashoka Hotel ha. earned
profits during the last three years and
the Akbar Hotel which was  started  on
the 27th January, 1972 has alse corned
a profit during 1972-73.

e} There are ul presemt abou' 2500
approved hotel rooms in Delhi Tt s
estimuted that the recuirements in 1975
will be over 5000 to meet touit and
other demands,
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Assistance to Exporters from the Market
Development Fund

2803, SHRI VAYALAR RAVI: Will
the Minster of COMMERCE be pleasad
10 stale:

la) the gencrul conditions under which
Government give assistance given lo ex-
porters from the Market  Development
Fund;

(kY the totul amount of assistanee piven
to exporters from this Fund during  :he
last three years year-wise; and

Ic) the total amount avuilible under
this Fund Jduring the current vear wnd
the pereentage ol utilisaiion so fur?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI A,
C. GEORGE): (a) As mentioned in Cio-

vernment of India's Resolution No, Lini)/
63-EP(Coord)|l. dated the Sth July. 1963
the Marketing Decvelopment Fund is wti-
lised for meeting the expenditure to be
incurred on schemes and projects for the
development of markets abroad for In-
dian products ang commodilies with special
reference to projects ‘and schemes men-
tioned in the attached stalement.

(by The total expenditure from M.D.F.,
including grants-in-aid given to export oi-
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organisations for developing exports dur-
ing the last 3 years was as follows:—

Yeus Amounts Rs in Lakhs
1970-71 40,65 34
1971-72 S373:12
1973-74 6242 4.04

(c) Total amount availuble ander M.D.F.
during 1973-74 is Rs. 66,77.00 lukhs, out
of which Rs, 29,16.53 lakhs has been uli-
lised upto September 1973 which works to
43 .68 per cent.

STATEMENT

Research, Commodity Res-
Pro-

{a) Market
search, Area Surveys and Research
Bramres;

(b) Export Publicity and Disseminuation
of Information;

tc) Participation in Trade Fuairq  and

Exhibitions;
(d) Trude Delegations and Study Teams;
and bran-

{¢) Establishment of offices
ches in countries abroad.

(f) Grants-in-Aid to Export Promotion
Councils and other organisations for the
development of export und the promotion
of foreign trade;

(g) Quality Control and Pre-shipment

Inspection;

(h) Export Assistance for  cxportable
commodities including transport assistance;

(i) Export Risks Insurance;

(j) Any other scheme which is calcu-
lated generally to promote the develop-
rment of markets for Indfan products and
commodities abroad; and

(k) For export assistance on local sales
made against foreign exchange  credits
resulting in foreign exchadge sccrual to
the country,
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Import of Cashew Kernels from East..
Africa

2804. SHRI D. B, CHANDRA GOW-
DA: Will hz Minister of COMMERCE
be pleased 1o slate:

(a) whether a contract has been signed
to import 30,000 tennes of Kernels from
Portuguese Eust Africa at around £125
per tonne, whereas the country had offer-
ed the sume quantity in February at £97
o £107;

th) whether the offer was not accepted
by Cashew Corporation of Indiu Limited
and the delay resulted in cashew zxporters
having to pay higher prices; and

iv) if so. the extent of loss and the
reasons  therefor?
THE DEPUTY MINISTER IN  THE

MINISTRY OF COMMERCE (SHRI A
OO GEORGE): () 1o (c). A contract for
purchase of 34,586 1onnes was made with
the P.ELA. 'Commssion in June, 1973,
the net ClF cost at Cochin heing abouot
L1119 Some earlier approaches of o wvu-
vue charactey were made to the Cuashew
Corporition of fadie. but relevant details
were not disclosed,  The tentative prices.
mdicated  were alvo considerably  higher
than those prevailing at that time. The
anestion of higher prices and loss does
ned o arise.

Loss of Foreigcn Exchange due to loading
..and unloading Cargo 2t Bombay

2805. SHRI K. MALLANNA: Will the
Minister of COMMERCE be pleased ta
state:

(a) whether India is losing foreign ex-
change on account of endemic congestion
and delay in loading and unloading carge
4t Bombay: and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THP
MINISTRY OF COMMERCE (SHRI A,
C. GEORGE): (2). There has beca certaiw
amount of congestion in Bombay Port
during the current year resulting in de-
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luyed shipments of export cargoes and pus-
sible paymen: of demurrage or detention
charges.

{b) This is due to the heavy import of
tovdgruing and bunching of ships at times
ama Dock Workers sirike in Oclober 1973,
The congestion is being progressively re-
lieved by installation of unloading machi-
nes and by possible diversion of ship to
other Ports and an agrecment with  tho
All-lndiu Port & Dock Workers' Federa-
tion 1o restart working of third shift  in
Bombay has been reached,

Feuing of Payv Slips ‘until further orders’
iu respect of officer of Indian Statistical
Service ..

Moh, SHRI S O SAMANTA: Will the
Minister of FINANCE be pleased to re-
fer 1o the reply given to Unstarred Ques-
tionr Nopo 4132 24th August, 1973
und siate:

on the

ta} whether pay slips “Until further or-
respect of Officers of the Indian

Girade IV who are
permanent  posts in the
Oflices have

deis’ n
Statistical
wuiking  einst
Ministries/ Attached

Servige

viariots
ol been issued beyond 3lst Oclober,
1973 bw the AGCR, thus causing them

considerable  inconvenicnce:

{h) whether in case of the Officers re-
ferred to in part (¢) of the above-men-
tioned reply. no action has so far been
taken to notify their appointment to the
185 Grade TV “until further orders™ thus
resulting in the non-issue of their pay slip
beyond 31st October, 1973;

{c) the reasons for not following a unl-
form procedure for issue of pay slips to
all ad hoc appointees to Grade IV of
the Tndian Statistical Service; and

fd) the action which Government pro
pose to take to set matters right?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) Pay
slips had already been issued by the AG-
CR without any restriction in regard to
the period, in respect of offlcers of the
Indian Statistical Service, Grade TV whose

5q

appointments have been notified as ‘until
turther orders’ and who are  working
against permanent posts in the  various
Ministries/ Attached Offices.

(b) In the case of the two officers refer-
red to, provisional pay slips have been
issued by the A.G.C.R. for the period
from 1st November, 1973 to 3lst Janu-
ary, 1974 pending receipt by him of am-
ended notification appointing them as ‘“un-
ul further orders’. The appointmenls of
these two officers have since been noti-
fieg as 'until further orders’.

fv) A uniform procedure has been fol
lowed by the AG.C.R. for issue of pay
slips to all ad hoc appointees to  Grade
IV of the LS55, wherever uppointmuens
have been notificd as ‘until further orders’.

(d) Doy not arise in view of (b) above

Impors of Egyptian Cotton hy Cotton
Corporation of Indig

23807, SHR] RANABAHADUR SINGH
Will the Minister of COMMERCE be
pleased to stute:

(a) whether Cotton Corporation of Tndi
hut announced an import programme of
three lakhs buales of Epyplian cotton anc
one lakh hales of Sudanese cotton;

(h) if so, whether both of these coun-
tries have imposed some restrictions upte

the end of April. 1974; and
{c) if so, the broad outlines thercof?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A
C. GEORGE): (a). No, Sir. But the Tex:
tile Commissioner hag indicated the pro
vision of cotton made w the Trade Plan,
of this order.

(b) and (c). No resirictions as such have
been imposed by these two countries ay
they sell cotton through global auction.

At fafmeax gro sra wo v
nfuw  wwafn

2808 st Wi fegrd wrmdeh

w0 faw W 7w ad A gor ¥
fr :
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Non-availability of Fertilizers from East
European Countries

2809. SHRI RAJDEOQ SINGH: will
the Minister of COMMERCE be plsased
to state:

(a) whether some East European coun.
tries have informed Government that they
will not honour the firm contract for
supplying about 1.5 lakh tonnes of fertili
7eTS;

(h) if s0. the names of the countric.;
(c) whethey some fucinalions in 0 ozs
are justifications for dishonouring th: tirm

contracts; ‘and

(d) 1f no, whut action Governmen: jvo-

pose to take againsy the erring coun-
tries?
THE DEPUTY MINISTER IN 1IHE

MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) to {d). There has been
some problem in supply of feriilizers from
Romania and Bulgaria pn account of ab
normal increase in occan [reight  ooles.
The problem has since been resolved,

Financing ™N-Proj.cts in Developing Coun-
tries by World Bank

2810. SHR1I R. V. SWAMINATHAN:
Will the Minister of FINANCE be pleas.
cd 1o state:

{a) whether World Buank has decided to
study the scope for financing N-projects
in the devcloping countries: and

(b) if so, whether India is likelv (o be
benefited under this scheme?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (1) The
Hon'ble Mémber has apparently in mind
World Bank financing of nuclear powei
projects, The Bank has not so far finunc-
ed any unclear power project. It ishow-
ever, keeping under review the scope for
Bank financing of nuclear power plants.

(b) This matter will depend on the re-
sult of Bank's review. our own plany for
nuclear power development and the need
for external assistance.
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Celling on Individual Salary and Income
aad other Expenditure

2811, SHR1 INDRAIIT GUPTA:
DR. RANEN SEN:

Will the Minister of FINANCE  be
pleased 1o state:

(&) whether his Ministry has prepared
a paper on ceiling on individual salary
and other incomes and expenditure which
has been under the consideration of the
Planning Commission; and

(b) if so. the broad outlines of the pro
posal und the decision laken thereon?

THE MINISTER OF FINANCE (SHRI1

YESHWANTRAQ CHAVAN): (1) NO,
Sir.

(b) Does no arise.
Foreign Exchange Regulation Act, 1972

2812. SHRI E. V., VIKHE PATIL: Will
the Minister of FINANCE be pleased 1o

stale:

wa) whether the puide-hnes and
necessary  for the administration of the
Foreign Exchange Regulation Act, (972
have been finalised by Government;

rules

(b) when the Forcign Exchange Regula-
tion Act, 1973 is likely to be brought in-
10 force;

(c) whether Government have recervec
any enquiries from the public seeking cla-
vifieation whether Sction 30 of the For
cign Exchange Regulation Act requires th:
nationals of Foreign States, already in
cmployment in India, to obtain Reserve
Bank's ‘permission; and

(d) if so, whether any c‘i;iﬁcali-on has
been issued and if so, the contents there-
of?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a). The
guidelines and rules necesdary for the
administration of the various provisions
in the Foreign [Exchange Regulation
Act, 1973, are being finalised.

(b) The Act will come into force from
the Isl January, 1974.

tc) ung (d). While no enquiries have
been received from the public so fur, the
effect of Section 30 is also retrospective
und foreign nationals already in employ-
ment 'will also icquire Reserve Bank's
permission, in case such a national
tends to make remittances abroad out of
the moneys received by him in India by
reason of such employment.

Fixation of Procurement Price of Cotton

2813, SHRI RAGHUNANDAN
BHATIA: Wil the Minister of
MERCE be pleased 1o state:

LAL
COM.

te}) whether the Chief Minister of Pun
j«b has urged the Union Governmen: tu
fix the procurement price of Cotton be

fore the harvest:

(b) I wo. whether Government
taken any decision thereon; and

have

tc) whether the Cotton Corporation of
India has set up purchase Centres  tor
cotton, including Amritsar District and 1!
so. the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C. GEORGE): (a) Yes, Sir.

(b) Government's presenp policy  does
not envisage fixing procurement prices for
cotton. The question of fixing minimum
support prices on the basis of recommea
dations of the Agriculiural Prices Com-
missin is under Government's aclive con
sideration.

(c) The Cotion Corporation of India
is purchasing kapas at the centre in Pun-
jab State:

1. Abohar,
2. Bhatinda,
3. Bhuchia,
4. Faridkot,
5. Fazilka,
6. Gidderbha,
7. Goniana,
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B. Jainu,

9. Kotkapura.
1. Malout,

11. Maur,

12. Mukisar,

13. Patti,

14. Raman,

15. Rampurphul.

Proposal to Manufacture Cyclone
Warning Eadar
2815. SHRI D. P. JADEJA: Will the

Minister of TOURISM  AND  CIVIL

AVIATION be pleased to state:
(b) if so, the main features ¢f the pro-
posal indigcnous  cyclone

wirning radars;

to manufacture

(b it su. the main features of the pro
posal; and

{¢) where those radars will he installen

witd  when?

THE MINISTER OF STATE IN THLE
MINISTRY OF TOURISM AND CivIL
AVIATION (DR, SAROIJINI MAHI-
SHI): (a) Messrs. Bharat Flectronies Lud.,
Bangalore, have undertaken ihe mianufac
ture of cycione warning rudars indigen
ously for the use of the India Meteoro-
Jogicui Department,

{b) The project consists of the develop-
ment and manufacture of four cycione
warning radars with certain  imporicd
components und test equipment. The total
cost will be about Rs. 102 lakhs.

(c) The radars are expected to be cup-
plied during the period 1974 to 1976.
These will be installed at Bombay and
Goa on the west coast and Karaikal and
Masulipatnam on the east coast

Purchase of Jute in Tripara by Jate
Corporation of Iadla

2816. SHR1 DASARATHA DEB: Will
the Minister of COMMERCE be pleased
to state whether the Jute Corporation of
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iira has pwechased or proposes to pur-
chase jute in Tripura this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The Jute Corporation
of India has been purchasing raw jute im
Tripura duoring the current scason.

Decline in the Profits carned by S.T.C.

2817, SHR!I G. Y. KRISHNAN: Will
the Minister of COMMERCE be pleased

to state:

(a) whether the profits earned by the
Stale “lrading Corporation have declined
from Rs. 142 crores in 1971-72 to Rs.
11.7 crores in 1972-73; and

tby if so. the reasons therefor and the
steps tahen by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
A, C. GEORGE): (a) The net profit
carned by the State Trading Corporation
decreased from Rs. 142 crores in 1971
72 to Rs, 114 ¢roves in 1972-73,

(b} The decline in profits is due to re-
duced margin of profit on various raw
malerials imported by the STC, an effort
to absorb some of the steep incrouse in
international prices by the STC, and
grealer emphasis on export ¢ven  where
profits ure not substantial.

Mismanagement of the Institute of Jute
Technology

2818. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be pleased

to state:
(a) whether Government are aware of
the continual mismanagement of the Ins-

titute of Jute Technology, controlled by
the Indian Jute Mills Association, Calcutta;

and

(b) if so, whether Government are com-
sidering to take over the Institnte in the
interest of the Jute Industry aad itg tech-
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nological training and the employzes of
ithe Institute?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government have
not received any complaint abont the
mismanagement of the Institute.

(b) Does not arise.

Separate  Chamb:r of Comunerce for
Public Sector Undcrtakings

2819. SHRI D. K. PANDA: Will the
Minister of FINANCE he pleassd lo
state:

(a) whether in the interest of  Public
Scelor industries and undertakings Govern-
ment are considering a proposal to const-
tule a separate Chamber of Commerce
for Public Scctor; and

(b if so. the broad outlines of the pro-
posal?

ITHE MINISIER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): (u) and
th). Wo proposal is under the considera-
tion of CGovernment. Some chief cxecu-
tives of public enterprises, however, de-
cide to set up a Central Information Room
in New Dechi in September 1970 under
the name of "New Herizon™. The or-
panisation was rtenamed as the Standing
‘Conference of Public Enterprises recently.
“The main objectives of the StanJing Con-
ference are:

(i) to promote a better understand-
ing among the public of the indi-
vidual and collective contribution
of public cnterprises to the eco-
nomic development of the nation;

(i) to provide 2 forum for mutual
exchange of ideas and experiences
and for collective thinking on
matters of common interest;

{iii) to promote business potential and
provide business information; and

{iv) to undertake or sponsor Research
Projects on public sector problems.
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Working of Industrial Reconstruction
Corporation of India

2%20. SHRy D. K. PANDA: Will the
Minister of FINANCE be pleased to state:

wa) whaother the working of the Indus-
trial Reconstruction Corporation of Iudia
is satisfactory;

{h) if not, the rcasons thercof; and

{¢) the measures proposed 1o be tuken
{0 improve the situation?

THE MINISTER OF FINANCE (SHRI
YASHWANTRAO CHAVAN): (a) 1o (c).
Considering the nuture and complexitiey of
the waried tasks it has to perform, the
Industrial Reconstruction Corporation  of
Indis has been muking a steady and sutis-
fuclory progress since s inception in
April 1971, TIts working is constantly
reviewed by its Roard of Dircctors wiih
a view to improve its usefulness for re-
vival of  sick'closed units,  Government
also keeps & walch on its jpropress.

Upto 3ist October, 1973, the Corpo-
rition hay sanctioned reconstruction assisl-
ance to 68 Industrial units involvinuy a
sum of  Rs. 137358 lakhs, including
guarantees.  These units involve a labour
force of 49,133 J

Apari from providing financiul assist-
ance to sick/closed units, the Corporation
also extends guidance and help in revita-
lising the manaczemen|, admin-tration and
technical. financial and murketing  strue-
tures of the assisted units in order to en-
sure their carly revival. According to the
Corporation, 23 of these assisted unils
have already made apprecicble progress
on their road to revival,

Overage and Uneconomic Coffee Planta-
tions in India

2821. SHRI DHAMANKAR: Will the
Minister of COMMERCE be please) to
state:

(a) the total number of Coffee planta-
tions in India with small grower scctor
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as well as with large grower sector, their
economic longivity and how many Thec-
tarc of these have become over-age and
unrconomic;

{by  whether any replanting Loans
Scheme are in  operation to help Coffee
growers to undertake a regular pro-
gramme of replacing over-aged and un-
economic plants by high-yielding and
Ciseuse resistant plants so as to increasc
production and boost foreign exchange
earnings ard how far the Coffep, Board is
abiv 10 meet the demands for such loans;

(<) o what extent is any. are the Na-
ticnulised Banks and the Agricultural
Refinunce Corporation arc helping the
growers o meet the cost of replantations;

t.1) whether subsidies ure being paid 10
the growers and how far do the rates
comrare with the subsidy allowed by the
Teu Board to the growers of Tea Planta-
tions, irrespective of the size of the hwold-
ang, and

te) if not, whether it would be posuble
to allow them depreciation allowance on
the standing bushes  for the State Agri-
cultural Income-tax purposes, similar to
the one which has been included in  the
price structure of rubber?

THE ,_DEPUTY MINISTER IN THIF
MINISTRY OF COMMERCE (SidR1
A, C. GEORGE): (a) Thy otal number
of registered coffce  plantations in 1ndia
as on 3Ist March, 1972 was 43,257
comprising of 42,220 small holdings (not
exceeding 50 acres)  and 1037 large
estates.  The economic life of coffee
plintutions is 40 to 50 years. According
to the estimates made in 1964  about
48.560 hectares of coffee plantations had
become uneconomic from  average mori-
bund plants.

it) Coffee Board is operating a Re-
planting loan Scheme to help coffee grow-
ers undertake a regular replanting pro-
grumme. Under this scheme loans are
offered at Rs. 3,000 per acre of which
25 per cent is paid as  subsidy to small
growers from 1973-74. Prior to this the
eniire assistance was being given as loans
only. The scheme of the Board has been
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in operation for 5} years. The progress
of the scheme is as under:—

(i) Loans sanctioned—Rs. 93 lakhs.

(i) Subsidy  sanctioned—Rs, 152
lakhs.
(iii) Area for which sanctioned—

1407 hectares,

(¢) After the establishment of Agricul-
tural Refinance Corporation in 1963,
Scheduled commercial banks with finan-
cial backing of the Corporation are ad-
vancing long lerm loans to coffec planters
for development  including  replantation.
Informution regarding quantum of loans
made available by the banks for replant-
ing is not available.

(d) Subsidy is offered by Coffee Board:
to small growers at  Rs. 1853 per hee-
ture in conjunction  with loan assistance
at Rs. 5560 per hecture leading to a total
financial assistance of Ks. 7413 per hecs
tare,  Tea Board provides assistunce ot
replunting either @5 loan or uas subsidy
at the following rates:

(1) Loins to Ter
Est.tes irrespeu-
tive of sixe.

Rs. i1, 250 por hictare
to gurdens in plains.

Rs, 13, =50 per haCtare
to gardens in hills.
Re.ico0f- per kectare tor
airdens in in plains.

(ii) Subsidy to

Tea Lsrores irr-

espective of size.
Re.5000/- per heCtare (o
za-dens in hills.

Unlike Tew, large growers in coffee are:
not cligible for subsidy,

(e) The question of allowing :oifee
planters depreciation ullowance on stand-
ing bushes for purposes of State Agri-
cultural Tncome Tax JJoes not fall withim
the purview of Centrul Government.

Textile Mills in Tami| Nadu

THA KIRUITINAN:
of COMMERCE be

2824.  SHRIT
Will the Minister
pleased to state:

(a) the total number of Textile Mills
in ‘Tamil Nadu and other States with its
installed capacity and actual production;
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(b) the total number of lLooms and
requirements of yarn in Tamil Nadu and
in other States; and

(¢) the tota! quantity of yarn allotted
to JTum ] Nadu and other States?

THE DFEPUTY MINISTER IN  THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Statement No, |
piving the required information is laid
on the Table of the House., [Placed in
Laliary, See No, LT-5866/73].

(b1 Total number of handlooms and
suthorised powerlooms in Tamil  Nadu
and  other States is given in  Statement
Ne. 2 laid on the Table of the House.
[ Pliced in Likrary. See No, LT-5866/73],
On the assumption  that all hank yarn
hi vone to handlooms and all cone yarn
to nowerlooms  the average  availality
o coiton yvarn per handloom and  per
poverloom per month during 1972 was
791 Kes, and 56 Kgs. respectively.

t.) Statement No. 3 giving the required
imformation i~ laid on the Tuble of  the
Houvse, [ Placed in Librarv, See No. LT-
SKA6/T3].

Agreement with Japan  regardivg Iron
Ore

2R25, SHRI YAMUNA PRASAD

MANDAL.: Will the Ministep of COM-

MERCE be pleased to state:

ia) whether g «delegation led by  the
Chairman, MMTC  visited Jopan during
October, 1973;

(h) whether agrcement reparding price
of Iron Ore has been signed; and

fc)y if so. the main features of  the

ap-cement?

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
A delegation led by the Chairman MMTC
visited Japan during the latter half of
September, 1973,

(c) The Japanese buyers have since
apreed to a mark mp in prices of Baila-

dila iron ore, Redi finess besides ad-hoc
payment on the exports already made.

Proposal to away with Ad-Hocism in-
S.T.C.

2826. SHRI NAWAL KISHORE
SHARMA:

SHRIMATI SAVITRI SHYAM:

Will the Minister of COMMERCE be
be pleased to slate:

(a) whether therc is a proposal undcr
the conmsideration of Government o Ao
away with ad-hocism in the State Trud-
ing Corporation;

(b} if so, outlines and reasons there-
of; amd

{c) the extent to which such a chance
will be helpful in earning of foreign ex-
change by the State Trading Corporation’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a). The STC has for-
mulated a Roll-on-Plan projecting their
import/export turnover for a periol of
three years against their present practic:
of preparing their  performance budget
for one year.

(b) and (¢). Such a long term approach
15 likely to result in continuity of avail-
ability  of raw materials  purchased al
more competitive prices and better plann-
ing of exports. It is difficult ta quantify
the benefits of such a strategy.

Increase im Export of Iron Ore

2827. SHRI MUHAMMED SHERIFF:
SHRI M. S. SIVASAMY:

Will the Minister of COMMERCE be
be pleased to state:

{a) whether there has been an incraase
in the export of iron aore; and

(b) if so. the broad outlines thereof
and the names of countries to which
export is being made?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

“A. C. GEORGE): (a) and (b) Yes, Sir.
Iren ore valued at Rs, 10979 crores was
‘exported in 1972-73 us against Rs. 104.70
crores in 1971-72,  Exporls were made
mainly to Japan Rumania, Czechoslova-
kia and Poland. )

M.M.T.C.’s Plan for Iron Ore Exporis

2828. SHRI P.M. MEHTA: Will the
Minister of COMMERCE be plewsed 10
state:

“{a) whether with the world wide sicel
recession over, the Mineral and Metals
Trading Corporation has c¢mbarked on
an ambitious eXxport programme in iron
ore;

Ib) if 0. the main features of the pro-
posed plan for export of iron ore; und

i¢) the amount of foreign exchange ex-
pected to be carned us a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE: (a) Yus, Sir.

{b) and (¢). MM.T.C. has embarked on
a plan lo consolidate and expand cxports
to traditional markets namely Japan and
East European countrics besides entering
Aew  markets in Taiwan, Korea and
‘“West  Europe. As  a result  of these
offorts, MMTC  expecls to  increase its
zxports of iron ore from the oresent
level of Rs. 90 crores to Rs. 115 crores
by 1974-75 and Rs. 135 crores by 1975-76.

Persons Arrested in  Connection with
Printing of fake notes in Shivakashi,
Tamil Nadu.

2829. SHRI 5§ A. MURUGANAN:
THAM: Will the Minister of FINANCE
be pleased to state:

(a) whether twelve persons including
the owner of ‘a litho press were arrested
in Shivakashi in Tamil Nadu for allegedly
printing of fake currency notes; and
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(b) if so, the facts thereof and action
laken by Government in the matter?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): (a) and
(bl The information is being collected
from the State Government of Tamil
Nudu and will be laid on the Table ot
the House as soon as possible,

Bank Operations in Trivandrum

2830, SHRI 5 A, MURUGANAN-
THAM: Will the Minister of FINANCE
he pleassd to state;

(2} whether the banking operations wnd
financial transactions through the  Banks
have come w a stuindstill jn Trivandrum
as reporied in the “Indian cxpross”
Mudurai duted the 27:h September, 1U73;
and

(b} the steps taken to redress the dith-
cultics taced by public and Swle  CGo-
vernmenty

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAQ CHAVANY (a). Owing
o inter-union rivalry between emplovees
belonging to All Indis Bunk Emplovees
Association and National Umon of Buank
Employees in Kerala, only 7 out of 23
banks uarc reporled to be parlicipating in
the clearing house operationy at Trivan-
drum, thereby affccting finuncial tan-ac-
tions through banks.

(b) Reserve Bank of India has reported
that it is continuing to explore possibili-
ties of normalisine the working of clear-
ing house operations. With a view to miti-
gating hardships 1o the public on account
of disruption in the clearing house, Rescrve
Bank had advised all commercial banks
that thoy may temporarily accommodate
their constituents, both  borrowers and
depositors, to the extent possible by pur-
chasing local cheques, drafts, etc.. de-
posited in their accounts for collection,
special consideration being shown in res-
spect of cheques drawn by Government
departments/companies of good standing
and repute ‘as also demand drafts drawn
on local banks.
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Problem of Sick Tea Gardens in Bengal

2831. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are aware of
the problem of sick tea gardens the
Dosrbs and Darjeeling, Bengul; and

(b) if so, what effective steps Govern-
ment propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A.C. GEORGE): (a)} and (b} The task
force set up to evolve a viable und long
term strategy for the growth of the tea
industry and promotion of exporis, has
examined the problems of closed and sick
tea pardens and has made its recom-
mendations on the subject. The matter
is under consideration of Government.

Foreign Ald in 1973-74

2832, SHRI S. C. SAMANTA: Wil
the Minister of FINANCE be pleased
to state:

(a) what i3 the quanium of foreign aid
which India is getting in the current
finanial year and for the Fifth Five Year
Plans;

(b) by how much the shorifall remains
to fulfil the target and steps being taken
to fill it up; and

(c) what are the financial burden of
the Central Governrient in the State

Plans?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) The
utilisation of external assistance in the
current year is expected to be Rs, 700
crores. It is not possible to indicate at
this stage the amount of foreign aid
which would be available for the Fifth
Plan.

(0) The Fourth Plan document had
estimated receipts on account of external
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assistance at Rs. 4130 crores against
which the likely receipts during the Fourth
Plan period are cxpected to amount to
about Rs. 3850 crores.

(c) Central  Assistance for the Stutes
was estimated at Rs. 3500 crores during
the  Fourth  Plan. The quantum uand
pattern of assistance for the Fifth Plan is
vet to be determined.

Cost, Passcnger and Load Capacity of
‘Air Bus®

SAVITRI SHYAM:
MAVALANKAR :

2833. SHRIMATI
SHRI1 P. G,

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether ‘Air-Bus’ was recently on a
test ffight in India; and

(b) if so, the cost of the aircraft to-
gether with its passenger and load capa-
city?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAI BAHADUR):

(a) A-300-B  airbus manufactured by
My/s. Airbus Industries, France was on a
demonstration  flight tour of India in
Novermber 1973,

(b) The cost of the aircraft as indi-
cated by the manufacturers, for delivery
in 1974-75 is U.S. 515.21 millions ex-
cluding support facilities and spares. The
passenger capacity, in the confieuration
offered to Indian Airlines is 292 with a
total pay load capacity of about 31 tonnes,

Investment by Private West German
Eoterprenenrs

2834. SHRIMATI SAVITRI SHYAM:

SHRI NAWAL KISHORE
SHARMA;

Will the Minister of
pleased to state:

FINANCE  be

(a) whether the investments by private
entrepreneur of West Germany in India
bas been declining during the past six
months; and
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(b) if so, the sleps being tuken by
Government to improve the situation?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN):. (a) and
(b). Figures in respect of privale invest-
ment from West Germany during the last
&ix months are not readily available.

However, during the six months ended
September, 1973, 4 proposals involving
West German private investment  were

approved by Government us against obe
proposal each during the six  months
ended March 1973 and September, 1972
respectively.

Maitra Committee Report on Weights and

Measures
2835 SHRIMATI SAVITRI SHYAM:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of COMMERCE be
pleased to state the main findings and
the action being taken on the Report of
Muaitra Committce on Weights and Mea-
sures appointed by Government?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Over 100 findings
emerge from the Maitra Committee’s

Report. The main findings are given in
the attached statement.

Copies of the Report are placed in the
Parliament Library for information of
Members,

The Report has been circulated to the
State Governments, Central Government
Departments, consumer Ssocieties, scicnti-
fic and ecducational iostitutions, erinent
scientists, international bodies, associa-

tions of trade and industry and others
concerned to elicit suggestions.
Statement
MAIN FINDINGS OF THE MAITRA
COMMITTEE
(A) Findings with regard to the Central

Legislation

(1) Replacement of the existing Stan-
dards of Weights and Measures  Act,
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1956, by new legislation for adopting the
International System of Units, (SI), as
recommended by the General Conference
on Weights and Measures, (CGPM), and
the Internmational Orgtnisation of Legal

Metrology, (OIML), in both of which
India is a member.
(2) Provision to maintain and realise

the standards of weights and measures m
the internationally approved manmer,

(3) Imposition of penalties for the con-
travention of the Standards laid down m
the Central Act and also the strengthen-
ing of the provisions with regard to the
enforcement of the law.

(4) Regulation of inter-State trade and
commerce in weights and measures, (in-
cluding weighting and measuring instru-
ments) as well as in  commodities  sold,
delivered or distributed by weight, mea-
sure of number, either in the loose furm
or in the packaged form.

(5) The approval of models of weich-
ing and measuring instruments {like taxi-
meter, walermeter, electricity meter, blood
pressure instruments etc.)  before  their
regular production to ensure that they
perform accurately when put to use.

(6) Establishment of i Central Institute

for imparting training in  weights and
mcasures.
(7) Recognition of the decimal

system of numeration for use in Tndia

(8) Regulation of export and import of
weights, measures and commodities
packaged form.

(9) Establishment, in a phased manner,
of a National Meterologica] lLaboratory,
by expanding and modernising thz Stan-
dards Group of the National Physical
Laboratory.

(B) Findings with regard to Model State
Legislation '

(1) Ewxtension of the scope of the Act
to weights and measures used m com--
mercial transactions, industrial producsoh
and in ensuring human health and human
safety, as recomménded by the = OIML.
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(2) Regulation of manufacture, repair
and sale of weights and measures, as re-
comended by OIML,

(3) Verification and  inspection  of
weights and measures, their seizure, for-
feiture, etc.

(4) Regulation of sale, distribution or
delivery of commodities in the loose foim
and as packaged commodities within the
State,

{5} Enhanced punishments for the con-
travention of the provisions of the State
Act.

(C) Cerural Finding

(1) The poorer sections of society would
te defrauded annually of Rs, 320 crores,
if an error of one percent arises in  the
weight or measure or the weighing or me-
asuring practice. The crror could extend
to 5 pereent in the absence of proper
enforcement and could cause a loss of
Rs. 8,000 crores in a five-year period and
a corresponding gain to a few traders,

(2) The Government revenues would
fall short annually by over Rs. 3 crores
for just one percent error and by more
than Rs. 150 crores over 5 years, This
fipure does not include the losses causid
to Railways, Postal and other  Depart-
ments on account of inaventaie  weichis
and measures.

{3) The quality and performance of in-
dustrial  products would improve, parti-
cularly in industries which use lechniques
of mass production, if the accuracy of
dimensions of parts is ensured by measur-
ing with instruments and gauges calibrat-
«d against appropriate standard weight or
measure.

(4) For ensuring human health and
human safety, it is essential that measur-
ing instruments used for diagnosing ill
nesses, for the control of noise, illumi-
nation and for regulation of pollution of
air, water on land should be callbrated
against the appropriate standards of
weights and measures.

(5) Weights and measurcs used in school
are mostly inaccurate. The manufacture

of such weights and measures should be
controlled to ensure accuracy and better
science training.

Cash Incentive given to exporters of
ready made garments and other handi-
craft items

2836. SHRI H. M. PATEL:
SHRI1 E. V. VIKHE PATIL:

Will the Minister of COMMERCE be
pleased to state:

(a) the cash incentives given to the
Indian exporters for export of ready-
made garments and other handicraft items
during the last three years, year-wise;

(b) whether the cash incentive on ready
made parments and other handicrafts
have been considerably reduced and if
so, the broad outlines thereof;

reduction in the cash in-
centive  would  correspondingly  reduce
the competitiveness of the Indian ex-
porters in the world market; and

(e) whether

(d) the exient to which cut foreign
exchange  corning may be affecied as a
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Cash in-
centives on export of cotton textiles are
given by the Indian Cotton Mills' Fede-
ration. The rates of assistance vary from
time to time taking into accoumt the in-
ternational prices and domestic demand
for textiles. In view of the higher unit
realisation pow available for our textiles
in the overseas markets, these rates, (in-
cluding these on ready-made garments)
were recently reduced.  As the Federa-
tion do not keep a separate record of in-
centives paid on garments exports, the
actual disbursements of incentives on ex-

port of ready-made garments are mnot
available, As for handicrafts, an air-
freight subsidy is provided in certain

cases; from December 1972 and the rates
arc not reduced.

(c) In view of the present bouyancy ia
the overscas markets, the reduction im
the rates of cash incentives on ready-mads



71 Written Answers

garments is not likely to affect the com-
petitiveness of our exporters in the world
market.

(d) Does not arise.

Decline in States Revenue from Taxes

2837. SHR1 PRABHUDAS PATEL:
SHR! MUHAMMED SHERIFF:

Will the Minister
pleased to state:

of FINANCE be

{a) whether the Centre is worried over
the decline in the rat¢ of growth in the
tax yields in the States, which is bound to
affect their ways and means position:

(b) if so, the extent of decline in the
tax yields, State-wise and the reasons
therefor; and

{c) the steps being taken by the Centre
in this repard?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) There
has been no decline in the tax yields in
the States,

(b} and (c). Does not arise.

Profiteering and Blackmarketing in Raw

Jute Trade
2838. SHRI PRABHUDAS PATEL:
‘Will the Minister of COMMERCE be
pleased to state:

(2) whether the Jute Corporation of
India which had started operating in the
raw jute market would be able to elimi-
nate profiteering and black marketing in
the trade; and

(b) if so0, to what extent it has achieved
success?

THE DEPUTY MINISTER IN
MINISTRY OF COMMERCE (SHRI
A.C. GEORGE): (a) and (b). To the
cxtent the Jute Coporation of India offers
an alternative outlet for sale of raw jute,
the scope for blackmarketing profiteering
ctc. is restricted. The Government plans
to gradually expand the role of the Jute
Corporation of India in the raw jute trade.

THE
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Share of States in Revenue

Income-Tax

from

2839. SHR1 MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether recently the Centre hus de-
cided to allocate any percentage of share
in Income-tax collections to the Siates;
and

(b) if so, what?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN): (a) and
(h). Under Clause (2) of Article 270 of
the Constitution, a share of the taxes on
income (other thun agricultural income)
levied and collected by the Central Gov-
ernment is to be assigned to States. The
percentage of the net collections of taxes
on income so assignable to the States in
each of the years 1969-70 to 1973.74 was
prescribed in 1969. The percentage of the
share allocable to the States with effect
from 1974-75 will be determined in the
light of the recommendations of the Sixth

Finance Commission, whose Report is
expected to be presented to Parliament
shortly.

Financial Aid from World Bank

2840. SHR1 MUHAMMED SHERIFE:
SHRI C. JANARDHANAN:

will the Minister of FINANCE be pleas-
cd to state:

(a) whether the World Bank President
bad assured the Government of India for
the continued Bank aid for the develop-
ment programme; and

(b) if so, a gist of talks held and pro-
gress achieved in this regard?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): (a) and
(b). The President of the World Bank had
general discussions with Government re-
garding India’s development programme
and the role of the Bank group in support
of the programme.
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Robbery in Ananteag branch Punjab
National Bank, Srinagar

2841. SHR1 MUHAMMED SHERIFF:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister
pleased to state:

of FINANCE be

(a) whether any robbery took place in
the Apantnag Branch of the Punjab Na-
tional Bank in Jammu and Kashmir on the
5th November, 1973;

(b) whether any enquiry was held in the
matter; and

{c) if so, the outcome thereof?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
{c). The Punjab MNational Bank has re-
ported that, on the night of the 4th Nov-
vember 1973, a burglary took place at its
Anantnag  Branch and the matter was
reported to the police. The police inves-
tigations are continuing.

Scheme for overall promotion of Sea
Food Export

2842. SHRI C. JANARDHANAN: Wwill
the Minister of COMMERCE be pleased
to state;

(a) whether Government have sanctioned
2 Rs. 26 crore scheme for the overall pro-
motion of sea food exports during the
Fifth Plan ; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Marine Pro-
ducts Export Development  Authority,
Cochin has submitted a scheme for an
outlay of Rs. 2692 crores for the over-
all promotion of sea food exports during
the Fifth Plan, The sanctioned outlay
under the Plan will be available only
after the Fifth Plan Document is finally
approved.

(b) The
Marine

scheme
Products

submitted by the
Export Development
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Authority inter alia includes the setting
up of model fish processing plant, market
and product research and market deve-
lopment.

Misose of Bank Loanms by Bilack
Marketeers

2843. SHRI C. JANARDHANAN:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government's  attention
has been drawn to the fact that the bank
loans are being misused by black market-
eers and hoarders; and

(b) if so, the measures taken to
vent this?

pre-

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
(b). Bank credit for sensitive commoditics
is subject to rigorous selective credit con-
trols administered by the Reserve Bank
of India, the main objective of these con-
trols being prevention of hoarding of
sensitive commodities. These control
measures have been further tightened by
the Reserve Bank of India in the context
of the credit policy for the 1973-74 busy
season announced on the 16th November,
1973.

Expamsion of larger houses to combat.
Inflation

2844. SHRI PURUSHOTTAM KAKO-
DKAR:
SHRI K. LAKKAPPA:

Will the Minister of
pleased to state:

FINANCE be

(a) whether leading economists of the
country have urged Government to relax
the present restrictions on the expansion
of ‘the larger houses' to combat inflation;

(b) whether they have made any sug-
gestion; and

(c) if so, what?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN)Y (a) to
fc). Dr. V. K. R. V. Ruv and other eco-
nomists in their rccent publication “In-
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nation and India's Economic Crisis” have
stated that in addition to the increase in
agricultural production, industrial produc-
tion need to be increased substantially for
meeting the challenge. of inflation. While
they are in favour of “promoting produc-
tion by small/medium firms and, thus
altering the entire pattern of industrial
production  towards a reduction and
eventual elimination of the concentration
of economic power and the hold of mono-

polyloligopoly production”, they feel that

In the context

this will take some time.
of the need to increase production in the
short period, it has, inter alia, been sug-
gested that—

“(i) firms truly monopolistic in
character by producing commo-
dities in which only one pro-
ducer can ecenomically  exist
should be located in the public

seetor,  but  with  managerial
autonomy combined with
accountability;

(ii) Oligopolistic firms should be

allowed to expand production as
long as alternative production
is not available and, in any case,
they should be permitted to
reach optimum size ranges so
that consumers are able to get
low cost, low price supplies. At
the same time, special tax
measures should be devised (0
syphon off their large profits into
the public exchequer;

(iii) A policy decision should be
taken to bring oligopolistic firms
into the joint sector to increase
public accountability with special
reference to sales and purchases
and pay better attention to the
consumer interest; and

(iv) Oligopolistic firms preferably on
a consortium basis, should be
Beemsed for working in backward
regions which have matural en-
Aswrwen favourable to produc-
won.”
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Increase in Export of Textileto U.S.A.

2845. SHR1 PURUSHOTTAM KAKO-
DKAR;
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether India's textile export to
America this year will exceed the present
annual guota; and

(b) if so, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). During
the quota year cnded the 30th September,
1973, we have fulfilled the U.S.A. quota
for cotton textiles. For the Quota year
starting October 1, 1973, the quota levels
are still being negotiated and as such it is
premature to forecast export levels with
regard to quolas to be fixed at present.

.India’s trade with East Asian countries

2846. SHR1 PURUSHOTTAM
KAKODKAR;
SHRI K. LAKKAPPA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether he attended a meeting with
the Commercial representatives in 12
countries of the East Asiz Region at
Singapore in the month of October, 1973;

(b) if so, whether the conference re-
viewed India’s trade with the 12 coun-
tries of the Region;

(c) the outcome of the review; and

(d) whether his
enter into bilateral
with these countries?

Ministry proposes to
trade arrangements

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.

(c) In the course of the review, prob-
Jems in expanding the trade with (these
countries were identified and possible
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solutions were examined. Export target
for the current year and the following
three years in respect of each country
were drawn up. These targets aim at an
overall 16 per cent per annum averagc
growth rate in exports over the period
1973-74 to 1976-77.

(d) Bilateral trade agreements urrange-
ments  already exist with Burma, Japan,
Philippines, Republic of Korca and Thai-
lund. The possibility and the desirabilty
of entering into similar arrangements with
other countries of East Asia js kept under
continuous  review. Conclusion of such
arranpements, however, depends  upon
mutual  interest.

Bonus demanded by Employees of L.LC.
and General Insurance
2847, PROF, MADHU DANDAVATE:
SHRI S, M. BANERIJEE:

Will  the Minister
pleased to state:

of FINANCE be

(a) whether the employees of the Life
Insurance Corporation and General Insur-
ance have demanded 20 per cent honus;

(b) if so, the reaction of the
ment thereto; and

manage-

(c) the guantum of bouns the manage-
ment proposes to pay to the cmployees
and what s its basis?

THE DEPUTY MINISTER
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir. 1o
fact the employees of the Life Insurance
Corporation have demanded 25 per cent
bonus.

IN THE

The demand of L.1.C. em-
under

(b) and (c).
ployees for such higher bonus is
negotiation.

Keeping in view the profits, the quan-
tum paid last year, the [evel of the normal
emoluments of the employees and the
quantum of bonus paid by comparable
employers  in the Public  Sector, the
decision of G.ILC, to pay 15 per cent of
gross salary, as bonus for the year 1972
(payable in 1973) is considered by G.1.C.
to be fair and reasonable.
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Payment of Interim Relief to employees
of Akbar Hotel

2848. SHRI R. N. BARMAN: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Akbar Hotel employees
bhave not yet been paid their interim re-
lief; and if so, the reasons thereof; and

(b) the steps Government propose to
take for early payment of interim relicf
to Akbar Hotel employees?

THE MINISTER of STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) and (b). The employees of Akbar
Hotel receive consolidated emoluments
which are inclusive of all ullowances. The
employees have requested for an increase
in emoluments due to rise in the cost of
living. The matter is under consideration,
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Visit of World Bank's Team to Droaght
prone areas in India

2850. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of FIN-
ANCE be pleased to state:

World Bank Mission

(a) whether the
visited

for drought prone areas recently
our country; and

(b) if so, the main features of the re-
port of the Mission or the talks they had
with our officials?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). (a) Yes,
Sir,

(b) In their discussions with our offi-
cials, the mission members broadly indi-
cated interest in supporting the pro-
gramme,

Import Entitiements given to Maruti
Shareholdery

2851. SHRT MADHU LIMAYE: Wil
the Minister of COMMERCE be pleased
to refer to the reply given to the Un-
starred Question No. 899 on the 27th
July, 1973 and state:

(a) whether the information about im-
port entitlements given to the major
shareholders to Maruti Limited and s
Directors has since been collected;

(b) if so, the broad outlines thereof;

and

(c) if the information has not been
collected the reasons for this inordinate

delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c¢). The infor-
mation is still being collected,

Control of Controller of Insurance over

Perquisites and Salaries pald to top Officers
of General Insurance Companies

2852. SHRT MADHU LIMAYE: Will
the Miuwt:r of FINANCE be pleased to

state:
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(a) whether the Coantroller of Insur-
ance has exercised or exercises any con-
trol over the perquisites and salaries paid

to the top officers of the General Insur-
ance Companies;
(b) the details of such perquisites and

salaries of cadres drawing over Rs. 2,000
per month in the two years before and
after the nationalisation; and

(c) whether Government would dras-
tically bring down the salaries and per-
quisites in order to achieve at least some
income expenditure equality,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a). The Control-
ler of Insurance exercised control owver
the appointment, reappeintment termi-
nation of appointment and remuneration
including perquisites of a Managing or
whole-time Director, Manager or Chief
Executive Officer of every insurer, by
whatever name calied, during the period
Ist June, 1969 to 13th May, 1971,

(b) The powers conferred on the Con-
troller of Insurance referred to above
were restricted among others to the per-
quisites and salaries of the Managing or
whole time Directors, Managers andjor
the Chief Executive Officers; they did not
extend to the monetary benefits payable
to other top officers even if they drew
over Rs. 2,000 per month. In some cases
the basic salary of the Chicf Executive
Officer was even less than Rs. 2,000 per
month, Each of the large number of in-
surers had its own terms and conditions
of service and in many cases there were
no salary cadres as such.

The perquisites sought to be paid to
Managing|whole time Directors, Managers
or Chief Executive Officers differed from
Company to Company and each case was
considered by Controller of Insurance on
merits. The wvarious types of perquisites
come across so far and sanctioned by the
Controller of Insurance fall under the
following broad heads:—

(1) Barned and sick leave
(2) Provident Fund
(3) Pensionary benefits
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(4) Gratuity
(5) Personal accident insurance/Life
Insurance cover

(6) House Rent/House facility

(7) Medical benefits for employee and
his family

(8) Conveyance facility/car allowance
(9) Provision of Company driver
(10) Telephone at residence

(11) Annual vacation
House Travel facility

{(12) Enptertainment allowance

allowance|

{13) Fuel allowance
{14) Domestic servant facility
(15) Club membership

(16) Air Conditioning facility ag resi-
dence

(17) Educational facility.

Note.—For the purpose of perquisites,
listed above the dearness allow-
ance and bonus have been ex-

cluded.

(c) The Government have already set
ap a Committee (Mathrani Committee)
to evolve uniform pay scales and service
-.conditions for the employees of the Gen-
eral Insurance Companies. In the light
-of the Committee's recommendations, the
question of level of salaries and per-
quisites payable to various categories of
employees will be taken up for consider-
ation,

The question of eguality between the
income and expenditure in the case of
‘General Insurance Companies does not
arise, as, according to provisions of Sec-
tion 40C of the Insurance Act, 1938,
which have been made applicable to the
Acquiring Companies (but not to the
General Insurance Corporation of India),
the expenditure has to form but a portion
of the premium income.

_Assessments of Cotton Mills for Income-
Tax

2853. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased to
state:

(a) whether his Ministry has received
any complaint from either a Government
Department of private person about the
charging of on-money by the Mills in
States other than Tamil Nadu following
the stay granted by the Courts to the
Cotton Mills in Tamil Nadu:

(b) whether the [ncome-tax Department
ha_s computed the difference between the
price fixed under the Cotton Yarn Con-

trol Order and the sales made freely by
the Tamil Nadu Mills.

(c) whether the Department of Income-
tax has been or will be instructed to as-
sess the other Mills on the buasis of the
prices realised by the Tamil Nadu Mills,
the difference being treated as on-money
realised by these Mills from their purchas-
ers; and

(d) if not, the reason for not doing
this?

THE MINISTER OF FINANCE (SHR}
YESHWANTRAO CHAVAN): (a). Yes
Sir.

(b) to (d). This matter has been brought
to the notice of the Government recent-
ly. It is being examined and necessary
action will be taken as may be called
for under the Income-tax Act,

Special variety of yam for surgical
bandages

2854. SHRI MADHU LIMAYE: Wwill
the Minister of COMMERCE be pleased
to state:

_I’a) whether firms which produce sur-
gical bandages require special variety of
varn;

.(b) whether this year yarn used or sur-
gical bandages was in short supply: and

(¢) what action has been taken to meet
the requirements for these firms?

THE DEPUTY MINISTER IN  THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (1). No, Sir.

(b). There was general shortage of cot-
ton yarn of all varieties,



83 Written Answers

(c). With the removal of distribution
control on cotton yarn upto counts 80s,
the manufacturers of surgical bandages can
meet their requirements from open market
at notified prices.

Remittances by Fwelgln Firms

2855. SHR] JYOTIRMOY BOSU: Will
the Minister of FINANCE be pleased to
tefer 1o the reply given to  Unstarred
Question No. 4249 on the 24th Avugust,
173 regarding remittances by forcign
firms and state:

(a) whether the list of foreign compa-
nies, branches as well as subsidiaries as
given by him js complete;

(b) if mot, which are the companies left
out;

{c) puxd up capital, total assels, turn
over and gross profits of each of the com-
panies enlisted in the Statements | and
11, year-wise from 1[969-70 1o 1971-72;

and

(d) whether Government agrees that the
.emittances by these companies are high-
ly disproportionate?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b). The Statements 1 and Il appended to
the reply given to the Unstarred Question
No. 4249 answered on the 24th August,
1973 were complete with regard to the
names oOf all branches and subsidiaries
of foreign companies which either made
remitfances or were given approvals to
make remitlances, between 1969-70 and
1971-72 on account of profits/dividends,
technical know-how fees, royalty and
head office expenses. The information
about remittances made by Mercantile
Bank Ltd. at S. No. 111 of Statement I
mentioned above should however be am-
ended to read as in the Statement laid on
the Table of the House. [Placed in Libra-
ry. See No. LT-5867/73].

(c) and (d). The information is being
collected and will be laid on the Table
of the House to the extent available,
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Appointment of a non-official as Chairman
of Tea Board

2856. SHR1 JYOTIRMOY BOSU: Will
the Minister of COMMERCE be pleaszd
10 state:

(a) whether the West Bengal Chief Mi-
nister has recently made a few sugeestions
with regard to the appointment of a non-
official as Chairman of the Tea Board;

(b) whether the Chicf Minister has pro-
posed that w particular person should be
selected for the purpose;

{c) if so, the broad outlings thercof;

(d) whether his attention hus  been
drawn 10 & rcporl published by "Darpan’,
u Bangali weekly published from Calcutta
dated 26th October, 1973 (p. 1) on the
same issue; ‘and

(e) if so, Government's reaction theore-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a2) and (b). No such spe-
cific proposal has been made to this
Ministry,

{c). Do not arise.
(d). Yes, Sir.

(¢) Government are already considering
the question of selecting a suitable per-
son for appointment 1o the post of
Chairman, Tea Board.

Voluntary Cloth Price Comirol Scheme

2857. SHRI JYOTIRMOY BOSU: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it has been alleged that the
present policy of voluntary price control
scheme has not served the basic purpose
of supplying cloth to consumers st a fair
price;

(b) whether it has also been alleged
that the mills have taken advantage of
the very provision of stamping prices to
claim higher prices; and
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(¢} if so, Government's reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): {(a) and (b). There have
been some allegations to this effect men-
tioned.

tc) The operation of the scheme is
under review and a revised scheme is be-
ing worked out,

News-item captioned “STC Sleeps while
papers starved of pewsprint®

285K, SHR JYOTIRMOY BOSU: Will
the Mmsir of COMMERCE be pleased
to state:

(u) whether the attention of Government
bas been drawn to a news-item publish-
ed in the "Economic Times' dated the 20th
October, 1973 under the caption “STC
Siceps while papers starved of newsprint;
and

(b) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Yes, Sir.

(b) Newspring to the extent of 145
tons had accumulated as a result of short
landings in various consignments over a
period, on which STC had preferred
claims, STC have now taken the stocks
without prejudice 1o their claims. The
outstandings to the clearing agent is not
fully connected with this  accumulated
stock.

As regards purchase of newsprint from
Scandinavia, the STC contracted purchase
of s Jarge a quantity as was possible

in the circumstances.

Circolation of curency

2859. SHR1 B. V. NAIK: Will the
Miniiter of FINANCE be  pleased to
slate:

(a) the total amount of currency in cir-
culation in this country; and

.

(b) the amount of currency notes in the

various denominations from Rupee 1 to
Rupees ten thousand?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
total amount of currency in circulation as
on 31st October, 1973 is Rs. 6034.1 crores.

(b) Figures of denominational break-
up of currency notes in circulation are
available upto 31st July 1973 and are in-
dicated below:—

Denomination Value (Rupees)
Re. 1 274,68,85,000- 00
Rs. 2 . 69,31,66,058,00
Rs. 5 377,71,26,040' 00
Rs, 10 1826,34,79,160° 00
Rs. 20 225,54,13,060" 00
Rs. 100 3012,13,16,000' 00
Rs. 1000 44:52,99,000° 00
Rs. 5000 . 30,84,15,000° 00
Rs. 10000 28,37,90,000° 00
ToTAL . %889,48,89,318-00

and Air routes which are
remonerative

2860, SHRI B. V. NAIK: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stale:

Alrports

(a) what are the airports in the coun-
try which are remunerative;

(b) what are the air routes in the coun-
try which are remunerative; and

(¢) what is the criteria taken into zoao-
sideration while operating unremunera-
tive airports and air routes?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR)Y-
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{(a) 10 (c¢). None of the civil acrodromes
in India is remunerative when compared
to the investments made to bring them
up to the required standards. They are
operated for providing civil aviation
infra-structure facilities in the country
and are not run on purely commercial
considerations. ’

Out of 102 routes operated in 1971-72
by Indian Airlines 21 were profitable.
While Indian Airlines are expected 1o
function on comercial principles, they, as
@ public utility service, have also to tun
certain air services, which are unremu-
nerative in the larger interest of 1he
country.

Proposal to associate consomers with
management of S.T.C.

2861. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the centralisation of im-
ports with the S.T.C, has affected its
serviceability and utility to clientale; and

(b) whether there is any proposal to
associate consumers with the manage-
ment of the S.T.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir. Canalisa-
tion of imports through the STC has
resulted in purchases of wvarious raw
materials being made in bulk at iater-
nationally competitive prices and  their
equitable distribution to actusl users at
reasonable prices.

(b) The STC has set up Advisory
Committees for various raw materials
imported by the Corporation, which in-
clude representatives of consumers,

Operation of mew rouotes by Indian
Airlines

2862, SHRT SHANKERRAO SAVANT:
Will the Mlinister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) thy

circumstances and conditions
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under which Indian Airlines starts ope-
rating new routes;

(b) the new routes which have becn
started during the current year or are
proposed 1o be started before the emd of
the current financial year;

(c) whether private operators are given
permission 1o operate on short distance
routes only for short periods; and

(d) the names of private operators
which are operating in the country at
present, the routes on which they operate
and the duration for which they have
been given permission in each case?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Indian Airlines take into account the
following factors while deciding the ope-
ration of new services:

(i) Tourist interest.

(ii) Affinity between points to be
considered for airlinking.

(iii) Alternative modes of transport.

(iv) Economic development of the

Area.

(v) Viability based on traffic poien-
tial.

{b) A thrice weekly Calcutta-Silchar-
Imphal-Dimapur service was introduced
on 1st of May, but had to be withdrawn
due to shortage of capacity.

(c) and (d). Private operators who
fulfil the conditions laid down in Sche-
dule XI to the Aircraft Rules 1937 may
be permitted to operate scheduled air
services between points not served by the
Corporation on a regular basis, for a
period not exceeding 5 years. However,
no private operator is presently operaling
scheduled air services,

Privats operators holding non-scheduica
permit  from the Director General of
Civil Aviation can, however, opecrate
non-scheduled flights (both passenger and
cargo) on a day-to-day basis. Such
flights are presently being operated hy
Safari Airways in the Bombay -egion, hy
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Jamair Co. in the Calcutta region and
by The Hindu in the southern region.

Taking Over Management of Indian Tea
Centre by Government

2863, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the India Tourism Deve-
lopment Corporation had suggested 1O
Government to take over the managsment
of the Indian Tea Centre; and

(b) if so, the decision of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI HAHISHI):
(a) and (b). The Tea Board had
approached the India Tourism Develop-
ment Corporation to take over the
management of the Tea Centre at Dub-
lin. The India Tourism Development
Corporation agreed to consider the pro-
posal if the Management of Tea Centre
at London could also be transferred to
them. The Government, however, decid-
cd that the Tea Centres both at Dublin
and London should continue to be run
by the Tea Board for the time being.
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Decline in exports to Ceylon during

April—Septemer, 1973

PRASAD
COM-

2867. SHRI SUKHDEO
VERMA: Will the Minister of
MERCE be pleased to state:

(a} whether there is a sharp decline
in the exports to Ceylon during the April
—September, 1973 as compared with
the corresponding  period of the preced-
ing year; and

(b) if so, what are the reasons thercof?

THE DEPUTY MINISTER

MINISTRY OF COMMERCE
A. C. GEORGE):
of our exports to Sri

IN THE

(SHRI
(a) Figures
Lanka
for April-—September, 1973, are not yct
available. Qur exports to- Sri Lanka for
Aprid—>September, 1972 were of the order
of Rs, 1270 lakhs, Figures for 1973-74
are available ooly uplo May 1973, ac-
cording to which our exports to Sri
Lanka for April-May, 1973 amounted 1o
Rs. 54 lakhs only compared to Rs. 147
lakhs in the corresponding period April-
May of 1972.

(b) The decline in our exporls to
Sri Lanka has been due to their daﬂ‘icutt
foreign exchange position.
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Increase in the percentage of Tourists in
1973-74 =s compared to 1972-73

2868. SHRI SUKHDEO PRASAD
VERMA:
SHRI FATESINGHRAO
GAEKWAD:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the percentage of Tourists likely
to increase during the year 1973-74  as
compared to the year 1972-73; and

{b) the expected foreign cxchange

likely to increase as o result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROIINI MAHISH!):
(a) Tourist arrivals in 1973 are likely
10 be 16-17 per cent higher than in 1972

increase in foreign
tourism is Rs.

(b) The expected
cxchanpe eurnings from
9 crores (approximately).

Radical chanpge in Trade with East

Europe
2869. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-

MERCE be pleased to stale:

with

() whether the pattern of trade
radical

East  LCurope has wundergone
changes; and

(b) if so, the export of which items
have increased considerably as a resulf
thereof during the year [973-747

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). In our
tarde with FEast Europe it has been our
endeavour to increase the share of engi
neering, consumer and other non-lradi-
tional goods in our exports and to in-
crease the share of industrial raw mate-
rials and other essential commoditics in
our imports,

The names of the commodities whose
exports  have  increased  considerably
during 1973-74 will be known only «fter
the financial year is over.

Written Answers AGRAHAYANA 9, 1895 (SAKA) Written Answers 94

Amount advanced fto Small Scale Indws-
tries in Bihar by Nationalised Bunks

2870. SHR1 BHOGENDRA JHA: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2849 on the 10th August,
1973 and state:

(a) the break-up of the amounts ad-
vanced by the different Banks to the
particular Districts of Bihar for starting
new small-scale industries and for im-
proving alrcady installed and functioaing
industries; and

(b) the District-wise advance to the
North Bihar Districts of Madhuban, Dar-
bhanga, Setamarhi, Samastipur, Begusarai,
West Champaran, Fast Champaran, Musa-
flarpur, Vaishali, Saharsa, Katihar and
Purnea and what is the latest advance
made in 1973 or 10 be made in 19747

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a} and (b). The available data in regard

to credit made available by scheduled
commercial banks to small scale industry
in Bihar and the district-wise break up
are given in statements laid on the Table
of the House. [Placed in Library. Ser
No. LT-5868/73].

Louan advanced by Natlonalised Baunks to

Agricultural Labourers, Marginal Farmers

and other weaker sections at concessional
rate of interest

SHRI BHOGENDRA JHA: Will

of FINANCE be pleased
the reply given to  Starred
10th August,

2871,
the Minister
to refer to
Question No. 286 on the
1973 and state:

(a) the latest position with regard 10
the loan advanced at concessional rate of
interest to the Agricultural labourers, mar-
ginal farmers and other weaker sections,
State-wise, by each of the nationalisc
banks and in particular in each Of ine
Districts in Bihar selected for this pur-
pose; ’

{b) whether the private banks have also
been asked to advance loans at prcteren
tial rates of interests; and
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(c) il so, the details about their per-
formance, and if not, the reasons there-
for?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The State-wise position regarding
outstanding udvances of public sector banks
under the Differential Interest Rate sche-
me as at the end of June, 1973 is indi-
cated in the Statement laid on the Table
of the House. [Placed in Library. See
No. LT-5869/73].

The District-wise information in regard
to outstanding advances under the Differ-
cntial Interest Rate scheme in the State of
Bihar is not readily available., It will be
collected to the extent possible and laid
on the Table of the House.

(b) No, Sir. The Differential Interest
Rate scheme is being operated by public
sector banks only.

(c) Does not arise.

Revision of Forelgn Trade Policy with
Socialist and Non-aligned Countries

2872. SHRI BHOGENDRA JHA: Will
the Minister of COMMERCE be pleased
to state:

(a) whether any steps have been or are
being taken to make a qualitative shift in
our foreign trade with the socialist and
non-aligned countries of the world to
drastically reduce our dependence upon
the dollar and sterling areas;

(b) if so, the broad outlines thereof;
and

(c) if mot, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). It has
been one of the constant endeavour of
the Government to diversify the composi-
tion and direction of the country's foreign
trade. During the lasy few years substan-
tial progress has been achieved by increas-
ing level of trade with nom-aligned coun-
tries #nd countries in the Socialist Bloc.
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Granting of loang to Small Traders and
Shopkeepers by Hissar Branch of State
Banks of India

2873. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased
to state:

{(a) whether Government are awzare
that the local authorities of Hissar Branch
of State Bank of India arc creating diffi-
culties in granting loans to small raders
and shopkeepers;

{b) whether they insist on getting sccu-
rity or guarantee from one or twa shop-
keepers only;

(c) whether Government have received
any complaints of money having been
demanded from each applicant before loan
is sanctioned; and

(d) whether any enquiry has been made
and if so, the outcome thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) to (d). The State Bank of India has
reported that it is aware of certain com-
plaints in respect of its Hissar Branch. The
Bank has further stated that it is having
the allegations looked into.

Submission of Report in regard to Techno-
Econonilc Survey of Aodhra Pradesh

2874, SHRI K. KODANDA RAMI
REDDY: Will the Minister of FINANCE
be pleased to state:

(a) whether a joint institutional siudy
team comprising the officers of Industrial
Development Bank of India, Industrial
Finance Corporation of India, Agricul-
tural Refinance Corporation, Andhra Pra-
desh State Finance Carporation, Syndi-
cate Bank and Andhra Bank Limited con-
ducted a  techno-economic survey of
Andhra Pradesh ‘and if so, whether it has
submitted its report to Industrial Devzlop-
ment Bank of India; and

(b) if so, the main features of their
assessment and recommendations, Lis-
trict-wise?
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THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQO CHAVAN):
(a) A joemnt institutional study team com-
prising representative of the [ndustrial
Development Bank of India, the Reserve
Bank of India, the Industrial Finance Cor-
poration of India, the Agricultural Refin-
ance Corporation, the Andhra Prudesh
State Financial Corporation, the Syndicate
Bank and the Andhra Bank Limited has
conducted an industrial potential suirvey
of Andhra Pradesh. The team has not
yet submitted its report to the Industiial
Development Bank of India. It is under-
stood that the report is likely to be fina-
lised sometime by the end of December,
1973,

(b) Does not arise.

Investment from U.K.

2875. SHRI K. KODANDA RAMI
REDDY: Will the Minister of FINANCE
be pleased to state:

(a) the amount of investment made
and the assistance provided by the United
Kingdom and its industrialists to the in-
dustries in our country;

(b) the industries in which they have
invested and assisted: and

-

{c) vb.ether any new agreements have
lneF signed for the future and if so, the
main feature thereof?

THE MINISTER OF FINANCE
(SHR!I YESHWANTRAO CHAVAN):
(&) to (c). Investment: The outstanMng
loog term private investments from the
United Kingdom in India stood at Rs
619.5 crores at the close of March, 1970.
The flelds in which the investments have
beca made are:—

Manufacturing  industries, plantation,
petrolevm and services,

Aﬂum The Government of the
United Kingdom docs not directly assist
the industries in India but, as a Member
of tho‘ Ald India Consortium, has been
providing since 1958 loans on soft terms
to the Government of Tndia. These junds
2438 13-4

are used to meet the foreign exchange
requirements of Indian Industries both on
account of maintenaoce of production and
on account of setting up of new capacity
through the import of capital goods, The
louns so far received from the Govern-
ment of the United Kingdom upto the
ead of 1972-73 have aggregated to £ 589
millien (Rs. 1117.22 crores) consisticg
of $53) million (Rs. 100720 crores) for
financing the  aforementivned import
needs and $58 million (Rs,  110.02
crores) towards debt relief.

The industries mainly assisted by British
aid are:

Heavy electrical industry (including
equipment for generation and distribution
of power), steel, automobile, engineering,
chemicals including fertilizers, oil and
petrochemicals, shipping and ship-building,
agriculture, etc.

For the current year 1973-74, the Gov-
ernment of the Unitad Kingdom have
pleged a sum of £ 63 million (Rs. 119.50
crores) in thy Aid India Consortium
Meeting held in June, 1973, This amount
is yet to be converted into specific loan
agreements.

In addition to the above Consortium
assistance, Lazard Bros. of UK., leading
a syndicatg of British Banks and Barclays
Bank Ltd. of UK. extended to the Gov-
ernment of India loans in the amouo’s of

-
£11.5 million (Rs. 2181 crores) and
£2.55 million (Rs. 4.84 crores) respec.
tively for meeting the foreign exchange
requirements for the setting up of the
Durgapur Stee] Plant and for the import
of components etc. for manufacture of
boilers by M/s. A. V. B. Durgapur for
West Bengal State Electricity Board and

Damodar Valley Corporation.

(N.B.: The rupee of the
pound sterling amounts in the informa-
tion given above in respect of mssistance
Exchange Rate of

equivalem

is at present Central
£1 — Rs. 18.968)
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Construction of Hotels

2876. SHRI K. KODANDA RAMI
REDDY: Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
state:
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(b) how many of them have been ecom-
pleted. State-wise: and

(c) the number of rooms so added?

THE MINISTER OF STATE IN THE

MINISTRY OF TOURISM AND CIViL

(a) the number of hotels constructed by
the Central Government in 1971, 1972,
and 1973, State-wise;

State Name of the Project

1. Karnataka Hotel Ashoka, Bangalore

2. Urtar Pradesh Varanasi Hotel

3. Rajusthan Expansion of Laxmi Vilas

Palace Hotel, Udaipur.

4. Madhya Pradesh Expansion of Khajuraho

Travellers, Lodge.

5- Karnataka Expansion of Hassan Tra-

vellers, Lodge.

6. Jammu & Keshmir Jammu Motel

7- Tamil Nadu Mahabalipuram Shore
Corttages.
8. Kerala Kovalam (Cottages)
9. New Delhi Akbar Hotel
10. New Delhi Qutab Hotel
TOTAL

(1) to (c).
STATEMENT

AVIATION (DR. SAROJINI MAHISHI):

A statement is attached

Rooms Remarks

g1 The Hotel was inaugumted
on Ist Mav, 1971,

o The hotel was commisioned
in September, 1973,

20 The expanded block was
commissioned during
January, 1973.

40 The unit was inaugurate
on 1gth November, Ig72
It has been renamed the
Khajuraho Hotel.

20 After expansion, the unijt
was renamed Hassan Mo-
tel. The Motel wae in-
augurated on a7th July
1972.

so The Motel was naugursted
on gth Scprember, 1973

20 The Cottages were inaugurateJ
rated on 17th Decemhber
1972.

40 The Cottages were  inaugu-
rated on 17th December
1972.

163 This hotel building cons-
tructed by New  Delhy,
Municipal Committee has d
been leased and furnished
by the Indis Tourism De
velopment  Corporatiop
The hotel was indugurated .
on z27th January, 1972,

48 Toese building which were
part of the U.S. Aid com_
plex have becn renovare
by ITDCand inaugurate
as 2 hotel on 4th Novem-
ber, 1973.

542
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Proposal for Development of Wild Life
sanctuaries In Andhra Pradesh

2877, SHR1 K. KODANDA RAMI
REDDY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether any proposals have been
sent by the Andhra Pradesh Government
to the Union Government for the deve-
lopment of Wild Lifc sanctuaries in the
State;

(b) if so, the broad outlines thereof; and

(c) the reaction of Central Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISH)):
(a) Yes, Sir.

(b) Omly one Scheme for Development
of Pakhal Wild Life Sanctuary District
Warangal at an estimated cost of Rs, 15.00
lakhs was received by the Ministry of
Agriculture. Funds to the extent of
Rs. 11.65 lakhs for the year 1973-74 were
asked for by the State Government under
this scheme. The funds are requjred
for:

(i) Protection of Wild Life;

(ii) Introduction of Animals and Birds
in the Sanctuary;

(iii) Preservation and improvement of
the Habitat:

(iv) Setting up of Game farms and

breeding centre; and
(v) Research.
(c) The scheme is under consideration

in consultation with the State Govern-
ment.

Loan/credit given by L.LC. to Public
Sector Companles

2878. SHRI BIRENDER SINGH RAD:
SHRT MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE be
pleased to state the total amount of loan
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or credit given by the Life Insurance Cor-
poration to the Public Sector Companles
during the last three years, year-wise?

THE DEPUTY MINISTER
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Term loans sanc-
tioned and disbursed by L.1. C. for indus-
trial purposes to Public Sector Companies
during the last three years are as underi—

IN THE

Financial Year Sancuwoned Disbursed

(Rupees in lakhs)
1970-71

1971-72 75700

1972-73

The above does not iInclude mortgage
loans under various housing schemes of
the Corporation as that information is not
readily available,

Suggestions from UN. pamel on Tax
Reforms

2879. SHRI BIRENDER SINGH RAQ:
Will the Minister of FINANCE he pleas-
ed to state:

ta) whether suggestion made by U.N.
Panel on Tax System with regard to lax
reforms has since been examjned by Gov-
ernment,

(b) if so, the saliemt features of the
suggestions made; and

{c} the decision taken thereon?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
(c). In accordance with Upited Nations
General Assembly Resolution 23562(XXIV)
the UN Secretary-General prepared a
report on ‘Taxation, Mobilization of Re-
sources and Income Distribution in Deve-
loping Countries’ based on the study of
the tax systems of a sample of developing
countries. This report was submitted to
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the United Nations Economic and Social
Council (ECOSOC) at its fifty-first session
which was held at Geneva from 51t o
3mh July 1971. The main conclusions
and recommendations of the report were
laid on the Table of the House in reply
o Sarred Question No, 1324 answered
on the 23rd July, 1971. These conclu-
sinns and recommendations are. however.
of a general nature, The Economic and
Social Counci! considered this report and
adopted two resolutions on ‘Mobilization
of Finaocial Ruscuwicey and  “lay Fe-
form Planning’. The Secretary General
wis also requested to study further the
prublem relating to mobilization of re-
saurces.  The Secretary  General submut-
ted & note on this subject to the KOOSO
in its fifty-fifth session held at Geneva in
May 1973 and the Council decided in
Aungzust 1973 that further work on the
subject of the mobilization of financial
resaurces be  continued by the Commitice
for Development plaoning of  United
Nations.
Increase In Prices of Nylon Yam

2880. SHRI BIRENDER SINGH RAO.
SHRI 5. N. MISRA:
Will the Minister of COMMERCE he
pleased to state:

(a) whether the prices of Nylon Yarn
have mearly doubled in the recent
months;

(b} whether the prices have been in-
creased in collusion with Government as
has been aMeged in the press;

{c) if not, what are the reasons for the
rise in Nylon Yarn prices; and

(d) what measures Government are
taking to bring down the prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Prices of nylon

yarn are regulated by a voluntary agrec-
ment between spinners and weavers under
which 75 per cent, production is sup-
plied to actual users on mutually agreed
price and 25 per cent is sold by the spin-
pers in the open market. There has been
no increase in prices of nylon yarn sup-
plied to actual users. Prices of nylon
yarn sold in  open market arc almost
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double of the actual wusers quota price.
The price of open market sale quota of 20
dn. nylon yarn was reported to be Rs. 147
per kg. in June, 1973, Rs. 144 per kg. in
August, 1973, and Rs. 193 per kg. in Octo-
ber, 1973 and Rs. 151 to Rs. 155 on
26th November. 1973.

i) No, Sir.

tc) Reasons for increase in prices are
(i} Gilobal shortage of caprolactum;

tii) Consequent under-utilisation of
licensed  capacity of nylon spin-
ners.

(ili) power cuts where in force in
different States,

Id} (i} Every altempt is being made to
locate additional
caprolactum,

supplies of

(i) Power cuts have since been
tored in most of the States.

res-

Alleged sabotaging of policy of P.B1. by
Commercial Banks in regard fto expansiom
of credit
2881. DR, RANEN SEN: Will the
Minwster of FINANCE  be pleased o

alate:

{u) whether  Government are aware of
the fact that the Scheduled Commercial
Hanks arc subotaging the policy of the
Reserve Bank of India of restricting the
expanxion of credits in order to check the

rise in prices; and

{b) if so. the reaction of Governmenol

thereto?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
Reserve Bank of India has informed that
ground to believe the
Scheduled Commercial
Banks arc sabotaging their policy to con-
trol the cxpansion of bank credit.

hey have no
allegation that

(b) Does not arise,
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Issoe of shares by Indian Oxygen Limited

2882. DR. RANEN SEN:
SHR1 S. M. BANERJEE:

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 2727 on the 9th
March, 1973 regarding issuc of shares by
Indian Oxygen Limited and state:

(a) what is the present pattern of Equity
Share-holding of the Indian Oxygen
Limited;

(b) what are the foreign company or
companies which jointly or severally hold
the majority of shares and the amount and
percentage of share-holding respectively
held by them;

106

(c) whether there is any proposal to
replace the total amount of foreign Share-
holding of the Indian Oxygen Limited by
distributing them on a particular scheme
proposed or approved by Government
amongst the present Indian employees of
the Company; and

(d) if so. when such a scheme would
be introduced and what are the broad
outlines of the scheme?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN): (a) Ths
pattern of equity share-holding of Indian
Oxygen Limited as given in the com-

pany's application for & bonus isswe, is
as under:—

(i) Foreign company or companies who joiatly or severally hold the majority

of shares 66- 069,

(5) Non-resident share-holders other than (i} above : 0.16%
(i) Directors 0 05%
(fv) Financial Institutions including Insuran ¢ Companics & Banks T 71%
(v) Compames registered under the Companies Act o 51%
(vi) Others 25'51%
100 00%

(b) British uxygen Co . Limited,
London, holds equity capital of Rs. 406.93
lakhs which 13 66.06 per cent of the
total share capital of Indian Oxygen
Limited.

{¢) There is no such proposal

(d) Does not arise 1 view of reply to
part (c).

Amount of Bonuos shares issued by Indian
Oxygen Lid.

2883. DR. RANEN SEN:
SHR! S. M. BANERIEE:

Will the Minister of FINANCE be
pleased to refer to the reply given on the
9th March, 1973 to Unstarred Question
No. 2727 rcgarding the issue of shares
by Indian Onygen Limited ang sae..

(a) the total bonus shareg issued by the
Company as compared 1o the total amount
of subscribed capital;

(b) the total amount of dividend paid
by the Company to its forecign share
holders in respect of bonus sharcs during
the last three years; and

(c) the total amount of dividend paid
by the Company during the last three
years to similar Indian share bolders?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
face value of bonus shares issued by the
Indian Oxygen  Limited amounts to
Rs. 343.73 lakhs as compared to the total
amount of subscribed capital of Rs. 16
lakhs.

(h) The total amount of gross dividend
(before Income tax deduction) paid by
wme company 1c its foreign sharcholders
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in reapect of bonus shares during the

lant three years ending 30th Seplember
1972 amounts to Rs. 67.23 lakhs,

{c) The total amount of dividend paid
by the company during the last 3 years
ending 30th September, 1972 in respect
of bonus shares to Indian shareholders is
Rs. 14,37 lakhs.

Demonstration  Staged by  Bapk
Employees to Protest agaiust Exten-
sion of Credit to Private Traders

2884, DR. RANEN SEN: Will the
Minister of FINANCE be pleased 1o
state:

(a) whether over 1000 Bank employees
staged a demonstration outside the Heserve
Bank recently to protest against the cre
dit being extended to private traders deal-
ing with essential commodities; and

(b) if so, what steps Government have
taken to ban the credit facilities to the
private traders?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{(a) A demonstration by some bank

employees was staged on Noveinber 7, 1973
outside the Reserve Bank of India, The
object of this demonstration had been
advertised as lending support to the resolu-
tion moved in the past by the workmen’s
directors in the Boards of some of the
nationalised banks, asking the banks to
refuse credit to any private distribution
agency, including wholesale/retail traders,
stookists, mills and factories against the
security of wheat. rice, coarse grains.
pulses, vanaspati etc,

(b) Bank credit for semsititive commeo-
dities  is subject to rigorous  Selective
Credit Controls administered by the
Reserve Bunk of India. Advances against
wheat, except to licensed retail dealers.
were prohibited in May 1973, Advances
against paddy/rice in Assam have been
prohibited since the State’s take-over of
trade in paddy ‘rice. In respect of other
sensitive  commodities, the framework of
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these controls consists of (i) maximum
limits on level of advances; (ii) fixation of
minimum rate of interest; and (iii) fixation
of minioyumn margins. These control
measures have been further tightened by
the Reserve Bank of India in the context
of the credit policy for the 1973.74 busy
seuson announced on the 16th November,
1973,

The Reserve Bank keeps a constant
watch on the supply, demand and price
position of essential commodities and
makes such adjustments in its Seleclive
Credit Control measures as may be neces-
sary to bring about @ proper balance
between supply and demand and 1o
ensure thap bank credit is not misused for
hoarding commedities in short supply.

w1 Imemafaat gro afwer iy O
# gunl & ragAr
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Criteria Adopted by the State Bank of
india to Open New Branches im Villages .

2888. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE be
pRtsed tO state the critéria adopted by
the State Bank of India to open Bew
branches in villages for the benefit of
villagers?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Main
criterin.  adopéed by the State Bank of
India for opeming new branches in rural
areas refer to such aspects as the scope
for stimulating ecomemic growth and em-
ployment opportunities by lending to prio-
rity sectors, the scope for canalising
monetary savings and inculcating banking
habits in the local people and the poten-
tial viability of the offices over an extend-
ed period of time.
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Afr Servics between Delhi and Rajkot

2889. SHRI VEKARIA: Will the Minis-
ter of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether Government are consider-
ing any proposal to restart air service bet-
ween Delhi and Rajkot in Gujarat State;
and

(b) if pot, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAF BAHADUR):
(2) and (b). Indian Airlines have no
proposal to operate a Delhi-Rajkot service
at present in view of the tight fleet posi-
tion, Rajkot is well served by air from
Bombay.
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Big Busines; Houses dealing In Flah and
Fish Prodects

2890. SHRI VEKARIA: Will the
Minister of COMMERCE be pleassd to
state:

(a) the names of big business houses
who exported fish and fish products during
the last three years, year-wise; and

(b) the foreign exchange earned there-
by?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGEY): (a) and (b). The valus
of exports for the last three ycars, year:
wise of some of the big business houses
were as follows.—

{Valug in Ri. Lakhks)

Name of the Company 1970-71 1971-72 1971-73

(3) Tata Oil Mills 61 116 93

(&) India Tobacco Nil 11 It
Nil Nil 59

(@) Union Carbide

Financial Assistance to West Bengal
for giving D.A. to State Employees

2891, SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have agreed
to sanction necessary funds to enable the
West Bengal Government to increase State
employees’ dearness allowance; and

(b) if so, the reasons for not extending
the simmilar credit to other States?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) No,
Sir.

(b) Does not arise,

Permission by Dutch Government to .
Import Duty-fres Ju'e

2892. SHRI PRABODH CHANDR/:
Will the Minister of COMMERCE be

pleased to state:

{a) whether the Dutch Government
have agreed to import duty-free jute from
our country, and

(b) if so, the quantum of jute likely to
be exported to that country per year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
A. C. GEORGEY}: (a) No, Sir.

(b) Does mnot arise.



113 Written Answers AGRAHAYANA 9, 1895 (SAKA) Written Answers

Automations In Income-tax Offices

2893. SHR1 INDRANT GUPTA: Wil
the Minister of FINANCE be pleased tu
state:

(a) whether automation is to be intro-
duced in the Income-tax Offices at
Bombay, Delhi, Calcutta and Madras;

(b) whether the experiment on intro-
duction of automation was carricd oml in
Bombay and on the basis of the report of
the Commissioner of Income-tax, Bombay,
orders have been placed for mporting
four computers from U.S.A.; and

(c) if so, whether Government have
ascertained the views of the staff and if
not, the reasons therefor?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
{a) The Government have not under cun-
sideration any proposal to introduce
automation in Income-tax offices. How-
ever, they have approved in principle a
scheme for installation of Programmable
Calculators at Bombay, Delhi, Calcutta
and Madras, for the limited purpose of
tax calculations and data compilation in
respect of company assessments and other
cases with assessed income of over Rs. 1
lakh. To begin with, the setting up of
a pilot project in Delhi for the purpceses
of the ssheme has been authorised.

(b) The scheme has been drawn up by
the Directorate of Organisation and Maun-
agement Services (Income-tax). Order for
import of one Calculator bas been
placed by the D.G.S. & D. throupgh 1.S.M..
‘Washington.

(c) Views of the staff have not been
ascertained as the scheme does not in-
volve any retrenchment and does not
affect the prospects of staff. The scheme
is confined to a small minority of
assessments estimated at only about ¢o
per cent of the total annual disposal and
even in this small field, operations under
the scheme are limited to only a smau
segment of the total clerical worklead.
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Fall in India’s Forelgn Exchange Reserves

2894. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of
pleased to state:

FINANCE b2

(a) whether sciious situation has arisen
due to the steep fall in exchange reserves;

(b) If so, the reasons therefor; and

(c) the action taken or proposed to be
taken to improve the same?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). On the 23rd November, 1973,
Reserve Bank of India's foreign balances
amounted to Rs. 342.87 crores.,  After
excluding valuation gains amounting to
Rs. 548 crores, arising from exchange
fluctuations, this means a fall of Rs. 87.95
crores since the beginning of the current
financial year. The fall though steep.
is not wholly unexpected, and reflects
primarily the payments for imports of
foodgrains and increased payments for
petroleum and petroleum products.

(c) Government is making constant
efforts to strengthen the country's balance
of payments. Export promotion and
import substitution play a major role im
this contribution to self-reliance,

Incresse In expenses of Nationalised
Banks

2895. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of
pleased to state:

FINANCE be

(a) whether
hanks

expenses of nationalised
have gone up in 1972;

(b) if so, the reasons therefor; and
fc) the steps being taken in this regard?
THE MINISTER OF FINANCE (SHRI

YESHWANTRAQ CHAVANY (a) and
{b). The aggregate expenses incurred by
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the fourteen nationalised banks as per on 31-12-70, 31-12-71 and 31-12.7:
the published Profit and Loss accounts as  were as follows:—

(Rs. inm crore)

P S

Expenditure 3I-12-70  3I-12-71 31-12-72
-\i;-llmercst on deposits . ) 129-0 163-; .—“:9.';7'0
(1) Establishment expenses and other expenses 124°0 150" 0 176- 0
S - Tnm:-“— o _:_53-:"__3:3-9 373_:
The increase in the interest paid on (a) whether the recent Jecision of

deposits is on account of increase in the  Government 1o increase the prices ol
level of deposits mobilised, and the rate foodgrains and petroleum products  has
of interest payable is governed by the  resulted in general price rise and Index
Reserve Bank of India's directives. The  of wholesale prices; and
increase in the level of establishment and
other charges is due to the overall expan- {b) if s0, to whar extent?
sion in the activities of these banks.

THE MINISTER OF FINANCE

During the period 1970 to 1972, the (SHR1I YESHWANTRAO CHAVAN):
nationalised banks opened 3161 branches  (a) and (b), In the construction of the

and have also substantially increased the  Wholesale Price Index for cercals both
credit to the priority sectors. This in-  jssue prices and open market prices are
volved sizeable additions to the staff, cost  yged. The rise in the Index for cereals
of training, additional supervision eX-  between 27th Oct.  and 3rd November,
penscs over a much larger number of 1973 was 2.5 per cent resulting in &
advances and preliminary expenses i possible incerase of 0.3 per cemi im the
opening branches.  The pewly  All Commedities Index. In fact, how-
opened branches will take some time 10  ever, the All Commodities lndex has de-
start earning profits, However, consider-  clined by 0.4 per cent during the week.
ing the overal] increase in the activities

of the banks, the increase in ¢Xpenses can- The impact of the increases in the
not be comsidered i0 be disproportionate-  prices of petroleum products on the Index
Iy large. for Mineral Oils is estimafed at abour 38

(c) Banks keep the level of expenses to ‘I’f;?“p:'r’ :‘e:‘:’hm";‘;“’ ‘::;"‘ é‘; # mcm:
amuonablnprmrjtbnoiﬁeinmm Index. mnod
in bosiness by having a closer control
over their cxpensea, Government arc
also constantly reviewing the perform-
ance of the banks and urging them to take Cases pending for refund of Inceme Tax
various steps to economise expenditure,
wherever possible. 2897. SHRI MUKHTIAR SINGH

MALIK: Will the Minister of FINANCE
impact of Rise in Prices of Foodgralus  pe pleased to state:

and Petroleam
(a) what is the number of Income-tax
2896. SHRI R, V. SWAMINATHAN:  refund cases pending in the various Circles
SHR1 P. M. MEHTA: as on 31st March, 1973;
Will the Minister of FINANCE Le (b) the number of such cases pending

pleased to state: during the last three vears; and
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(c) the various steps taken by Govern-
ment to dispose of such cases at an carly
date and the outcome thercof?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN): (a) 6918
«irect refund cases were pending as on
31-3-1973;

(b) Pendency of the refund cases during
the Iast three years is as under:—

No. of direct refund
cases pending

Date of Pendency

31-3-1971 4,088
31-3-1972 10,043
31-3-1973 6,918

{c) Details of the legal as well as admi-
nistrative measures taken for expediting
the disposal of refund cases are as underi—

Legal messures:

Time-limit has been prescribed under
the law for the grant of refund, on the
expiry of which the Government is liable
to pay the assesscc simple interest at the
rate of 12 per cent per anoum on the
amount of the refund.

Admieitrative messares:

(i) Refund Circles have been created to
deal with the direct refund cases exclu-
qively, Such Circles are functioning at
Bombay, Calcutta, Madras, Ahmedabad
and Delhi,

(ii} Refund Wecks are bein.s_ oburvgd
by the Depariment all over the country
for expediting the disposal of refund
cases,

(iii) Complaint Register is being main-
tained in the offices of the Commissioner
of Income-tax and Inspecting Assistant
Commissioner for recording complainta
about delay in disposal of refund claima.

(iv) Instructions emphasising the need
for disposing refund cases speedily have
been issued by the Board from time to
time,

(v) For judging the work of the Income-
tax Officers, annual report
has been devised wherein a column has

evaluation
been provided requiring the Inspecting
Commissioner to comment on

have

Assistant
whether direct refund applications
been disposed of within three months,

(vi) Monthly * reports giving the disposa!
of direct refund claims are required to
be submitted to the Board through Com-
missioner of Income-tax, From these
reports a watch is kept over the disposal
of such refund claims.

(vii) Instructions have been issued
for payment of interest in cases of delayed
refunds even without the assessces asking

for the payment.

As a result of the various measures
taken, the pendency of direct refund cases
had come down to 6918 as on 31-3-73 as

against 10,043 as on 31-3-1972,

Export of Tea, Coffee and Medicinal
Herbe

2898 SHRI E. V. VIKHE PATI.:
Will the Minister of COMMERCE be
pleased to state:

(2} the total amount of foreign ex-
change earned by export of plant products
e tea, coffee and medicinal herbs during
1972-73 and 1973 till date; and

(b) whether any assistance is given by
Government for exporting plant products

specially herbs?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Amount of foreign

exchange ecarned by export of tea, coffee
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and plant seed étc.
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used in perfumery, pharmacy etc. is as onder—

(Pigures are in Rupces atd are provisional

Commodity Year Year
1972-73 1973-74
(1) Tea 1,53,09,00,000 51.85,00,000 (April 1973 to August
1973).
(2) Coflce 32,93,00,000 29,32.00,000 (April 1973 to October
1973).
(3) Medicinal Herbs 4.96,00,000 77,00 i
(i.c. plant seeds etc. o 77,0000 m?:‘:;!?” o M

used in perfumery
pharmacy etc.)

(b) The assistance given for e:ponmg
plant products including medicinal herbs
eic., is as below:—

TEA:

Rebate on excise duty varying with
prices ia granted on tea exports.

COFFEE.

@) Grany of rebate on Central Ex-
cise Duty on raw coffee purchas-
ed in internal market and used
in manufacture of processed
coffee.

(i) Draw-back of customs duty op
imported material used in manu-
facture of French coffee ex-
ported.

(iif) 1f export prices are higher than
internal price a premium  will
be collected from exporters based
on difference between average
Prices in Pool Sales und export
sales but as a measure of export

promotion no premium is col-
lected until this  difference
reaches Rs. 25, while difference

over and above this limit being
collected in full.

M internal prices arc higher than
export prices, a rebate is grant-
ed on raw coffee contents in
the mnet weight of processed
coffee  provided raw coffee used
¥ purchased in internal market.

(w) Besides, manufal:turcrs u[ i.nsl

tant coffee are getting import
replenishment licences for
machinery/spare  parts to tha

extent of 5 per ceot of F.OB.
value of exports,

MEDICINAL HERBS: (ie. PLANT
SEEDS HERBS ETC. USED IN
PERFUMERY, PHARMACY
ETC.)

Nil,

Demarcation of Drought Prooe Aresy by
Meteorological Department

2899, SHR1 E. V. VIKHE PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the India Meteorological
Department has demarcated the areas in
the country which are prone to drought;
and

(b) if so, what are they?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROIINT MAHISHI):
(a) Yes, Sir,

(b) On the basis of annual rainfall
departures (20 per cent probability of
annual rainfall departure of meore than
—25 per cent), the following areas would
be called drought prone:—

Rajasthtn. Saurashtra  Kutch, Punish
Haryana, West Utiar Pradesn,
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Maharashtra, Madhya Pradesh,
Rayalaseema, the interior of
Karnataka, parts of Gujarat,

and a portion of North Bihar
and the adjoining arcas of East
Uttar Pradegh.

Providing of Financial Assistance by
Natioaslised Banks to Industries and
Trades

2900. SHRI R. V. BADF: Will the
Minister of FINANCE be pleased to
state:

(a) whether the nationalised banks have
been asked to finance the Industries and
Trades strictly in proportion to agricul-
tural loans advanced by them; and

(b) if so, the ratio fixed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b). While
no such proportion has been prescribed
the objective is to provide credit for all
genuine production requircments.
Agriculture is onc of those s:ctors which
had been neglected in the past and, there-
fore, the emphasis of the policy is to
provide increased flow of cradit to this
sector. At the same time all genuine
requirements of indusiries and trude are
also to be financed,

Business carried on by bogus banking
firms

2901. SHRI R. V. BADI:: Will the
Minister of FINANCE be pleased to
state:

{a) whether Government are aware that
the various firms are carrying on banking
business In the country in the name of
Chit Fund, Saving Umts and Finance
Companies; and

(b) the steps Government propose  to
take in order to restrict such bogus bank-
ing firms?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). (a) The
Reserve Bank of India has reported that
no instance of a firm carrying on banking
business in the country in the name of a
Chit Pund{Savings Unit|Finance Company
has come to its notice. The Bank is how-
ever investigating a complaint recently re-
ceived from All Kerala Chitty Employees’

122

Union and All Kerala Privaic Bank Em-
ployees' Union, Kottayam that a number
of private banks and Chitty institutions
are doing the same work as commercial
banks.

(b) There is a specific prohibition under
Section 49A of the Banking Regulation
Act, 1949 gapainst acceptance of deposits
withdrawals by cheque by any person
other than a commercia] bank and anmy
contravention  attracts penalties under
Seclion 46(4) of the Act. Contraventions
coming to the notice of the Reserve Bank
are pursued with the parties concerned
by the Bank which is entrusted with the
administration of the Banking Regulation
Act, 1949,

uawt ® awmn ufn W wgE

2902. st PwH WA WEAW : T
fag @A TE T w7 T w7 fE O

(%) %% FAAAFAFT AT WM
g9 faodr Fwen 7w a7 & A
g W

(&) WTHEF @ WOHT Rp a7
ofe aq@ &@ F faq qun wdasy
w4 %1 fawrc g7

fares Wt (st aarATT Wy )
(%) 31-3-73 % feafii & w3aTT
WTAFT F qF ITHET WA, fog wddr
@ fgar o g, 483.10 FUF
qqur g 1]

(&) srmFe &0 T w1 AGH
@ % fay waeere gra ggx §F fR
wF " fwg A ary [soEt U
sty A faaor # faay maT g0

famron

g & At § W 1 Fwnr
et Y agHT A FA a F fAy aET
¥ fwrfafas fafme oo o -

(;) 1961 & gF FT & TFTAT
 agft s nfgwfat g
ey oy W7 e Y gt ¥ aaier



123  Written Answers

sfe w8 famr o @ 1 wfEa 1961
& wiafaw # oF &0 Qo age |fgar
arifase 1 v A FT a1 wfazrfan
F7 swaeqT &1 7 7Y fAAui wigHrdy
g aFF & | afre 0F & Frq faat
QX wwwE 741 fasar fig §4810 w1
BT ATFT WAFAT F AA FE-
qal ¥ F AgA! arr Fr grg o famr
T oE o

(i1) wedber & waare Fd-fawrom
AT W T FAT, KA T KT ageir
® 4 A & oF @ wfaw TwE
ufas faat 1 fafme wd=m a1 fam
nar ¥ 1 IF F KN HA QT WA A
233 waFT wfgwrdr ¥ BT &

(i) fawmr g7 Maw 9%
®ffFT 7 O 39 gqa & fon
&L FQEGET ¥ fawg wifw #19e7
AT

(iv) o frafffaat & am
s&fm w7 O go faifw St
AFEFA R AIAN FEAAIFFT

(V) 9 2w & asray qamET 9@
qAA A g 3| @ afe § faarodA
AT AT [AA-GAL ® gW FA,
ot @Al gr w4d £ g7 fagi-
fefadt & It 57% @ wg 7w AN
7qe w7 97 fawa a7 fear Jwwr

(vi & grawe fawrr &
173 &¢ 3t wfa=rdr faas 6y
aA g gy A F7agAr whawdEy
% 50 WY 9T &iF gL § | WEAHT
wgET & W ® 5 wasd W w7
QI UTAFT AT HL AGAT W
FeT H A0 FCG &
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(vil) fraborad &t gwrfer
¥ @iz frafont &1 oo o+ & fAg
aWg-gHT 1 F2THT ) 99 &7 fem
™2

fas wan wmAT A TR 10 T
%o ¥ NigF vam aFAT g, THET TH
T T 9fiqr For F A7 F@
Nqeg T q18 § U fawy G fqifgq
faor mar & faga fe da wfaai=n
F FOIT FWAGA[ FAGE) FIH A
Ifawn wrt gelq e o W

FI KT THET HY THLEAT KT AT
W% T 33 Arfa Fraife s @ gfe
faavarma s oy AT X & 7
el 7 ¢ 718 ¥ Heme 917 v, fae,
gfeaw g9, AR, FAIT AT TGTH
& FE-Aal & WEET gEEl 67
afeasr{ wgEel aq7 deqmEl & wfa-
fafudt @ Fle 1 47 | ¥ TodE
* qficorrwg : famfafas s st
* gt T f57 1 @ §—

(1) sase gfgsrd Wik wx
aget wfgsrd g3 w1 433 T

(2) Twmr sf=t F Wea fu—
= AT I AT w9 & folr wgraE
WAFT KET &7 T q g FE0 0

(3) matem @t W g9 afw
& 7 @d T & faw uF da dare
femr mm & o

(4) @ & wer fox o0 &0
¥ aurdE, |F gar g4 wEl
% fagar W o wRwT §1 F@i-
fr w73 & F1d § & AT

(5) wirfra wfasdfat & s
"l WAl aqr e afEEwEl 9T
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srafaFar & M 97 fan g0 #
IO FeAT fomd whr § adr a@Ew
"www gl

(6) wfasifar v «F&few
geqral, wgETl F weaw § gtuwtwi
FT HEAW AT FIAT |

HL FT WO F7 A & AT
(¥9e) wmET gt F @y fa=i-
fandt w2 & aifs @ gwam +1 W7
fadwT o@ wwat # wigi wen ¥ ad)-
TE T gy g, gEmI ¥ wrgw
TR T awans fear soaF o

xig afafe & &% fawfar #¥ 2
foT® & $6 &) sOuE 177 (FaieT)
fraas, 1973 ¥ gafawe fear mar @
o f& wa w7 afafa & e §

wyrere ¥ qedt af wendt vt vy

2903. St gwN WR WEAT :
ot few #4F a3 X &7 PO wA
= :

(F) T a7 79t § wgg &
GER 0T HT faerT /T aomaR T T

(=) %° araea ¥ fead safeal
* frsg #7r ®rdagy &1 7f; 9%

(7) Tomz g o 7 & W
A WAy G F e gl

faw =@t (oY agarade g™ ):
(%) & (7). g offas o1
& W' w9z 97 @ & st )

1236
A § qOWT avwT w1 Wys

2904. WY gEA, WT AT
w01 faw WAt a8 & @ gar ¥0q (%

(F) 75 = awt & 7R ¥
AEFCT &1 fEmar Mo awer gy,

(@) 3@ a0 & feeq  ewmfacwy
% faeg adady #1 o€ 3 Fqr oam
¥y & uf ;oW

(7) 5@ auwg ma ¥ g w7
wed iy q7r 7 faear ¢

fre ww} (ot omacaneagw ) -
(%) foew d9 a&l ¥ qwgqw @
qFE 17 WEQ F mF  FT omar Ain
fr wFErT -

1971
|/ 12,264 TIW
T 3,463 TIW
wfear 537
gfiwee gy 19,000 T e
wfieree ae 7,000 ®o
O @wygn 8,060,000 Geo

1972

|1 18,430 U9
=Y 815 T
wfeur 2,962

whae aar 30,000 %o
wfveez g8 46,000 %o
LG 76,608 Rz
o T 6,00,000 §o
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1973 (fawwemw)

AT 2.590 IM
I 30 fFeue
afgay 1.424

+ ferrez g 4000 ®o
= 33,975 Hie
AT T, 1LUO.D00 To

(@) afangw & & wmET
& gag ¥ favgwiv 50 o7 sfegt 77
A T TFT P -

1971 I &
1972 20
1973 17
{Fecee =)

IT5E ABT FKI o7 T W FT,

grsafFsar & freg safweae €2 /ma

W g4g ¥ aifes wfaqw  aqi/sqan
fawnirs wrfargy & ardr §

() o%¢ W@ &6 ¥ uTATAf
e, WIET AT T qF, A fa
QAT &=

1871 3 9T o
1872 6 @TH Go
1873 76,000 Feo

(Pzvere as)
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oifwon wamea & wHwifal e
faar sy graitefe wan

2905. sft gww W woATq :
¥ mfowg 98 7@ FaF w7 Fqr
] fF

(F) 1 I79% wag § &4 F7
7t Fxfg) F1 faefg ad 1972-73
# AuA fag 17 gwalafc 99§ &€
1970-719Y a¥ 1971-72%F 1A
few wq W Y g & v g gi e,

(@) afz 7dy, a1 9% fa<itg ast
F A ado, gHaNfe 99 47
e sow faar T

() = fa<iy dFz 1 @+ ¥
g g7 w71 fa=re fasfr o
197374 & TqF fag My o
FaaefT o #Y ufa 7 F770 o
Y, A<

(%) 36 @579 T §@TC 6T Wil
A5 war groET 1w g ?

mfrer  wawm § e (st
Qo ®te wi ) : (F) zafe.faefa
W 1972-73 & T wAwnf W
T FAr WA 1970-71 F AT g1
s A ser 95 wfaw qr feg w1
1971-72 HI 5QeAT F4ET &7 G &)

(&) fam dr fasiia awl 3 v

A wd g7 g =g s
frerae THTL ¢

ad afa
1970-71 2,098,145
1971-72 2,62,685
1972-73 2,19,202

() #arm 7, fAd &% o4r
q92 7 ® AT FIT WL 7 w1
T AT ©TF 1 ST H, FHANT
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g 2, g 3 wedl & wifew
qfcafesdi &1/ 4 &% gife < faar g |

(%) awqefc o F F99 &
ot a7 s @ fewfw uv
AT & {07 & mqare e wyatfw
sfyespqt & amdraf s &g Ir7 #7
et Ay Ty, o far wdt @
ReTTT FRAITET Wy {341 MY, I
FBTT 97 F23T FATEAT T

fyar AaTHa § segqrd) SAAQ

2906 WIg¥A 97T ®SAT  FT
fem o2 m@ FAT FT FUT FLT
fw

(%) va¥ gqraa 7 qg A
#Y dor frady g a o 719 & wiaw
AT T F ¢7Fq W weard A g
g &K

(@) 37 wH=fal 7Y 2q1€ F709
% fag T &Y W FTAaEY 33 71
faare z ?

faw KA} () WIS agra)
(%) o (&) : far qgar=7 @aw 7
A FAIY T qF g I FAT FT
% § AR WYy aF  wegqrd §, I9AY
w9 FEqT IR & wEArE sHfear
F1 wqr§ w3qr, s fraw & #
ITF AT T @ NG & fAw 9w
sRarfat Frgvafm T fade §
fratfea sfamit & U g 9T #-
w18 q7f wy errd g % o qie 37
g3} 77 Mg ;i) wqif $0 F
fae a9a aug 9 gAlyr &1 ATAT )

News-item captioned “Big Hosiery Units
Cornering Rags”

2907. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state:

2438 L5—5.

(a) whether the attention of Govern-
ment has been drawn to the news item
. appearing in the ‘Hindustan Times' dated
the 15th September, 1973 under the cap-
tion “Big Hosiery Units Cornering Rags”;
and

(b) if so, reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
Complaints have been received and re-
ports have appeared in the press about
sale of imported woollen rags in the open
market, This has affected the hosiery sec-
tor of the woollen industry of India to o
certain extent. [mport of rags is no
longer permitted against hosiery ecxports.
As rags constilute raw material for the
shoddy industry and as they are not avail-
able in adequate quantities in India, their
import is essential. However, their im-
port has been restricted and is now allow-
ed only for actual users and against ex-
port of shoddy blankets. Further, old gar-
ments imported as rags have compulsorily
to be mutilated before shipment to India.
The definition of woollen rags has also
been revised to eliminate import of wear-
able garments as rags. The allegations
made by the Anti-Rags Committee have
also not been substantiated so far.

Representation made by All India
Weavers Assoclation regarding distribution
of Rayon Staple Fibre and Nylon Yarn

2908. SHRI JAGANNATH MISHRA:
Will the Minister of CQMMERCE be
pleased ta state:

(a) whether any change in the existing
system of distribution of rayon, staple
fibre and nylon yarn is proposed to be
made by Government in view of the re-
presentations made by the All India
Weavers Assoclation; and

(b) if so, the broad outlines thereof?

THE DEPU'I_‘Y MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government have
not received any representation from All
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India Weavers Association on this sub-
ject,
(b) Does not arise.

Wages paid at Low Rates to Employees
of All Indla Handicrafts Board

2909. SHRI JAGANNATH RAOQO
JOSHI:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether 46 out of the total strength
of nearly 80 employees of the Regiomal

Design and Development Centre, New
Dethi and the  All-India Handicrafts
Board are working on  daily wages

although some of them  have put in
more than 8 or 10 years of service and ‘at
a very low wages as compared to market
wages for similar work;

(b) whether Government have received
a memoranium from the workers urging
improvement in their working conditions
and pay-scales;

(c) if so, what are their main de-
mands; and

(d) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Total strength of
employees of the Regional Design and
Development Centre of the All  India
Handicrafts Board at New Delhi is 62.
QOut of these, 25 are on normally permis-
sible daily wages and only 7 among them
have put in more than 8 years of service.

(b) Yes Sir.
(c) (i) Paid holidays;

(ii) Allotment of Government accom-
modation; and 3

(iii) Absorption in regular scales.
(c) The Government is trying to create
some regular posts,
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Submission of Report by Stody Team of
Central Vigilance Re: Frands in

Nationalised Banks

2910. SHRI RANABAHADUR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a} whether the Study Teum of the
Central Vigilance and the Finance Minis-
try’'s Banking Department has submitted
its report on various aspects of steps to
check frauds and other mual-practices im
the nationalised tanks; and

(b) if so, reaction of Government there-
to?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN}) (a) At
the instance of Department of Personnel,
Cabinet Secretariat, the Central Vigi-
Jance Commission had constituted a
Study Team consisting of the Secretary,
Central Vigilance Commission and a
representative each of the Department of
Banking and the Central Bureau of In-
vestigation to examine and report on the
vigilance arrangements in a few selected
natiomalised banks. The Study Team sub-
mitted its report to the Central Vigilanca
Commission.

(b) Government are generally in agree-
ment with the conclusions reached by the
Study Team. Action is being taken by the
different nationalised banks and other
concerned authorities or the lines of these
recommendations.

Toclosion of Cities in ‘A’ Category

291)1. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) the names of the major cities of
India included in ‘A’ category;

(b) whether Ahmedabad
from the said category;
(c) if so, the reasons therefor; and

is excluded

(d) whether Government propose to
reconsider the matter afresh and includa
cities like Ahmedabad in ‘A’ category on
the basis of fresh evidencs?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (d).
Prior to 1st November, 1973, the classifi-
cation of cities for the purpose of grant

of compensatory (city) and house rent
allowances to Central Government em-
ployees was made on the basis of the

population of the respective Corporations/ -

Municipalities as disclosed in the 1971
Census Report. On this basis, Bombay,
Calcutta, Delhi, Madras and Hyderabad
were included in ‘A’ class hut not
Ahmedabad. It has been dezcided that,
with effect from 1-11-73, the classifica-
tion of cities for the purpose of grant of
Compensatory (city) allowance should be
on the basis of the population of the res-
pective  Urban Agglomeration as shown
in the 1971 Census Report. Necessary
‘Orders in this regard are under issue and
Ahmedabad will now be included in ‘A’
chass for the purpose of grant of Com-
pensatory  (city) allowance,

Irregular flights of Yadiun Airlines

2912, SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that the Indian Airlines flights all over
the country are regularly irregular, there-
by causing great hardship and sugpense
including loss of time to travelling pas-
sengers; and

(b) if so, the steps Government are
taking to rectify the situation urgently and
efficiently?

THE MINISTER OF COMMUNICA-
FIONS AND TOURISM AND CIVIL

AVIATION (SHRI RAJ BAHADUR):
{a) Yes, Sir.
(b) Indian Airlines have acquired 3

Caravelles on lease, 2 of which have
arrived and the third is expected shortly.
Indian Airlines propose to acquire 4
Boeings which are expected 10 be received
towards the end of 1974, With the pro-
posed avgmentation of their fleet, the
l"egtllarity and punctuality of Indian Air-
lines services are expected to  improve
considerably.

134

Recommendation of International Cham-
ber of Commerce for Special concessions
to Developing Countries for their Exports

2513, SHRI M. S. SIVASAMY: Will
the Minister of COMMERCE be pleased
to state:

(a) whether recently the International
Chamber of Commerce urged the deve-
loped countries to give special concessions
to the developing countries for their ex-
ports; and

(k) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). It has been
reported in the press that the Secretary-
General of the International Chambers of
Commerce who recently visited India had
stated that the International Chambers of
Commerce has urged the developed coun-
tries to give special concessions to deve-
loping countries in their attempt to stgp
up exports, Copies of the resolutions or
recommendation which might have been
adopted by the International Chambers of
Commerce have, however, not been re-
ceived by the Government of India so far.

Indo-Canadian Economic Consultalion on
Trade Talks

2914. SHRT NARENDRA SINGH:
SHRI G. P. YADAYV:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the annual meeting of the
Indo-Canadian Economic Consultation on
trade talks between the two countries was
held in Dethi during the first week of Nov-
ember, 1973;

(b) if so, the outcome thereof:

(c) whether any new sgreements to ex-
plore the possibilities of exploiting energy
resources and developing ferro alloys
were arrived at; and

(d) if so, the broad outlines thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The first economic
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consultation between Lh.e Govemment of
India and the Government of Canada
was held in New Delhi during the first
week of November, 1973,

(b) The talks covered a wide-range of
areas in which economic ° cooperation be-
tween the two countries is possible, The
talks aimed at cxploring and identifying
specific fields of economic  cooperation
especially in fields of Canadian Develop-
ment assistance to Iadia, trade betwecn
the two countries, joint ventures in India,
Canada and third coun.ries, food, civil
aviation and tourism and cooperation in
the fields of science and technology.

{c) No. Sir.
(d) Does not arise.

Request made by Punjab Electricity
Board for permission to raise market.
borrowings

2915, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Punjab Electricity Board
had requested the Central Government
for permission to raise Rs. 10 crores by
market borrowing for creating additional
generating capacity: and

(b) if so, whether the Central Govern-
ment has taken any decision thereon?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (1) no
such request has  been received in  the
current year.

fb) Does not arise.

Promotion of Income-tax officers class II

2916, SHRI RAGHUNANDAN LAL
BHATTA: Will the Minister of FINANCE
be pleased to state:

(a) whether Income-tax officers of class
11 Grade, do not get promotion as rapidly
as officers belonging to other Central
Services;

(b) if so, the reasong therefor;

(c) whether there are any proposals or
guidelines for their promotions; and

(d) if so, what?
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THE MINISTER OF FINANCE (SHRE
YESHWANTRAO CHAVAN): (a) to (d)

The information is being collected and
will be laid on the Table of the House.

Exploitation of Indian Natural resources
by E. C. M. countries

2917. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the European Common
Market wants India to concede io EE.C.
capital a “npon-discriminatory” role in
the exploitation of Indian mnatural re-
sources; and

(b) if so, the reaction
thereto?

of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
various elements of the Commercial Co-
operation Agreement including the ques-
tion of access to each other's natural,
technological and other resources are still
under negotiations with EE.C.

Export of Sorgical Instruments

2918. SHRT RAJDEO SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Surgical Instruments
Plant near Madras has been recognised as
a top exporter of surgical instruments by
the Engineering Export Promotion Coun-
cil of India;

(b) if so., the export earnings of the
Plant for the last three years; and

(c) whether Government are prepared to
treat it as an export-oriented industry and
provide maximum protection?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (8) Yes, Sir.

(b). Exports of surgical instruments by
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the Surgical Instruments Plant during the
last 3 years have been as followsi—

1970-71 Rs. 29.13 lakhs
1971-72 Rs. 45.91 lakhs
1972-73 Rs. 50.71 lakhs

{Source—Engineering E.P.C.)

(c) Recognition of the Plant as "Export-
oriented’ industry would depend upon its
export performance in relation to its pro-
duction.

Tucreasing Demand of Coffee in Infer-
national Market

2919. SHRI RAJDEQ SINGH: Will
the Minister of COMMERCE be pleased
1o slate:

(4) whether the demand for Indian
Coffce has registered a growing trend in
the Intermational market;

(b) if so, whether Government are able
to adjust the projected international de-
mands with the present produclion of
coffee; and

(¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL A.
C. GEORGE): (a) and (b). Yes, Sir.

(c). The present production of coffee
is of the order of 90,000 tonnes. For the
crop season 1972-73 the production tar-
pet was 89,400 tonnes and as against this
89,8731 tonnes of coffee has been receiv-
ed in the pool upto 31st October, 1973.
The production during 1973-74 crop is
estimated to be of the same order. With
the present level of production it would
bhe possible to meet the prowing export
market and the internal demand. Produc-
tion by the end of 5th Plan period is anti-
cipatey to reach 1,14,000 tonnes mainly
due to achievement of increased yields as
also production in new areas. The ex-
ports by the end of 5th Plan period are
estimated to reach 61,000 tonnes which
could be ecasily met from the growing
production.
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Specisl Credit from 1LD.A. for Bombay
Water Supply and Sewersge Project..

2920. SHRI RAJDEO SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the International Devclop-
ment Association had agreed to extend a
credit of $55 million for the first stage
of the development works covered under
Bombay Water Supply and Sewerage pro-
ject; and

(b) if so, whether any other forcign
credit has been received in the past far
the same project?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN): (a) Yes,
Sir.

(b) Mo other foreign credit has been
received in the past for this project.

Flying Clubs

2921, SHRI RAJDEO SINGH: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether in the last 25 years the
number of Flying Clubs have doubled
from 12 to 24;

(b} whether Government Budget remain-
ed static at Rs. 35 lakhs yearly; and

(c) if so, the reasons for not patronis-
ing these Clubs when they are playing an
important role in nation building?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) The number of flying clubs has
gone up from 9 in the year 1948 to 25
in the year 1973.

(b). No, Sir. During the year 1948, the
Central Government assistance to the flying
clubs was about Rs. 8 lakhs whereas the
provision for the year 1973-74 is Rs. 28.78
lakhs.

(c) Does not arise.
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Denial of Statatory Minimem FPrice to
. Jute Growers

2922, SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the statutory minimum pri-
ce of Rs. 157.66 g quintal is denied to
the Jute growers due to inability of Jute
Corporation of India to procure jute from
the jute growers: and

ib) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A,
C. GEORGE); (a) and (b). The Govern-
ment have fixed a statutory minimum
price of raw jute at Rs. 125 per quintal
during the current season. The price of
Rs. 157.68 per quintal is the average pur-
chase price that the Jute Corporation of
India is expected to achieve in its com-
mercial purchase operations, and the pur-
chases so far made have been on the ave-
rage above this price for the Assam bot-
tomn variety at Calcutta.

Opening of new branches of Nationalised
Bankg in Himachal Pradesh

2923, SHRI VIKRAM MAHAJAN:
PROF. NARAIN CHAND
PARASHAR:

Will the Minister of FINANCE be plea-
sed to state:

{a) the names of the places in Hima-
chal Pradesh which have been surveyed
for opening new branches of the nation-
lised banks during the last three years;

(b) the names of the places where such
banks have been opened and when these
banks were opened; and

(c) the names of places where opening
of such branches of banks have been sanc-
tioned but not opened so far and the time
by which such branches are likely to be
opened?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Under the
Lead Bank  Sch:me, the concern-
ed banks were required to survey
the districts allotted to them with a view,
inter alia, to determining the growth cen-
tres offering potentialities for opening of
bank offices. As a result of these survey
76 centres as set out in Annexure 1 were
identificd by the banks for wvpering of
offices in Himachal Pradesh. [Placed in li-
hrarv. See No. LT-5870/73]. Apart from
these surveys, the banks also periodically
undertake an . assessment of  different
centres for determiowng  their suitability
for opening bank offices,

(b). The relevant information is set out

in  Annexure 1l. [Placed in Library.
See No, LT-5870/73].
(c) The commercial banks now have,

with them, licences/allotments for opening
37 more offices in Himachal Pradesh as set
out in Annexure III. [Placed in Library.
See No. LT-5870/73). Normally the
banks are expected to implement the li-
cences within a period of six months in
respect of licences pertaining to Rural/
Semi-urban centres and one year for other
centres. 1
Financlal Asslstance to States for Ralsing
Minimum Wage of their Employees

2924. SHRI VIKRAM MAHAJAN:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether any of the State Govern-
ment has requested the Central Govern-
ment for financial assistance for raising
the minimum wages of their employees
on the lines of the recommendations of
the Third Pay Commission;

(b) if so, the names of the States and
the amount of assistance asked for by
each of them; and

" (c) the reaction of Government thereto?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) No, Sir.

tb) and (c). Do not arise.

Payment of C.C.A. 0 Government Em-
ployees working at Khagaul..

2925. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleas-
cd o state:

(i) whether Government are aware that
the main city of Patma is quite contiguous
to Danapur and in view of that they
propose to treat the entire Corporation
arga of Patng and the Municipalities of
Danapur and Khagaul as an urban agplo-
meration for purpose of granting city com-
pensatory allowance in the light of recom-
mendations of the 3rd Pay Commission;
and

(b) if so, why the employees whose place
of work is Danapur are getting Compen-
satory City Allowance of ‘C' class city
and the employees working at Khagaul are
not getting amy city compensatory allow-
ance as compared to the staff of Patna
who get Compensatory City Allowance of
‘B-2" class and the steps proposed to re-
move this anamoly?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a)
According to the information ob-
tained from the local «civil authorities
Danapur is a part of Khagaul Municipali-
ty which is not contiguous to Patna, The
Third Pay Commission have recommend-
ed that compensatory (city) allowance
should be made admissible to employees
whose place of work falls anywhere
within the “‘Urban  Agglomeration’ of
a city or town as adopted for the
purpose of Census of 1971 and this
recommendation has  been  accepred
by Government. According to the 1971
Census (Report, Khagaul or Danapur) is
not included in Patma Urban Agglomera-
tion.

(b) Danapur (Khagav!) and Dinapur are
two different places. Dinapur has been
classified as a 'C' class town for the pur-
Pose of grant of house remt allowance be-
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cause its population exceeds 50,000, where-
as Khagaul could not be so classified as
its population is less than 50,000, No
City Compensatory allowance is admissi-
ble at Dinapur,
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Transfers of employees working in the
Office of C.D.A., Pama

RAMAVATAR SHAS-
FINANCE

2928. SHRI
TRI: Will the Minister of
be pleased to state:

(a) whether employees working in
the office of the Controlley of Defence
Accounts, Patna have been posted out on
a large scale recently;

(b) if so, the number thereof and
expenditure incurred by Government; and

(c} whether works in the office of the
Controller of Defence Accounts, Patna
and its sub-offices located outside have
been paralysed on account of such pulk
transfers?

THE MINISTER OF FINANCE
(SHR1I YESHWANTRAO CHAVAN):
(a) and (b). Transfers oo a large scale
have npot taken place. However, 208
transfers werc ordered since July, 1973
in order to man posts in the sub-offices
end also to withdraw employees from
difficult/unpopular stations, as ¥s the nor-
mal practice. The expenditure involved
was of the order of Rs, 83,000;

(c) No, Sir.

Setting up of new Joint Ventores in
Forelgn Countries

2929. SHR] SAT PAL KAPUR:
DR. H. P. SHARMA:

Will the Minister of COMMERCE be
pleased to state:

(a)} whether Government have decided
to set up a number of new joint ventures
in foreign countries; and

(b) if so, the salient features thereof

and the terms of their coliaboration
agreement with various coustries?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b).
The Government continues jts policy of
encouraging Indian entreprencuers in  a
limited way to set up industrial joint
ventures abroad by contributing towards
their share of equity capital though in-
digenous machinery and equipment and
technical know-how. The details of the
policy of the Government in this regard
are embodied in the general guidelines
prescribed for setting wup joint ventures
abroad, a copy of which was laid on the
Table of the House in answer to un-
starred question No. 1603 answered op
the 2nd March, 1973,

Review of Long Term Expont Policy

2930. SHRI SAT PAL KAPUR: will
the Minister of COMMERCE be pleased
to state whether Government have fixed
some target of annual increase in exports
during the years 1973-74 to 1976-77 and
if so, the particulars thereof and the
steps taken to achieve this target?

THE DEPUTY MINISTER 1M THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The annual com-
pound rate of growth for exports for the
Fifth Five Year Plan period 197479 is
envisaged at 7.6 per cent. The details
thereof would be made available after
the approval of the draft Fifth Five Year
Plan by the National Development
Council.

Export Data collected by DGCIS
2931. SHRI VASANT SATHE:

SHRI BISHWANATH
JHUNWALA:

JHUN-

Will the Minister of COMMERCE be
pleased 1o state;

(a) whether attention of Govern-
ment has been drawn to the news repori
appearing in the “Times of India” dated
the 22nd October, 1963 at page 5 under
the caption, “DGCIS wrong against in
cofputing export™; and

(b) if so, the reaction of Goverament
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The contents of the news report
have been noted.

Survey conducted by CBI In regard to
Loans from Nationalised Banks

2932, SHRI VASANT SATHE: will
the Minister of FINANCE be pleased
to state:

(a) whether a recent survey conducted
by the C.B.I1, revealed emergence ot o
new class of middlemen especially in
rural areas exploiting new applicants for
loans in collusion with nationalised bank
officials; and

(b) if so, 1the measures proposed to
tackle the problem?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) The Centril Bureau of Investigation
has reported that apart from investipa-
tion of specific cases no such survey has
been conducted by it.

(b) Does not arise.

Increasing Demand of Indian Goods in
Sosth African Countries

2933, SHRI HARI KISHORE SINGH:
Will the Minister of COMMERCE e
pleased to state:

(a) whether in  the recent months,
there has been an appreciable increase in
the demand of Indian goods in  South
Asian Markets;

(b) if so, the broad outlines thercet
and the steps taken by Government 10
meet the situation;

(c) whether establishment of a De-
partmental Store in Singapore to  pro-
mote Indian goods is part of the promo-
tional plan for the sale of Indian products
in this area;
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(d) if so, the time by which this is
likely to be opened; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): +(a) and (b).
Reference of the Hon'ble Member is per-
haps to South Asian countries viz. Af-
ghanistan.  Pakistan, Nepal, Bangladesh
and Sri Lanka. India has concluded tride
agreements with all these countries excepl
Pakistan. We have very close and cordial
trade relations, and our exports to these
countries—barring Sri Lanka have been
on the increase. Decline in exports 1o
Sri Lanka is mainly due to their difficult
foreign exchange situation, and their de-
cision to restrict import of items like
onions and chillies—which were being
imported by them in sizeable quantitics
from India in the past,

(¢) Yes, Sir. Sale of Indian products--
in particular consumer  goods—through
department stores is one of the measures
conternplated for the promotion of Indian
exports to Asian countries.

(d) and (¢). As soon as the feasibility
is established, and other mnecessary
arrangements are completed.

Upgradation of Gwalior City

2934. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have rc-
ceied a Memorandum regarding the
upgradation of Gwalior as B-1I class city
fur the purpose of paying the city com-
pensatory allowance to the Central Gov-
ernment Employees; and

(b) if so, the action taken thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) Yes, Sir.

(b) In terms of the Government. Jdcci-
sion on the relevant recommendation of
the Third Pay Commission regarding the
besis for classification of Urban Agglo-
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merations for purposes of grant of City
Compensatary Allowance to Central Gov-
ernment employees, necessary  orders
placing Gwalior Urban Agglomeration in.
B—2 Class for this purpose are under
issue.

Comparative value of rupee in Indianr
Mourket

2935, SHRI ATAL BIHARI VAIJ-
PAYEE: Will the Minister of FINANCE
be pleased to state:

(a) the comparative value of rupec in
the Indian Market in 1950, 1960, 1970
and today;, and

(b) the compensation effected through
various measures to the fixed income
groups to maintain theipy real income?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) The internal value of currencies with
reference to specific points of time is
usually measured in terms of the recipro-
cul of the indices of consumer prices. The
purchasing power of the rupec, as computed
on th ebasis of Consumer Price Index with
1949 as base, was 99.0 paise in 1950, B0.6
paise in 1960, 44.6 paise in 1970, and 36.0-
paise during the period January—Septem-
ber, 1973,

(b) In a considerable portion of the
organised sector of the economy there is a
provision for automatic linkage between
the rise in the cost of living index and the
rate of dearness allowance payable, This
protects the real eamings of fixed income
groups to a great extent. In addition,
revisions in emoluments may be made
from time to time on the recommendations
of such bodies as Pay Commission and
Wage Boards, or through bipartite nego-
tiations, In the case of Central Govern-
ment employees, there has been provisions
for linkage between the dearness allow-
ance payable and the Consumer Price In-
dex, and, pending the report of the Third
Pay Commission, three instalments of
interim relief were granted with effect
from August, 1970, October, 1971 and
August, 1972, The pay scales of Class IT,
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In and IV employees have been revised
with effect from st Janutry, 1973 pursu-
ant to the recommendations of the Pay
Commission. The Commission have also
rccommended full neutralisation of the
rise in the cost of living for all employ-
ees drawing below Rs. 300 per moanth,
and this has been accepted by the Gov-
ernment.

Upgradatlon of Cities in pursuance of
recommendation made by Third Pay
Commission

2936. SHRI ATAL BIHAR[ VAI-
PAYEE: Will the Minister of FINANCE
be pleased to state:

(a) whether the Third Pay Commission
has recommended that ‘Urban Agglomera-
tion' be taken into consideration while
deciding the status of cities for the pur-
pose of paying the city compensatory
allowance to the Central Government em-
ployees; and

(k) if so, the names of the cities which
are being upgraded in pursuance of the
above recommendation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
fa) Yes, Sir.

(b) Category ‘A.

Ahmedaad

Bangalore ) ! :
Category ‘B-2’,

Dhanbad

Gwalior

Tamshedpur

Ludhiana

Salem

Tiruchirapall

Banks Inspected by Reserve Bank uff
India

2937. SHRI NAWAL KISHORE
SINHA:
SHRI HAMENDRA SINGH
BANERA:

Will the Minister of FINANCE be

pleased to sState:

(2) the names ami oumber of banks ms-
pected by the Reserve Bank of India
during the year 1972-73 and upto 3lst
October, in 1973 and the faults detected
in each case; and

(b) the action taken by Government on
the Report of the Reserve Baok in this
respect?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Reserve Bank hag reported that during
the period November, 1972 to October,
1973, it has inspected 40 commercial
banks as per list contained in the attached
statement. The faults observed during the
inspection are by and large organisatiopal
and procedural. The control exercised
by the head offices on the branches leaves
scope for improvement in some cases.
The usual safeguards in respect of some
of the advances had not been observed
resulting in a small portion of the ad-
vances of the banks showing undesirable
features. As the particulars contained in
the inspection reports relate to or to the
affairs of the constituents of the banks,
they cannot be divulged in accordance
with the practices and usages customary
among the commercial banks and the
Reserve Bank. e

(b) As part of its central banking func-
tion the Reserve Bank carries out inspec-
tion of commercial Wanks in accondance
with the powers vested in it under Sec
tion 35 of the Banking Regulation Act
and takes necessary follow up action fer
the rectification of the deficiencies ob-
served during the inspection by calling
periodical progress reports or by issue of
suitable directions under the Banking
Regulation Act or by appointing Reserve
Bank officfals as additional directors of:
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asrI

the Boards of the banks. The question
of the government taking any action omn
these reports docs not arise.

Staternent

1. Algemene Bank Nederland N.V.
2. American Express International Bank-
ing Corporation.
3. Bank of India.
. Bank of Karad Limited.
. Bareilly Corporation (Bank) Ltd.
. Banaras  State Bank Limited.
. British Bank of the Middle East,
. Canara Bank.
9. Catholic Syrian Bank Limited.
10. Central Bank of India.

o oG B b

11. Corporation Bank Limited.

12. Dhanpalakshmi Bank Limited,

13. Ganesh Bank of Kurundwad Limi-
ted.

14. Indian Bank.
15. Karnataka Bank Limited.
16. Karur Vysys Bank Limited,

17. Kashi Nath Seth Bank Pvt. Limi-
ted.
18. Kumbakonam City Union Bank

Limited,

19. Lakshmi Commercial Bank Limit-
€d.

20. Mercantile Bank Ltd.

21. Lord Krishna Bank Ltd.

22. Mitsui Bank Limited.

23. Narang Bank of India Ltd.

24, Nainita]l Bank Ltd.

25. National and Grindlays Bank Lid.
26. New Bank of India Ltd.

27. Nedungadi Bank Ltd,

28. Punjab and Sind Bank Ltd.

29. Ratnakar Bank Ltd.

30. State Bank of Bikamer and Jaipur.
31. State Bank of Hyderabad.

32, State Bank of Saurashtra.

33, State Bank of Travancore.
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34, Tanjore Parmanent Bank Lid.
35, Traders' Bank Ltd,

36. United Bank of India,

37. United Commercial Bank,

38. United Industrial Bank Ltd.
39. Vijayy Bank Lid.

40. Vysya Bank Lid.

Scheme to attract tourists to Bibar

2938. SHRI NAWAL KISHORE
SINHA:
SHRI G. P. YADAV:

Wil the Minister of TOURISM AND
CIVIL AVIATION be please] 1o slate:

(a) whether guite a large number of
foreign tourists visits Gaya and olher
places in Bihar every year; and

{b) whether Government have for-
mulated any scheme to attract more
tourists to Bihar and il so, the salient
features thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATICN (DR. SAROJINI MAHISHI):
{a) and (b). Yes, Sir. Bodhgaya, Rajgir
and Nalanda are important Buddhist
centres in Bihar and  are visited largely
by tourists from the countries of South-
East Asia and the Far East, With a
view to altract more foreign tourists 1o
these centres it is  proposed to provide
facilities at these places in the nature of
accommodation, transportation, guide ser-
vice, cte. in the Fifth Five Year Plan in
the Central Secctor.  In providing these
facilities it will be ensured that the
natural setting and environment of these
monuments are not spoilt in any manner.

Irregular Air Services to Bhuntar in Kulu

Valley
2939, PROF. NARAIN CHAND
PARASHAR: Wil' the Minister ot

TOURISM AND CIVIL AVIATION be
pleased to state:
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(a) whether the air services to Bhun-
tar in Kulu Valley have been irregular
and erratic in the year 1973:

{(b) if so, the reasons therefor; and

(c) whether Government have any
plans 1o improve upon the performance
in future?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). There were delays and can-
cellations 1o the air services operated by
Indian Airlines to and from Kulu on
account of bad weather and other causes
beyond the control of the Corporation.

(c) Indian Airlines make all possible
efforts to maintain the time scheduls of
its flights as far as possible.

Payment of Advance money as rent by

Nationalised Banks to Private Parties/In-

dividnals for construction of boildings for
their Offices

2940. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FINANCE
be pleased to state:

(a) whether the Branches of any nation-
ulised Bank, .or those of the State Bank
of India, have undertaken to pay advance
money as rent to certain private parties
or individuals for constructing the Build-
ings for their offices in the States of Pun-
jab and Haryana during the calendar years
1972 and 1973;

(b) if so, the names of these Branches,
alongwith the names of the parties in-
volved and the amounts advanced in each
case;

(c) whether these banks do not propose
to construct their own buildings; and

(d) whether the parties selected by these
banks were chosen after due intimation to
the public through advertisements or pub-
lic announcements?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (), (c) and

(d). It is not possible for banks 1o cons-
truct their own premises for all their offi-
ces as this not only will block their funds
but will also unduly delay the process of
opening of offices. Banky first decide a
suitable location for an office which will
have to be centrally situated and conveni-
ent for the prospective customers in the
area which the office expecls to serve.
Offers are also invited at times by issue
of advertisements, Suitable premises are
hired or leascd by negotiations with the
landlords concerned, after taking into ac-
count the terms and conditions on which
the premises are offered. In a few cases,
advances are given to the owners of sites
considered suitable for construction of the
premises, either as advance reat adjusluble
in the reng payuble by the bank or as
a loan repayable in suitable instalments.
In February, 1970 the Reserve Bank of
India has advised the banks that, while
there was no objection to advances be-
ing granted for meeting the cost of cons-
truction, alteration etc. of the premises se-
lected, the quantum of the advance should
be reasonable and related to the cost of
construction, alterations etc. and should
not normally exceed the rent of the pre-
mises for ten years. The instructions also
enjoin that the period of repayment of
such advances should not also normally
exceed 10 years and that the rent of the
premises should be reasonable and should
be in conformity with the prevailing rents
in the locality.

(b) According to the practice and usage
among bankers and also in conformity
with the provisions of Section 16 of Bank-
ing Companies (Acquisition and Transfer
of Undertakings) Act. 1970 and Section
44(1) of the State Bank of India Act,
1955, banks are precluded from divulgiog
any information relating to or to the
affairs of its constituents. However, the
reports received from twelve banks show
that two banks, in respect of the premi-
ses for three offices in Haryana and Pun-
jab, have, during the years 1972 and 1973,
given to private parties advance rent to-
talling Rs. 94 thousand adjustable towards
rent payable in subsequent months,
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Charges pald by individuals/firms/institu-
tions having their private planes

2941. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the names of the individuals/firms/
institutions who have their own private
planes in India;

(b) whether there is any Government
control over the flights of these planes;
‘and

(c) the annual charges paid by those
having these planes for using the airfields/
aerodromes?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR): (a)
The requisite information is given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-5871/73].

(b) Yes, Sir. All aircraft, including pri-
wvate aircraft, are required to comply with
the air traffic control rules concerning
submission of flight planes, notification of
flights to air traffic 'service units, etc.
They are also required to possess a valid
airworthiness certificate before flight.

(c) Landing and housing charges pay-
able by aircraft using Government aero-
dromes are related to the total weight of
the aircraft and the nature of flight (ie.
internationmal or otherwise) and are laid
down in Schedule V to the Aircraft Rules,
1937, relevant extracts from which are
laid on the Table of the House. [Placed
4n library. See No. LT-5871/73].

Ununtllised capaclty in Government Mints
at Bombay, Calcutta and Hyderabad

2942. SHRI S. N. MISRA: Will the
Minister of FINANCE be pleased to state:

(a) whether Government mints at Bom-
bay, Calcutta and Hyderabad have large
aunutilised capacity and if so, the steps be-
ing taken by Government to utilise the
same; and
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(b) the number of hours a week on an
average these mints worked during the
years 1971-72 and 1972-73 respectively?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) No,
Sir,

(b) During the years 1971-72 and 1972-
73, the Alipore (Calcutta) and Hyderabad
Mints worked 60 hours a week in single
shift whereas the Bombay Mint worked in
two shifts of 54 hours each in a week.

Functioning of Branches of S.B.I. ia
Rajkot . a2

2943. SHRI ARVIND M. PATEL: Wil
the Minister of FINANCE be pleased o
state:

(a) the number of State Bank Branches
functioning in Rajkot District;

(b) whether Government are considering
to open new Branches in Rajkot District
during the Fifth Plan period; and

(c) if so, the sites sclected for the pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c). There
are at present 5 offices of the State Bank
of India, 22 offices of the State Bank of
Saurashtra (a subsidiary of the State Bank
of India) and 63 offices of the mationalised
banks functioning in  Rajkot  district.
These banks also have 14 licences/allot-
ments for opening of offices in Rajkot dis-
trict at the following centres:—

1. Shivarajgadh

2. Rajkot—Gaikwadi Plot

3. Rajkot (2 offices)

4. Rajkot—Dhebar Road

5. Wankaner

6. Rajkot—Mandvi Chowk (2 offices)
7. Rajkot—Jaganath Plot

8. Rajkot—Kotachanagar

9. Rajkot—Kalavad Road (2 offices).
10. Rajkot—Scrathiawadi.
11, Dhoraji—Patnavar Road.
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Bank Credits to Finaoce Profiteering

2944. SHRI 5. M. BANERIJEE: Will
the Minister of FINANCE be pleased to
state:

(a) whether his attention has  been
drawn to the news item which appeared in
the Patriot dated the 3rd Novemer, 1973
under the caption “Bank Credits to Fin-
ance Protiteering™;

(b} if so, whether All India Bank Em-
ployees Association has pointed out that
during the busy season of 1972-73, food
procurement operations declined by Rs. 74
crores as against an increase of Rs. 163
crores in 1971-72;

(c) whether credit was allowed to ex-
pand by Rs. 884 crores in 1972-73;

(d) whether as a result of such huge
bank credit by the commercial banks
particularly nationalised Banks the rich
could hold on to their surplus production
and manufacturers and traders could build
up speculative stock piles of a wide range
of ecssential commodities including food
stuff; and

(e) if so, the action taken by Gov-
ernment in this respect?

THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN): (a) Gov-
ernment have seen the news item.
(b). During the busy season 1972-73

(the busy season being reckoned as the
period from end-October to  end-April)
bank advances for food procurement oper-
ations showed an increase of Rs. 6 crores
as compared to a decline of Rs. 71 crores
in 1971-72 busy season,

{c) to (e). The total credit expansion
during the busy season of 1972-73 was
Rs. 884 crores. With a view to ensnring
that bank credit is not misused for hoard-
ing and building up speculative stocks
of sensitive commodities such as food-
grains, oil seeds, etc, the Reserve Bank of
India operates a system of selective cre-
dit controls, The broad framework of these
controls consists of (i) fixation of maxi-
mum limits for credit to be given to indi-
vidual parties; (i) minimum rate of inter-
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est to be charged on advances against ¢com-
modities subject to selective credit con-
trols; and (iii) minimum margins. Measures
taken as part of the selective credit cont-
rols mechanism are kept under comstant
review and necessary changes made in
them in the light of the emerging situation,
The latest changes were announced in
November 16, 1973 which seek to tighten
these measures further.

Nlegal Forward Trade in Agricultoral
Commodities.

2945, SHR1 S. M. BANERIEE: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government are aware that
certain Police raids were made in Delhi
during the period from October to
December, 1972 on the recommendations
of the Forward Markets Commission,
Bombay to check the illegal forward
trade in agricultural commodities;

(b) if so, with what effect and resuits;

(c} whether it started again at new
Centres, like Punjab Exchange Ltd. and
Chamber of Colour and Chemicals in
old Delhi, after few weeks of these raids,
with more determined and rejuvinated
approach and has still been continuing,
without any check, from any corner; and

(d) what action has been taken or
proposed to be taken by Goverament o
check it effectively?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Yes, Sir.

(b) The illegal trading was curbed to
a considerable extent.

(c) and (d). Occasional complaints have
been received and appropriate and prompt
action is being taken to check the illegal
forward trade in Agricultural Commo-
dity reported in the complaints,
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Shortage of Newsprint
2946, SHRI VAYALAR RAVI; Will

the Minister of COMMERCE be pleased
10 state:

(a) whether the Minister of Information
and Broadcasting bad informed the State
Trading Corporation about the possible
shortage of newsprint in the country; and

(b) if so, the reasons for not taking
timely action for building up enough stock
of newsprint?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); (a) and (b). Imports of
newsprint are made by the STC in accor-
dance with the decisions taken by the
Newsprint  Purchase Committee of the
Ministery of 1 & B. Every possible ef-
fort is being made 1o import as large a
quantity of newsprint as possible, in the
context of worldwide shortage and increas-
ed requirements of newsprint in consum-
ing countries of the world.

News-Item Captioned "Air India to Py
$45,000 Penalty”

2947. SHRI G. VISHWANATHAN:
SHRI SEZHIYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the attention of Government
has been drawn to a mews-item published
in the ‘Statesman’ Delhj edition, dated the
8th November, 1973 under the caption
“Air-India to pay $45,000 penalty”; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). In August 1972 India be-
came the victim of a fraud and malprac-
tices on the part of a travel agent in
collusion with another travel agent who
had fraudulently issued some¢ Air-India
tickets. A complaint was lodged against
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Air India with the US. Civil Aeronau-
tics Board in April 1973 alleging that
Air India had violated the Federal Avia-
tion Act After takiog legal opinion and
considering all aspects of the matter, Air
India felt that it would be prudent to
compromise the case. Accondingly it
accepted an informal settlement and paid
the penalty of $45,000 to avoid a long
drawn out legal battle with the US Civil
Aeronautics Board and the resultant
adverse publicity.

Demand for Separate Representation of
Disaffiliated Unions/ Associations in the
Ministry of Finance Departmental Council

2948. SHRI K. M. MADHUKAR; will
the Minister of FINANCE be pleased to
state:

(a) whether Government are aware of
the disaffiliation of the warious Unions|
Associations functioning under the Central
Board of Direct Taxes from the Income-
tax Employees Federation;

{b) whether the disaffiliated Unions/As-
sociations have asked for the separate re-
presentations in the Departmental Councl
set up under the scheme of J.C.M. in the
Ministry; and

(c) if so, Government's decision on the
separate allocation of seats in the Ministry
of Finance Departmental Council?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Govern-
ment have received inotimation from
three staff associations of their having
disaffiliated themselves from the Income-
tax Employees Federation.

(b) Yes, Sir.

(c) The request from the three staff
associations concerned for separate re~
pfesentatjcn in the Departmental Council
of the Ministry of Finance is under ex-
amination, Government's decision in the
matter, when tak_m"l, will be conveyed to
the associations concerned and the In-
come-tax Employees Federation. )
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Steps taken for adoption of Ansterity
measures in regard to Toom nnder-
taken by Ministers and other Officlals,

2950. SHRI SAMAR GUHA: Will the

Minister of FINANCE be pleased to
state:
(a) whether his Ministry issued any

Circular to the Ministers and Secrelaries
of different Ministries for adoption of
austerity  measures (i) gencrally and
(ii) when on tour inside the country and
abroad;

(b) if so, the salient features of the
measures  suggested;

(c) the various amounts sanctioned for
{i) the Prime Minister (ii) Ministers and
{iti) higher officials while on toms io-
side India and abroad during the svar
1972-73 and upto October 31st, 1971
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(d) the amounts sanctioned for con-
veyances other than those extended to
them by the Indian Missions and the host
countries to (i) the Prime Minister
(it) Ministers and (iii) the high officials
on tours abroad during the same period;
and

{¢) whether expenditure on conveyaaces
do not require production of vouchers by
the users?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir

(b) Apart from making certain reduc-
tion in the budgetary provisions, it has
been enjoined that all non-essential ex-
penditure should be avoided and maximum
economy should be achieved in non-plan
expenditure. The more important specific
measures suggested for this purpose in-
clude reduction in the amounts allocated
for travel expenses, entertainments and
contingencies, restrictions on petrol con-
sumption, drastic reduction in the number,
frequency and size of delegations sent
abroad, deferment of rotational transfers,
ban on purchase of items of decoration
and non-essential furnishings, curtaiiment
of telephone expenses, ban on creation of
certain kinds of posts, restrictions on
advances, deferment of construction work
on non-essential buildings etc.

(c) and (d). The information is being
collected and will be laid on the Table of
the House as soon as possible.

(e) Supporting vouchers are normally
required to be furnished. Where this is
not possible, a certificate is required to
be fiurnished by the leader of the Dele-
gation or the officer to whom the w!lotment
of funds is made regarding the expendi-
ture incurred and showing why the
vouchers cannot be produced.

Impact of Increase in Prices of Petrolsum

2951. SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state:

(a) whether any estimate has been made
regarding the effect of increase of petro-
leum profucts on price-rise of (i) consumer
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goods, (ii) food articles including coarse
grains and (iii) industrial products in
general;

(b) if so, facts about that;

(c) if not, when such cslimate is ex-
pected to be made;

(d) whether the Finance Department
had any joint discussion with the Planning
Commission regarding the cffect of in-
crease of price of oil and oil products on
the cstimated expenditure of the next
Fifth Plan; and

te) if so, the outcome of such discus-
sion?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (c). The effect of the recent in-
creases  in excisc duties on petrol and
kerosene on the cost of production of
various commodities is likely 10 be in-
significant since these products are nol
directly used as inputs by industry. On
the other hand, insofar as the excise
duty on high spced dicsel has been reduc-
ed, this will lead to some reduction in the
input costs of agriculture, trapsport and
power generation.

(d) and (¢). All factors affecting the
financial outlays of the Fifth Plan will
be taken into account by the Planaing
Commission, in consultation with the
Ministries concerned, while finalising the
Plan document.

Advances made by Nationalised Banks to

Coltivators In Drought and Flood
Affected Areas
2952, SHRI SAMAR GUHA: Wwil

the Minister of FINANCE be pleased to
stale:

(a) whether advances have been made
by the nationalised banks to the cultiva-
tors in the (i) drought affected and
(ii) lood affected areas during the current
year;

(b) terms of loans given to the culti-
vators and the amounts paid to culliva-
tors in different States;

(c) State-wise break up of the (i) urban
and (ii} rural artisans and for taxi, rick-
shaw and small scale business during the
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year 1972-73 and during the current year;
and

(d) the figures about the loans outstand-
ing on the 31st October, 19737

THE DEPUTY MINISTER TN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG): (a) and (b). The
nationalised banks have been providing
credit to the cultivators for various
agricultwral development purposes in the
country mcluding drought and flood-affect-
ed arecas. The banks have also been parti-
cipating in the specific schemes drawn
up for these areus by the different State
Governments on appropriate terms speci-
fied under such schemes. As a measure of
relief to the affected cultivators the banks
have beea rescheduling repayments. Figures
of advances exclusively for such areas are
not available. State-wise figures on direci
agricultural advances to farmers outstand-
ing as at the end of March, 1973 are given
in the Statement laid on the Tablg of the
House. {Placed in Library. Sce Wo. 1T-
5872/73].

(c) and (d). The amount of loans given
scparately to artisans and for taxi and
rickshaws are not available, Advances
made to these categories of borrowers are,
however, included in the data maintained
for professional & self-employed persons
and small road & water transport opera-
tors. A statement showing the latest avail-
abls Slnl'e-wisc position of advances to
these categories of borrowers and for
small business outstanding as at the end of
March, 1973 is laid on the Table of the
House. [Placed In Library. See No. LT-
5872/73].

Pooled Marketing system in Cardamom
Trade

2953. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the meeting of the Carda-
mom Board had adopted a Resolution on
the 17th March, 1973 to introduce Pooled
Marketing system in Cardamom trade;

(b) if so, the broad outliney thereof;
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(¢c) whether this has been implement-
ed; and

(d) if not, the reasons thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR]
A. C. GEORGE): (a) Yes, Sir,

(b) Broad outlines and the objectives
of the Pocled Marketing system are:—-

1. Entire production of cardamom
(small) will be delivered to
Board by the growers at autho-
rised centres as in case of coffee;

2. Minimum prices for diffcren

grades will be fixed;
3. Proper pgrading and scientific
storage to the benefit (_;f planters
will be done;

4, Markeling  strategy based on
world Demand and Interna]l De-
mand will become possible;

5. Statistics of production and studics
on productivity will improve;

6. Evils like Tax Evasion can he

curbed;

rights,

percent-

7. Growers with  lease-hold
who constitute sizeable
age, and who are at presenl
unable to get credit facilities
for inputs, will be able to get it
from Ipstitutionalised lending

agencies;

8. Cardamom Community with other
producing countries like Ceylon,
Guatemala and Tanzania is ex-
pected to be formed; and Joint
International action will be
possible only with Central Mar-
keting discipline in the couatry
through Pooled Marketing;

production of private
sales and auction by Licensed
Auctioneers, Planters are in-
curring heavy expenditure  di-
rectly by ways of commission
and samples; but in Pooled Mar-
keting, all marketing expenditure
will be absorbed in selling
price with no debit to planters.

9. In present
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(¢) No, Sir.

(d) Since the proposal for pooled mar-
keting involves a radical chanse the
Government  wants to give a  carceful
thought to it, especially in the light of
various  representations made, including
members of Parliament,

Decision on International . Airport  at
Mayithora (Kerala)

2954. SHRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to starc:

(a) whether a team of experts headed
by the Director of Civil Aviation had
visited Shertallai, near Cochin in Kerala
to examine a proposed site for an inter-
national airport at Mayithura;

(b) if so, the outlines of the recom-
mendations made by the study team re-
garding this sile; and

(c) thy decision of Government the:e-
on?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
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with the selection of a site for comstrué-
tion of a domestic aerodrome and not an
international airport,

(b) and (c). The survey reporis on all
the possible sites are under evaluation in
the Civil Aviation Department.

Foreign Exchange earnings by the Export
of Human Hair, Monkeys, Sozkes and
Frogs from 1970 to 1973

2955. SHRI1
Will the Minister
pleased to state:

C. K. CHANDRAPPAN:
of COMMERCE be

(1) what s the total cArmings of
Foreign Exchange from the export of
human hair, monkeys snakey and frogs
1971-72 and 1972-73 upto
October;

(b) which are the countries who are the
buyers of these ilems; and

(c) whether efforts are made to farther
the trade in these items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The in-
formation in respect of human hair and

Korex

therlands.

(2) Yes, Sir, but it was in connection monkeys is given below:—

Item Year Value {000’ Rs.) Countries

Human Hair . 197071 20087 German Fed. Rep., Hongkong, Italy, Japsn
1971-72 12649 Korea Repubic, Kuwait, Spain,
1972-73 2335 Dem People’s Rep., Afghanistan, France, U.
(upto to Sept), K.U.S,A,, Senogal, Fiji [slands, Yugmlnv it
1972-73 3027 Singapore, Sudan Malaysia, N’c

(Full year) and other countries,

Monkeys . 1970-7I 2641 Canada, Czechoslovakia, German Fed. Rep.
137:-73 3796 Hnnsary, Italy, Japan, Netherlands, U.K.
1972-73 3533 U.S.A., U.5.5.R., Yugrslavia and other

(Full year)}

count nen
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Snakes and Frogs are not scparately
classified in the Revised Indian Trade
Classification on the basis of which foreign
trade statistics are maintained.

(c) Export of Monkeys and Snakes is
permitted only on a restricted basis in
order to preserve our wild life, Export
of frogs is allowed on merits as frog legs
which earn more unit value and consti-
tutes an item of major export. In order
1o further the export trade of Human Hair,
floor price restrictions were removed
during 1970, and restrictions imposed in
terms of payment and export of wigs and
wiglets have been relaxed.

Air-Taxi service in the Country

2956. SHRI D. P JADEJA:
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what is the latest position of sta'i-
ing air-taxi service in the country; and

{b) the routes sclected for experiment?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(8) aod (b). The matter is not  being
pursued for the time being.

Establishment of Indian Tourist Centres
in Latia American Countries during
Fifth Plan

2957. SHRI D. P. JADEJA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government are consider-
ing any proposal to establish Indian Tour-
ist Centres 1o Latin American couniries
during Fifth Five Year Plan; and

(b) if so. what are the places selected?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI:
(8) and (b). The Department of Tourism
bave a Tourist Oftice functioning in
Brazil who is expected to cover Bolivia,

Argentina and Verezuela aus well, There
is, at present, no proposal to ecstablish
any othber Tourist offices in Lalin Am.
rican countries,

Approach road from Jammagar to

Alrport
2958. SHRI D. P. JADEJA:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state.

(a) whether there is no proper app-
roach road from Jamnauvar to Airport:

{b) if so, whether any representation
has been received in the recemt past in
this regard; and

(c) the action taken by Government to
comstruct a proper road connecting airport
with the city?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR::
(a) the Government are aware that the
upproach road is not in good condition.

(b) Yes, Sir.

(c) The State Government huve agreed
to repair and maintain the approach road
provided it is transferred by Ministry of
Defence (to whom it belongs) to  the
State Government. This has been agreed
to and the terms and conditions are being
worked out,
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Long term trade contract with rupee
payment countries

2062, SHR1 R. R. SINGH DEO:
i the Minister ot COMMERCE  be

pleased to state:

(a) whether Government are planning
to go in for long term trade cootract with
repes payment countries;

“=\ ¥ o, outlines of these proposals:

-

(c) whether it will help increase our
foreign exchange earning?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). The in-
formation is being collected and will be
laid on the Table of the House.

Trade agreement between Indla and
Tuorkey

2963. SHR1 R. R. SINGH DEO: Wil
the Minister of COMMERCE be pleased
to state:

India
to-date

{a) the volume of trade between
and Turkey as in 1970-71 till
(year-wise), and

{b) the extent to which trade between
two countries is likely to increase fol-
lowing the trade agreement signed re-
cently?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI

A. C. GEORGE): (a) The volume of

trade between India and Turkey since
1970-71 is as follows:—

Export Value in

including Rs. lakhs

re-exports  Imports

1970-71 29- 00 7o 00

1971-72 200" 08 1478

1972-73 §21° 36 11' 66

(b) The Agreement does not stipulate

gny trade between India and Turkey

under any clearing system and it depends
upon trade contracts being concluded on
normal commercial conditions.

Excise duty on Petrol and Kerosene Oil

2964, SHRI N. K. SANGHI:
Minister of FINANCE be
state:

Will the
pleased to

(a) the element of Excise Duty per litre
of kerosene and petrol and high speed
diesel in the enhanced prices fixed in Nov-
vember, 1973; and '
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(b) whether in view of the hardships
now being experienced by afl sections of
people owing to abnormal rise in price of
kerosene, Government are costemplating
to give some relief in the excise duty?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
element of excise duty leviable under the
Central Excises and Saly Act, 1944 on
petrol, kerosene and high speed diesel

oil, in the recently enhanced prices bhas
been shown in the statement enclosed.

(b) By the Central Excises and Sall
(Amendment) Ordinance, 1973, excisc
duty on kerosenc was increased by Ra. 200
per kilolitre or 20 paise per litre. How-
ever, in response to the public reaction,
the extent of increase in duty on kero-
senc has subsequently been reduced to 10
paise per litre only by a notification effec-
tive from 9th November, 1973,

Statement

Name of the product

Element of exzisz duty leviahle under t_he
Central Excises and Salt Act, 1944 effective
from g9-11-73.

T, Motor spirit
Z, Kerosene—
(i) Superior

(4) Inferior

3. H.S.D. oil (refined diesel oil and vaporis-

ing oil).

Por litre at 15°C

Rs. 2+00

36 §0 paise
5-09 paise

36+ 105 paise

[Norte.—This is exclusive of the additional duty of excise leviable under the Mineral Pro-
ducts (Additional Duties of Excise and Customs) Act, 1958)

Contribotion of Contral and State Go-
vernment for the travel of officials and
delegations in  the total revemwe earncd

by Indian Airlines and Alr India.

2965. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) what was the total revenue earped
by the Indisn Airlines and the Air India,
scparately during 1972-73;

" (b) how much under cach category was
contributed by Government—-both Central
and the States for the travel of Govern-
ment officials and delegalions; and

(c) the additiomal expenditure per year
Government will have to incur on the
ravel on Government account particutar-

ly during 1973-74 due to increase in air
fares on account of rise in cost of petrol?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR1 RAJ BAHADUR):
(a) Rs. 72.05 crores by Indian Airlines
and Rs. 101.08 crores by Air-India.

(b) and (c). The Air Corporations da
not maintain such statistics,

Setting up of jute purchas: cenires by
Jute Corporation of Indie.

" 2966. SHRI V. MAYAVAN:
SHRI PRABHUDAS PATEL:

Will the Minister of COMMERCE be
pleased to stale:
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(a) whether the Jute Corporation of
India hras set up purchase Centres in the
country;

(b) if so, how many Cenires were set
up: and

{c) how much employment has  been
created by these Centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

A. C. GEORGE): (a) Yes, Sir.

tb) The Corporation has set up 3 e
partmental  Purchase Centres  in the
country.

{c) The sanctioned strength of regula
staffl. of the Centres is 300. Besides,
about 130 daily wage labourers are em-
ployed in the baling presses of the Centres
during the current season.

Export of woellen Hosiery to Russia

2967. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased 10
state:

(a) whether a Soviet Purchase Delega-
tion visited India in October this year to
place order for woollen hosiery for the
ensuing ycar;

{b) if so, the quantum and vulue of
woollen hosiery goods orders for which
were placed by the Russinn delegation:
and

(c) whether a deputation of the local
Hosiery Exporters’ Corporation called ou
the Prime Minister in this context, to
seek hér intervention in raising the ceil-
ing price of Rs. 75 per kg. for replenish-
ments fixed in December last and if so,
what revised ceiling price has since been
fixed in response to their demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(®) The Soviet Delegation has conclu-
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ded contracts with the Handicrafts and
Handlooms Exports Corporation of India
Ltd., for supply of 1B.45 lac pieces of
woollen kpitwear worth Rs. 13.53 crores
during 1974,

(c) No deputation of the local Hosiery
Exporter's has met the Prime Minister.
However, the ceiling price for replenish-
ments on exports of woollen Hosiery has
been increased to Rs. 120/- per kg.

Import of limited quantities of raw
material by actual users.

2968. SHRI  FATESINGH RAO
GAEKWAD: Will the Minister of COM-
MERCE bhe pleased to stale:

(a) whether Government have changed
the import policy to permit all actual
users in priority industries to import
limited quantities of raw materials; and

(k) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir. Import of
raw materials and components is allowed
to priority industries on the basis of
value of past consumption.

{(b) Does not arise.

frer sarm gro fgrt ¥ ww
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Investments by France and Italy and their
Industries in Indla

2970. SHRI K. KODANDA RAMI
REDDY: Will the Minister of FINANCE
be pleased to state:

(a) the amount of invesiment made
and assistance given by France and Italy
and their industrialists to our country;

(b) the industries in which they have
invested or assisted; and

(c) whether there are any new upree-
ments signed for future and if so, the
main features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) to (c):

Investment:

France

The outstanding long term French
private investments in India stood at
Rs. 492 crores at the end of March,
1970. The fields in which the French
investments have been made are: manu-
facturing  industries, mining, petroleum
and services,

Italy

The ouwstanding long term ltalian pri-
vate investments in India stood at
Rs. 90.1 crores at the end of March, 1970,
The fields in which the Italian investmunts
have been made are: manufacturing in-
dustries, mining, petroleum and services.

Assistance ;
France

Financial Assisiance: French credits to
India commenced in 1961-62 and con-
sisted enlirely of Suppliers’ Credits uplo
1966-67. The aggregate of the Suppliers’
Credits received during the 6-year period
1961-62 to 1966-67 is FF 750 million
(Rs. 106.65 crores).

The Government-to-Government credits
from France and FF 188.48 milkion
have aggregated to FF 1289.48 million
(Rs. 183.36 crores) over the 7-vear period
1967-68 to 1973-74. This amount consists
of FF 1101.00 million (Rs. 156.56 crorss)
towards import of pgoods and  services
from France and FF 188.48 million
(Rs. 26.80 crores) towards debt relief.



179 Written Answers

The industries benefited by the Franch
Credits are: chemicals including fertilizers,
clectric power, special and alloy steel, wvil
and petro-chemicals, atomic encrgy, rail-
ways, electronics, etc.

Very recently the French Government
have indicated that they would be prepared
to extend a special credit of FF 300 mil-
hon (Rs. 47 66 crores) to assist India in
setting up [ertiliser projects during the
Fifth Five vear Plan period.

Technical Assistance: France has been
roviding techmical assistance since 1958
inder the Indo-French Technical Coopera-
uon Agreement, French technical assist-
ance has been in the form of provision of
French experts in such fields as petroche-
micals, shipbuilding, small scale indus-
tries, etc. and extending training facilities
to Indian Personne! in such fields as dam
and civil construction, prestressed concrete,
telecommunications, oil exploration, rail-
way, etc. Upto end of October, 1973,
France has provided the services of 72 ex-
perts and has extended training facilities
for about 859 Indian Personnel.

ltaly
Finance Assistancy: Excepting a loan
equivalent to US $2 million (Rs, 1.46

crores) extended in 1967 on Government-
to-Government basis for purchase of
fertilizers, the Italian aid has been in the
form of Suppliers’ Credits. Thesa Supph-
ers' Credits so f{ar reccived In aggregate
are  equivalent to US 32882  million
{Rs. 209.78 crores). Besides the above,
Italy has also provided debt relief aid of
US $44.2 million (Rs. 32.17 crores).

The industries benefited by lalian
assistance are: Chemicals including ferti-
lizers, oil amd petrochemicals, automohiles,
electric power, mining and metal, paper
wmnd printing, etc.

(N.B. The rupee equivalents of the
French Franc and US dollar amounts men-
tioned in context of the Assistance ex-
tended by the two countries have been
arrived @l the present central rate of
exchange of 1FF=Rs 1422 and 1
US $ =Ra. 7.297).
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Use of imported limonsines by Ministers
and Government Officials

2972, SHRI M. S, PURTY: Will the
Minister of FINANCE be plegsed to
state:

(a) the number of Ministers and other
Government Officials using the Imported
limousines for official works: and

(b) whether  instructions have been
issyed by Government rcgarding the usc
of Indian cars apd if oot, the reasons
therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) Information is not readily available
and is being collected from various Mipis-
tries/Departments. It will be laid on the
Table of the House us soon as possible.
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(b) Imstructions already exist restriciing
the use of imported cars. It is the policy
of Government to progressively reduce the
use of imported cars, consistently with he
demands of protocol and similar considera-
tions. Instructions bave recently been
issued by Government that, in Ffuture,
when existing imported cars become dus
for replacement they should be replaced
by cars manufactured in India, the excep-
tions being the  Ministries of  External
Affairs and Commerce, and the I!ndia
Tourism Development Corporation he-
cause of protocol requirements.

Amount of Loan  granted/pald to
M/s. Sahu Jaln by Financial Institutions

2973. SHRI VIDYA DHAR BAJPAIL:
Will the Minister of FINANCE be pleased
to state:

(a) the amount of loan granted and
paid to M/s. Sahu Jain by different finan-
cial Institutions;

(b) the purpose of sanctioning the loan;

(¢} whether Government have got any
agency to ensure that the loans issued for
a particular purpose is utilised properly
and whether that agency checks their
books etc.; and

(d) if so, the findings of the agency and
action taken on their report?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(@) and (b). The amount of loan sanc-
tioned and disbursed to industrial concerns
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belonging to Sahu Jain House comprised
in Appendix Il to the Report of the In-
dustrial Licensing Policy Inquiry Com-
mittee, by the All India long term financiol
institutions  viz. Industrial Development
Bank of India, Industrial Finance Corpo-
ration of India and Industrial Credit and
Investment Corporation of India Limuted,
indicating the purpose of sanctioning the
loan is given in the attached statement.

(c) and (d). The financial institutions
themselves have devised procedures for a
proper end-use supervision of loans an
follow up of assisted concerns, The loanx
are not disbursed in a lump-sum, but are
disbursed  against evidence presented of
equipment etc. purchased or expenditure
incurred and are also in keeping with the
financial plan agreed with the promoters
for financing the project. The institutions
appoint, where considered pecessary, no-
minee directors on the Boards of the
assisted companies and keep themselves in
touch with the progress of the assisted con-
cern. In order to enmsure that the louns
disbursed to a company are properly ul-
lised, the institutions obtain regular perio-
dical reports from the assisted company.
inspect plants and examine the books of
account of the company and make visit
to the project sites and factory and effact
suitable follow up steps. The statement
annexed shows that one of the loans sanc-
tioned to one of the companies has not
been availed of, two loans availed of by
two different companies utilised and re-
paid in full and in the case of a fourth
company, availed of and utilised for im-
port of equipment and a major portion of
that loan has since been repaid.

Statement

Industrial Credit and Investment Co i i
f ration of
of companies assisted and purpose n?):amtion?nglilﬁéal

Names of Companies assisted

Ty T —— — i —

upto 3¢-g-1973 indicating the number

2

IDRI+ (i) Jaipur Udyog Ltd., Rajasthan

Oans,
(Rs. in lakhs)
Amount  Amount Purpose
sanctioned dishursed
3 4 5
190'00 Not yet  For setting up
availed of  cement factory.

by the
COmPpany.
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1 2 3 4 5
FCIe* {i) Ashoka Cements l.d.. 50-00 soroo For setti up a
Shahabad, Bihar. new cer:gm factory
. . and increase in pro-
(ii* Rohtas Industries Ltd., 100°00  100° 00 duction capacity of
Dalmia Nagar, Shahnabad, paper (Hoth loang
Bihar, fully repaid).
ICIC]#*+ ‘i' Rohtas Industries Lud., 277 27-2 For mudemising

Dalmia Nagar, Shahabad, Bihar.

*Industrial Development Bank of [ndia.

paper mill—a for-
eign currency loan
on the basis of 1m-
port licenee  issued
by Government of
India—Dutstanding
Rs. g+ 10 lakhs as at
30-9-1973.

**Industrial Finance Corporation of India.

*s*Industrial Credit & Inve.tment

Arrear of Taxes against M/s. Kores
India Limited

2974, DR. LAXMINARAIN PAN-
DEYA: Will the Minister of FINANCE
be pleased 10 refer to the reply given tw
Unstarred Question No. 881 on the 27th

July, 1973 regarding arrears of  iexes
against M/s. Kores India Limited and
state:

(a) whether the reply to show cause
notice has been received from the assessec;

(b) if so,
reply;

the main cootents of the

{c) how much penalty has been imposed
on the assessee; and

(d) what further action has been taken?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
{a) to (d). The notice to show cause why
penalty should not be imposed had bheen
issued for the delay in payment of balance
demand of income-tax which relaled 10
the assesament year 1972-73. The demand
has since been realised.

““urporation of India.

Increaa: in Mooey Supply

2975. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister orf
FINANCE be pleasad to slate:

(a) the increase in money supply dur-
ing the current year over that of the ro-
vious years;

(b) the share of the State secter and
of the non State Sector in the above, 2nd

(c) its effect on the inflationary trend
at present?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Money supply with the public in-
creased by Rs. 945 crores in 1971-72 and
by Rs. 1291 crores in 1972-73, The in-
crease in smoney supply during the current
fiscal year (upto November 9, 1973)
works out to Rs. 594 crores.

(b) The increase in net bank credit to
Government sector was Rs. 1147 crores
and Rs. 1307 crores in 1971-72 and 1972~
73  respectively and that of net bans
credit to commercial sector, which in-
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cludes non-departmental  public  sector
undertakings, was Rs, 76 crores and Rs. 204
clotes  fespectively.  During the current
fiscul year (upto November 9, 1973) while
the net bank credit to Guvernment sector
has shown as increase of Rs. 1069 <rores,
the net bank credit to commercial sector
has shown a decline of Rs. 476 crores.

(¢) The incrcase in money supply Iy
likely to accentuate inflationary pressures
in the economy if not compensated by
increase im supply aod availabilitis of
goods and scevices.

Closure of Cashew [Iactories in Kersla
2976. SHRIMATI! BHARGAVI
THANKAPPAN: Will the Ministzr of

COMMERCE be pleased to state:

(a) whether g number of cashew fac-
tories in Kerala have closed down recent-
ly for waat of raw cashew nuts;

(b) if so, the names of such factories,;
and

(c) the extent of loss suffered as a
result thereof?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Cashew

processing industry in India is a seasonal
one depending upon supplies of indigen.ous
cashewnuts during May—September and
on imported cashewnuts during the re-
maining part of the year. Auvailability of
raw cashewnuts from indigenous produc-
tion as also through imports being short
of the installed capacity of thy industry,
cashew factories remain closed for a few
months in the year, and some units inter-
mitently, This being a phenomenon in
this industry, the Government is not iware
of the number, names and the extent of
loss of the cashew factories which remain
50 closed.

Grant of pre-shipment advances by com-
mcrcial banks to exportzrs of sllver oroa-
ments/wares

2977, SHRI E, V. VIKHE PATIL: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has decided to allow scheduled commer-
cial banks to grant pre-shipment advances
to exporters of silver ornaments|wares

without insisting on lodging of letters of
creditlfirms  export orders if so, outlines
thereof;

(b) the reusons therefor;

(c) whether any vigilance machinerv
has been sct up lo ensure that silver of
substantial purity is not smuggled out of
the country in the form of ormaments|
wares which do not have much of labour
content in the value added to milver metal
used therefor: and

(d) the names of partics which have ex-
ported silver waresjornaments during
1971, 1972 and 1973 together with the
value thereof and the countries to which
such exports were made?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
{b). In order to meet the special require-
ments of exporters of silver ormaments|
wares ag also to promote the export of
these articles, the Reserve Bank recently
decided to modify some of the require-
ments of Pre-shipment Credit Scheme.
In its circular issued in this behalf on 25th
September, 1973, the Reserve Bank has
informed all eligible scheduled commer-
cial banks that in view of the special
trading practices in_regard to the export
of silver ornamentswares, the banks may
make pre-shipment advances to exporters
of these articles without insisting on lodge-

ment of letters of  creditjffirm  export
orders. While sanctioning such credit
limits, banks have to take into account

the past performance of exporters as well
as export performance guarantee, if any,
to be given by them. A scparate account
is to be opened by the banks from the
stage silver is procured by the exporter
for the purpose of manufacture of oma-
ments|wares for export. The outstandings
in this account are to be extinguished - by
negotiation of the relative export billa or
by remittances received from abroad in
respect of the exports cffected within a
period of 180 days from the date of
excoeding 8 per cent per annum on such
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advances. The packing credit limits given
on the above basis will be treated as
eligible for the purpose of refinance and
interest  subsidy under the Pre-shipment
Credit Scheme and Export Credit (Interest
Subsidy) Scheme, respectively.

from India of silver
ornamentsjwares have to be declared on
GR|EP|PP forms, as the case may be.
Besides, vigilance in this bebalf is Ixer-
cised by the customs and central cxcise
authorities.

(c) All exports

(d) The Reserve Bank has informed that
it has not been maintaining exporter-wise
record of the exports of silver orna-
ments|wares made from India and, there-
fore, exporter-wise particulars are not
available, However, the figures regarding
the value of exports of these articles =as
available from the “Monthly Statistics of
the FPoreign Trade of India—Vol. 7—
Exports and Re-Exports” published by
the Deptt. of Commercial Intelligence
and Statistics, Govgrnment of India,
Calcutta, are as follows:

Amount of Exports of
silver filigree worker,
gilver jewellery, silver
of manufactures and
silver worked
or pzrp'y work . d,

(In lakhs of rupees)

1-4-1970 Lo 3I-3-1971 26-77
1-4-1971 to 31-3-1972 22+ 43
1-4-1972 10 31-3-1973 3569

Proposal to extend Boelng Service to
Jorhat and Dibrugarh

2978. SHRI BISWANARAYAN
SHASTRI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
to siate:

(a) whether there is any proposal uander
the comsideration of his Ministry for ex-
tending Boeing flighis to Jorhat and
Dibrugarh.
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(b) if so, when the service will com-
mence; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ] BAHADUR):
(a) to (¢). With the present difficult fleet
position, Indian Airlines have no proposal
for extending the Boeing service to Jorhut
and Dibrugarh.

Cash Subsidy given to Textile Exporters

During 1972-73
2979, SHRI BISWANARAYAN
SHASTRI' Will the Minister of COM-

MERCE be pleased to state:

(a) the total amount of cash subsidy
given by the Indian Cotton Mills Federa-
tion for exporting textile goods during
the year 1972-73;

(b) the total amount of foreign exchange
carned by exporting textile goods during
that period; and

{c) the quantity of cotton imported und
the amount paid for importing cotlon
during the same period ig terms of
rupecs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b), During the
year 1972-73, the Indian Cotton Mills'
Federation has given cash compensatory
allowance amounting to Rs. 3408 crores
on exports of cotton textiles which were
worth Rs. 160.51 crores.

(c) Import of cotton during 1972-73
amounted to 6.26 lakh bales of 1BO kgs.
each, valued at a total of Rs. 90.B8 crores.

Target fixed for opening of branches of
lead bank in rural and urban areas

2980. SHRI BISHWANARAYAN
SHASTRI: Will the Minister of FINANCE
be pleased to state:
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(a) the target fixed for opeming of
branches by tho nationalised lead banks
in rural and urban arecas during the year
1972-73; and

of branches actually

lation covered?

(b) the number
opened and pop

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGD: (a) and (b). While
no scparate targets were fixed for nation-

alised banks for the opening of offices,
the Reserve Bank had advised all com-
mercial banks to achieve overall target
of 5000 branches over the 3 year period
1972, 1973 and 1974. The commercial
banks opened 1763 offices durimga 1972
and 1043 offices during the current year
upte 30-9-73. The nationalised banks
opened 899 offices in 1972 and 530 offices
in the current year. The population group-
wise break up of the offices opened by the
nationalised banks is as below:

Offices  opered at
Yea Rura) Sumi- Urban Mcetro- Totul
centres  centres centres politan/
Part-
towns
1972 453 152 g 175 899
1973 (Upto 30-9-73) 188 11§ 103 124 530

The population per bank office which was
42000 at the end of 1971 has come Jown
10 35000 by the end of September, 1973,

Sehore of Smuggled Goods in each State
in 1972-73

2981. SHRI SARO)J MUKHERIEE:
‘Will the Minister of FINANCE be pleased
to state:

(a) the total number of seizures and
value of smuggled goods seized by the
Customs Department in the country in the
year 1972-73, State wise;” and

(b) the number of persons prosccuted
for participating in the smuggling activi-
ties in each State during the year?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAOQ ZHAVAN): (a( and (b},
Tho statistics regarding seizure of smug-
gled goods etc. are maintained scparately
for each Custom House Central Fxcise
Collectorats. The required information in
respect of the following  State/Union
Territories Is given in the statements:—

Andhra Pradesh, Assam, Meghalaya,
Tripura, Manipur, Karnataks, Kerala,
Orisa and Tamil Nadu.

In respect of the remaining States/Union
Territories which for Cusloms purposes
ure covered by more than one Custom
Houses,/Central Excise  Collectorales,
scparate  statewise figures are belng
obtained and will be laid on the table of
the House, However, the information as
available is given in the statement laid on
the Table of the House. [Placed in Lih-
rary. See Wo. LT-5873|73]

Payment of Compensation Dne to Thefts
in Alr Costoms HMHouse, Palam Abport,
New Delhi

2982. KUMARI KAMLA KUMARL
Will the Minister of FINANCE be pleased

to state:

(a) whether there was any thefl in the
Air Custom House, Palam Air Port, New
Delhi, in the year 1973; and

(b) whether the culprits have been
brought to book and if so, the amount of
compensation which Government had to
pay to the owners of goods on this
account?
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THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN): (s) and
(b). A Complaint was made alleging that
an unknown outsider in collusion with S
officiali attempted to remove a bag con-
taining some goods from Palam Customs
godown on the evening of 24-7-1973. 1he
identity of the outsider is not known. Of
the § officials (2 Superintendents, 7 Inspec-
tors and 1 Sub-Inspector) against whom
allegations were made, 3 (1 Superinten-
dent, 1 Inspector and 1  Sub-Inspector)
have beea placed under suspension. One
Inspector has been transferred and the
Superintendent of Directorate of Revenue
Intelligence has been assigned duty which
would not require him to visit the Customs
godown or the Airport at Palam. The
Chowkidar who made the complaint has
retracted in an affidavit sworn before the
SD.M. on 3-9-1973. However, further
inquiries are in progress.

No claim for compensation has heen
received.

Scheme for Development of Toorism Im
Chilka Lake

2983. SHR1 CHINTAMANI PANIL-
GRAHI: Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

4

{a) whether Central Government
received any scheme from the Govern-
ment of Orissa for development of
tourism in Chilka Lake at a cost of
Rupees 15 crores and if so, the broad out-
lines of the scheme;

have

(b) whether the scheme has been approv-
ed, and

{c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROQJINI MAHISHI):
(a). Yes, Sir, The broad outlines of the
scheme are given in the attached state-
ment.
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(b) and (c). The Government of Orissa
have, at the suggestion of the Working
Group on Tourism of the Planning Com-
mission, decided to undertake a design
and feusibility study for the co-ordinated
development of the Chilka Lake area with
special emphasis on tourism. The State
Government is in the process of appointing
a team of experts consisting of town
planners, architects, economists etc. for
this task. The feasibility study is expected
to be completed during 1974,

Statement

INTEGRATED DEVELOPMENYT OF
CHILKA LAKE AREA

Broad details of the scheme draws up by
the Government of Orissa

1. Accommodation (including moguisi-
tion of land wherever nccessary)

(a) One hundred-bed tourist ko=l at
Barkul near Balugsom with
modern amenities.

(b) Expansion and development of
the tourist bengalow at Rambha.

(c) Construction of ten bunglows with
modern fumnishings on the top of
ten hills both in the heart of the
lake and around it on the South,
West and North—Rs, 3.00 crores

2. Landscaping of ten hills and some
islands including the lay out of gardens,
parks fountains, illumination, construc-
tion of motorable circular roads from the
ground-level to the fop around the hills
afforestation of islands to provide shelter
to migratory birds etc. ete—Ra 3.00
crores

1, Recreational facilities including pro-
vision of water-sports, house-boats, a fleet
of cars, delux coaches, auditorium for
cultural shows and entertainment restau-
rants, snack-bars for flying visitors etc.
etc.—Rs. 3 crores

4. Construction of jettics, fishing plat-
forms. approach roads—Rs. 100 crores.
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5. Construction of a ring-road with
pecessary landscaping  (including planta-
tion of shady trees on both the sides etc.)
from the southern to the northern point
of the lake with a coast-line of about 100
kms. to provide a joy-ride after the pat-
tern of a marine drive) to tourists and to
act as a line of demarcation of the lake-
area which should be declared as a bird
sanctuary by the Government of Tndia to
ensure sanctity and tranquility valued so
much by tourists.

Rs. 5.00 crores

Total; Rs, 15.00 crores

Setting wp of a Jute Mill in Orises

2984, SHRI CHINTAMANI PANI-
GRAHIL:  Will the Minister of COM-
MERCE be pleased to state:

(a) whether the application of the Indus-
trial Development Corporation of Orissa
for setting up of a Jute Mill in Orissa was
placed before the Licensing Committee;

(b) it so, what is the outcome; and

(c) when the Jute Mill in Orissa is go-
ng to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) to (c). The applica-
tion of the Industrial Development Cor-
poration of Orissa for sciting up a Jute
Mill in Orissa has been forwarded to the
Ministry of Industrial Development recent-

Iy for placing before the Licensing Com-

mittee, The decision of the Committee is
awaited. The actual setting up of the
mill will have to be donc by the Indus-
trial Development Corporation of Orissa.

lmplementation of Decision in regard to
Implementation of Groop Insorance
Scheme on Pilot basis
PANI-

2985. SHRT CHINTAMANI

GRAHI: Will the Minister of FINANCE

be pleased to state:
2438 LS—7.

(a) whether the General Insurance Cor-
poration has initiated action by now to’
implement the decision of Government
for undertaking crop insurance Schemes
on a pilot basis;

(b) the places since selected by them;
and

{c) whether Government propose (o
select some areas in Orissa plso?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a). Yes, Sir.

) and (c). The G.I.C. has written to
the following states requesting them to
sentify crops, suitable areas and agencies
possessing  necessary infra-structure  for
rendering field services that are required
to start pilot projects:—

(i) Punjab (v) West Bengal

(ii) Rajasthan (vi) Orissa

(iii) Gujarat (vii) Andhra Pradesh

(iv) Maharashtra (viti) Tamil Nadu
(ix) Kerula

Development of Similipal Hills (Owvissm)
af a National Park in the Fourth Plan

2986, SHRI CHINTAMANI PANI-
GRAHE Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) what was the total provision of
Orissa Government for development of
Similipal Hills in Mayurbhanj District as
a National Park in the Fourth Plan and
how much of this amount has been spent
by now;

(b) whether the Central Government
have given any money for this project in
the Fourth Plan and if so, how much;

{c) whether Government have any
scheme for taking over development of
this National Park in Orissa; and

(d) if so, the broad outlines thereoft
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND C1VIL
AVIATION (DR. SAROJINI MAHISHI):
(a) The total provision made by Orissa
Government for development of Similipur
Hills in Mayurbhanj District as a National
Park in the Fourth Plan was Rs. 3.55 lukhs
out of which Rs. 3.27 lakhs had bzen
speat by end of October, 1973.

(b) No money has been given by the
Central Government for this project.

(¢) and (d). The State Government has
suggested  that development of Similipal
National Park in the Fifth Plan should
be taken up as a Centrally  sponsercd
Scheme.  Financial cutlay on the proposed
Schems would be Rs. 114 lakhs. The arca
of the Park is about 185 Sg. Kms. Im-
portant Wild Life in the Park includes
Tiger, Panther, Wild Elephunts ete. This
proposal is for the Central Department of
Forests o consider.

Distribution of Yarm to Handlouwn
Weavers in the Country

2987. SHRI S. M. BANERJEE: will
the Minister of COMMERCE be pleassd
w stale:

(a) what further steps have been taken
for distribution of yarn to the haadloon

weavers throughout the country;
.

(b} whether  therc 15 a tremendouos
black-marketing going on resulting n
distribution of yarn only to thosg who cus
pay more; and

{c) if so, steps taken by Governmenl to
safeguard the intercst of all the weavers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (S8/illl A.
C. GEORGE): (a) to (c). The Yam
Control  Scheme  which was introduced
during March 1973, to make the yarma
available to the decentralised sector uni-
formally and at controlled prices, was
challenged in the Supreme Court and the
State High Courts and the Law Courts
had granted stay orders against the opera-
tion of the Scheme. The Scheme was,
therefore, rendered  infructuous. The
Supreme Court has since delivered ita
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judgement upholding the Yarn Control
Orders. The State Governments have

ulready been empowered to deal with the
cases of black-marketing in cotton Yarn.
They have also  been wurged to  take
stringent action against the black-marke-
ters in cotton yarn,

Request for Taking Over of Laurics
Hotel Agra

J98R. SHRI S M. BANERIEE: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the representatives of  the
Union of Lauries Hotel, Agra  have
reguested Government o tike over the
said Hotel; und

(h) l so, the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI MAHISHI):
(a) and (b). Ycs, Sir, A represeatalion
was received from the All India Hotel
Workers Federation suggesting the taking

over of Laurics Hotel, Agra by the
Government,  As the hotel is understood
to have been purchased by another

Company, which propose to demolish &
and to construct a mew hotel at the sams
site, there can be no question of Goverm-
ment taking over the hotel.

locrease iu Export to Socialist Countries

2989, SHR1 S. M. BANERIJEE: Will
the Minister of COMMERCE be pleased
to slate:

(a) whether steps have been taken to io-
crease export to Socialist countries;

(b} if so, to what extent this has im-
creased; and

(¢} how does it compare with the ex-
port figures of 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a). Yes, Sir.
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(b). Exports to East European countries
have increased from Rs. 362 crores in
1970-71 to Rs. 470 crores in 1972-73.

(c) There has been more than 36 per
cent increase in the exports in 1972-73
over the level of cxports in 1971-72.

Diggnibation of Yarn to Handlooms and
Powerlooms in U.P.

2990. SHRI R. K. SINHA: Will the
Minister of COMMERCE be pleased to
state:

(a) the present scheme for distribution
of yarn to handlooms and powerlooms in
Uttar Pradesh, District-wise; and

tb) the further scheme in this direction
for emooth and rational distribution of
yarn and steps tuken to mcet the demand
of yarn?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a} and (b). The alloca-
tions of cotton yarn are being made in
bulk bv the Textile Commissioncer to State
Governments  for further  distribution
among the weavers through the agencies
nominated by the State Governments,
The district-wise distribution in Uttar Pra-
deth is. therefore, the doncern of the
State Government.

Bosliness procured by L.IC.

2991. SHRI R. K, SINHA: Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of business procur-
ed by LIC. in the country during the
year 1972.73;

(b) the business procured by L.IC. dur-
ing the year 1972-73 and upto the 3lst
Qctober, 1973 from the State of Uttar
Pradesh and from Faizabad Division of
Uttar Pradesh; and

{c) the schemes formulated or under
consideration of LIC. for investment in
the State of Uttar Pradesh and particular-
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ly for the Faizabad Division of Uttar
Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Rs. 2062.30
crores.

(b

1-4-73 o 31-10-73
(Crures of Rupees)

197273
Uttar Pradesh 293 44 65-73
Faizabad Division 1 40

1325

(c) No spccial scheme as such huas been
formulated or is under consideration of
LIC. for investment in Uttar Pradesh
and/or Faizabad Division. The main ave-
nues of investment in Uttar Pradesh, ag in
other States are!—

(1) Subscription to Government secu-
rities.

(2) Loans to Government for housing
schemes.

(3) Loans to Apex Cooperalive Hous
ing Finance Society.

(4) Debentures of Land Development
Bunks.

(5) Bonds and shares of Stats Fio-
ancial Corporation.

(6) Bonds of and loans to Stale Elec-
tricity Boards.

(7) Loans to Sugar Cooperative So-

cisties.

(8) Loans to Municipal Committees
for Water Supply and Sewerage
Schemes and to Zilla Parishads
for rural piped water supply
schemes,

(9) Shares and debentures (including
loans) to public limited Compa-
nies.

(10) Special loan to Uttar Pradesh

Housing Board.

(11) Loans to Industrial Estates
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L
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RePORTEID LATE RUNNING OF SEVERAL
TRAINB DUE TO WORK-TO-RULE AGIIATION
BEY SOME RAILWAY StArr

sy wew fagrdtareat (varfaas) -
werw WgeT, § wlaaradly 9% v
& freafafen faeg #1 At 3w @t =
sava faarar § Wiz g e § fF
q 5§ A 7 OF q7TT ¢

“farra =T ET-wRafadrT
i nFifgaems M $feam
W . amsidfred =
uAifadma & framamy, :1%
yrEEd & #w, fagh
T amar & & & smaw
THE AT FA Y T AT EY
Tt & sfy IIEE @ g,
F¢ W-mfzal & 3T & I9%
F  gma 1

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Sir, notice
as such has not been served on the
varipus Railway Administrations by the
Indian Railway Signal and Telecom-
munication Staff Association but an
intimation has been received indicating
that the members of that Association
would start “Work-to-Rule”  movement
from 27th November, 1973 if the'r
deinands are not met.

From 27th November, 1973, some
incidents have been reported of Signal
and Telecommunication staff not attend-
ing to their duties in respect of mainten-
ance of the installations. Some late run-
ning of trains have been reported due to
these incidents. On the whole, out of
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about 5173 trains carrying passengers run
daily on the Indian Railways, only 32
mail and express trains and 39 passenger
trains were affected in punctuality on 28th
November. Ag regards suburban services,
only in Bombay arca there was some
Jislocation.

The work to rule agitation has taken
the shape of incidents where staf have
not turned up on duty to rectify defects
in the night on the plea that their duty
was completed during the day. In the
category of Signal Maintainers, depending
on workload they fall in ‘excluded” cate-
gory or ‘essemtially intermittent’ or ‘con-
tinuous' category. They also get overtime
when they work more than the duty bours,
according to Hours of Employment
Regulations. At some stations, they have
left the work at 17.00 hours where a
generator is to be looked after on the
plea that they would not work beyond 8
hours although thp staff have been sC
long classified as ‘essentially intermittent’
according to Hours of Employment Regu-
lations.

A 7-point charter of demands was
received which was carefully examined.
The Indian Railways Signal and Telecom-
munication Staff Association represents
only one category out of a large number
of categories on the Railways. In the
circumstances, the Railways have accept-
ed a policy for many years of recognising
only such a union as is composite and
represcnts all categories in one class of
workers, namely, the non-gazetted or the
gazetted and have refrained from granting
recognition to categorywise associations.

One of the demands regarding monetary
benefit on the same lines as for the Perma-
nent-way staff in the case of certain acci-
dents which had already been sponsored
by one of the recognised Federations has
been examined and accepted and orders
were issued to the Railways. As regards
strength of Signal Maintenance Staff, indi-
vidual Railways are assessing workloads,
taking into account factors like local
conditions to see if any increase is necey
sary. The other demands are not josti-
fied. .
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At present there is no information of
any ‘work-to-rule’ agitation by the Indian
Loco Mechanical Staff Association.

1 appeal to the staff concernmed to with-
draw the agitation wherever they have
started, particularly in view of the fact
that one of their main demands regarding
‘breakdown® allowance has been conceded.
I hope Hon'ble Membes will  also  join
me in this appeal.

=t weza fandt Mo} @
AZIET, T RAY HAT J 24 gravg §
Zat |7 o A 39 Ter fzan v g4
a3 721 91 fF %39 8 1% AT ogagw
wifgar af-2-85 & FTEr wqfas
FIEARAT ¥ = § 1 ww IR
wam frm ¥ fF gsm 8 @ agax
nHgTEE zEAd e fw
saaifat a1 grdET &9 @1 & A%
ot mifear T F 999 @ § gAa qe
g @I g |

§ saqr qvgar g ¥ faaw &
TAMT FN S 1 A & 7 w0
fraat ¥ sar wr 74 & o -
ardr dfem f&r wmEs ? o FEEO
geare 9% g 0 §, FE=fwi A
SFFT ATHA g1 fHar &, FAN F9 FT
®§, fas srer s ag @ v ) fAw
w4 W X Ay § I F wAAIT En
Fq w41, g7 fraw F aigT o #%
w9 Aff 41 1 X wET wgRd ¥
ATAAT TIFAT § T § TEgA § FHL
faant &1 SewaR F& FH w7

wsrw  wpAm . ae fawt &
Wi e 7 frar wifawo

oft wem fagrd st oo 3
fras oY greq & fagw §

% 5wy 7g ¢ 5 A fraw @i
MEIFNQUATIRE I
snagifos 7 I3 fgame & we
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W FHA w9 FE ) F T=
agt | & wam wgm g W fagwl
¥ gfads F37 #1 fa=nz fear o0 @
goar & ?

gadraTag g fg & Y@ AaYT A
yg wmor &t g R owa A aaand)
10 62 18 F4q M 98 {7 o
faaraT § /07 g smrm afss ma #
Fgr mar g v e wwm T
3-4 @ AT | F FTHT AR
g 1 fegrag ot fadr s @ ag
frax sqafedt &7 swifag a3 ?
F 1T0 FLA) a1gT A TA @ g
qra saafal & sz & fay wam
agY & gWk wa Yo Wisd a8,
g4 a7 Mz @[AFAT SEM 1 R
g @a fesfa g av 1 fagc @ =0
T FI g @Er g 7 F oFaw
HdT Agrad a1 gwy 1 fravad
grit FIT 1T A7 F A2 w2IF A7 A
haaT g & 98 1 fearaT & &
g ? owax am @ @ feew
FF AT gag Awifad g A= § 7

Hat wgled o FA1A F AIAT
¢ fr 38 @a =iy Y oF gy O g
¥ s ifemw =R fama que -
safrds gafaoms & 9T &
Teat NEIET #gd & 6 gud v ARt #Y
FOFT § 919 F1 ¢ AfEw TR amw
# forq wiv #71 Ieorw fa & WX fodr
awqr faar @ =g @i =@ ATaar &
at & &1 & wFAr TEAr § z@d
snat F art ¥ s qatfauT 39 wgr
ﬁma’aﬁﬂ#ﬁ;ﬂiﬂﬁ%é ?

IRM W ¥S g7 &, ¥ IFT IO
TEATE

“In the absence of duty rosters for
khallasies|T, men, they are forced to
work for more than 12 hours a day

without any extra remuneration. In
some of the cases where the duty ros-
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[w wzx fagrt aromat]

ters have beecn provided, these are very
very old and do not classify them as
continuous workers. Also in many
cases where they are working with a
maintainer classified as continuous,
these khallasies are classified as essen-
tial intermittent.”

AT WAl WERE X TH WTAN AT Wl
gEmT F7 faar 27t oag =
safaiagmmaaifragiz9e
Fw oA T W7 ENT 12 99§
T at 1 97 9A % fou wlafaa
war @@ famm wifge 7 @Y we
gfafra wer faemr sifgo ar ag ain
IH HATAd A 4§ wedEa & 7

g #gEd, oF @7 § g
I ATEAT E | S aW4 @I H
T sfemgermad | g F1 89
g & f5 "a7 Tew) a7 afqan” aw
fagra =1 g2 faum w1 § 1 T wa-
g T AR 98T & @ Memar )
21 AT faae &, g1 gmt faa
ot Aaw fRac st #g 2 § 1 wHIfAg
FETETZd FAATE HIRGF q7 HIAIET
g1 ggaF 4fF ¥@a ¥ 700 #3-
109 &, 3 fra fafam afuat & = fat
F1 fowrad @A § oW1 wfea gy
wazs fawe gu § | A4 Ay @A
% fF dvrag FAIT gzae 9T Sd
g oftfiafa famedt 2 a7 faz o)
7d) wgtea W1 #gd & 5 gw 7 1w
darfagqwea &1 wegar gl 37, SR
Fanleat & 45 ansfig F# ST
FHIG §, FITF 7T ITH @
% 7AT Tzdr € |

nt ¥ wet A fREw A O
g g §, TR g @

NOVEMEER 30, 1973

Several Trains (C.A) 204

nfsmdz F ARG v T R E
wF gfamr a7 S ;mfge @ w0 o
o973 R ¥ Faanfat 31 oF afaam
g1 few ww aw oF gfamw ag
grat a= g% ¥ qarey fafas o forgf &
sarfat & frg g & fAoed @t
famzwwar £ 7 od) &1 FHI0
faa w7 R § fa a1 qrag 9w & gy
TadRad R aag & gem
sEATE fF amag awadi g fd g0
o wmTe ¥ faar &1 w90
OFE T § 9% A9 BT Agr 0 F 1
s WERY GdY WgleT uE e &7
farimry aadiaw %7 fr oz o
Teg AT & 9 A F 9 ama
a7 ey g w1 fadwerd 2
AT F1 NG 3 FT IR fFMAn
TR aTen e Ry v ww A -
qg FAIRT AT AR IS ® 21 &
& wgrEd & ATt Argar g fwosa
@ gfaaa gt aar g3 aF # oag
Fendargy gaifagn 1 famfraten
3% w9 E 7 1 g § Yo ag &
FIX F39 #71 991% @ 7 gn o+ gfaa
FAT FT 9967 F4T AFA 99 aF T
gffaa agt audr aw a€ FerdanEe
SHIfGAwT F1 FIAT AT WA F AT
I 9T T FIA FT AERC G|
A1 @t gg ArHern farar g S,
TF AN F AR FEA A F FHEL
HYAT HWATT o FL WA HET |

weger St §9 499 At WA
A& wwret § fr ge wrafal 3 fra-
TATT FTH FC FThAATHferar g
#A gafag 3 ¥ S AT
W FTHTEA, AR faw F A ey
W A OR WE A€ W fT-AqT g,
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ag AT A1 3F T F A F A
adr 2.

qEmE S, #HT B HA FT AT
grm f& 26 qavaT #t dFw dA A
T[T ¥ qifearie & Fraw wEEAl &
feeeit = <@ @ 1 g% v« fov |9 @@
T g & For & WA dqaa F
w|rEg e gt 86 | sfe g9
%o g /A AT T 1 ArEaEe
d@rAr =97 97 g3 1 0% fF g
AT KT TEIT &, WY HIEHN AL
fad | w@ e 29 97 AT g
A qar A fF gz smewr grare w1
F9 2T TG & | q@AEAT EF WS
FAF TG AT AT gL MET & w2
Tt @l & 37 wqar w1 faenEr
g &1 a1 aF Fem, afew e o
¥ wI ggl @l 9q A g aa fare
faam

7 48 79 ¢ 5 I F wraEr #t
fermadaigFwmIa T F
Zrefar & me wo taest 5 1 #7
wmaa g § fradrmgmaaa &
aeTU aFgr g fr i § W
"I § &1 HE 972 31 2157 F I A4
R/ g9 § faq gomr gom et o199
foa @ 8 | g Het WP A WA
co® aifaq $¢7 & a0 F@RE |

T® HATGW 7 IO-HAT (S HEEAT
R wral): SAE FER A, S
T ot ¥ aget ara a1 fF arta
FT HEEIAA G @ g aafEEAdr d
TZ M 2% Z &7 FT F4T AT IA1 & IqFT
waad ag & & w19 79 fFar oma, afew
TR QI o g + e A/ -
FHafadveg 9 1% § T § fIri A
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& T dd fomr w1 w1 § el
At T IT R AAATATAFATE TS
9t g4ify fe) aga ot FRgfad
foeem, famdfan foezw & @8 qa
g ATaT & A1 I 999 I K QT AT
AT | AT 1 IAFT FTH FA HT
T g 9z 8US I g | AT 8 AT F
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SHRI NAWAL KISHORE SINHA
(Muzaffarpur): The hon. Minister has
referred to some dislocation in the Bom-
bay area. May I know what he means
by the word ‘some’, because, according 10
our information, the situation was pretty
bad in Bombay yesterday and this morn-
ing. This is my first category questian.._
He may refuse to recognise calegory-wist
unions, but | am sure he will answer my
questions calegory-wise.

The second is with regard to one of
the demands to which he has not so far
made any reference, that is No. 3—yard-
stick. It appears from the papers that
we have got in our possession thal there
are different yardsticks. A block instru-
ment on the Western Railway is main-
tuined by one calegory of officers and the
same block insirument on another railway
is maintained by another category of
ruilway officers. Why cannot there  be
one yardstick for all the railways in the
country? -

The third question: Does he seriously
believe—with due deference to Shri A, P.
Sharma-—that one Tailway union can look
after the interests of 1.8 million of its em-
ployees in the country?  This is not a
small country.

SHRI A. P. SHARMA (Buxar}: Shri
Ramavatar Shastri also wants one union.

KISHORE SINHA: 1
am for one umion. I will tell you what
should be done in that respect. But Joes
anybody in this country seriously believe
that one umion with one Chairman and one

SHRI NAWAL
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Secretary could represent 1.8 million peo-
ple of different categories, specialised ser-
vices and general services?

SHRI VIKRAM MAHAJAN (Kangra):
If two Ministers can cover the Railways
throughout the country, why can't a Presi-
dent and a General Secretary do the same?

SHRI NAWAL KISHORE SINHA:
They have the whole gamut of the Railway
Board to support them. Without (he
Railway Board, they would not be able to
function.

What difficulty does the hon. Minister
feel in recognising branch-wise unipns in
this country? Conceding that the Minister
does not agree with me and he would still
insist on one union, the whole trouble
emanates from the fact Shri A. P, Shayma
will ¢xcuse me for saying this—that ther:
is u crisis of confidence between railway
employees and the two Unions. 1 have
served on behalf of this House on the
Railway Convention Committee and have
toured the whole country. There is a crisis
of confidence. If we must have one
Union, why cannot the Minister consider
the matter of a plebiscite and have onc
Union? If there 1s a plebiscite, probab-
Iv the crisis of confidence will  dis-
appear. 1 do not know why people
should be enamoured of individuals. T
think our Railways are the biggest public
undertaking in the world. Why cannot
the Railway Ministry try this proposition
in the Railways?

SHRI A. P. SHARMA: The troubleis
not with the trade unioos, but with the
political parties.

SHRI NAWAL  KISHORE SINHA:
Then, why should inspectors who are
technical people be tagged on to desk
jobs?

Will the Railway Minister also consi-
der the question of keeping out all kinds
of outsiders, including me and Shri A P.#
Sharma who is President of an all-India
Union? Why not all of them be sent
out? Only railwaymen should man these
railway unions. My last question &
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with regard to inspectors. Technical
persons are tied down to desk jobs, Why
should technical persons be tied down
like that? This is the bane of our
country. We tie down technical persons
to desk jobs. Technical men should not
be ticd down to desk jobs. If we want
technical men to work on shop floors or
in the workshop, why cannot there be
some arrangements  whereby there is  a

reneralist for store work and not @
technical man?

SHRI MOHD. SHAFI QURESHI:
The hon. Member asked about the

trouble in Bombay. It starled with the
pointsman’s problem. A point has to be
set.  The telecommunication and signal
staff are working to rule and they said:
we must get in writing what the troubl:
is and then a man would be sent. The
pointsman should go and report that
there was a small trouble in the instru-

ment.  He said this should be reporled
back to them. It meant two or Ihree
hours. Normally they would go. check

Because of
must be meticu-

it and set right the defect,
work-to-rule everything

lously followed.  Naturally, as a result
of that, ST local trains had to be can-
celled in Bombay. They  refused to
work; they Jdid not wan: to work: it was

hardly a distance of 200} vards. The other
point is about the vardstick drawn by
the TICRIT sub-committee. Its reccommen-
dutions were considered by the  Railwas
Administration.  Individual railwavs had
becn directed to frame rules fixing vard-
sticks, considering the conditions prevail-
ing in their areas, With regard to  the
other points which the hon. Member has
raised. it is a verv good piece of advice
and I hope it will go down the ather
side also. We shall also consider what
best can be done.

12.58 hrs.

PAPERS LAID ON THE TABLE

ANNUAL ReporTs oF LIC anp ARC
AND NOTIFICATIONS ETC.

THE DEPUTY MINISTER [N THE
MINISTRY OF FINANCE (SHRIMATI

On behalf of Shri
lay on the

SUSHILA ROHATGI):

K. R, Ganesh, 1 beg to
Table:—

(1) A copy of the Amnual Repor!

(Hindi and English versions)

‘of the Life Insurance Corpora-

tion of Indian for the year end-

ed 31st March, 1973 along with

the Audited Accounts, under

section 29 of the Life Insurance

Corporation Act, 1956.
{Placed in Library. Sce No. L.T-
SR59/73].

{2) A copy of the Annual Report
(Hindi and  English versions)
of the Agricultural Refinance

Corporation, Bombay for the
year ended the 30th June, 1973
alopg  with the Audited Ac-
counts, under sub-section {(2)
of section 32 of the Agricullural
Refinance Corporation Act,
1963, [Placed in  Library. See
No. LT-5860/73].

(3) A copy of Notification No. 5.0.
3043 (Hindi and English ver
sions) published in Gazette of
India duted the 27th October,

1973, issued under section 1 of
the Foreien  Exchange Regula-
tion Act, 1973, [Placed in

Library. See No. LT-3861.73].

(4y A copy cach of the following
Nutifications (Hindi and English
versions) issued under the Cent-
ral Excise Ru'es, 1944:—

(i) GSR. 495(F) and 496(E)
published in Guazette of India
dated the 9th  November, 1973
together with  an explunatory
memorandum,

(it) G.S.R. 487(E)  published in
Gazette of India  dated the
9th November. 1973 together

with an explanatory memoran-

dum.
(iti) G.5.R. 498(E) published in
Gazette of India dated the

9th November, 1973 together
with an explanalory memoran.
dum.
[Placed in Library. Sce Wo. LT~
5862/73].
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(5) A copy of the Audiy Report
(Hindi and English versions) on
the affairs of the Andhra Pradesh
State Financial Corporation for
the year 1971-72, published in
Andhra Pradesh Guazette dated
the 30th August, 1973 under
sub-section (7) of section 37 of

. the State Financial Corporations
Act, 1951, read with clanse (c)
(iii) of the Proclamation dated
the 18th January, 1973, issued
by the President in relation to
State  of  Andhra Pradesh.
[Placed in Library. Sce No. LT-
5863/73].

TexTiLEs COMMITTEE  (AMDT.)
UNDER TEXTILES COMMITTEE ACT,
AND A STATEMENT

Rures
963

THE DEPUTY MINISTER IN 'I'HE
MINISTRY OF COMMERCE (SHR1 A. C.
GEORGE}): 1 beg to lay on the Table:—

(1) A copy of the Textiles
mittee  {Amendment)
1973 {Hindi and
sions) published in  Notification
No. GSR. 629 in Gazette of
India dated the 16th June, 1973,
under sub-section (3) of section

Com-
Rules,
English  ver-

22 of the Textiles Commirtee
Act, 1963,

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Notifi-
cation.

[Placed in Library. See No. LT-
5862/73].
12.58% hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL- Sir, I have
to report the following message received

from the Secretary-General of
Sabha:—

Rajya
‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at
ite sitting held on Thursday, the
29h November, 1973, adopted
the following motion in regard to
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the presentation of the report of
the Joint Committee of tLhe

Houses on the Indian Penal Code
{Amendment) Bill, 1973:—

“That the time appoioted for the
presentation of the Report of
the Joint Committee of the
Houses on the Indian Pepal
Code (Amendment) Bill, 1972
be extended up to the first day

of the last week of Eighty-
ninth Session of the Ruajya
Sabha".'
12,59 hrs.
ASSENT TO BILLS
SECRETARY-GENERAL: Sir, 1T also
lay on the Table {following iwo Bills

passed by the Houses of Parliament cur-
ing the current session and assented (o
since a report was last made to the House
on the 13th November, 1973;-
(1) The Foreign Awards (Recogni-
tion and Enforcement) Amaid-
ment Bill, 1973.

(2) The State Bank Laws (Amend-
ment) Bill, 1973,

13.00 hrs,

STATEMENT RE. WELFARE AND
DEVELOPMENT OF SCHEDULED
CASTES AND SCHEDULED TRIBES

MR. SPEAKER: The statement by Shri
Ram Niwas Mirdha reparding Harijans
is a long statement—14 pages.

SHR!I ATAL BIHARI VAIJPAYEE
{Gwalior): It should be laid on the Table
of the House. You also please allow a
short duration discussion on this,

MR. SPEAKER: [ think it is all yight.
You can lay it on the Table. I shall out
it 1o the Business Advisory Committee.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON:
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NEL (SHRI RAM NIWAS MIRDHA): I
beg to lay on the Table a Statement on the
Welfare and Development of Scheduled
Castes and Tribes with special refercnce
to Haryana, Delhi and U.P.

Statement

The Ceotral Government has achicved
a considerable amount of success in Jook-
ing after not only the welfare but the
development of Scheduled Castes and
Scheduled Trites. It should however be
appreciated that the problems faced by
these communities are complex and
varied. The leeway of centuries has 1o
be made up. The population of the Cche-
duled Castes is 80 million and that of the
Scheduled Tribes is 38 million according
to 1971 Census. This is a vast population
and comprises 22 per cenl of the total
population of the country. They arc
spread over the length and breadth of the
country. It is obvious that the task of
uplifting these people is a pgigantic one.
Concerted efforts have been made and
special programmes for these classes have
been taken up under each of the Five
Year Plans. The total investment on
these special programmes is as follows:—

Expenditure
(Rs. in crores)

“3 0.00

1 Plun
1I Plan 79.40
111 Plan 100.40
1966-1969 69.00
IV Plan 142.40
421.20

In addition, considerable expenditure
was incurred by the State Governments
under their non-Plan budgets. The special
programmes mentioned above are supple-
mental to general sectoral programmes of
development. The programmes under-
}akcn for the welfare of backward Classes
meclude all facets of development e.g, im-
Provement of educational standards, deve-
lopment of agriculture and other voca-
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and S.T. (Stat.)

tions, provision of housing, training tuw
entry into Government services ctc. The
various programmes undertaken for the
welfare of the Scheduled Castes and
Tribes are discussed in Parliament at the
time of presentation of the Budget and
during the discussions on the Annual
Reports of the Commissioner for Schedul-
ed Castes and Scheduled Tribes. The
twentieth Report of the Commissioner was
discussed recently in the Rajya Sabha, and
is also likely to be discussed in the
current session in the Lok Sabha. Prompt
action is taken in cases of harassment of
Scheduled Castes and Tribes. Special celis
have been constituted in a number of
States for this purpose. It is propased to
make the provisions of Untouchability
Offences Act more stringent.

So far as the allotment of land for
cultivation and homestead purposes is con-
cerned, the subject falls within the sphere
of the State Government. The Union
Government has however laid down the
general framework of land reforms for
consideration of the State Governments
who takes necessary legislative as well as
administrative action. The Prime Minis-
ter has also writen to all the Chief Minis-
ters in June, 1970 urging strongly that
action should be expedited with reference
to security of tenure and fair rents. strict
enforcement of ceiling and distribution of
land to the landless with special reference
to Scheduled Castes and Scheduled Tribes.

As a result of land reforms and aboli-
tion of intermediary tenures considerable
arcas of cultivable wasteland and private
forests came under the contro! of the
State. Acgording to the Commissioner for
Scheduled Castes and Scheduled Tribes
(Reports for 1969-70 am 1970-71), upto
1970-71, 14.5 million acres of land had
been distributed among the Scheduled
Castes aod Scheduled Tribes. Further,
several legislative and executive measurcs
have been undertaken in various States for
making land available to Scheduled Castes
discossed briefly in Appendix XXXV of
Commissioner’s Report for 1970-71.

As regards Haryana, Uttar Pradesh and
Delhi, the position relating ta allotment of
land is as follows.—
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Haryana

Under the programme of consolidation
of land holdings, house-sites were set
apart and allotted to Harijans, Ths Punjab
Security of Land Tenure Act, 1953 pro-
vides for the allotment of surplus land to
ejected and ejectable Harijan tenants.
Buanjar land is also allotted to the Harijans
under the Punjab Utilisation of Land Act,
1949,

Uttar Pradesh

Provision exists for the reservation of
Abadj sites for Scheduled Castes and zlso
allotment of surplus lands under section
27 and 28 of the Uttar Pradesh Imposition
of Ceiling on Land Holdings Act, 1960.
Uptil 1971-72, a total area of 65000 acres
was allotted to Scheduled Castes for culti-
vation. As regards housing sites the
targets under the Jayanti Scheme were
13,07,634 house sites to Harijans and other
landless artisans and labourszrs and 10
cover 91121 villages, 64 per cont of the
target has been met in respect of House
sites and  78.5 per cent in  respect of
villages.

Delhi

In Delhi under the Delhi Land Reforms
Act, 1954 Gaon Sabha lands can be allot-
ted to landless labourers and in  making
allotments preference is given to Schedul-
ed Castes. 1330 acres of cultivable fand
was allotted to Harijans and othsr landless
tubourers over the last three ycars. In the
current year. by 31st March, 2132 acres
of land is likely to be allotted to 2900
families in 19 villages.

As repards house sites, 4615 plots werc
allotted during the pericd 19521970,
1678 plots have been allotted snver since
in 28 wvillages. Thg plan in the current
year is to give 2800 house sites in thirty-
one villages.

As regards the agitation started by the
Harijan Sanghrash Samiti from Haryana,
with effect from 27th August, 1973, the
facts are given below:—

According to the State Government's
report a total arca of about 3000 acres of
land in villages Sunarwala and Chuchak

NOVEMBER 30, 1873 Development of §.C. 17z
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S.T. (Stat.) 4
was ordered to be allotted to the
Harijans Cooperative Farming Sociely.
However, out of this an area of 138 acres
was originally earmarked for establishing
sainik school. Subsequently, the require-
ment of land for the Sainik School was
increased to 250 acres. On a representa-
tion from the Harijan members of the
Society, Government decided. in respect of
the remaining land, to transfer and allot
the land to the individual cultivating
Harijans. 1t is learnt that this process has
been more or less completed. In respect
of the 250 acres of land meant for the
eventual setting up of a Sainik School, the
State Government decided to give it on
casual and temporary leases for one yecar
at a time with the provision that it could
be resumed by Government 4t any Ume
for a public purpose. One hundred fifty
one families involved in the cultivation of
the said arca were  Jispossessed in July
1973 of the land which the State Govern-
ment decided to use for setting up a Sced
farm. According to the State Government
the guestion of eventually opening a Sainik
School on this land is still a live issue.

The matter was taken up with the State
Government who have now given an assur-
ance that all the 151 affected Harijan
families would continue to be allowed to
cultivate the land in Village sunarwala
until it js possible to provide them with
alternalive cultivable land on the busis of
permanent ownership rights,

Although according to the assurance
given by the State Government that ro
Harijan families are to be deprived of
cultivable land, the agitation nhas not been
called off. On 28th November, 1973, after
demonstration and speeches at the Boat
Club lawns, 2555 persons courted arrest
by violating prohibitory orders under Sec-
tion 144 LP.C. in crossing Rafi Mure
They were arrested and produced before a
Judicial Magistrate. They were tricd and
sentenced by thé Judicial Magistrate to
one month's simple imprisonment.

The honourable members will appreciate
that the State Government of Haryana has
done all its best to safeguard the intercsts
of the Scheduled Castes and to rieet the
legitimate demands of the members of the
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Harijans Cooperative Farming Society.
This was an issue which could have been
settled amicably within the State,
an agitational approach was adopted and
in Delhi.
the objective of preventing displacement
of the {51 families had been
there wus little justification in continuing
When the
orders were violated, the Administration

Instead,

a campaign was slarted Once

achieved,

the agitation. prohibitory
had no alternative but to arrest the offen-
ders and prosecute them in a Court of

Law.

It may be added that a number of steps
have becn taken by the State Government
of Haryana. 1o ensure prompt and efficient
investigation of offences against tlarijans
and to ameliorate their conditions. In
order to review the overall performance
Scheduled Castes
Cell

has been constituted under the Chairman-

of the Department of
and bachward classes. a State level
ship of the Chief Minister. It reviews the
progress on various welfure schemes, land
allotment to Huarijans, representation of the
Scheduled

State services.

Castes-bachward  classes  in
A Commiltee consisting of
9 sitting members of the Huryana Vidbhan
Sabha on the welfare of Scheduled Castes
and Tribes has been constituted for watch-
ing the interests of these communitics. A
State Government undertaking by the
name of Haryana Harijan Kalyan Nigam
Ltd, has been established with the snle
object of giving finuncial assistance to the
Harijans for their socio-economic uplift.
Most of the surplus evacue land is sold
to Harijans in restricted actions. This is in
addition to concessional allotment of Nazul
land/inferior land and 1.8
of Shamlat land. Steps are afoot for en-
suring drinking water supply and street

evacue

and S.T. (Stat.)

lights in every Harijun Mohalla in  the
State.

In regard to Government Services, 15
per cent of the vacancies under the Central
Government are reserved for the Schedul-
ed Casts and 7} per cent for the Schedul-
ed Tribes.

in direct recruitment on an All India basis

The percentage of rescrvations
otherwise than by means of competitive
test are 16-2/3 per cent and 7} per cent
respectively. As far as direct recruitment
to Class III and Class IV posts which
normally attract candidates from a loca-
lity or region are concerned, the -eserva-
tion is according to the proportion of
population of Scheduled Castes and

Scheduled Tribes in the respective States.

2. The Department of Personnel and
Administrative Reforms sees to the im-
plementation of the instructions relating to
reservations for Scheduled Castes and
Scheduled Tribes. In the

perience a number of concessions and re-

light of ex-

laxations have been made in order 1o

ensure  that candidates from  these com-

munities qualify for the posts reserved
been

A High Power

over by the Prime

for them. Reservations have 4lso

made in promotions.
Committee  presided

Minister reviews the progress of imple
mentation of instructions reluting to re-
servations etc.
sions taken by the High Power Committee
suitable instructions are

Central

In pursuance of the deci-

issued  to  the
and State Governments. The
Scheduled Custes and

examine in the

Commissioner for
Scheduled’ Tribes
Annual Report the observance of those.

provisions and points out the shortfalls.

3. As a result of the steps taken from
time to time to ensure the increased re-

cruitment of Scheduled Castes and-
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Scheduled Tribes, steady increase occurredn  their proportion in Central Goverh:
ment  services as may be scen from the figures for 1962 and 1971 shown below:-

Class Total Scheduled Castes Scheduled Tribes
numbsrof —
employees Number Percentage Number Percentage

As on 1-1-1962

1 14,119 179 1:27 38 o 27
1 25,747 672 2+61 102 o 40
ar . . . . . 9.16,347 70,927 774 8,046 098
IV (excluding sweepers) . 9,47,036 1,64,188 17-34 28,425 311

ToTAL . 19,03,249  2,35,968 12°40 38,511 202

As on 1-1-1971

I 28,679 741 2+58 117 041
II 44,204 1,794 406 192 0 43
IIIL. 14,20,622 1,36,259 9°59 23,732 170
w . 12,04,443  2,21,248 18:37  [43,916 365

{Excludin g‘ swcc.p ers) ’

Torar . . . 26,97,948 3,60,042 13'35 167,957 252

Increase in the representations of these  persons recruited before the reservatior
communities has also been registered in  orders came into force had been sraall.
the services under the control of the State It would not, therefore, be correct to
Governments. expect that the strength of Scheduled

Castes and Scheduled Tribes would bear

4. Steps have also been taken to improve (he same percentage as has been prescrib-
the suitability of Scheduled Caste/Tribe ed f.or them in vacancies filled by direct
candidates for Government jobs, Pre-ex.  recruitment.
amination Centres and Coaching-cum-
guidence Centres have been established
which prepare candidates of these com-
munities for competitive examinations and
interviews held for appointments.

6. The following stalement gives the
figures of proportion of Scheduled Castes
to the total number of employees n
Haryana State as on 1.1.71,

Percentage of reservatlon in State

5. It may be pointed out that reserva- Services—
tions have been provided as a proportion
of the vacancies arising from time to Scheduled Castes & 20 per cent

time and not in relation to the total .

strength of any cadre or service, Further Scheduled Tribes

the number of Scheduled Castes and Other Backward 2 per cong
Scheduled  Tribes  candidates among Classes
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Class Tortal Scheduled Castes *Scheduled Tribes
number of =
employees Number Percentage Numbcr Pereertage

1 . . 5 652 25 383
I . . 2,620 48 1-83
I1I 78,919 5,108 647
v . . . 17,015 4,019 23-62

(excluding sweepers)

*There are no Scheduled Tribes in Haryana.

7. The figures in resp:ct of D:lhi A {ministration as on 1-1-72 and 1-1- 73 are given
brlow.

Class Total number of Scheduled Castes
employees & Scheduled Tribes*
Number Percentage

Ay on 1-1-72

I B13 14 6%
II 869 19 2:2%,
I1I . g ! 39,407 " 3,023 7:6%
v . . . L 7,791 2,457 300 5%.
(excluding sweepers)

As on 1-1-73

I 865 25 29
I . 776 35 4'5
111 . . 43,591 3,398 78

v . J 8,278 2,707 2.7
(excluding sweepers)

*No Scheduled Tribes have beenrecognised in the Union Territory of Delbi. Thenumber
of Scheduled Tribes workingin Delhi Administration is verysmall.  Noseparatcinformation is,
therefore, available regardirg Schedulod Cestes ard Scheculed Tribes,
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8. Tae position relating to Uttar Pradesh as on 1-1-1970 is given below ,

Class Total number of Scheduled Castes
employees
Number Percentage
I 856 *64 2'20
II 4,918 *54 1-01
v 1,61,333 10,915 14°90

{including sweep c}:;}

~ *{Separate figures for Scheduled Caste employees in Class I and IT are not available
Similar, separate figures for sweepers arc also Not available.)

In Uttar Pradesh the State Government
have recently organised a drive for in-
creasing the representation of Scheduled
Castes and Scheduled Tribes 1n the Services
Directives have issued that till the end of
tne current financial year 50 per cent of
.all vacancies will be filled by

appuint-
ment of candidates from these commu-
nities. Special recruitment  committees

are to bg constituted for the purposz in
each district with the District Magisirate
as Chairman and Employmeat  Officer
Harijun Welfare Officer and 2 Hurijun
nominee as members.

9. 1 necd hardly add that the improve-
ment of the socio-economic conditiong of
the Scweduled Castes and Scheduled Tribes
is a national problem and both Central

Government and Statg  Governments
are fully conscious of the
great  need  of doing all thut is possi-

ble to raise the conditions of these classes
10 the level of peneral population. In the
Fifth Plan more vigorous measures ure
being proposed and in the general scctor
schemes it is also  being laid down that
the eligibility conditions will be so evolved
thut the more backward among the popu-
lation will receive greater benefits, The
Scheduled Castes and Scheduled Tribes
will be the major beneficiaries of the Mini-
mum Needs programme. Development of
the Scheduled Tribes will be taken up on
Inteprated Area basis.

Constitufional  safe-gnards for the
gcheduled Castes and Scheduled Tribes

I shall now deal with Government's
Constitutiona] obligations towards the

Scheduled Castes and Tribes, a refereace
to which hus been made by Shri Atal
Behari Vajpayee.

The Constitulion has provided special
siufe-puards for the Scheduled Castes and
Scheduled Tribes in the social, political,
ceonomic and other fields,

Keeping in view the specinl disabilities
of the Scheduled Castes and Scheduled
Tribes. Article 15(4) of the Constitution
contains a special provision enubling the
State to make special provisions for the ad-
vancement of any socially anJ cducational-
Iv backward classes or citizens and for
the Scheduled Castes and Scheduled Tribes.

In addition, Article 46 of the Consti-
tution contains the Directive Principle that
the State shall promote, with special care,
the educationa]l and cconomic intcrests of
the weaker sections of the peonle and in
particular of the Scheduled Castes and
Tribes.  All the planning efforts which has
been made in the last two deccades has
been in pursuance of this Directive Prin-
ciple,

Politically, Articles 330 and 332 of the
Constitution provide for reservation of seats
in the House of the People and the State
Legislative Assemblies on the basis of their
population.

An important safeguard is in repard to
the reservation in Government services.
Article 335 specially lays down that the
claims of the Scheduled Castes and Sche-
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duled Tribes shall be taken into considera-
tion consistently with the maintenance of
efficiency of administration in making ap-

pointments to Government szrvices. This
provision is supported by Article 16(4)
which permits a State to make reserva-

tions in services for these classes.

In order to watch over the implementa-
tion of the various Constitutional safcguards,
Article 338 has provided for the auppoint-
ment of a Special Officer to investigate all
matters relating to these safeguards. This
Special Officer 15 known as the Commis-
sioner for Scheduled Castes and Scheduled
Tribes and his Annual Reports are laid
before Purliament and discussed.

As indicated carlier,. —Government  has
been fulfilling  all  these Constitutional

obligations. The Hurijans from Haryana
were arrested in Delhi not becavse  they
were  protesting  arainst  eviclion,  but
because they had  violated  prohibitary
orders.

13.01 hrs,

BUSINESS OF THE HOUSE

OF PARLIAMIEN-
(SHRI K. RAGHLU
vour permission, Sir,

THE MINISTER
TARY AFFAIRS
RAMATAH): With
I rise to announce that Government Busi-
ness in this House during the weck com-
mencing 3rd December, 1973, will consist
of:—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Discussion on the Resolution seck-
ing disapproval  of the Central
Fxeises and  Salt { Amendment)
Ordinance, 1973 and considera-
tion and passing of the Central
Excises and  Salt (Amendment)
Bill, 1973,

(3) Further consideration and pass-
ing of the Code of Criminal Pro-
cedure Bill, 1972 as passed by
Rajya Sabha.

(4) Discussion on the 22nd Annual
Report of the Union Public Ser-

vice Commission,

—
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(5) Consideration and passing of the
following Bills as passed by
Rajya Sabha:

(a) The Navy
Bill, 1973.

{Amendment)

(b) The Cinematograph (Sccond
Amendment) Bill, 1973,

t¢) The Prevention of Watcr
Pollution Bill, 1969,

MR. SPEAKER: Please excuse me, I
have to go and receive the British Delegu-
tion.

13.02 hrs.

[SHrl S. A. Kaper in the Chairl

SHRI VAYALAR RAV1 (Chiravinkil):
1 request the Minister of Parliumentury
Affairs to include » discussion on  the
inordinute delay in the establishment  of
the newsprint plant in Kerala. Therg is
4 national ¢risis due to mewsprint shortage
and the Government 1s very much con-

cerned. The Hindustan  Paper  Corpora-
tion is going  to establish the  plant in
Kerala i technical  collaboration  with
NIDC. The Chairman of NIDC announc-

ed that the plunt will come up in 1978
while the Minister suid it will come  up
in 1976, The delegation of  Hindusian
Paper Corporation which went to Cuanada
came back  with much  disappointmaznt.
There is o strong Canadian Jobby under
H. S. Sicmens & Co. which is responsible
for deluving the establishment of thiv pro-
ject in Kerulu,  This delay means 3 loss
of Rs. 28 crores in foreign exchange ‘o
the Government of India, So, this House
must discuss this question.  The Minister
of Industrial Development must come for-
ward with a statement that the plant will
be established in time.

In Tumilnadue, the students have been
attacked by hired goondas and the police
did not give any protection. It is a serious
matter. T know it is law and order, but
the State Government has not maintaincd
law and order. The CPM has becn allow-
ed to raise the law and order situation
in West Bengal in this House. So, the
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Home Minister must come forward with
a staterment on this situation in Tamilnadu
and we must have a discussion here.

SHRI P. G. MAVAIL.ANKAR (Ahmeda.
bad): Sir, during this particular session,
a number of important issues concerning
the foreign policy of our country are
taking place. We have had the nonour of
the visit of the distinguished general Secre-
tary of the Communist Party of the
Soviet Union, Mr. Brezhnev. A number
of agreements have been signed. Apart
from this, a number of news items and
announcements have appeared in the press
about the possibility of an Asian Collec-
tive Security System, to which a refer-
ence was made by the distinguished visitor
in his Address 1o the MPs in the Centyal
Hall yesterday. Then, the question of
West Asia is also apitating our miads. Tt
is a hot question. QOur External Affairs
Minister has said that India, as a leader
of non-aligned countries, played an effec-
tive role at the UN with regard to the
West Asian situation. This House should
have an early opportunity—at least next
weeK—to discuss some of these basic and
important problems in  regard to our
foreign policy.

A week ago T had said that this House
should have an opportunity of discussing
the Fifth Five Year Plan.  After this
session started, g number of impostant
announcements are appearing in the press
that the Plan iy being out or pruned ete.
But this House has no chance to discuss
these matters. [ request that the Govern-
ment should find time for a discussion on
this next week. The discussion on the
Approach Document which was inconclu-
sive during the last session should be con-
tinued in this session as early as possivle
before we are told at the fag ond of the
session that the Plan is ready and we will
discuss it in the budget session.

Lastly, because of thz lockout in the
Indiun Airlines the pressure on the railways
has increased. I would like the Minister
of Railways to tell this House what special
measures  Government are taking to re-
liecve th pressure on the railways so that
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the Railways carry more passengars until
the lockout is lifted.

Nl LRTAE T STAr (G2T)
gumfy o, fagre & ow 3z @
#%e 37 fadl @@ FT AT i Ivfeqs
g I9 I ITE 99 A AVET Nl
¥ e fafrezT w1 oy arw iy
FIAT TRAT g MR 37 waar 2 fv 7
drifere fafreet & %2 %7 39 vy
# oF qarT femarg, arg g ot faswa
T agT & A F qTHA &, ITF 3G |
7z fga § —F0f a7 F11 q@
FufaT aa fasar afm= g mar &)
ot § @ @ 1 T faaar sy
T 48T 8, @ a9 § e g
| awm o am owW TR @ R oag ar
AR g-—-WHT H Jqrar qAvAfl
qAT , Weal F @IAT 9gAT T | IA
frg & sgmr fv =7 Fame & =4 o
FqA § AT AY-HTT FTATEY &L
arfs agt & AT &1 F7007 T ArQTHr
q 5% "d—am F7 FgE0 § |

T FA—-FT FETT  HF
sfogar ( wrm =g faw ) &
ZAALT T & AR frE E &
aaFET A gwst aHarfAr &1 w0 7
gz fear mr &1 & w7 3w oAy
AFT 97 fawT 4, 97 F AT wand
FT A1 927 31 74T & | FATL AT
AT, FAAT—qAE, T FfegT g7
WE ITE ETH G AT INg gATRT
war gam & 1 37w AT # gre
Fl ATz & FHAGTA FI T 3
@ gl vga wr g1 gafro & sgar
fr #fq @t T3 FarT F g AT
g feafgy &1 ga fraras &1 wIv
FL
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A7t am—ataifrs fasng wma
g afr=4q faar T -3 wivw #1797
FIEr A "TAT g0 g—FfeFT 759
fomzlza oY g7 Am aga fzar =
WRAT T 2| A 477 wfaal &
faa =3 &, quq 74 st 7 9 f37
%ﬁ?% sfem swra w41 A FEA &
f 3 Afewer aew frwefer | E #
gl fF g7 & aml w1 o7 w7 o34
TWA W FE AUA F7 AT 57 H1
Wt aFAA WAT KT FITSHE WA
S gfrari gaT At F A E, a
T4 & W1 fae § Aear gz fF oA
HEI @ F AT H IO |

st 7y fomd : Eri'rT} Tar afy
agrey, # %rr?ang f& &% aqrma &7
st faE 2 39 % I ANy g
qER T FT AT I AT 1 A )
# 5gq 999 ¥ 39 F19 T IBIAT AT
w1 var g Afe7 g7wre fasga swa
wEIwE amagd fEfaq
14 @%1 FT TTCZTEF0 FHI, 3T F J
% OTF REETZ W @ 7T 479
% T gHL A 4% I 9 H AALE
g1

gamfy weea, & g1 2 fF 33
MAAFA F g dZa 353 s
FAET WY T3AY & AT 93 F AW 7
ATE-FET %Y FT YT gw B, Afee
o awt 61 ) Aea-farfifed) w
qarm W@ 21 A% F 3T W
i feqr smar & 3R 2RI AT & )
# s fa gae gg % FH AT A
foqre a7 agg ). fr9 & 59 /10 T
%7 W Teae  fawar mr @, fawdon it
w€ § —— IEE T9 FE@ W AW
ga & faer )

gadt ara—waifc wgrafas agw
Furew faar @ v o & 1 gafag

us gEq  §aa foewr wwTg OW
2438 15—9.
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gfosm &1 gear & @ 7 Y & g19F Amwa
A agarg o+ feze fray awr
AT aT F AT AN 2 Y wfye 37 fag
IFM AA F10F T ferar 2 TZIqU I
A | TET 77T MWICF FT7 FTET-AIIC
afrs 39% 51 wroeTs fzrg oAz f
WTH ATHA TRAT ARATE 1 wfe
27 A Ao 77 7 fAad 3

i

30 FFLAT 1973 F1 442 7 &
8 FA ¥ A= qEeT HIAr TIAY
I wilwg  favz 7
asfgar & wadw warz fag
FIHF AL FALT 474 €49
(g&qr F019 Z8) T AT qAH
amE 0F qeE gfiaa afa
(3t) =1 Fa7EET ar Y
g 35 fAamm mv faa we
TIR TITGTAT H &9 7.7 TRAT
7= Y & a1 #71 710 9THeaT
g g wifFa yrar F2fFar
8 | IAF) oA F4F 9 AA
9T FEH FTAT ¥IAT TE AR
O 7 I aefgar o w7
qAT FAMA KT FT 1 HAT A
F1 9TH # & S g agfzar
Fowy o Y FL 70 WITH
CASE NI AR B O T
w1z 91T fFar 5 03 § s
2 a=% wm fFae § A FT
fa=ar waegqr & & I FT
(37w foz) &= fzar |

31 wEAAT F AAL HAA TH 7T
gt wré wfow 27 fag faumas
¥ gt wa ) FER @l A
AR 9T TEW IAHT W1ITA-
g W geF WAl ¥ AR &
a1 I¥ IAF) wAafeafr 7 qaa
afea =) faar 1 gAAY wrA-
W 7s7 qAr wrde Site
wde o (vzAr-qiiz 2T) *t
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Fr 7% | 9o uw F fgar
geaea? UR 7 qfaw ¥ awd
azF 1 fem q9Tg wWT TF
fear 1 frmary adr gr
gxg 1 3A7 07 gframi 7
A g 1 "I A OF
4 AT A1 adT & wifas
| 9% 4% 43 07 gEEl

AUy Al

aarafa ary A7 77 AAFA
drarags 2 5 ger adt =Y g:ma wel
Tive fAR@T T 09 ® 4, WAz
nwz faeer ot war qr afea 77 2 33
dr # FRRld OWET T IF A1 A
g FTE |

AT gH AW FZT A+AT TLEL AT T
oA gAY AT MET AT A L L

gaafa mged ;. &fva 3771347

WS AT AT 20

s A fwag : 398 T3 TN A
w1 fFqn o AT i 29 q T avens
FLIEE | IT6 AHA A7 T2 413
@AM AT FATATEAFNE.

st fasm mgraw (FimI) o F w0
s wfaw 413 21 3

ot wy fam Y 39t A wIaa
%7 378 5fg7 gart wiafor wraal &
7A qE7 a0 Arfge o

MR. CHAIRMAN: Please sit cdown. |
would request Mr. Madhu Limaye to con-
fine himself to relevant things. This is
absolutely lIrrelevant. To say ihat we
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asked a foreign dignitary who had come
on our invitation to [adia to praise us, as
if we told him that he should praisz us,
I think, is not befitting this House or the
Member speaking. (Interruprions)

5t Ay fewy ;&9 At s&@ AR
® §@ 74 F@T | WA WY TZT L
3992 97 & £G 7 A1 d1 WTH MW
#1 & qraq w71 g afFa oF qa &
FZAr a1gar  fF sq asa gmt o d o
frafr & sewr mz &1 =ar @@ @,
fza wa gfwar wim mfzataat &
WIHAT 39 AW AET IITH A, mwaAr A
fz7 q2@ 25-30 gV F AT AAA MR
7T {41 [T I gAT gHA OTAA-
g=z wrwa faar a1 Sfss omT f=2rag
AT VIGTF AZAMATE | FF AT
37 mI IR Ba9FITAS, Fan
geAT IAFT T2AT ATEATZ ¢

“The executive power of the Union
shall extend to the giving of directions
to a State as to the drawing up and ex-
ecution of schemes specified in the direc-
tion to be essential for welfure of the
Scheduled Tribes in the State.”

oE AWM R IARTT. AN E FHI09
FFI7 AT & 7 WAT FE AT AFT T
ATAF F-ATTF 7 Z107 7 (@qTA)
qIAYE AT Fr AfEA 7T FF A
A qrErs | feam 7@ #99 39F
fAT T o 97 3K AVETT FT BT I
FzrqforA & 1 zafam § A= § fe
FET AT A 19 8 O e
2 T waTwm o (EAgE A
A g7 A F fAm g0 g E v e
AT TIHAT A AT grEw AA fE o
W GEFTA AT FOF T OIAR O
forad stw =gt mfe g, d@rdt wTd W
Arn AF AT WY HET HATF AT e
AT+ T A WET AT ZATTAT T
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sretare g zataa fag@ agrg
AT gF AFL asfgm A wgmarfE &
T FZAT LHTAT § — AT [TA 7 AL
ATIIZ R0 q—HYT FY v Farear Fmay
2. 7 @7 77 & AT AHT FET AL
FEAE FA ¥ A0 Far a8 &
ar axe &4 A% gfeadt #1307
FwA FAT AT T wANE 7EET
TAH AR W FF  FaAT T FIF
o gfear #1 fawar @M w1 7
T | FIY FAA WES ST KRG
AT § vEAAAE WA F AT A
JTFTT ®i fAveT FoF &7 AT W ogH
Toaay =nfzm 1 (Waamm) .

TZ TF ATAR T R ATZ AT FIA
BIFFEAST AgT AR AT E FAA
Haz @@ gfs &9 A F1 I3
FA AL WAL &7 wF ar mmafaT &
w7 afsq  FAAE syavql 34T A7 ag
= sz gmisaaT 2 (saadm)

w1l YMm@EATT e faEre §oAw
2T F AN HI TR WIOHA E

wyad fand : qaToe M AETET
H1  FAFi a7 7 fAF= IT

WY TAEATT TR | ZE T TAf
fag w7 4 fag | (Waww) §&7 o1
ars AT HET & B I aHT T
g | =W ATy H oFEA g arfam
agr () 9% 2T 9l F aHrET
TETET gATF7. TIIATI AT ATAET
qagTl WX gfmt A1 gaar #T 9 €
(ewawTA)

MR. CHAIRMAN: 1 thiok, this is not
the way to argue out....([nrerruptions)

wt vy famg : g7 a5 o FEA
froq IsmT § 9F W FWIET FAT
e gl 57 wEF & IFT ST
=fer | (sqaw™)
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MR. CHAIRMAN: 1 think, sxperienced
members  like Shri Madhu Limaye and
Shri Ramavatar Shastri should not bchave
in this manner in the House. When T am
on my legs, you should resume youw
seat. ... (Interruptions) .

HITT T T F70ET 71 AR AN

A E AT FE wowHAT
Wt a% foqq - Ky gy wan o
§6 T FE &
MR. CHAIRMAN giqsY i & agd

gt &ar 7.fgq

Now if members are not interested, then
I will adjourn the House for lunch. This
is not the way that the business of the
House should be conducted—including
you Mr. Limaye and Mr. Ramavatar
Shastri,

oY TFo Ao FANT : (FTATT)
aarfs  wErem, A7 A 937 & g7 9
#romrr Fvac g fx el a0 oA
afaara  frziv ®, 997 93w #, foe
g 7 oo g & wizmi 2 froaw
Tw Pl @ 4 3 afE |
o fedrfrate wemET A O
FAHITH FAT LA FAT =TI R
T g i ouvagig A

ALY AT G §. AW AT WAL
AR AT AT OGA TR owd
ght Ffew gu AT H A F owna
qf) faeeft & 7t afes a9nr a2 v i
Efmal ) ggvia & 1w gEAE &
107 g% A4 & fF ag feomr Az
TAE AR EfE AT F A
a% gar gHedl I F §ra 8 1 A 19T
g w4t &t aut 7@ agi o T =age &
w7

fraAnT g fes  ofrowm ge)-
zqz fRAECF M IR TIIEAL |
T4 ¥ A} ¥ AANG  gARfEw @
w71 maT fr Szde £, AfE ag W ad
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[t tAe wao @i}
fem mm v qa  Am ar v dem
WAL F@AT ZRAA T 40, AfwA 34
FHIT I R AL W5 W
& Al WA Fgre T 2, 4z
qa AL WAR QU | AT A% AT
qgtfaar nan qafe 3731 & e
¢ fx 10 feew A4 g0 w39m T
TE FAT AT IA KA A fAwA
famr wmman gafaq o ming fe 39
X | FAAIT ITZA0I T 0F IO
zm sz w3 & wam @A
F w9 ogw 3 @ 3 9@
g fx oz At F= 4 Tfza o
o1 T $E12aE B IF WA FA iz
TEAE q7F W AT SwE T A
A T g0 AAY WEEE w1 g2 07
TRz ZAT A1(Eq |

®Z FETILA T A 954 FATA
Ft frgra faar mr 21 770 IHT
155 faefr 7 #Y 113 gfearmy §
B FEAAT FT A7 AT F AR
nA A= &, 1% TS
faarm gl zAd av A&, TR
ar §% ANA # ALY AGY L AAL WA
aF faa 3 warfr givomi &1 aagax
&7 F1fga, fEa agi Ama 4@ F17dA
FLVEE | TF oHT o HTE o F AT H ATFATT
qurar? 7T A AW ISET A1, A
TEATT WA & 35T, § AgAT g
fF AAG fog AT IHARH  FEH
gfe fymag® A o= i 0
g wfax w7 w1 wfaw s @7 fam
e w I S AF fwA

garafs &1, WA F wAIQ H
faFarg faaat & smfaraz g
O WA 981 g

“People in Delhi will find it hard
cven to wipe their'tears. The prices
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of hand-kerchiefs have shot up by 125
per cent, The hand-kerchief which used.
to cost Re. 1 now costs Rs. 2.30."

g7 @ § 3w A F oawT Wi
FH 99T HFG 8, gHIE A AL AT
qZMALE qFA & 1 ALY G

“The sudden rise in the prices in the
capital has also affected egps, butler,
mustard oil, pulses, cotton textiles and
nylon yarn. No one can explain  alk
these latest increased ranging from 15
to over 100 per cent.”

§ g wigAr g fo &1 vi7 zAAE
ZAI 2 A9 WA WeHZ & AT EW
7A@ f& ATHT IR ATH ;T FA
ATEAT €, A1 a8 A1 hAAT W E g
fr migmmrz @ faadt aga w3 a4
T AT A A@T | AT AEAATAET
TEIEAY F Ayl F1 fAvEE SeAr o
721 2izafAg sEmgfr s ®
TR E Faw fam A

SHRI SAMAR GUHA (Contaiy: ¥
want to draw the attention of the Govein-
ment to the All-India sirike of the taxi-
drivers and taxi-owners. They are Having
a big demonstration before the Boat Club
today. The situation has become terrible.
Fifty per cent of the taxis are lying idlc.
The income of the taxi-drivers and taxi-
owners,—I dont find the taxi-owners
much, 1 speuk more about the taxi-drivers:
—has come to such a stage that it is al-
most impossible for them to maintain their
families. In this situation, the Govern-
ment must give a serious thought o the
question as to what are the causes for
the sudden rise in the prices of crude oil.
W have heard today that the supply fromr
Iran has not stopped. Then why should
there be such a sudden and steep fise? Nok
only the taxi-drivers are affected, the
scooterists. are aAffected:” THe Government,
without introducing' ratiom.. . ..

MR. CHATRMAN: You are going inlo
too mamy detafls.” You have referred to
it. You want g discussiom on this. Thas
i all.
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SHRI SAMAR GUHA: You have been
patient with others. Kindly be also pa-
tient with me and bear with me for a
little while, Sir. Today is the 30th of
November and so many days have passed.
The Government has not come oul Wwith
any statement—reasonable statement--re-
garding the reasons that could be attri-
Jputed for the sudden rise in prices, The
«words usd by onc newspaper are: “Savage
rise in prices.” I ask the Government to
muke a statement particularly in relation
ito the taxi-drivers’ strike teday,

Another point which [ wish (o raisc is
this. Neither  the Secretury nor  the
‘Speaker is here. T am trying to draw the
attention of the Speaker and the Secre-
dary for the last 7 days....

PROF. MADHU DANDAVATE
f(Rujapur): Secretary-General.

SHRI SAMAR GUHA: Secretary-Gene-

«al. Calcutta and West Bengal people are
without newspaper for the last ten «lays
due to sudden rise of the price of the

newspaper, English and Bengali. Hawkers
have boycotted them; they are not getting
proportionate increase of commission and
the people are almost reluctant to  buy
them at higher cost.

Now [ want to know this from the Gov-
.ernment. 1f there is increase in the pric2
of newsprint what would be the proportion-
ate price of the newspaper? They should
say about that. They should make a cer-
tain calculation, Sir, 1 want to draw the
attention of the hon. Minister to this, 1
‘have been trying to raise a Calling-Atten-
tion Motion. T failed, [ wanted to raise
.under Rule 377. [ failed. The whole of
West Bengal is suffering for the last 10
-days, without o mewspaper. I want to
iknow from the Government whether the
Government is going to make a statement,
‘whether there will be any uniform price
rise all over the country, or will there be
any control over them, What is  the
matter? Can any newspaper in any Statz
suddenly raise the price? This is a very
sepious matter. For the lust ten days the
whole of the people of West Bengal are
without newspaper. (Interruptions). They
.are printing it, but there is no circulation.

9, 1895 (SAKA) B. 0. H.
I ask the Government to come out with
a statement whether they have any policy
whatsoever in regard to determining the
price of the mewspaper or whether they
have allowed them to increase the price
unilaterally.

TH

Sir, in today's papers we find-that there
is an abnmormal supply of crude, of kero-
sene oil, of cement, of power and may be
many other things to U.P., dayble, jrehle
and perhaps four times,

w1t wen fagrd anmat (3arfaa)
T W g -

SHRI SAMAR GUHA: g3 ;:q“; A
T ET AT AR AT & qv 1@ @
s 4

- .

This is @ serious matter—this man-
power oriented power is being abused in
the whole system of our democratic elzc-
tions. The Government must come out
with a statement whereby they make it
clear that democracy means that the
principles of election are being followed.

Lastly, onc point about the C.B.[. The
C.B.I. has framed a charge made out
against the former Chairman of the F.CL
The word used by them is ‘criminal cons-
pirucy and corruption’. So, [ want (o
know from the Government as to what
steps they are going to take on the basis
of the C.,B.I's report against him and
whether the Government is going to make
a statement on this or not.

PROF. MADHU DANDAVATE: Sir,
I would like the Minister to take nots of
a very important issue. There is a sharp
conflict between the Centre and the Maha-
rashtra Government oy the guestion of
Muharashtra Agricultural  Land  Hill
passed about 14 years back in the Maha-
rashtra Assembly. There is a <harp con-
flict between them and the Centre. Day
before yesterday, the Chief Minister him-
sclf said that there was a sharp differcace
and this diffcrence has widened still fur-
ther. Therefore, T say that a discussion
must be arranged. The most important
aspect of this issug is that though the

266
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[Prof. Madhu Dandavate]

Rill hod been adopted 13} years back in the
Assembly, because there are differcnces
about the limit of ceiling on lands and on
giving retrospective effect to this, that is,
whether it should be from 26th Seplem-
ber. 1970 or from 1960- and since trans-
fers of lands have taken place in between
and there is a difference between the Cen-
tre and the State Government in this re-
gard, a statement is called for from the
Minister of Agriculture.

The Business Advisory Committee  has
decided at one of its meeting that the
recommendaitions of the Sugarcane Tom-
mission should be discussed here. The datp
for that has also to be fixed up. 1 have
also pointed out to  him that he should
make a statement.

A very -crious situation has developed
in Super Moazaar, at  Delhi where 1500
quintals of wheat have been destroyed
and 1500 quintals more are likely to b:
destroved. The Civil Supplies Department
has taken a very wrong attitude, T should
say, bureaucratic attitudg in this regard.
I have furnished to the hon. Minister all
the details as desired by him so that he
would be able to make his stutement.
That statement also should come forward
from him.

In the end I would like to make a
mention about the burning issue created
as a result of Shri Brezhnev's visit here;
that is, about the 15 years economic co-
operation declaration or collective securily
system which is proposed. This poses a
problem for a wider alignment or de-
alipnment for us, In this our attitude tc
China and other neighbours has also to
be brought into the picture. Tt was sug-
gested that the hon. Minister for External
Aflairs should make a statement.

Lastly, about the atrocities committed
on Harijans. On this a discussion should
be arranged. These are the few things 1
wanted to make.

SHRI H. N. MUKERIJEE (Calcutta—
North east):  Mr. Chairman, Sir, T would
like to reinforce the request already made
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for a discussion in the House on the re-
ported atrocities recently committed on
Harijans in different parts of the counicy.
in Bihar, U.P. and eclsewhere, and for
this thery should be a certain date and
time allotted.

I ulso submiy that we should have a
discussion on  international affairs, va-ti-
cularly, in view of the analysis of the
world situation which we have heard yer-
terday.  We have to give our views in
regard lo the world situation. 1 know,
the Minister for External Affairs is ready
to have this discussion as soen as cver it
s possible for which with the Minister of
Parliamentury Affuirs’ cooperation, perhaps,
time will be found.

The third thing which [ wish 1o suzgest
s that while for next week, the Cinemato-
graph Bill was passed by Rajyva Sabha 13
coming before the House, therg is anoihec
Bill which is more important from the
point of view of the workers in the filmr
industry, which had been put before the
House some eightcen months ago, 1 think
it was in the autumn session of last ycar,
which was withdrawn, because the hon.
Minister supgested that it would huve to
be reformulated, but the  reformulation
does not seem to have been completed so
far. Last session, in the other Housc,
the Minister of Information and Broud-
casting announced that he was going ‘2
introduce that Bill in this session in Par-
liament, but we have hcard nothing ahoat
that Bill relative fo the conditions uf waork
of those who  actually operate in the
cinema industry, in the production, in th2
exhibition and in the distribution sections
of the cinema industry. I suggest, thore-
fore, that the conclusion of the discussioT
on the Cinematograph Bill should be
supplemented without delay by che intro-
duction of the other Bill which requires tor
be passed, particularly in view of Gov-
ernment's assurance which is now nearly
more than two years old in regard to that
legislation.

SHRI DINEN BHATTACHARYYA
(Serampore): 1 want to draw the attention
of Government to a harrowing tale which
I received regarding the atrocities that are
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being perpetrated on the workers of the
Patel Engipneering Co. at Nahan in Hima-
chal Pradesh. 1,300 workers have been
thrown out of employment, The Patcl
Engineering Co, had been given the con-
tract to finish the Jamuna hyde!l project,
which comes under the UP Government
but which had been financed by the Cen-
tral Goveroment, within a certain t:me-
limit. Since they could not do so, they
have created a situation there and they
have declared a lock-out, and taking tbe
help of the police there, they are adopt-
ing all sorts of heinous methods 1o sup-
press the workers. An advocate who s
conducting the cases of these workers. ...

MR. CHAIRMAN: Let him not go into
the details. Let him say that he wants a
discussion on this matter,

SHRI DINEN BHATTACHARYYA:
It s a serious thing. It is pot mercly a
question of the lock-out. So, kindly hear
me.  Mr. Jagit  Singh Negi who is an
advocate has been arrested by the Hima-
chul Pradesh police becuuse he is defend-
ing the case of the workers. Another ad-
vecate. Mrs. Shyama Sharma, who is the
only lady advocate in Himachal Pradesh,
who is  ulso  defending the workers s
missing; @ warrant has been issued against
her, and her parents are frantically telling
us that nowhere could she be traced und
they are apprchending that she has  al-
ready been kidnapped. That is what the
people  are talking  there,  Firstly, this
lock-out 18 mala fide... ...

MR. CHAIRMAN: ILet him not go into
those details.  Let him  merely say that
this matter should he discussed or that a
discussion on this is necessary.

SHRI DINEN BHATTACHARYYA:
Government must come forward with o
statement about why this lock-out is there
in the Jamuna hydel project being execut-
ed by the Patel Engineering Co., and why
there is repression by the Himachal Pra-
desh police especially by the Superinten-
dent of Police of the district. Is it a fact
that the same superintendent is in lcague
with or is connected with the Chief Minis-
ter who comes from the same district
also?
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My guestion relates to two things, lbe
first is repurding the lock-vut, and the
other is regarding the police repression
even on the legal practitioners, not onl;
on the workers but even on the legal
practitioners or advocates who are taking
up their cases in the court,

It is also reported that several fiowes,
lathi charges were  made by the police
there as a result of which two workers
Jdied, and un MLA of the arca. Mr. Tulsu
Ram has also been arrested und is now
in jail. No legal protection is given. Anv-
body who comes forward to defend him
is arrested.  As  for persons who  were
lathi-churged as a result of which  some
people  received scrious  injuries—Slhiri
Tulsi Ram  ulso  received  injuries—noo
medica] relief was given to them.

MR, CHAIRMAN: You want an over-

all discussion,

SHRI DINEN BHATTACHARYYA:
Yes, on this issue,

The next  poinl is regarding 5 maller
already raised by Prof. Mukerjee regart-
ing the treatment of prisoners in W, Bun-
gal jails. in all juils. Even baating  and
killing is poing on in the jails, Besides,
the demand of political prisoners  for
corresponding  treatment is not concedud.
Persons arrested and kept in police lock-
up and in jail arg severely beaten.  This
compluint has heen  there for davs -
gether.  But nothing is done. So Govaern-
ment must come  forward with u state
ment clarifying their policy us Meof,
Mukerjee has put it. Do they want a
uniform method or rule for treatment of
prisoners in jails all over the  country,
specially those connected with  political
activities?  Political prisoners should be
given political status. Recently, we know
that 40,000 people were arrested for pro
testing against the price rise. No political
status was given to them,

MR. CHAIRMAN: Please do not
argue. Say what you want.

SHR1 DINEN BHATTACHARYYA:
We want a discussion here. The concern-
ed Minister  should come forward and
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state here and now that the persons who
are arrested or will be arrested on politi-
cal grounds will be given political status
whether it is in West Bengal or any other
State, This should be done. I want to
remined the hon. Minister of Parliament-
ary Affairs to arangé some time for a
discussion on this also.

=t gBW A7 ®IATA (FHT) : FWTIfT
RqETT , § AT AT A §Hg FTG HAL
T fRmFsm fF agza fawdl ax
T FEAM |

@ g ¥ g frm 1 T gt
T=t g Trfen 1 fafese gearged
THE 7 7 w1 &7 77 forar & w4t
7Ry ag w FT FAT AT 2 7 1w
q A AT IR A TeAfEAt 94 Fr 2,
I 9% feme & =91 g9 Tifga
qZT 97 F1 BT &Y TEI &, SF 7 AT
Ay oI fo S £ gEAr £ 0f 2,
IAFIFW AT TG AT )

A AL § A1 I F Avfew
HAMO T AIT FEA T E
T & fwm o omm R
A FE W SA F faars w1 319 I30F
ar gAgd A AL AN FAFT 3T IO
A, AT IH FT AET F4T famr Amaw o
39 ¥ qg1 F OF AW IH] A FT OF
EFmE 91 | 3@ ¥ oF gfAaw
T | T IR FICEIFET g HAT fFam
TIE 98 A AW | 9% 7 q2497
2 A g T A T w Wit
F1 ATCG 9 QF A9 X Iq F T GAT L.
IARAMT A YT TETIF LT ) I AT
Fgam aut 1 A 7 fazr A
IAFT AT FA F fAq FM AT A
T agfaear mran TR T AT
F17H T qT | AU A &1 HEfAAT #T I
fral AR A Fag g §9 17

TTH1 ART 907 (AFe | T2 AT qTaa
F1 a1 Tad g 5 gt &1 Fw
FeaETe A gfte 9T Y w0 gt
&1 gt ofvw qm § o fear d aw
e s 39 F 3rfa< w71 @rw fagr am
Z9 AT F1 AFT AEMATC F AT
Jgr AR 99 far ¥ TR E W ag
geam 59 @Y &+ e AraraTT At
# g art & w1€ gurare gHvfUg A9 gAr
¢, #if® a81 F gEEl F W g0
foar, mar & | oY AET ¥ Paarw #rE
FIAIET q2) FT AT | 39 fATIA 9=
AT TA qET A AT AT AviE )

o1y %7 318 g fF e A g
AT ¥ gATE &9 F qIEq, 0 BT T2 441,
ferraa W2W ¥ AT TR ¥ oF g
ATH, FHAN, F AT TAREFL FT I97
IT4T 47 | FTArg ¥ OF FAEAT A faw
F1 eqqaar gartaal #1 JuT fawdr g
I ASH! ¥ ATY TATCHILC (0T |

o AR FA AT (T IR
FTATET T T TR )

=} gER AR KSAW@: AW F.AT0
7 far &1

ag Ay, A gaF faar q¥c ow
AT w14 vt g4 T, 77 H4T A
stiq gerey yfaer &) FAFr AT IAT
& & 1 gfer art qeat 71 fazrar srgdr g
& s gfeag ¥R IIT §F T
g qwwe R R AT FAd
goarfadt #1 g7 IFET AF AT I
= far ary, AT T wIT AAT | AEHL,
38 ¥ fyar, A1z 98 aTAIfoOE ST EAT
#, fa7 & 7z 5 qFFIAT, WECFA
¥ ogmeT gragd ) A I AT AT
Ty fHaT ar, 1 IEHT AT AT I
I9F AR FATAT | FFITATF FTW
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AT AT JAATGAT g4 3 1 IF ATH
#1 34T 97 FY I F AW § FEHT FATL
w4 THES (57 T § 1 T "G Ul Hw}Y
wrE Y T1fze |

SHRI B. V. NAIK (Kapara): May 1
make a submission under rule 2957 This
rule says that at any time after the report
has been presented to the House 3 motion
may be moved that the House agrees or
agrees with amendments or disagrees with
the report. Under this rule there is pro-
vision for half an hour’s discussion on the
report of the Business Advisory Com-
mittee, subject to the condition that there
shall be a limit of five minutes for ench
Member.,  Substuntial points have  been
‘made both in respect of the discussion on
the Plan which is overdue since the plan
draft is ready, we are told....

MR. CHAIRMAN: You have referred
to rule 295, You cannot make a state-
ment. Please confine yoursclf to your
point of order. I am alsp to give a ruling
on that.

SHRI B. V. NAIK: We have hardly
three weeks' time. Unless these matters
of topical interest like the Asian Collec-
tive Security as well as the draft Plan are
taken up immediately, we will find our-
selves faced with a situation similar ro
the one with which we were faced at the
fast session; some of these were guillotin-
ed,

MR, CHAIRMAN: I am sorry you are
misusing the opportunity. Are you s2rious
about your point of order?

SHRI B. V. NAIK: T am absolutely
serious. Why is my credibility in doubt?

MR. CHAIRMAN: Uuder rule 295 the
subject-matter is the report. This is not
the report which is being discussed; this is
A statement by the Minister of Parlia-
mentary Affairs about the business of ths
House for the next week. Therefore it
does not hold pood.
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SHRI K. RAGHU RAMAIAH: I am
grateful to the hon. Members for the very
valuable suggestions they have made. Be-
fore I refer to two or three important
points, I may submit that all the points to
the extent they ure relevant to the Central
Government, will be considered by the
Minister concerned. Two or thre. hon.
Members raised the question about u dis-
cussion on internationsl situation. [ shall
certainly communicate the desire of the
House to the Minister of Foreign Affairs.
The Food Corporation discussion, 1 think
will be taken up in the week after mext.
That is what 1 understand, Discussion
regarding  Harijans cun be held we arc
roing to provide for a discussion on the
report of the Commissioner for Scheduled
Cast2s and Scheduled Tribes, later during
this session.  Anyhow that is a matter for
consideration. About planning, I did men-
tion last time and [ also mentioned it to
the Business Advisory Committee that the
Planning Minister had informed that he
would be laying the draft plan on the
Table of the Housc during this session.
Thercfore, I represented to the Business
Advisory Committee, how far it would be
useful or fruitful to have a discussion on
the Approach Document I shall again
place it before the BAC for guidance. As
I said. in all the other matters, T shall
faithfullly convey to the Ministers con-
cerned the wvarious suggestions that have
been made.

SHRT SAMAR GUHA: When will the
Indo-Soviet Joint Communique be laid on
the Table of the House?

SHRI K. RAGHU RAMAIAH: About
the documents mentioned by Shri Guha, I
understand that the copies of the various
agreements will be laid on the Table dur-
ing the day some time before the House
raises. I will confirm it.

SHRI B, K. DASCHOWDHURY
(Cooch-Behar) : Last session, the discns-
sion on the plan was adiourned. T would
like to know whether it is necessurv 1o
refer this  matter again to the Businesss
Advisory Committee, because it is an ad-
journed discussion and it must have taken
pluce in the first week itsolf,
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e faptama 1t (arfaae)
wamia &t & 71 faqz g TGETH
ag UF SINTEE HT AATA § | F7 qF
farsit AEw™ #1297 A 29 8T ® T
fear 1 7afe 7z wifasa wegfaee ot
FaA AR E fer N amy Finw
#T oT% &1 =z 7 Tl @A gH A g
FE g A | qH a7 ITFLAT W
g9 % A=A zr & 457 T AT A
frarm ey A 59937 F 0F 777
Slo WFT AT WHTFT TFA A F 557
& fa 31 @7 ) Te WET TATH WAT
i qEf ¥ gdrsz 2 1§ AR
Z59d &34 2 | Afwq affAmyz 7§ 3T
F1Z a1 721 2 1 a2i 7o TTo wHI G1 I3
g, ag et faeT &, & aas #%ar 3
st gear Wt A3 7, 37 K1 AT 4T Th
gag ® wrA & Afww wtam A T
arEFT F1 Fe2M 30 H 21 A1
it muTeE § A @ & a Fzm
o AFATE 7 & AUAATZ A D A GHO
9g 3@ AAT g1 91 A A FATd
AT T ATZA AF GAT A

DR. HENRY AUSTIN
S, 1 always respect the views of Shrn
Vujpayee.  Yesterday 1 had npoticed that
the leaders of the opposition partics were
wiven seals on the front row. Dr. Shankar
Dayal Sharma is the leader of the ruling

party.

SHR] ATAL BIHARI VAJPAYEE: Not

in Parliament.

DR. HENRY AUSTIN: Mr. Breznnev
iy the leader of the ruling party there, Dr.
Shankar Dayal Sharma is the leader of
the ruling party here, and naturally he
should be given a seat along with other
party leaders. 1f he was not given a scat
in the front row, what would Mr. Brezhnev
think? Would he not think that the leader
of the ruling party here has not been given
a seat in the front row? 1 am sorry Mr.
Vajpayee should have raised this point
hete.
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it waw fagrd awdqdt ;. Awnfy
w21z, o wifaw, gy 37 @9
s FT 3 1 zlo AwY @y wwi arfa-
arer § w3 9t & AETaE &
arg 7z wggar F v g i am Az
TifAgrdcz § F aEt F ArEv fm
1 39 fafqeec g3

MR. CHAIRMAN: The House will now
adjourn 4nd re-assemble at 3 P.M.

13.53 hrs.
The Lok Sabha  adjourned for Lunch
1l Fifteen of the Clock,

The Lok Subha reassernbled afrer Luncle
at two Muotes past Fijteen of the Clock,

[Mr, Drvviy-Speaktn in the Chair

MR. DEPUTY-SPEAKER: We will nuw
take up Private Members' Business. Shri
Madhu Limaye to introduc: his Bill.

15.02 hrs,

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL*

[AMENDMENT OF SECTIONs 2, 9 E7C.]
Wt ag fem@  (3iF7) 0 IINAN

agrea, & ey (w9 ) wfafaaw,

1955 FT gUMIT %34 07 fadas &1

o1 F3A T wwfa TEan 2

MR. DEPUTY-SPEAKER: The question

“That leave be granted to introduce a
Bill to amend the Untouchability
(Offences) Act,1955",

The motion was adopted.

ot wey Formd - fagaw S w1

“epubliahed in Gazet'e of “Yndia Exira ordinary, Parl T1, section 2, dated 30.11.73
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15.023 hrs,

REPRESENTATION OF THE PEOFLE
AMENDMENT BILL*

|Inserion  of new sections 77A  and

IGSAJ

it 7y fawd @ (F7F) : SOTAAE
ameiE, # s gfefaferr wfafam,
1951 F1 #17 gAtg 1 19 fraos
1 a7 ) vt AT |

MR, DEPUTY-SPEAKER. The guestion

18 ¢

“That leave be pranted to introduce
a Bill further to  umend the Recprescn-
tation of the People Act, 1951.7

The motion way adopted.
it vy fomd - 6 fagms 177 F7A1g
15.03 brs.

STATE BANK OF INDIA (AMEND-
MENT) BILL*

|AMENDMENTS OF SkcTions 17, 19 vre.]

wt wg fem@ (TmAT) : SuEAe
agleg, § qreNg eIz aa wfafaam,
1955 %1 A1 gWET F¥Aa fI995
FY Qo F7 F1 AAfT TEATE |
MR. DEPUTY-SPEAKER: The gques-
tion 1s:

*That leave be granied to introduce
& Bill further to amend the State Bank
of India Act, 1955

The motian was adopled.

Y g fod : 7 fador S Tar g
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15.03 hrs,

ALIGARH  MUSLIM UNIVERSITY
(AMENDMENT) BILL*

|AMENDMENT ©OF LoNu
PREAMBLE, ETC.]

Tiree  anp

SHRlI C. H. MOHAMED KOYA
(Muanjeri): I beg to move for leave 1o
introduce a Bill further to amend the

Aligarh Muslim University Act, 1920,

MR. DEPUTY-SPEAKER:

tion is:

The ques-

“That leave be granted o introducs
4 Bill further 0 amend the Alizarh
Muslim University Act, 1920,

The motion  wav adopred.
SHRI C. H. MOHAMED KOYA: |

introdoce the Bill,

MR. DEPUTY-SPEAKER: Shri
Yamuna  Prasad Mandal—absent,  Shri
Prusannabhai Mehta—absent, Shri

Vishwanath Pratap Singh—absent,

15.04 hrs,
CONSTITUTION (AMENDMENT) BILL

| Amendmeny of artcle 124] by Shri Atal
Bihare Vaipayee—Conrd.

MR, DEPUTY-SPEAKER: We  will
now take up further consideration of the
Constitution (Amendment) Bill moved
by Shri Vajpayee. Qut of the five hours
allotted for the Bill we have taken &
hours and 25 minutes. There Is a
balance of 35 minutes. Two more mem-
bers have given their names, Shri Mishra,

SHRI SHYAMNANDAN MISHRA:
{Begusarai): Mr. Deputy-Speaker, Sir, I
do not support this Bill of the hon. Mem-
ber, Shri Vajpayee, although 1 am com-
pletely in agreement with the spirit of the
Bill.

*Published in Gazette of India

30th November, 1973

Extraordinary, Part 11, Section 2, dated



279 Constitution

[Shri Shyamnandan Mishra)

The spirit of the Bill, as [ see it, is
that the powers of the Government in
the matter of appointment of the Chief
Justice should not be left completely in
the hunds of the -Government, that 4t
should not be arbitrary and that the Gov-
ernment must not be allowed to do any-
thing prejudicial to the independence, in-
tegrity and impartiality of the  highest
.court of justice, That is. in fact, the ob-
jective of his Bill.

1 also do not agree with the view un-
derlying the Bill. The hon. Member,
‘Shri Vajpayec, says in the Statement of
Objects and Reasons that the powers of
the Government are unlimited in this

.matter. I do not consider the powers
of the Government to be unlimited,
{ think, those powers are quali-

fied powers and they are conditioned by
certain circumstances, They have to be
conditional on certain circumstances and,
therefore, it is not correct to take a view
that the powers of the Government are
swunlimited.

Then, there is a third reason for not
agrecing with this Bill and that is that
the hon'ble Member, Shri Vajpayee,
lays stress on seniority heing the
condition and  he thinks that that
has not been the practice so far. In fact,
the Government itself had conceded in
the affidavits submitted before the High
Court of Delhi that it has been the prac-
tice so far but there have been certain
departures, only one or two. The
Government has conceded that sem-
vrity has been the criterion so far in most
of the cases. Therefore, it is my res-
pectful submission that the Court is bound
to insist on seniority unless there are cer-
tain circumstances which warrant a de-
parture from it. The usual rule would be
that the Government has to conform to
the criterion of seniority. So, the ob-
jective of the Bill of the Hon'ble Member,
Shri  Vajpayee, is mot in danger
so much., although due to the last
instance which came in the month of
April, there has been some doubt cast
about it

Why do T say that the
powers are qualified in this;

Government's
because, T
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think, the governing clause in the Const-
tution is article 124. It is quite clear even
from the warrant of appointment thut it is
under article 124 that the President ap-
points the Chief Justice of India. That
being so, the conditions laid down in arli-
cle 124 have to be fulfilled. If the Gov-
ernment does not fulfil those conditions,
then the Government violates the Consti-
tution. There must be some way found
for making the Government adhere to
the provisions of the Constitution.

My submission is that the Government
is oow taking u view which is completely
at variance cither with the letler or the
spirit of the Constitution. It is at variamce
because the letter and the spirit of article
124 say that the President shall consult
the Judges of the Supreme Court and of
the High Courts in the matter of appoint-
ment of Judges and the Chief Justice of
the Supreme Court. That is what article
124(2) clearly lays down.,

Now, the position that has been !aken
by the overnment is and, particuiarly, as
it has been revealed in the affiduvits filed
before the High Court of Delhi by the
hon. Minister of Law....

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R, GOKHALE) Sir, with utmost respect,
I would request him not to make a re-
ference to that because that matter is
sub judice.  So far as my reply is con-
cerned, | am going to speak wnder certaia
constraints because the matter is in court.
A reference has been made to affidavits
and the plea of the Government and so
on. I wonder whether it is desirable at
this stage.

SHRI SHYAMNANDAN MISHRA:
The affidavit has been filed by the Gov-
ernment in this case. [ am only referring
to the waffidavit. Is affidavit not a pub

lic document?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): It has been published.

SHRI SHYAMNANDAN MISHRA:
Is affidavit not a public domument? So
far as my inference from it is concerned,
that may be challenged by him. But the
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affidavit is a thing of which 1 am bound
to take notice in this matter. Since that
is a public document, no one should takc
any objection to it. I am not trying to
give uny opinion on the case that is pen-
ding before the High Court. 1 am only
trying to argue a parlicular position. If
Hon'ble Law Minister tales this position.

he should have come before the 1louse
earlier and said that this  Bill of the
Hon'ble Member Shri  Vajpayce could

not be discussed.

My position iy that the Government is
departing from the Conslitution; Govern-
ment is violating the Constitution both
s letter and in spirit.  If hon. Mcember
Shii Vajpuyee could make the Govern-
menl adhere to the letter and spirit of
the Constitution, then there would not be
any difficulty and the Government's power
would not be considered 1o be that arbi-
trary. I am making that peint. I am not
referring to any parlicular case. But the
Government has taken this position and
they did that also on the floor of the
House earlier. (Imterruptions) Government
has taken the stand, and particularly the
f.aw Minister, that the appointment, re-
moval and resignation of the Chief Jus-
tice is a part of his business and ke has
to take a decision in the first jnstance,
and in the second and third instances de-
visions have to be taken by the Prime
Minister of India and the President of
India respectively; these are the three per-
sons who matter, and if any consultation
is necessary, probably, according to the
Law Minister, it is amongst these three
dignitaries that 1 have mentioned. . ..

AN HON. MEMBER: Tin Murti.

SHRI SHYAMNANDAN MISHRA:
He has taken this position that according
to the allotment of business to his Ministry
the ‘appointment. removal and resignation
of the Chief Justice is his sole responsibility.
He has not said in his affidavit that the
cunsultations required by the Constitution
in article 124 have been held. He has
not taken that position. In fact, the Joint
Sccretary of his Ministry has shown sys-
tematically from the very beginning that in
none of the cases, consultations have been
held, He has said that. Therefore, my

submission it that we must find a way of .
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seeing to it thay the Government

docs not depart from the Constitution.

Then, aguin, therc seems to be a con-
flict between the opinion of the hon. Luw
Minister and the hon. Prime Minister
in this matter. The hon Prime Min-
ister had said in the other House while
replying to Mr, A. P. Chatterjee that, in
the matter of appointment of the Chiefl
Justice, ‘appropriate consultations’ are
held.  These were the words of the hon.
Prime Minister in the other House. T will
produce  the whole thing later.
The hon, Prime  Minister  hus  suid
that ‘appropriate  consultations’ are
held in this matter., But the hon.
Law Minister says that the consultations
are not needed at all; the Joint
Sceretary  of his Ministry  says that the
consultations are not necessury and. in
fact, they have not been held since the
inauguration of the Constitution.

1 would not like to go inte the facts ot

the «case, I do not know. whether
the consultations  have been hel.
or mnot or whether won the basic
of the files in the Ministry it can

be averred that no consultations have been
held, This is none of my business, but
] am not bound to go by the statemont
or the affidavit made by the Joint Sccre-
tary in this matier before the hon, Hith
Court,

The limited point that | am trying 10
make here is that Art. 124(2) manes it
mandatory to hold consultations. If it is
not so, why are these words included in
article 124(2)7  Are these words useles.!
Are these words redundant? If that bc
so, if that is the contention of the hon.
Law Minister, then one can go into the
intention of the constitution-makers. What
was their intention? Here 1 would like
to quote the report of the Ad hoc Com-
mittee of the Constituent Assembly. Then,
1 will also quote Dr. Ambedkar in this
matter,

The Ad hoc Committee of the Consli-
tuent Assembly whick, was appointed for
this purpose, that is, with regard to the
Supreme Court and so On says:
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“We do oot thiax that it will be
expedient to leave the power of uppoint-
ing Judges of the Supreme Court to
the unfettered discretion of the President
of India.”

that is what the Ad hor Committee of
the Constituent Assembly says. And what
.4id Dr. Ambedkar say about it

“It seems o me in the circumstan-
ces in which we live 1oday where 1be
sense of responsibility has not grown
to the same extent that we find in the
United Siates, it would be dangzrous
to leave the appointments to be madc
by the President without any kind of
reservation or  limitation, that is o
say, merely on the advice of the :xecu-
tive of the day.”

That is what the chief architect of the
Constitution savs. Now. T would not leavy
it to the hon. Law Minister, Mr. H. K.
Gokhule, to interpret the Constitution as

he Bhes gnd volate fagrantly the piri?
of the Constitution. Here. the man
archigect of the Constitution says  that

this matter cannot be left to thy sweet
will of the executive and the powers have
1o be hedged by certain reservations, guu-
tificutions and limitations. And oven
the  larger  body, the Ad  hoe Com-
millee which was appointed for going
into the constitution of the Suprome
Court and so on has also given ity opimon
cn the same lines. Therefore, it was
Jlearly the intention of the Constitution
thar these  consultations with the Judoes
of the Supreme Court and the High Cour!
had to take place in th2 matter of appoint-
meny of any Judge, including the Chief
Justice of India.

It does not seem to be the case of ihe
Government that “Judge’ does not include
the Chief Justice of India. Probably, they
cannot take that view because wherever,
cither in the matter of removal or dis-
gualification, the word ‘Judge’ occurs, il
has been clarified that ‘Judge' includes
the “Chief Justice of India’. So, her
alsa, it must be deemed to include the
Chief Justice of India. It is conclu-
sively proved that the Chief Justice of
Indix is included for the purposs of
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Arl. 124 of the Constitution in the
word ‘Judge’ becaus:z the warrant
of  appointment expressly  mantions
that it is under Art. 124 that the

Chief Justice of India is appoimed.  So,
1 say that warrant of appuintmeni should
be conclusive in this matter.

Thus my contention is  that if
we are able to make the Gov-
ernment adhere to the  provisions
of the Constitution, then much of

the mischief can be averled. Bul, since
the Government is going away with the
violation of the Constitution, we find ouwr-

selves in a difficulty.

What  is the way  of doing  it?
I would suggest one thing let
it not be said by the Chair,  with

all respect to the Chair, tha: in the maller
of a violation of the Consiitution, we
have to go to the Supreme Court for the
remedy.  Now. the Parliument of Inlia
is the preserver and defender of  the
constitution and there cannot be ;o greader
bastion for the rights of the peopic 1han
the Parliament  of India. Now, should
the Parliament of India be told by the
Chair or the other side, that 'If you think
that there has been a violalion of the
Constitution, you should seek a remedy in
the Supreme Court’?, ..,

MR. DEPUTY-SPEAKER: I have not

said it

SHRT SHYAMNANDAN MISHRA:
You have not. But many a time we have
been told.

There should be a Committes of the
House to see whether from timz to time,
violations of the Constitution occur of
not. We make ourselves completely
ridiculous in the eyes of the
Court when some of our laws are found
to be at variance with the Constitution
or in conflict with the Constitution.
Therefore, 1 would submit that theie
should be a Committee of the IHousc to
go into complaints about the violations of
the Constitution,

Government should be made to adhere
to the Constitution. The words uscd
by the hon. Prime Minister are ‘afler
appropriate consultatioms.” Now we find
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ourselves completely at sea, whom ¢
believe and whom not to  believe.
1 have got here, when | was looking
through my papérs......

SHRI H. R, GOKXHALE: Please read
both the question as well as the answer

SHRI SHYAMNANDAN MISHRA:
Shri A. P. Chatterjee asked...., .

DEPUTY-SPEAKER: I would
There are certain
In this case

MR.
like to point this out,
limitations of the rules here.
it might be treated as a statement ol
policy on the part of the Prime Minisier
in what she said to the other House,
but......

SHRI SHYAMNANDAN MISHRA:
This is in answer to a guestion......

MR, DEPUTY-SPEAKER: Under the
rules of this House we cannot refer to
procecdings in the  other House, =xcep!
when it deals with a statement of definite
rolicy bv a Minister in that House. And,
if you are to quote the proceedings in
order to elaborate a point. or procedure,
then the rules say that vou should gel
the prior permission of the Spoaker or of
the Chair. 1 would like to point out this
rule to you. T don't think it is desir

SHRI SHYAMNANDAN MISHRA:
1 will come to the rule also......

MR. DEPUTY-SPEAKER: Yon need
not quote the proceedings of the House.
You have said that the Prime Minister
said so. That should be engugh,

SHRI SHYAMNANDAN AMMISHRA:
The praceedings of this House and of the
other House arc all published in the
newspapers. Do you think the proceed-
ings of the House must not be given uany
weight or importance?

MR. DEPUTY-SPEAKER: No, no.
Just hear me; I have got your noint. Just
a8 minute, Mr, Mishra, T will come back
to you, [ am only pointing out to you
the limitations of the rulg here,
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SHRI SHYAMNANDAN MISHRA:
The spirit of the rule is important,

MR. DEPUTY-SPEAKER: 1 have said
again and again, these rules are no longer
adequate and we have to re-think .bout
them. But that js a different matter. So
long as the rule is there, we have 10
follow it. The rule says that no specch
made in the Council shall be quoted in
the House ‘unless it is a definite statement
of policy by a Minister’,

SHRI SHYAMNANDAN MISHRA:
It is a Minister,

MR. DEPUTY-SPEAKER: I have pcr-
milted you to thut extent. Then the pro-
YISO SAYS:

“Provided that the Speaker may, en a
request being made to him in advaace.
give permission to a member 10 ylole
a speech or make reference to the pro-
ceedings in the Council, if the Speaker
thinks thut such 4 course is neces.ary
in order 1o enable the member to Jeve-
lop a point of privilege or proceduse.”

This is what the rule says and | would
request you nol (o over-do it

SHRI SHYAMNANDAN MISHRA:
That 15 precisely my point,  This is

Government's policy......

MR. DEPUTY-SPEAKER: This rzlates
to privilege or procedure?

SHRI SHYAMNANDAN MISHIRA:
This relates to policy.

MR. DEPUTY-SPEAKER: Only ‘privj-
lege or procedure’ not of policy. Anyway,
you referred to u statement which the
Prime Minister has made. So, I permilted
you to that extent. let us not go into
details,

SHRI SHYAMNANDAN MISHRA:
Sioce this had been raised, I would qunte
what the Prime Minister said:

‘In any cas. appointments of judpes
to the High Courts and Supreme Court
as well as of Chief Justice are .nade
by the President in- accordance with
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the relevant provisions of the Constitu-
uon gand after appropriate consulta-
tions.'

Plcase permil me to go to the end, 1 am
taking my stand on the relevunt provisions
of the Constitution and she has said:

‘Government have no intention 0

amend these provisions.’

That is what the hon. Prime Minister has
said.

So, it is my respectful submission thut
there s a conflict between the statements
of the hon, Law Minister and the Joint
Secretary of the Law Department on the
one hand and the slatement made by the
Prime Minister on the other.

The Prime  Minister seems to be in
favour of observing the practice that has
prevailed so far, that is, of holding con-
sultations with the appropriate judges in
the High Court and the Supreme Court.
So. to my mind, the relevant article of
the Coonstitution is being violated, and
there does not seem to be any safeguard
that in future the relevant provisions of
the Constitution and their requirements
would not be violated.

1 would therefore, submit that the House
should constitute a Commiltee to go intw
the complaints of the violations of the
Constitution would be met, that they would
also be covered by that Committee, 1,
therefore, request Shri Vajpayee pot 1o
insist on his Bill being passed. 1 would
only like to have the assurance irom the
other side that the requirements of the
Constitution would be met, that they would
sce 1o it that there are no complainis about
the provisioma in the Constitution not
being fulfilled, that they would not take a
stand as they have been taking in certain
matters and that they should go by what
the Prime Misipter had said only some
time , back.

MR. DEPUTY-SPEAKER: Well, 1
think wg have completed five hours. Even
if T call the Minister now, that would be
in excess of the allotted time. 1 think I
should call him now.. Sbri Gokbale.
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL H. R.
GOKHALE): Mr. Deputy-Speaker, Sir,
the debate has been long from the punt
of view of the length of the time which
it has taken. But, it has not been long
from the point of view of the points
raised in the debate. I am sorry to say,
after carefully listening to all the speeches
in the House, that most of the points e
repetitive of what had been stated catlier
when the problem of what is  called
ssupersession of judges’ was discussed in
this House at great length, Even tn  tne
course of this dchate, there was an un-
avoidable overlapping in the points bel-
ween various Members. Therefore, 1 du
not wish to deal with cach and cvery
point ¢xcepling those which appear to me
to be of vital and fundamental importiunce
for the purpose of this discussion on the
proposed amendment of the Constitution,
that is, Article 124, moved by the hon.
Member, Shri Atal Bihari Vajpayec.

Let me at the very outset come (o the
point raised just now by the hon. Member
with remgard to the construction of Article
124 of the Constitution. As I said carlier,
I feel myself to be in a little bit  of
constraint because of the fact thut the
precise question, namely, the intrepreta-
tion of Article 124 js pending adjudicalion
before the High Court in Delhi, T il
doubt, with alt respect to the hon. Mem-
ber, whether references to affidavits filed,
either by me or by anybody else, or to
the affidavits filed by the petitioners, were
appropriate in this debate, But, cefer-
ences having been made, I shall still avoid
referring to the affidavits. 1 shall deal
generally with the aspects to which the
hon. Member referred.

Sir, this point was raised in the course
of the debate when the question of ths
so-called supersession of the judges also
was discussed, 1 have stated before the
House that the appointment which was
made was fully in consonance with the
requirements of the Constitution as it is
today, and I reiterate that position, ]
have stated, particularly, with reference
to article 124(2) of the Constitution, that
if -2 judge of the Supreme Court wui
to be sppointed, there was an obligation
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on the President to gamsult the Chief
Justice of the Supreme Court; President
may consult the other judges of the Sup-
reme Court or the High Court us he
may deem necessary but, there was  no
such obligation when a person who is
already a judge of the Supreme Cout
and who has gone through all the forma-
lities at the time of ks appointment s
regquired to be appointad the Chief Justics
of India.  The guestion whether you are
right or T am right is going to be decideld
finully by the Courl. You cannot assume
that your interpretation is final, nor cun
I assume that my intecpretation s final,
I huve pluced the mutter before the Hous»
at the time this matter was discussed. 1
huve saxd also that assuming that here
wils some necessity of consultation,  the
Frevisions Article 124 of the
Constitution were not mundutory but werc
directory,

under

It is well known that even when simi-
lur language is wsed in the Constitution,
thy courts have construed similar language
as imposing a directory duty and aot g
mundatory Juty,  Nothing mere than this
hus been stuted  befere the Delhi iligh
Court.

Deiht
appoini-

It has been siuted  before the
High Court, firstly, that in th,
meat of the Chief Justice, whose appomt-
ment has been  challenged in that case,
there was no oblication to consult, and
cven if it were o by so, that was not un
obligation which was 1 mandatory oblipa-
tion but it was a directory or an optional
obligation,

SHRI  SHYAMNANDAN  MISHRA:
He has not even said that in his affidavit.

SHRI H. R.  GOKHALE: On  thi:
matter, [ know my affiduvit much better
because 1 have sworn it. ... ..

SHRI SHYAMNANDAN MISHRA:

I have it before me Ler:,

SHRI H. R. GOKHALE: If my Len,
friecnd is going to quarrel here on the
interpretation of the affidavit, 1 would
submit that I know what I have said in
my a®dav’t, and 1 am stating whut |
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have stated in my affidavit in the -ourt,
and it is meither any Member of the
House who is going to determing, nor 1
who is going to determine whether [ am
right or somebody else is right, that is
going to be determined by the court. That
is why I am saying that it is extremely
difficult for me to say anything more o2
the constitutional position in the course
of this debate, because the matter s pend-
ing in the court and is sub judice.

Whut we have stated in the affidavit is

this. It is true that we have said in the
affidavit  that all  along. ever since the

Constilution came into force, this is rhe
way the Constitution has been interprated.
There has been no consultation in the
matter of the appointment of the Chicl
Justice till a point of time when some
Chicef Justice slarted sending letters to
the Government recommending his suz-
cessor for appointment, but no formal or
informal consultation  was done by the
Government at any time beforc in thz
appointment of the Chief Justice of Indi
That is also what has been brought to
the notice of the High Court in the poti-
tions which are pending.

The third thing s that we have not
said thut scniority has been the praclice
although it is conceded that all appoint-
ments done were in fact of persons who
were senior.  The explanation given i
this that seniority does not debar a person
from being considered for appointment
to the post of the Chief Justice. In  uct.
seniority, if at all.  might be onc point
plus in  favour of the appointment, all
other circumstances and factors taken ini.
acceunt.  Therefore, even when previously
the appointment of senior people  wus
made, it was not on the basis of seniority
alone, but as will be shown when the
appropriate time comes in the iligh
Court, it was on the basis of suitability
and merit and that when the scnior ha b
son was found fo be suitablz for appoint-
ment, he was appoinfed as the Chief Jus-
tice of India. Therefore, what was con-
ceded was not that seniority has become
a convention. What was conceded and
what was stated was that in faci senior
people were appointed, because in each
individual case, on a consideration of that



291 Constitution

[Shri H, R. Gokhale'|

case it was thought that the appointment

from the point of view of merit and
suitability was an appropriate  appoini-
ment. 1 do not wish to dwell at any

further length on the constitutional aspe:t.
Suffice it to say......

SHRI SHYAMNANDAN MISHRA:

What did Dr. Ambedkar say?

SHR! H. R. GOKHALE: T have grcat
respect for Dr. Ambedkar. [ think he
wis greater than all of us in the matter
of constitutional  drafting and constinu-
tional interpretation. [ have read the
debates of the Constitution-making body. .

SHRI SHYAMNANDAN MISHRA:
I have read out from them.

SHRI H. R, GOKHALE: He has reud
part of it, but 1 have read everything ou!
of it and T know, But howsoever cminent
a person, when it comes to the interpreta-
tion of the Constitution,—myv hon. friend
is a very emnent lawyer and he knows
it=the courts have said. including (he
Supreme Court. that the debates in t .
Constituent Assembly do not jead support
to an interpretation: when words mean 3
particular thing, they mean that thing,
and you cannot pive any other interpreta-
tion,

SHRI  SHYAMMNANDAN  MISHR \:
Here, words mean that consultations have
to be held. This is what the words
say,

SHRI H. R, GOKHALE: But how con
it end here? That is what he may think,
but 1 do not think so.

SHRI SHYAMNANDAN MISHRA:
The words are here. Can he erase .hose
words?

SHRI H. R. GOKHALE: W, cannot
proceed further this way, because that is
the point on which he and I respectfully

differ, and we must agree to differ on
that point.
SHRI SHYAMNANDAN MISHRA:

By simply wishing away the words?
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SHRI H. R. GOKHALE: Unless cvery-
one of us agree in the court that s
verdict is the final verdict, we shall have
to proceed on the basis that there s a
point of view which he is putting for-
ward, with which 1 respectfully disagree.
That is all T can say at the moment, unlcss
he says that what he says is the Ffaal
thing which 1 am not in a position to say
today.

SHRI SHYAMNANDAN MISHRA
He wants to go neither by the words nor
by the interpretation of the architect of
the Constitution,

SHRI H. R. GOKHALF: That is agin
his  view. What I have said is, and 1
reiterate i1, that we have pone bv  the
words of the Constitution und we  still
maintain and submit that what has bzen
done all along and what has been done
recently in the appointment of the latest
Chief Justice of Indix hus been in ucenrd-
ance with the constittions] provision,

This is a matter which i~ subejndi, ¢ amd
I do not wish to sav anvthing further on
it. 1 did not wish that a discussion should
take place on this issue.  But since the
question  was raised, myself
with stating the constitutional position.

I—content

The Bill requires the appointment of
the Chief Justice of India to be done on
the basis of seniority. Now, it is not
possible to make such a provision. Vro
bably the hon. member has in mind a4
doubt of suspicion that if this is not Jone,
appointment will not be done on merit
but will be done on ulterior or other con-
siderations,

SHRI ATAL BIHARI VAJPAYEE:
That is what you have done.

SHRI H. R. GOKHALE: With respect,
the hon, member forgets that if you put
seniority as an  obligatory pre-candition
for the appointment of the Chief Juslice,
you have to appoint the seniormost man;
even if he is mentally or physically in-
capable even if he is otherwise so inferior
for the purpose of the appointment. You
have necessarily to appoint him. It iy a
recognised fact that while all the Judges
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of the Supreme Court are eminent Judges,
there is a difference between Judge and
Judge, and the question of the appoint-
ment of the Chief Justice is not entirely
the same as the gquestion which arises ot
the time of the appointment of g Judge
of the Supreme Conrt. So it 13 not
possible to make a constitutional provision
which will put the operation of this
article in a straitjacket leaving no scope
for discretion for the appointing authority
to decide if the appointment is appropri-
ate or mot, I am, therefore, not in
fuvour of the amendment which puts the
constitutional provision in g straitjacket.

There have been  instances here  and
abroad when for penuine reasons it has
not been possible to consider the senior-
most Judge for appointment as the Chicf
Justice. I do not wish to refer 1o any
cxample by name, but there have bcen
instances when for mental incapacity or
physical incapacity, 1t was not possible
to consider the seniormost Judpe for the
appointment,

SHRI ATAL BIHARLI VAIPAYCE:

Only one instance.

SHRI  SHYAMNANDAN  MISHRA:
50 the exception proves the rule,

SHRI H. R. GOKHALE: Then it was
said--~I am not referring only to  ihe
speeches  made today but the speeches
made on the last two previous occasions;
some of the major points referred to have
been noted by me; I wish to refer io
only some of them—that the Consttut.on
did not make a specific provision for
the appointment of the Chicf Justice be-
cause it was thought that only the senjor-

most Judge shall be appointed as the
Chief Justice. 1 would submit it was the
other way round. It was not so laid
down  because the constitution-makers

recognised the fact that in the appoint-
ment of the Chief Justice of India, a
certain cushion, a certain degree of dis-
cretion was necessary to be left with the
appointing authorities in order that the
most appropriate appointment be made 1
the high office.
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Then it was said—this had been said
several times before and answered also
several  times—that Government would
like to appoint those people who they
think would help them. Then it was said
that those judges who decided against
Government in the constitutional case that
was poing on were superseded. All these
points have been dealt with. All 1 can Jo
now is to categorically refute this sugges-
tion,

It was asked: why was not the an-
nouncement of the appointment made be-
fore the judgment in the constitutional
case became known? Now this was a
double-edged weapon. The constitutional
case had gone on for a great lenpth  of
time, probably for an unprecedented
length of time in the history of the world.
definitely in the history of the Suprome
Court of India. So much labour, ume
and money had been speat on it. We were
expecting & deciston ong way or the giher.
If we had donc something whole the cuse
wias in progress and il the three Judoes
who later resigned had chosen 1o resign at
that time, the same people would have
turned round and said: when you found
that the casec was going against you, you
wanted to scuttle the judgment, There-
fore, although it was open to Governmernt
to consider this matter curlier, they Je-
cided to wait until the hearing of the case
wis over and the judgment wus announc-
ed. It was only after the judgment was
delivered that it was done. But unfor-
tunately it had to be done immediately
because the time belween the terminution
of the hearing and pronouncement of the
judgment and the occurrence of the
vacancy of the Chief  Justice was very
short, a margin of 24 hours or so, with
the result that the decision which Govern-
ment had to take had to be announced
immediately after the judgment became
known.

While it is said now: vou did it because
vou knew that these three people decided
ageinst you, it would have been suid it
they had resigned in the middle: you did
it because you know the case was going
against you and you wanted to scuitle
the progress of the case; you did not want
the judgment to be delivered. Even afteg
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the judgment came we knew it was
zase

narrow escape upto a point. In a
where 13 judges participated no less thun
11 judges delivered the judgment. Even
among the 11 judges there was difference
of opinion leaving a margin of only uvne.
We have taken considerable time to find
out ultimately as to what the judgment
meant, We arg still working on it.  And
therefure if we hod donme so while the
case was going on it would perhaps have
been legitimatey said: Because vou sus
pected vou are not poing to get a clear
verdict in your favour vou did this thing
so that threg judges who were superseded
will resien and the whole thing will  be
over and you would be reguired 1o cons-
titute a new Bench and ask the judges to
sit awain and hear the cuse apain. Therc-
fore. this is a double-edged weupon. In
any case an attack could have been mude
on the Government, as is made now, bee
cause an announcement was made wlter
the judgement came.

It was said that in the open court. it
was argucd that if Parliament's power to
amend an provision of the Constitution
was not conceded it would lead to an opzn
canflict between the judiciary and the exe-
cutive. This is not something which has
been said new in this court or in India.
It has heen said repeatedly all over the
world that in such cases if judicial veor-
dicts continuously go on making pro-
nouncements which thwarted the accepted
policy of the nation as expressed through
their elected representatives the people did
not wait for the progress. What they do
is that they throw away the laws ard (he
Caonstitution which come in their way. In
France a similar situation had occurved.
Everyone knows it. That led to the aboli-
tion of the normal judicial hierarchy and
its substitution by what is known as
Counsel d'etat. The courts went on deli-
vering judgments against the acts of the
Government and the policies and pro-
grammes of the Government became in-
fructuous because of the courts. The cla-
mour for revolution of the people was
this. If the court says that we cannot do
this, what we will say is we Jdo not want
this cowt at all. What was argued was:
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that in order that the rule of law should
be sustained, in order that in a democracy,
judiciary, executive and legislators should
function in their respective fields and Jo
their work in harmony with each sther
with the result that a clash or confronta-
tion between the two of them or three of
them is avoided. That is all that was
meant when jt was said before the court
that if Parliament’s powers to do what it
thought was right in  the  inwerest
of the nation was denied
the unfortunate consequence will only be
that Parliament would say: we will not
accept your verdict,  That is the lesson
of history to which the attention of the
honourable jusdges was drawn, Nothing
has been said in the  Supreme
In this cuse fortunately long cln-
borule and written arguments had becn
furnished 1o the Supreme Court. Theie-
fore, what wus argued was nol only what
was orally heard, What has also bein
written in blach and white is there, It is a
part of the record of the case in Suprem:
Court and, therefore, it is easy to veritv.
Arguments of this type had been nuwie
whenever serious challenpes to the sover-
eignty of the people, to the plenary sight
of the people to decide their desting has
been made by the  Judiciary howsoever
high it may be.

unusual
Court.

That is why T take your permission to
remind the House of the prophetic woras
which were uttered and which were 1o
ferred to in this House several times by
Pundit Nechru in the course of the debate
on the constitutional amendments.  He
pointed out that no judiciary however
high it may be could come in the way of
progress of the country and he warned us
that ultimately it was the aspiration, of
the people which would surmount  all
other considerations and it was only the
adhercnce to the progress which sought to
fulfil those aspirations which would have
precedence over any other considerations.

Unfortunately reference was made o
several points which were regarded very
smull and they were referred to in  the
course of the earlier debate also. It was
said that this was done because of the
malice. It was done malafide because one
of the resigned judges had  unfortunately
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decided a case in which the Prime Minisier
avas a party. An answer to this has been
given betore.  All that | can say is thal
in any case that was a Bench of three
judges and not only that judge who was
fortunately or unfortunately u signatory
1o the judgment and resigned from the
Supreme Court. The other two judges are
sitting in the Supreme Court, They are
there. They are some of the best juduses
in the Supreme Court. 1 refute and denv
the ullegations that the decisions in that
case had anything to do whatsoever with
the decision on the gquestion as to who
should be appointed the Chicf Justice of
India,

Last time a reference was made ‘o un
extract by Mr, Viswanuthan, Unrforiu-
nuizly he is i1l and is not present today.
He obliged me by telling me at that time
‘the source of this  guotation and 1 was
able  to get the took. This is from a
book by Mr. Justice IHepde under the
caption Crixis in Indian Jiediciory, Before
I come to those quotations, T am -ons-
truined to sav that jt is something con-
trary to accepted judicial behaviour that
4 judge who has delivered a judgment in
i case canvasses support in favour of the
view he has taken after the delivery of the
judgment,

SHRI SHYAMNANDAN MISHRA:
Has he no right to defend himself? You
are attacking him all right. Has he 10 po
undefended?

SHRI H. R. GOKHALE: Certainly not.
But after the judgment is deliered, so fur
as that case is concerned, he becomes
functus officio. It has  never been the
practice that a judge, after delivering a
judgment, canvasses support for his view,
before or after retirement. 1In this hook,
he has given certain arpuments which he
has put in the mouth of the Government,
which meuns probably the Attorney Gene-
ral or the other counsel for the Govern-
ment. 1 am constrained to sav that the
way in which it has been depicted s to
say the least, a very distorted versien of
what was argued before the court. What
‘was arpued before the court was that the
power of Parliament to amend any pro-
wvision of the Constitution was a plenary,
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unrestricted power. From the persons
appearing against the Government as
well as from some judges, questions like
these were put to the counsel for Govern-
example, if you ae-

ment. “What, for
cide to abolish the tenet of secular-
ism?  What, for example, if you

decide to substitute democracy by auto-
cracy or theocracy? What, for example,
if vou decide 1o abolish Parliament?”
Questions like these were put tn  show
that the width of power of Parliament
claimed by the Gowernment was not
feasible, because it will lead to conse-
yuences which were undesirable, accord-
ing to the guestioners. That was  the
tenor of the argument.  The answer on
behalf of thy Government was. ultimuate-
Iy whose wisdom are you gquestiopnng?
If the entire parliamenmt which represents
the crores of people of this country is
assumed to be capably of running 1muck,
no judge howsoever eminent will o ina
position to protect the people  of  this
country.  Ulumately the safety of 1he
reople of the country is not in the hunds
of 1, 2 or 13 judgss of the Supreme
Court but is in the wisdom and con-
science of the representatives of the people
who represent them. What you are reully
doing 1s, you are doubting the wisdom of
the representatives of the people, a thing
which hus never happened and which
nobody contemplates. Questions were put
as if ridiculous arguments were made on
behalf of the Government. The anly
difference between us and those who argu-
ed againsl us was, we had complete 1aith
in the people, with the result that we
never belicve that the people wil] he
misled into bchaving in the way in which
you are afraid they will behave,

Therefore, there is no fear of putting
the entire power, the picnary and wide
power of amending any provision of (he
Constitution, in the hands of the people;
this was the manner in which thy argn-
ment was made. In fact, even if  Sii
Justice Heede's quotation was read, what
precedes and what follows and not the
only nine or ten points which were ravied
last time by the hon. Member, it was
quite clear that he was trying to show
that if this plenary power was accepred,
it would lead to a situatiog where the
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basic democracy and polity which we
have accepted would also be demolished.
But who is to protect it? Not the Judges.
The polity is going to be protected vy the
people and their representutives. If  the
people acted in their wisdom, there is
nothing on this earth which cun oliow
any such nonsensical thing to bg denc by
this Parliament. That was the bacheround
in which these arguments were made, [
am sorry that only a part of the quotalion
wis read.

SHRI SHYAMNANDAN MISHRA:
May 1 seck one clurification from  the
hon. Law Minister? Last time when he
spoke on the Bill or the resolwion
of the Honble Member, Siri Bibuthi
Mishra, he did agree with the
Judges that there could be no intention of
going against the basic structure of the
Constitution or against the whole Jema-
cratic framework und so on. He did
take that stand. Therefore, what he is
saying just now is conflicting with what
he had said earlier.

SHRI H, R. GOKHALE: Not at all
If the hon. Member will look at ihe
judgment of the Supremg Court, there is
a balance of six on one side and six on
the other with one in between. Six were
clearly of the view that Parliament has
got the power and it can amend every-
thing and six were of the view that Parlia-
ment cannot amend everything and that
there are inherent Jimitations on the
power of Parliament to amend certain
provisions of the Constitution. One who
was in the middle said that Parliament
can amend everything except, what he
calls, the basic features of the Coanstitu-
tion he has also said what are the basic
features and what are not the basic
features, although not exhaustively, un-
fortunately. He said, for example, if you
say you do not want democracy, it cannot
be done because it is a basic feature of
our Constitution. I said I have no guarrel
with that proposition. It is so because I
believe that our people, and the represcn-
tatives of our people, will never come to
this stage where they will say “no, we
do not want democracy in our countrv.”
Therefore, I am not afraid of that observi-
tion. Then the learned Judge said, for
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example “you cannot substitute democracy
by autocracy”™. 1 do not think it was
necessary for him to do so, because 1 do
not think that such a situation can cver
arise in this country, because 1 have
complete faith in our people; they will
sec to it that democracy sustains in this
country.

He has said cotegorically, in any case,
that the fundamental rights in Pat L
of the Constitution are not the basic
features of the Constitution. To  that
extent, even the seventh Judge, who was
in the middle, is really joining the other
six who were completely in favour of
giving Purlinment the power to  amend
all the provisions of thy Constitution, ot
least the right to amend the fundam:ntal
rights in Part [1l of the Constitution.  He
has also said, for reasons which are
known because of the historic backeround,
that property rights are undoubtedly no*
basic features of the  Constitution. 1t
was in that context that I was saying th
although the judgment does make some
reservation that there arc  some  basic
features which we cannot amend, f we
louk at thg illustrations which he has
given, I should have no objection.
Because, 1 have my faith, more than in
what the Judges have said, in what the
representatives of the people will do in the
course of the years to come.

As I have said earlier, I certainly do
not subscribe to the view that anybody
will ever think of abandoning secularizm,
or will ever think of changing the basic
tenets of democracy in the constitutional
framework. It is a suspicion or fear
which, with the utmost respect to those
who have expressed it, is based on lack
of faith in the wisdom and the responsi-
bility of the people. That is the pomt
which I made in the earlier debate, when-
ever the occasion arose, and I 1o make
that point even today.

Then, it was argued that there must be
some other mechanism for the appoint-
ment of Judges of the Supreme Court.
Outside the House and inside the Housc
also suggestions had been made. It way
said that there must be a Committee.
One hon. Member said that there must
be three seniormost Judges of the
Supreme Court who should make a
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Panel, who should send it to the Bar
Council of India who, m turn, should
select from the Panel and then the Fuesi-
dent should appoint them after ratifica-
tion by Parliament. In the first instance,
apart from the fact that such a suggestion
is unworkable, 1 say, all these suggestions
had been contemplated and many  other
suggestions had  been contemplated  und
discussed in the Constituent Assembly,

Apart from the fact that it is unwork-

able, I cannot think of Government
abdicating 115 responsibility and  sharing
it with somebady  else.  If the Govern-

ment does right, itois right and it is sap-
poirted by the people.  If the Govern-
ment does anything wrong and, if the
people regard 0 as wrong, the  Govern-
ment which is backed by the majority of
the people has to face the people. There-
fore. I cannot accept a proposition  thal
in the matler of basic responsihilities of the
appointment of Judpges or, for that matter
the Chief Justice of India, the Gowvern-
ment can abdicaty its own responsibility
and sharing it with anyone else.

Here, for example, three senior maost
Judges, one of whom or, perhaps, ull ot
whom will themselves be aspirant  for
nomination to the position of the Chief
Justice of India are to recommend &
Panel. To me, it seems to be something
unworkable.  If you think of a Pancl,
surcly, you do not think of people who
are themselves involved in the appoint-
ment or wha will bhe involved in the
appointment.  Therefore, I have no hesi-

tation in rejecting these supgpgestions  put-
right,
In thy Constituent Assembly, 1hiee

suggestions were mude. One was that the
Judges of the Supreme Court should be
appointed with the concurrence  of the
Chief Justice of India; the other was thut
the appointment made by the President
should be subject to confirmation by two-
third majority vote in Parliament and the
third was that they should be appointed
in consultation with the Council of States
These are the threc out of many alterma-
tives which were discussed in the Consu-
tuent Assembly and were turned down.
Ultimately, what was said was that the

AGRAHAYANA 9, 1895 (SAKA)

(Amdt.,) Bull 302

inbuilt mechunism which is there in the
provisions of the Constitution, namely, in
certain circumstances, yor: have an obligi-
tion to consult, is itselt enough restruini
on appointments which are undesirabic,
The word “concurrence” was taken away
and substituted by the word  “consulta-
tion™. This is very significant.

[ am not in a position to accept any of
the sugeestions  that the Government
should evolve anv other machinery for the
appointment of Judges so that the Gov-
ernment  abdicates  its  responsibility  and
leaves the appointment of the Judges of
the Supreme Court or the Chief Justice
of India to somc other outside authority.

Most of the other points  that  were
referred to were, @ 1 said, the
which were referred in the carlier Jebate.
They have been answered on more than one
occasion in the House. As [ said, it s
a matter which is in court and I do nut
want to go either into the legality or the
factuul aspect of the dispute in any
greater detail than what 1 have done
now.

same

I strongly commend to the House that
it will not accept the proposed Bil] of
the hon. Member, Shri Vajpayee.
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that, on the whole, the interests ot
judicial administration are better served
by eliminating the exercise of discre-
tionary power in the appointing autho-
rities than by the search for the bes:
man.”
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ot iofirmity of mind or body,”

gAY oA gfaae ¥ T a g &
sagegT &1 z ff o #1¢ aar sfa

21 1 g7 arfaea 771 3% 7 qraT [g)
T AFAT A1 A TH gET A

SHRI A, K. M, ISHAQUE (Basirhat):
They stand on totally different footings.
Commission and
of Supreme

one is Public Service
the other is Chief Justice
Court,

ot mad fagit TraeEt: # gEe R
71 £ za w7371 5w 21 o Ay
1% wfezw qumr T & Ay faAvT ¥
0 WA & 3w T g1 Ay v A @y
Fra wgar § fr w9 afresa o= 91 e

Afaura & faatm 7 737 famy 3o wdhdi
aF T 9297 7ET AT AT H qOET
T afewan 99 1 4% Ffeaw a91F 71
afrardr #1 of g =7 fram)

ol fafa =t & a7 qmw famr
goq AT g fF 3 9w afeew A
frafes & watfer w17 wefom i
wgd & | g &5 gz gega frar
& fors wqmT av+1T #1 qigr qv
Tifgr f& Faw dfsac qee T
% afezw g1 ga faa A faw
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St & Wfram 1 S ey A ) IHA
I FgAT g f6 99 F At qew -
arferm Y wTaT @ 1T I9E HEE WA
frafea  Jvgs e & w1 e o
=fgd St saren &1 afz fafy @&t am
a7 A1 ¥7 fagas € arawFan @ T@f
ot | (WEA@A) fagm F a7 wwez 7
g fr afteaw 79 9% fezg gamar
e, 3aE kfaur & g oA oW
AN A I 2 AN g g fr e A
Az w4 osrAr wifer

ZA 7 97 H1FF Fwd & {6 qaT A
aifte &1 frgfaa & are 7 gzr-%' f'qa'r*_
fafama 75y far & o F27 % 7 18
ot #8712 fw zwa fea grey § fram
et AZT frmr 3% Fgar £ fx
frzraT g 7 9z A% Afezy 7T
1 fafzar faqr w73 7, fasfon #29
7, e wx @z fqasr A1 Ffezq gqmar
w0 # 7AAATE ag qeqi F favda §
TH AWAT HE WEH § qq A%
wfem fae mfqar frzrmc gt <@
g HR 3A% dwg o aEx
& =afsq #1 Srw wfezg ga94 F71 T
HET AT GHA FE & At a1 7 fa<g
g¥e fqar a1, w93 37 & gAEr
& 4r1 & F1A9T AR F oA S
/ATE 7T &1 TE 4Y A7 I7g TIVEA AM
fw argw &7 safFq o amar § W ST
afteTw a9 § ag w6 afEzE Aq
aarar A ?

Z5Hr g &€ §  HUETT F0AT
aifem gasarg w1 & I91 7981w
oAt 41 fEa 991 fawa agr g w7
& off g3 wgM 4z TeAdA 9F FT AA
ATHT JAT IAR ATEL HI TTH T 98
WY gedrE ¢ fggr aqr & 5 oay @
varErs’’ f5a 18 4 § qfadee 9T 94

The Government denies that the Tudges

who hawe been superseded were eminent
Judges.
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Fgim F 9w H IR WA g
FIE H o9 &A14T 97 , IANH SRGAT
FEFT NGT g7 IA&! AIG Afeeq
AEN gAY g8 WA ¢ A @ g
98 F1 q8F FA ¥ [A7 2 A H ag
gfrsfae 37 fF § 719d gfimme w9 w
& A

SHRI A. K. M. ISHAQUE: He wu:a

not so eminent sy 10 become the Chuel
Tustice,

et wew fazd arwday o wiod
nfaifaz 9% &1 75 21

a7 A Ag wefaFan 0 fafy
T H’:{I%Z‘fi'iffff'ﬁaﬁ'%' FI 0T
nfm3laeam fam 2 7 7% ofpifaz 7
A2 1= FE10E 2 T § T2 477 2 FAT
2 azuaromr 3AAATEE 2 1w fam s
ATE §7 “Arfaeg gt foar 957 =
FATIAT AET 4 RIFA=T TITA &
qrAR 7w & (U9 7 faro e ¥
fag wa misqa? fafaasr mgmy &
£3d1a AT FEAFAT FTTH & W
%5 ard | UF mT TEA1 T TET AFAT
2w fRg Ay A3 I TRy a9 o Y
Hrﬁ-{? {Sa®r 207 qiagm ¥1 =0T
EARTIE At S TE - Rl B S
fer #87 srdt A1 g FaaeETe @3
g grar afea of g gare gaem 7
w21 41 fr 28 a7 w1 wfed ot Frre
F[ 9IR F7, gAOR AT Aigd AT wA T
Afwa g1 afeT w3 Atew a7 weaz
F78 7 mﬁmrﬁm@?%w’r

f".*w“r AT ¥ 57 @A qfFT T o0
afgn gt fr ez v & @ fa
FAiA 7 A faw oar A #faw
fadt 547 wgrew =7 7w 97 faewe
T2 FEH I RS A K17 ASAT a1
s Af faan afad 79 gam o ot
e A1 fF Fa7 AT Ag e 2 fE
i #1 ¥ a9 #R 7€ Ay
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qAT qZ) F w7 fafy A wgET
A g a dr wferrde g ige
#igHEz #1 w@ 9 | fafa war
HgI Y A1 g fF W9 e
quA AHTH (o 7 727 & mvay a1 @)
# F gy A7 o W ;T ®IOEE U5
FI TILAZ ATAAA  FCAT AT & At
oM GIffrs TF &fAT, iy
Fifwr afeq 7z 72701 Fezaiaam
v 5t mfgraee g9 2 17 S owaT
L 97 59T § A AAIE FTower
FIET A0Z F7FFAT E, A5 F L FAFA
FETHET TTEEA AW {47 W oAv agey
Sq, ag AATT ANY AgT aw fEr s

21

Constitution
[ wes fagrdt aomdl]

FerTeg GiEt & anta ¥ a7 grav afgarT
Favia a9 8!
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SHRI H. R. GOKHALE: [ have said

it so many times,

SHRI ATAL BIHARI VAJPAYFE:
Please sav il once mare.

SHRI H. R. GOKHALE: 1 have said

it so muny limes,

st oz fad  Travat - oAl fafis
#7477 gaear faar & fr ooat wava
FT 1T A 377 F2T T § AT FE
i T Az zaE sraza s, & uA

i - s - : = SHRI H. R. GOKHALE: This was
';Ig-u f‘iq]‘e_’: w1 AT A 53 EHT placed in the manifesto.
FAHe § AT FF FE AT 2

N ¥ bk R W SHRI ATAL BIHART VAJIPAYEE-

emphasis  on

IEYT F7AT TRAT 1
abrogation of

But, your manifesto laid
garibi hatao and not

1 G o HWTo meas . Hﬁ"f # 3 Fundamental Rights,

! gafar & 7 wEr oqr W
oG FA OAE T AqAT F AT
AT WA & A1 Ima wfzr fR
g4 wfqeats 1 cagqaT F1 797 Fhaar
TrEd & AT AT TOw g oA Ay ?

ot wza fag<t aragat:

A.LR. Report

1 am reading from the
It says:

“The respondents claim that Parlia-
ment can abrogate fundamental rights
such as freedom of speech and expres-
sion, freedom to form associations or
unions and freedom of religion, They
claim that democracy can even be re
placed and one-Party rule established.
Indeed, short of repeal of the Const-

I o, W FEAr 2w g
iz g A H gifga &) frw g
gifAardz 7 AFa F1 AFTIRY
® azqq #1 froia w241 fomr far ag
arferardz qnfedt & gAqs sfiosrd

tution, any form of Government with
no freedom to the citicens can be set
up by Parliament by exercising ity
powers under Art. 368"

I WA, FIFTT FY §0F A
oz wgr srar 5 g # afower
FY TP ATAT T4 ALY & I9E 4 WIFT
F oAt ¥ A H Al 3o Al
arr g mg wfmiee St o R

F AT FIA T TTeA  F I4)
fea arfamritz srarfor de2fra gy
BIT M | AT AE oA FW
FATE DATH T957 F TH A74T
wifer FRZIIz  qraAr gamT
Aifed, 7 &A1 Praim wear fey
afea ar= 1 & far e fafaree 78 <
IAT T qIT §F qfqqer ¥ qaqT
arard § afeada a@t v awiw



300  Constitution

affT 368 & wedaa THET whrFT AT
zray far ar wrg 1 gHT wfgw
TV &1 7 WX F I At F1 qard
T oA g famm g owwr &
aifurdz #redizgaT # Tfaw FEET
% ofrada  afl &7 ;AT 1 &0
w7 & AFad F) AR A A
FzT gyar | faw fza ag  arfeardz
AT w7 fad oz T v
afea =707 1 0% FaA7 | T
T aife w¥AT SR w1 gOW
Had gF w4 AT TgA FT FEA
4175 AT AT ATY T ooaT A .
fermgaFiz. Jgrwm w7 2E &
A& wrara aiw, ¥ gAan @Y S
WY FEA 1 3 IHE A TE BRI 2
wqITF HA 9 §% 2 3AAT AT 7w
qr f miFAsiz #1 oAby § TR
qFAT F1 A 47 % | HE AAEE
qiferavz &1 AT 32 faor

N gre U« A@ IyN
(Frstrararz) & =73 "FF & TT
A G H TE FRAT § 1 HIY

TH TEAT

ot W fagrd arwAd - I
W, oF wFE A 2 AT A A
AR ZFTA 2 | g WA 1 #{f=a
qfsfaet #ear & | WOT AT H A
&, g w12 A T i @
wrr g a1 A afm F
g i af Afaurs  wr sAET
£ WAAT  qFAr | AT qiednEE
i At Ay § gt &7 A5 8 |
Sfae I AviTgA F1 57 gaTAR F AR
AT AY FEET a3 | orrd -
fam T g A § AR AT A
s e i frard ) A ¥ fm
i &= N T B A
aF W A% afeq T A AW
T w A | T I H A
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FAY & A1 ™% FuEe o R aT

. @Far & & =we w1 H€w  wfiew

%9 g1 & # ar wWrgvw #, G
FTIEEAL A7 HI(TZT T & AT o)
famr & ...

T A W G (T ) 0w
zfeamadt  wmaEr #71 &1 oar |

sft wew fagt s 0 T
sfFast o= #1 & 91 ag g
FE §F TFAT HA 7 ;W IN AT
g FIZ &F 9ZFT HFG F AT
= wfrzs 74 37 AT 7 (voqqwm)
o fee 77 zfemasr & o 7 1=
7 @ 21 | afrmrde
Zag 19 74 FLW 7 wg A0
FIF a7 FGT ¢

gure Tigvfaa faferes § ar
mar & fF ez W afefomd o
from grr | 9\ faw &g &
TeaT 73 AT 2 TR 9 fF werHed
e A ¥, Tmifeea fyfermes
FTC | T AT E@T KA FAIC
Raew 7 #Er 41 | & amar g fw
oz 79T § gl fafmes s
£ a1 39 7 wrfefva 19 ¥ quraw F+T
fFT | FHEET AT AT A F T
frea fafeoer &1 amaw &7 A
FHA fAfA7 2 T F aifeca
fafeeraar 1 gR1aW F7Y, 77 goT O%
UF A & zoidfees fafaes
T HAHEA qFZ AT AT | wAw
Fg RHITHEA TFZA T FOT F1 AT 2
a1 Ttz fafeaen #7 ggré & wet
g, o w9 TadfeEs fafwes qr
qUA FTA FT ATH FAL AN & AT FAT
amr & f5 & sfefoafas = &
arfiat araifera firfrasy wfefrdfasr
T & mx smaear fEw A AT Y 2
77 aedar g # #F doar zq
w27 Y A, o1 wiEdEge Ay 7
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[q’t qzd fi-!lﬁ gt Mavalankar, Shri P. G.
A . . Lalji Bhai, Shri
& t fs e ¥ E_I"ET Shakya, Shri Maha Deepak Singh
ST T T Vajpayee, Shri Atal Bihari
T AT AW Y, WA T @ faw Bade, Shri R. V.
frar srecizans & fx sradfacy faf- Chowhan, Shri Bharat Singh
qeq wiezfoafa® AgigIT . . (eqaany)
NOES

FA7 ALY WX AZ WG TAUFA
fifegasa 97 TEwT ARET T AT
qiw & F 440 F A1 ag whaard
FTI AZT £ T g zraifaza fafmasy
F w13 fAfa3 A afram g9
77 % zrgrfrzy faferosy 7 wermes
TEIT F ATT R ATI AT AFAT 2
ZTITF AT LT 1 ATET AA- Bajpai. Shi Vidya Dhar
a7 %’Fﬁ:{:,’i.#ﬁr.-m 7T :rgfr'mifr'nr Banerjec. Shri S. M.
bl ﬂ:‘j ‘%{[Qﬂ ?Tg,;:‘;r ® rﬁ:TrFQ'FYF Barua, Shri Bedabrata
a4 ArI T, FA AT Tiaqiesa fxfeea
F qad® T war 1 7w F foar
FT WA TN ATITH TA(FET AT A
a.f1%0 F1 =9I 97 WA FIT Bhaura, Shri B, S

A AI7T T A T AT T AT gi Shi Narendra Singh
#OWAR T FIW '. fafa =& Chandra Gowda, Shri D. B.
FiAAT FAL A FTAT K AR
gt AT | ATIT F [N AGAT
41 ag IAF AT A e g1 7 ¥ HIT Chaudhary. Shri Nitiraj Singh
At fA7 & 973 f239F 9T AT T Duga, Shei M. C

Fii § 1 For fadaw =wE fFA o oo G s

Apa, Shri Syed Ahmed
Ahirwar, Shri Nathu Ram
Alagesan, Shri 0. V.
Ambesh, Shri

Ansari, Shri Ziaur Rahmun

Awdhesh Chandra Singh, Shri

Basappa. Shri K,

Basumatari, Shri D,

Chaturvedi, Shri Rohan 1.al

AT AfET .
Durbara Singh, Shri

MR. DEPUTY-SPEAKER: This being  Doda, Shri Hiralal
the Conf»tllullon (Amendmcnl? Bill, .11 !Ilas Dumada, Shri L. K.
to be disposed of by a special majorily.
Dwivedi, Shri Nageshwar

The question is;
Engti, Shri Biren

“That the Bill further to umend the
Constitution of India, be taken into Gavit, Shri T, H.

consideration.” Gogoi, Shri Tarup
The Lok Sabhg divided: Gokhale, Shri H. R.
Division No. §] Gomango, Shri Giridhar
, (16.26 bs. i), Shri K.
AYES Gowda, Shri Pampan

Stmar Guha, Shri Hari Singh, Shri
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Ishaque, Shri A. K. M.

Joshi, Shrimati Subhadra

Kadannappalli, Shri Ramachandran

Kahandole, Shri Z. M.

Kailas, Dr.

Kapur, Shri Sat Pal

Kedar Nath Singh, Shri

Kinder Lal, Shri

Kisku, Shri A, K.

Malaviva, Shri K. D.

Mirdha, Shri Nathu Ram

Mishra, Shri Bibhun

Mishra, Shri Jigannath

Madi, Shri Shrikishan

Mohapatra, Shri Shyum Sunder

Mohsin, Shri F. H.

Nahata. Shri Amrit

Naik, Shri B. V.

Oraon, Shri Tuna

Pandey, Shri Dumodar

Pandey, Shri Krishna Chandra

Pandev, Shri Tarkeshwar

Partap Singh. Shri

Parthasarathy, Shri P,

Paswan, Shri Ram Bhagat

Patnuik, Shri Bunomall

Patnaik, Shri J. B.

Raghu Ramaiah, Shri K.

Rai, Shrimati Sshodrabaj

Reddy, Shri M. Ram Gopal

Richhariya, Dr. Govind Das

Rohatgi, Shrimati Sushila

Sadhu Ram, Shri

Samanta, Shri S. C,

Sarkar, Shri Sukti Kumar

Satish Chan-ira, Shri

Shailani, Shri Chandra

Shankaranand, Shri B.

Sharma, Shri Nawal Kishore

Shastri, Shri Sheopujan

Shemoy, Shri P. R.
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Shivnath Singh, Shri
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Subramaniam, Shri C.
Swaminathan, Shri R. V.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri
Unnikrishnan, Shri K. P.
Virbhadra Singh, Shri
Yadav, Shri R. P.

MR. DEPUTY-SPEAKER: The result®
of the division is:

Ayes: T; Noes: 82

The motion does not have the requisite
majorily and it is lost.

The motion was negatived.

MR. DEPUTY-SPEAKER: The next
Bill stands in the mname of Shii P. M.
Mehta, The hon, Member is absent.
So, we take up the next Bill

16.30 hrs

RE. CONSTITUTION (AMENDMENT)
BILL

[INSERTION OF NEW ARTICLE 339A] by
Shri 8. M. Siddayya

MR. DEPUTY-SPEAKER: The next
Bill stands in the name of Shri S. M.
Siddayya. This Bill requires the recom-
mendation of the President which he
has not even asked for, and, therefore, T
do mot think that we can take it up.

SHRI S. M. BANERIEE (Kanpur):
Why? Why has the delay taken place?

MR, DEPUTY-5PEAKER: Under
article 117 (3) of the Constitution, if a
Bill involves expenditure out of the

*Shri T. Sohan Lal also recorded

Lis vote for Noes.
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(Md. Deputy-Speaker)
Consolidated Fund of

India, it has to
have the President’s recommendation
for its consideration. Shri Siddayya's

Bill involves expenditure from the Con-
‘solidated Fund of India. ...

SHRI S. M. BANERJEE: 1 am only
asking why it has been delayed.

MR. DEPUTY-SPEAKER:
not even asked for it

He has

SHRI 5. M. SIDDAYYA (Chamaraja-
nagar): 1 shall abide by your decision.
But the point is that in the case of such
BiMls moved by private Members, the
office used to advise us to get the recom-
mendation  of the President, but in my

case, there was no such advice made
available to me.

MR. DEPUTY-SPEAKER: 1 am
rcally surprised that this should come
from the hon, Member., He is a senior
Member of the House. Tt is supposed
that  hon. Members should know the
work in the House and the provisions of
the Constitution and so on and so forth.
That  should not be any plea that he
should bhe advised. But, at the same
time, the office tells me here that they
wrotg to him on the 30th April, 1971
that he should seek the recommendation
of the President, but he has not done
so. Therefore, 1 am sorry that we can-
not take it up.

SHRI S. M. SIDDAYYA:
receive that letter.

I did not

MR, DEPUTY-SPEAKER. Shri Chand-
drappan is not there, Dr, Laxmi-
narayan Pandeya is also not there.

SHR1 S. M. BANERIJEE
happen to these Bills? For instance,
Shri Chandrappan mnever  expected that
his Bill would come up so soon. Will
these Bills lose their priority?

: What will

MR. DEPUTY-SPEAKER : The rules
will take care of that.

The next Bill is Shri Samar Guha's.
But his Bill also involves expenditure
from the Consolidated Fund. He has
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applied for the ,recommendation.

) But
it has not come,

16.26 brs.
RE. UNION TERRITORIES SECON-
DARY EDUCATION BILL

By Shri Samar Guha

SHRI SAMAR GUHA (Contai) : I
have a submission to make. This is not
the first time, but the second time that
this Bill has come before the House. It
has been pending for six months or
s0. By chance we get priority for our
Bills in the ballot. T got it twice. Twice
the recommendation of the President has
Am ]| not entitlad
why it is s0? 1 know the President has
the prerogative, the constitutional right;
because it involves cxpenditure from the
Consolidated Fund, naturally the Presi-

not come. to know

dent’'s recommendation is essential, Hut
this is a helpless position. 1 had applied
for the recommendation. The 1.egis-
lative  Branch could help. Can you
suggest ‘any means by which we can be
helped? Or are we to be penalised?
Twice 1 got priority. Twice it could not
come through because the recomen-
dation could not come. Some  means

will have to be devised to help us out.

SHRI MADHU LIMAYE (Banka): On
a pont of order.

MR. DEPUTY-SPEAKER: Let me
deal with his point first. 1 wil come
to you later.

SHRI MADHU LIMAYF: H: has only
made a submission.

MR. DEPUTY-SPEAKER: He has
made a point. 1 think wunder the rules,
the Member should apply through the
Minister concerncd. The recommendation

also should come through the Minister
concerned.  These are the rules. T do
not know whether Government has

anything to say on that. It is six months
since he has applied for it. It has not
come. If it is so, if it is as the hon.
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member said, 1 think there is something
very wrong in the communication line.
Bither ‘yes' or 'no’ should have come.
Has the Minister got to say anything
about it? This relates to the Ministry
of Education? Is hc here?— He is not

cven  here.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIJAH) : How can he be here?

st 73 femd © S wEREm,
Yooz wE grEv E ) AE mAr i fE
dfaem & sRaR TRt A 9 fda)
A w7 ¥ g wrezafar A wmla
ST FIAT TET R, FET AT AR
#fF gy goar & are ¥ vogafy w1 awd
7 famig 7Y 79, 3fer 7z F=tg wTae
T Fee AT aAa 8 ) we frafaag
E—AR T T W AT g AT E
fr gz fegfr 2—, Arag Faviigrl 7ree-
oft &t 781 g, gmifs A memfa
1 faar ar 2 0 & Awwar g fF
o fasfr fa FrEmA F Gu oA &
fan wemfy #r wwfy g g
AT =T i far Paum weAt g7 9™
a1 77 g1, {99 &7 T9¢ wA TAT D=
afa 3 faaroryd wfgg 573 & 97 7 fom
eyt #1 qivz = g, 99 dAr H
FE % T @ 9 I T F AR
gt & FEg AT A ) gfasT g
u§e A7, 47 wwla A, d <A A
n& B 1 I GURIT H AAE I
fir sma & ) #17 3rg & v wgreres e
meq gra o fear vm oy ow gft
Aadl F197 & AT & uegaft , g4R)
g AR, & qgasrgAr g 7

MR. DEPUTY-SPEAKER: Do nol
bring in Maharashtra now, We are con-
cerncd with this Bill only now. You are
raising the question of a Maharashtra
Bill pending assent.

NOVEMBER 30, 1973
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Education Bill
si; 1 fagd . Foromw gk, &
saﬂim; 2 @ E ) AT T oAfaw
F97 FW@E?
MR. DEPUTY-SPEAKER: You are

saying something about the Maharashtra
Bill which requircs President’s assent.

W) 79 famg : frgrer & am &
FZ WIE ) WA fAmgam AR 77
g a7 aqrqan & 79 9 ag 74
gar g, ..

MR. DEPUTY-SPEAKER: This is net

a question of assent; this is a question of
recommendagion for consideration,

s ma foqm - 7Y & 77 w@E
AT TAZ KT IAT T FFREANT F7AT OF ¥
ag & 1wz afam g FF A
71 1 gafam & g 7 w7 w31 g v amw
qoE A1 AT 2 3 Frozifem. 3w
Ft wzamfre | wfqw f o= A o
o aifen am &, 39 #r eniT & faar
#rf fawr qa Frarg aar 7 st =
w1 uF fas qte wredi @ faar @
AT 2T Al ATA 7 & 37 @ OE gAR
qHAE AT FA FA AT A7 76T
Az weaTr & fam F faaaw g w4y

9 ARl B &4 |
MR. DEPUTY-SPEAKER: Your
point s so clear that it does not need

any  claboration. ... (Iurerruptions). Why
do you anticipate what T am going to
say? At the same time Members should
not interiect one  point of order within
another  poinl of order, It beoomes a
wheel within a wheel. There is no end
to it.

MR. SAMAR GUHA: | am on a
point of order.

MR. DEPUTY-SPEAKER: There
cannot be a point of order within a
point of order. There cannot be a
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[Mr. Deputy-Spcakcr]

wheel within 3 wheel. I think Mr. [imaye

has correctly stated the constitutional
posilion  that in  these matters the
President acts on the advice of the

Government. If this thing has been
pending  for  the . lust six months the
least I can say is that it is verv unfor-
tunate, it is most unfortunate. 1t doces
not reflect well on the functioning of the
Ministry  concerned. Why  should so
much delay take place?  Therefore,
technically we cannot tuke it up now, I

must  say  that this is unfortunate. 1
hope the Ministries would take note of
this, This should not hapven  in
future. It is not  showing  pioper
respect to Parliament, g for  an-
other reason that  even the Min-
ister of Education is not lere.  He

can take the ples that we cunnot antici-
tate that this will happen.... {luterrip-
tions),  That may sound legitimate, 1
think that no hon. Member should

anti-
cipate this House in any thing, If he
anticipates  that this  Bill woull not be

taken up that is also not right, because

any  contingencv may arise. We  insist
that  the  Members in the opposition
should be  here: if they are not  here

their Bill falls through. They have to go
to the ballot aguin, that is the position
of the rule. Tt cannot automatically be
tuken up next time. They lose their
opportunity. 1 think it is egually neces-
sury that  Government  also should  not
take things for grunted and they should
ke here. I do not know, We are now
landed in a very funny situation. We
cannot take up Shri Samar Guha's Bill.
We cannot take up Shri H. M. Patels
Bill because he is not here, We ure with-
out any business.

SHRI S. M. BANERJEE: My sub-
mission is that in this particular case,
Prof, Samar Guha did apply. The paper
must have reached President or his office
or it is with the Ministry concerned, we
do not know. The Education Minister
is not here. We cannot say that the
President has not given his sanction for
it or has given sanction for it. The
Minister is not here, Prof. Samar Guha
is here. It is not as if he is carrying in
his pocket the sanction and he is moving
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about. In anticipation of the sanction,
he should be allowed to move his Bill.

SHRI SAMAR GUHA: You have
rightly pointed out that ultimately it is
the responsibility of the Education Minis-
ter who is concerned with the Bill, This
is not the first time this has happened.
This Bill was on the agenda earlier also
and almost a similar thing happencd. From
whom should 1 get the explanation why
the recommendation of the President for
this Bill has not been given? Only  the
Education Minister can  explain that.
Would you kindly direct the Education
Minister to let me know why the recom-
mendation of the President is being  de-
layed? 1 would also like to know whether
you have any special power to enable me
to get priority next time, under these
special circumstances.

sit mzw fagrdt aiwagy (wrfme):
¥ 0% THATHT qAIT TAT AEAT F
T AverenTd w=1 § 91z wmd a3
1 w91 o4 Wy fAwn ¥ A ue g 3y
TA A A W FFT Z 1 zA Ara
# agFwe fafaezs w1 waa frar o
HFAT & | @ wH A oaA §
12T AT W7 Wy 97 F7 T91 F arg
977 wu7 Azl & fzgow oav fEAw
FL HTAT § |
SHRI P, G. MAVALANKAR (Ahmeda-
bad):  Private is a very
sacred thing in the parliumentary <et-up.
We pet just 2-1/2 hours in a woaek.  So,
this is an invasion on the rights of private
members. Are we to suffer because the
government is not functioning? I would
request you to take into your hands special

powers because of this special situation
for which we are not responsible,

members' time

MR. DEPUTY-SPEAKER: I would
request my professor colleagues not to for-
get that we are no longer professors in
this House!

We have already established a prece-
dent that if there is undue delay in the
laying of papers that are to be laid, an
explanation has to be given as to why
there has been undue delay. In this case,
for two years this recommendation has
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not come. It is only fair that the Minister MR. DEPUTY-SPEAKER: What is
with  thay rule?

of Education should come forward
an explanation ay to why this delay
taken place,

has

Wt v fagt wtaq@t - gyeay
1, |Iq AT K AT FL ez q1g7
F AT

MR. DEPUTY-SPEAKER: About the
request of Mr. Guha, my sympathics are
with him, but I cannot go against the
rules. 1f I do that, all of you will jump
on me next time.

Shri Vajpayee has made the sugges-
tion, which has been supported by Shri
Mavalankar that the Half-an-Hour dis-
cussion may be taken up now, because Shri
Madhu Limaye is here, and this may
be taken up later on. 1 think the rules
do not allow that. The rules say that ine
last two and a half hours should be
devoted to Private Members' business.
The rules are very clear. 1If anybody
wants to break those two and a half
hours into two, | do not approve ol that.

SHR!I MADHU LIMAYE: You can
vary the agenda.

MR. DEPUTY-SPEAKER:
want to do that.

SHRI ATAL BIHARI VAJPAYEE:
With the permission of the House, it
can be done.

MR. DEPUTY-SPEAKER: 1t can be
done. But, let the House not ireat the
rules perfunctorily and cursoiily, The
rule clearly says:

“The last two and a half hours of

a sitting on Friday shall be allotted

for the transaction of privale members’

business.

1 do not

Half-an-Hour discussion is nor-
not taken as normal business of
conven-

The
mally
the House, That has been the

tlon.

ot qq fead : amaw wEA,
AT AT AT WPET §, W0 A Y
fragami g, s@ & F faum
£, 37 TTC HT w1 BT FTY A2F Aq7 |
2438 1.8—11.

MWL fomT w7 25 THETE
w1 g wena v wfawie g, w4
gat war e fer g g, 37 9 7 o= -
JTT T HEA & |

MR. DEPUTY-SPEAKER: 1 have gut
your point, Shri Madhu Limuye is a
very well-informed, very hard-working,
very intelligent member. He should do
this fairness to the Chair that the Chuir
has also a litle brain. When you read

rule 25, you should confine yourself to
rule 25. The business is put in the
Order Paper. Now the only thing |

can understand about this is, if, for ex-
ample, there is nothing on the Order
Paper, if some urgent business comes in
between, the Chuir has the freedom w
put that in before taking up the next
business, or to inter-chunge the order.
Here it is a question of time. ‘the rule
specifically says “the last two and a half
hours” will be allotted for Private
Members' business. You cunnot break
it up. Therefore, under the rules it can-
not be done.

SHRI §. M. BANERIEE: Um munoy
an  occasion, when non-official business
was going on, importanl slilements were

made, interrupting the proceedings of
the House, 1 can gquote muny such in-
stances.

MR. DEPUTY-SPEAKER: I do not
know. If such things have happened,
according to me, they are irregulur under
the rules; at least, that is my interpre-
tation. If it is just a simple matler of
one or twi minutes, perhaps it may be
dome, Bven so, 1 think it is most
irregular,

Now the only remedy is, as some
Members have suggested, the rules might
be waived. If the House wants to do
it, of course, it can do it But the oaly
thing | woukl like to say is that this is
not the way how the rules should be
treated by the House—just bzcause the
Minister is not here, therefore, ll'!e rules
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[Mr. Deputy-Spcnker]

are waived. Of course, we can wuive
the rules, if the matter is so important.
We should treat the rules with 2 certain
amount of seriousness.  1f you
want to waive the rules because the
Minister is not here, 1 do not approve
of it....(lnierruptions)

SHRI K. RAGHU RAMAIAH: Now,
as I understand, the simple question is
whether the  Half-An-Hour Discussion
can be taken up, I think, it is the general
desire of the House that you may be
good enocugh to waive the Rule because
it is an extra-ordinary situation, . .

MR. DEPUTY-SPEAKER : [ cannot
waive the Rules; the motion has to be
brought before the House.

SHRI K. RAGHU RAMAIAH: | move
a formal motion....(Interruptions)

SHRI SAMAR GUHA: Just now, you
observed that because the Minister is not
here, you are taking up this business.
But the Minister is in the Lobby. I have
found the Minister in the Lobby, not
coming inside the House.  Therefore,
it is doubly denying the privilege and
the right of the House while the Minis-
ter is in the Lobby and not coming
inside the House. ... (Interruptions)

MR. DEPUTY-SPEAKER: [ have
taken mote of that. I have not accepted
any motion. He cannot move a motion
unless and until I give my consent., The
Rule says:

“The Member with the consent of
the Speaker..,L.”

1 have not given my consent, Therefore,
dont take it that it has been moved.

SHRI S. M. BANERIEE: On a point
of order, Sir. I can tell you that you
can do it. If you see the the Order
Paper, it says, Half-An-Hour Discussion
to be taken up at 5.00 P.M. or as soon
as the preceding items of business are
disposed of. What was the item before
you? It was a point of order. The
point of order has been disposed of now.
(Ime{n:pﬁom)
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The Minister is

SHRI MADHU LIMAYE: Ask himn
to go to the Rashtrapati Bhavan. (fuser-
ruptions)

MR. DEPUTY-SPEAKER: Order,
please.  Now, before the Minister of
Education came in—we uare very happy
to have him in the House after so much
of excitement, after so much of ralk
about him. ...

SHRI ATAL. BIHARI VAIPAYEE:

Why should we very happy?

MR. DEPUTY-SPEAKER: If you
here the end of my sentence, you will be
the happiest person.

After so much of excitement in the
House, after so much of talk ubout the
Minister of Education, after everybody
has been using his name, cxpressing his

desire that he should be in the House,
now that he has come, we should be
happy. If anybody who is very much

expected comes in, we should be happy
But, 1 think, we should show more and
better respect to this House, All of us,
whether we are Ministers o we are

Members. ...

SHRI ATAL BIHARL VAJPAYEE:
Don't make it a general sermon. 1 am
sorry lo say, instead of reprimanding the
Education Minister, you are preaching 1o
the whole House. (Interruptions)

MR. DEPUTY-SPEAKER: Order,
please. 1 am really surprised. 1 think,
Mr. Vajpayee, when he talks t0 me
quietly outside, will  understand the

meaning of what 1 say und, therefore,

he will be happy.

Now, before the Minister came, this
was the position. Now we wzre about
to take up Bill No. 16 by Shri Samar
Guha to provide for better organisation
and development of secondary educa
tion. But we cannot take this up because
this involves expenditure from the Con
solidated Fund of India, and under the
Constitution the recominendation of the
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President is necessary. Mr. Samar Guha
has applied for this recommendation of
the President through your Ministry, and
the recommendation has to come through
your Ministry. Mr. Samar Gunha has
said that it is about six months now
since he has applied. Also, as you
know, under the rules when a Bill is to
come up for discussion, he has to come
through  the ballot, Not everybody is
lucky. ... (Interruptions) T am on my leps.
Order. please. Luck has favoured Mr.
Samar Guha twice and the Bill has come
up for discussion, and it cannot be taken
up. Now I have been told by the office that
it i1s not six months but it is two years.
The House is anxious to know from
your  Ministry why for two years now
this  recommendation has not been
obtained.

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROV, S, NURUI. HASAN): First of
all, T would like to offer my uncondi-
tional apologies to the hon. House and
to you, Sir. for not being present when
this matter was taken up. T was held
up with another business and T was not
expecting it to come up. I am very
sorry. Therefore, I am not offering any
explanation for my absence from the

House.
Regarding this particnlar matter. .

SHRI P. G. MAVALANKAR: Some-
body is prompting him.

PROF. S. NURUL HASAN: 1t is
very pood to be prompted sometimes.

It appears to me that there i3 some
misunderstanding about this. T was not
under the impression that this Bill was
being held up: when it appeared on the
order paper, 1 thought that the discus-
sion was going to slart on this Bill
Therefore, T am quite prepared to deal

with this. But I would request you to
give me a chance: T will ascertain the
fact whether the Presidential assent is
required. ...

Tt is  re-

MR. DEPUTY-SPEAKER:
quired.
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SHRI P. R. SHENOY (Udipi):
point of order.
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DEPUTY-SPEAKER: 1 will
point of order. Please wait.

MR,
hear your

The Minister has just now said that he
will ascertain whether this requires the
President’s  recommendation or not.
Which other authority is there in this
House when 1 have said that it requires
the President’s assent?

SHRI P, R. SHENOY: On the same
point, 1 am raising a point of order.
Article 117 is not applicable to a BIill
which seeks to amend the Constitution.
While we amend the Constitution, we are
not cxercising our legislative power but
the constituent power, 1 will read article
I6R. ..,

MR. DEPUTY-SPEAKER: There is
no question of amending the Constitution
What are vou talking about? We are
talking about Bill No. 16.

PROF. 5. NURUL HASAN: Sir, in
view of what you have said, T will take

immediate steps to obtain the assent of
the President.

SHRI ATAL BIHARI VAJPAYEE:
The delay has not been explained. Why
this delay?

SHRI P. G. MAVALANKAR: The
Government cannot explain why there

has been a delay of two years,

SHRI S. M. BANERJEE: Now, the
hon. Minister says that he will ascertain
the facts and then come. Then, what
should we do in-between?

Secondly, you put a straight question.
Why not put to him a straight ques-
tion? Did he cver see the face of the
Bill?

MR. DEPUTY-SPEAKER: 1 think
we should leave the matter there. The
Minister has expressed his apology and
he has given a promise that he will look
Mr. Guha should be satiffied.

intn it
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SHR1 P. G. MAVALANKAR: What
about the priority?

SHR1 SAMAR GUHA: You directed
the Minister 1o come forward with an
explanation, 1 am entitled to as also the
House is entitled to an explanation, The
Minister says that he is not in a position
1o offer cxplanation at the moment.
Waturally, you have given the benefit to
the Minister but you are denying me
almost a similar benefit. Can I make
a request?  You kindly waive the rule
and allow that this Bill will have the
priority on the next non-legislative busi-
ness day so that it can be discussed.

DEPUTY-SPEAKER: That will
be examined. You have made the re-
quest. 1t will he looked imo and exa-
mined with all the sympathy.

MR.

have finished the  Private
busincss for the day. It is
that  we have Mr. Madhu
Timayve here whose half-an-hour  dis-
cussion has been put down for 5-30.
But hefore T call Mr. Madhu Limaye,
the Minister of External Affairs to make
a statement.

Now, we
Members®
fortunale

Shri Swaran Singh.

16,57 hrs,

PAPERS LAID ON THE TABLE—

conid.
JoINT INDO-SOVIET DECLARATION FIC.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) 1
have the honour to lay on the Table of
the House the following documents
vhich have been signed on November
9, 1973 during the visit of Mr. L. 1.
drezhnev,  General  Secretary of  the
Central Committee of the CPSU  and
Member of the Presidium of the Sup-
reme Soviet of the USSR:

(1) The joint Indo-Soviet Declaration
signed by the Prime Minister of India,
Shrimw Indira Gandhi on bhehalf of
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of India and Mr.
L. 1. Brezhnev, Genceral Secretary of
the Central Commitice of the CPSU
and Member of the Presidium of the
Supreme Soviet of the USSR on be-
half of the Union of the Soviet So-
cialist Republics.

the Government

(2} Agreement on the further deve-
lopment of economic and trade co-
operation between the Republic of
India and the Union of Soviet Socia-

list Republics signed by the Prime
Minister of India, Shrimati Indira
Gandhi, on behalf of the Govern-

ment of India and Mr. L. 1. Brezhnev,
General Secretary of the Cemral Com-
mittee of the CPSU and Member of
the Presidium of the Supreme Soviet
of USSR an behalf of the Union of
Soviet Socialist Republics.

Convention  between
the Government of the Republic of
India and the Government of the
Union of the Sovict Socialist Republics
which has bheen signed by me on be-
half of the Government of India and
Mr. A. A, Gromyko, Minister of
Foreign Affairs of the Government
of USSR on behalf of the Union of
the Soviet Socialist Republics,

(3) Consular

{4) Agreement on co-operation be-
tween the Planning Commission of
the Republic of India and the State
Planning Committee of the Union
of the Soviet Socialist Republics sign-
ed by Mr, D, P. Dhar, Minister of
Planning, Government of India on
behalf  of the Republic of India and
Mr. N. K. Baibakov, Chairman of
the State Planning Committee of the
Union of the Soviet Socialist Republics
on behalf of the Union of the Soviet
Socialist Republics.

[Placed in Library. See No. 1LT-5865/
731.

Copies of the documents referred to
above are ready for distribution
to hon, Members except in
respect of the Consular Convention which
is rather a somewhat lengthy document
and is still being stencilled. T have, how-

riever, placed a copy on the Table of the
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House. Copies of the Consular Conven-
tion will also be available to hon, Mem-
bers by this evening and we will arrange
for their circulation.

17.00 hrs.

SHRI SHYAMNANDAN MISHRA
{Begusarai): May 1 rise on a point or
order, or, if you so like, on a point of
clarification? Can there be any kind of
compact or pact between the Planning
Commission here which has no cxecutive
functions and the Planning Commission
of the Soviet Union? 1 think that, as
Minister of Planning, he has no executive
functions. Therefore, can there be a pact
between the Planning Commission of
this country and the Planning Commis-
sion of the Soviet Union?

SHRT SWARAN SINGH: Yes, Sir, it

can be, and that is why it has been
signed.
AN HON MEMBER: It always hap-

pened in the past.

SHRI SHYAMNANDAN MISHRA:
We demand a discussion on all these pacts.

ot werw fagrdl awdet (s
HIFITY, g% AT 37 77 0% F91 9124
¥ wmw wqF 9wz AT AR AE A
aaT ATAT &R 47 aF wgeayd zEarae
g 5y wad A1 FEL A FAE FTF T
7 ®iwr fraar =rfzy

oft 7Y famd @A, g ot 7
F@rg & gaaeaga gr1 Ao AET

o gegr & "I zn A A A 189
AL
MR. DEPUTY-SPEAKER: That has

gone on record. 1 have called you for
Half-an-Hour discussion.
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17.01 hrs.
HALF-AN-HOUR DISCUSSION

APPLICATION FOR COB LICENCEs FROM
FIRMS AFTER EXPIRY OF DUE DATES

sit g femrly @ (ATET ) IUTERH
WEET, TA 89 dTo Hlo dle AMZAAT
Taam o Fd Nt FEE I W
g 1 gurd gam fasm wE@r o A
T AR AR E, a2 w27 2w
T A AT AT A G0 FF @ fm
q 3T F 93 g7 ¥ AT ANET E
T ours & Ag msEr &0 gger oAgr

FEm . Ay w4 wrorz wedle
F =l
THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOIL.OGY (SHRI C. SUBRAMA-
NIAM): T do not  ohject 1o his  sharp
words but to impertinent words T objected.

=5t aq fawy ;= fsm w57 graf-
Az #ga § 98 pOfzAz A EET ¢
# AV az1 T AE T ATEAT
g At oF a7 T o7 A5v TR 2
fr s #r ot qifyg Fifam a0 %
FAT TZ AT T HIT AEAT F w4 7Y |
37 Arfaat o F gH amr S AR 2
g 77 ara g, #fes fag Sifgf a2
g T far & 7 97 A & i
AT F wAT FAT AT

17.03 hrs,

[SHRI K. N. Tiwary in the Chair)

gefegam gamuiz ¥ YR

UFT § WAZA A Ferhamr § vy oo
ATFL A 277 81T & o ag mAy
A ATrArT A AT E I F 3707 Foewes
FoATT WMEATT-TE AF A 378 fan
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Anfa g &% | 7T 3A & AeA
INET  FT a1 g ar A€ Al #1 afa
I9 &I dEATT FAT @ AT AYHT AN
g A s ag A F oA wr A
gaafa w7 ATOOFE L
afsr I 1951 %1 sefs fawma
frdas & 9aw faa ¥ fRere wdzm 25
AT R FT L IT AN F FAL ZAATE
F F1 ot =851 @ 1 e
qYETT A FIAT FZ A FZ 37 Fegtagt
BT g F7  faelr s=tar 0
3@ R TR QREMOA W@ E,
zafau w2 417 79 72w on Aifz-
foror a9y for w1 57 wevfaai &
w21 fF 71 &1 7o Fo o A=FT
¥ fam guet oAt A omEE F oeEw
ad wifed

§ 9|1 AT ¥ 9g9T AT 4%
FiAT AT % ¥ ag ara wd Agi 2
tegm Afzfedom & araqz wi@ fazs
aofaat & ar a@ faa Ferfawi
T AT § WIS 99 I¥ ATE FT
AEATTH AET WAT ¢ AR QA
g AL AT g Ag g, afew A
Feafaar ¥ o1 ARt & ars 7§ F gewr
AEE AT E 0 TE FET wAT
QFANTE FTRIINA &, T A A F 0
awg § gav frenaer et
F FAAIT YYAT FAIA-03 AF HAT |
A § Hrar igw FIEr qt AEa-
fegm Qa1 #va F1 FW FA E,
1 fagdt F=E1 1 graTA-99 AR
AT | AV} faEeiy FeeEr # o g
wraTz qmifas | g 7 ot w1 Wt 39
F G AgY Asl | WY A gEdy Feofaar
2t faa # awEA AR ¥ I
zalt Az WA ST A T ATHA 7 |
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ITeTH AFIRA, FAT AAIA AT ¢
ZA F¥1AGY A RAWH 3T F FoAt dEraTe
FIALAT | ZAATE TET qAFr 57 sy
I TH ¥ Ty AR A voqr fadet
# S A, w7 o gar Iwew fadqr
AT AFTY | FTZ O Foard
7 @mg g Afwe frr @ ofe
58 1@ &0 F[ HACH T7F(4 FAAT,
fazeit & o, o fr 57 & gror fash
TF ATA RO FI qAr Ars w4t
H KT AFIE QF 49T
AZE ITIET & | WA Hell HEEA
7 # wfa s qrgar w71 qgar g e gadd
&1 97T afgs  w9E qrgaq faem §
frr afgswrdr ¥ g7 93 Faa T
qra ¥ Y Argdga far 7 Moz
nZETE A GHA (e | WY 9E FrET A AT
rFOE FQIWA GfY StA A1)
fazwi it wa war & FAF9 & @
md I ¥E 3 oFr faEwi s
F7 fa2:ft qar FarAT #E T FIH AZS
2 omid s omEn g Afew
sA Tl St & faRwi ¥ FT 5 gz
am fgr frei-mgr arge WA @
FIT FIT § | T F1 TETE AIEHT AY
o amd &)

wdt Ay 7 9T g% AM, T
gmuit &1 wAdty wasda gAY
@Az 7 ag e al faaiz e
# aqre ¥ fw wiaeg & 9y 72 nfeq 329
#1 A1 77 T 20 Feafaai F fag
Fraaqr | afrTgrwrFoF oW A
fagar g1 § 750 Ho dlo F At 7
#% qa & fa@ & A 37 7 €99 77
arr ) " #7 fearar @ fF AT
sfeg zia e wodt qaame w0
71 agrar war on @ & f& fam @
Froop fadvir-mEr @ WO 20
77 qma Fe fafaed @t oF afaw
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& faq & wyme ado Ao Fo T
o7 G4 wredz, E3AN Siedz angT
WA W GaATAA ¢ TE § 1 AT EY
et ¥ A fwfom F fao zme g7 91
fr g A A9, AT g
FAA T IFFAANETE § | gg AT
137 AqTE fF FAT AWT AT WA
T & I H G a%g § AW B BATT
g A mfwsrar W A g
afeF & diit &1 9g7E @1 g, qAEA
faet weafaar g wrewfas sawai w1
woAT e fawm & fau $8 geame
FT &, TAFT UF IEWT AF HF
faar & 1+ # gamEi FElAAl w1 oam
Farar g1 ST w vEm fawe
dar F1 ag Afq & & fade e
UF FAYAL IR &, AFGERAT
TR, wrgq fag gwea & faawr
safagl & faear ®1 Bz 7@ A7,
at fex @ Afy e werd 7 797 #41
T FWHTAFRE |

Agd Hal, 1 AEAT §F @,
T TG AT H 30WR, 1972 F Fgl
q1 f& 1 Frafgi gro Hlo 1o wrgdq
Y 9T AGE T, ITHRN gH HIET
ATERITT W FHifes 7 Fefrasy
FY TATIT TET 2T, IH T g AT
FU LT F@F 18 WE, 1972 F
ot fagw s 7 dgTAr 1 %4
F WA &1 FIF0 FIAT QFAIE FIOL0
¥ qIY # g HAl AERT A FPQ -

“l would rather discourage the taking
of Coca Cola. This is not an essential

commodity, The sooner we get rid of
it, the beiter it will be for the country.”

afvd za & F1ALT FIST F]A0
% arefan wiea @1 g8 AUER
agdt o v 8, I w1 wAE TEaE
agdq fag w1 ig d AR T T Az
srd ot FRel W wom F gAAT A
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qEN, 3T T KO TIAT warsr faroi

qEF BT AZT ATA w0 wfrere

fegr war & -

g A% ST YT T qEIH
FCHT &7 AT § 6 77 g9 7 F108-
fema #1 79 gAIT & fag, owre-gha
TEEN §42T § fau, grfag &7 7
£ 1 Afwr, ¥ @1l 91 Ffaay
T FEA gT AT & 907 47 F7 52
g & am 7 gwar gqefr A @
g1 g9 91 3 3 gAR FAi 2 A
W T e g Afer w1 Aw
CIERCE T C I C O (e (o
sdr Feafaar wF eI W famre
FA SOAM, F@ T gT A0 T fAT
g TAEAw T &, 3F faw mme F
at safa 41 g 39 #1 afos &
dArfaqy WA EWIL @R IAMA FT oAz
HaEqr g |

Fav 7§ a5t 7@y & & wrwr wrar
T B A& A Faq A0 A
wAred FEAAa A a5 41 7 qfew 34
TaT 25 A F1FT 17 F1 Fradr Gezfrar
TFTEreE?

# wfaar & q&7s97 AT geqer
seg-feafa & o fagrd w1 grew w7
@1 g AfeT & I F 79 781 91 7@
g1 ¥ 34 a8 AEAAZ AATH G-
AT F A AGT IT @, q@ OF
" dgH | A wgoaw fade
FHfar #1 §907 §, T @A § fn
%A fawa 7 & 737 ¥ fasga qafer,
Ud & | FUT qHIT & GRATZT 21
&g, @ ag w@2N IERT F1 draTET
21 o 7% 7 fadeft =afrar sravanc
$2E0  WATAYAE IUAT F @, a7
% B IJG WIT AT w3y
T AFT 3% gAY | .



335 Application for

[ Y wa fagd |
ot wga w wdrargw 2 fr faa
A F Az /Yo Ao Ao AFAFAL
fag §, 37 & f@ars ag #¢r FTTaEY
T | FTHR( BIAT WIOE 7T TR AL
gfawa fadsit qa7 4R waT F1 QN
gaafa &t 7€ &, 39 & afyg & faar

1|

o FASIRT 3T ¥ faren
Feafaat 1 frearr 7 goray 2 Frg At
AT TR FEAAIT AT AL 35 TR
# fagz & garar &% ot FEROT 2
AFT g | A AT FTI F= AT
qegry F WA IfR9q wreaze AT
Frearr grar =2, @1 fegsam #
Ferfraimrnadiaz Aavdt L w7 A
LT 39 #1139 A-fgfo § 4 9ma
TR

H3 AR ¥ A =wrAT fF oqr w1
Afrar s e &1 A w1 gq AEH
q I AT FT HAAT GIAT AT 6 347
geFe 7z favg &4 f5 wrasya
ST H—AT-WIEEF AN K gH
fazent Fw=afagi 1 faeqre g
2T

Hro ®Wlo #o & yorer 34 fau
I # 7E 4t 5 awTT JraAr 9t fy
fazor  werfrar Ao Ho &
arzgr & faw  g@@, A 99
Frfagt & ATANEEOT FE, AT
37 wr et 7 fgagearfaat &
fzrqr 233, wv w7 Fw & wiEr
ATEIC % g W T | FE TWT 9
1t geagwr fear wrar g, Afea
¥ 39 § %A T97 AZN ATAT AgAr g |
o T FETfA9T Fo Wio #Yo ATEAF F
faq wrad 78, & IT 0T TIFT w4
T A ?
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# = w23 w0 owfaw Awr w@
WAAEAE, T Geferam dagis
qUs IR AW AT HAET T W
AT g 1 APFT Tgt a% fadedr weafay
FTHAA §, AT TS GATA B G
TFATT IqAAT (udsde)  fax
saugwd faar war ary  wavas
méEETsA AE WTE £

& =gar g e 54t wgrag faan
9t o fadsdr  wwfadi F at &
ATHRTL FT 317 AfF &1 g wT
9% TA. AT F[ FO6L AT FE R
AR ATF-TANT  FIAFIHT Fogesy
7 faasfr wwafaqt # 3y sfte gor
¥ Y57 331 fagr wArm, w37 Ay
9T AF A5 q I WAA FE) AT 40
A Afa & feas Fmw F7@ g,
37 F favw 7z Ter wiad W,
aifx w2t garm &t weaEw far
74 | HAT ®AET T WO a7 wdar
¢ f& 72 77 Aifqar ¥ 74 qzq41 #1
A FLT |

ftowfe waw (zfan faeer)
aqrafa ag=q, 0 w97 < 7 frRg 7
fryg,ea & mwam #947 wfag 7
AT AEG(E fF Farag sTAEI T
AT & fr ga o w1 faget qar
9 A A FIr AT, W g
TET ;oA T aremrag & &
frzy fear gfeqr ar Fa9@) 7 UG-
fea, g1 =W wfqs w1 A, H4AT
GO F1AM g2+ 977 & amm
gg T4 Troadnwar g fs ag

faqr afFTaq gresma & @,
oYr goET IT RN ATERH T AT
WA o

I & A&Y, FYET WA T
FASET AETF AT g AT
qIGI A A F L IL W OF
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Ot wgde  fearwr ¥ @9 wer
w | frmafear & ? FarTAA-
wAIT F, 9@ G qreFw B
T1d ATTTAT qZ FIF qG, gH F9
aF @Hatm w7

agt Agr, o1 faeeit Feqfai
ferged@ s aq qz FTaET FAR
£ 97 & w40 71 fogd 77 71373
W AT faar w2 3 fAg
@A TEAATH ¢ F A
FCN @Al § | A [ AW R
f& ddragem 39 &t ¥ Hey FrAAE)
1, A7 eafaar syfaadr gz
& ML FET § AL TEE T U
FASTAT TIF FIGIA FT & fagu
I AR AN F AT A AT §, 9

QX UF TAEF | FETT & O
afadt & 1 ag 6T ArA40 Frgar
g F ®RF 9AwE S

FA F fg aaFe 79T 778 I8T @Y
E

SHRI §. M. BANERJEE (Kanpur): I
<ongratulate my hon. friend, Shri Madhu
Limaye, on raising this very mportant
discussion and thus giving us also an oppor-
tunity to express our views. I fully sup-
port the sentiments expressed by him  be-
.cause even after 26 years of freedom
these companies with foreign capital or
foreign shares are cnjoying at the cost of
the nation.

He has mentioned the names of Colgate,
Palmolive, Coca-cola and a few others
including Union Carbide. Indigenous
production will never thrive as iong as
these companies are given import licences
to the tune of crores of rupees. 1 would
like to know from the hon. Minister as a
person who does believe—I hope so—in
swadeshi planning or having swadeshi
goods in the country, what steps have
been taken to minimise this. I
know it will be difficult to ecliminate
them but what positive steps have been
taken to at least minimise them, because
they are consumer goods. If we do not

C.0.B. Licences
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use colgate we are not going to die. But
there is a craze for it because of propa-

ganda. Indian things are equally good.
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SHRI C. SUBRAMANIAM: They
are all Indian-made, selling in their brand
names.

SHRI S. M. BANERIJEE: That is a
different matter. Then why do you
change the names of roads from English
name to Indian name? 1 ask the Com-
pany Affairs Ministry: to what extent
repatriation is there, to  what extent
actual mismanagement is there and how
they are exploiting our country. These
may be known to Mr. Subramaniam; I
do not know; I am a layman. Colgate,
Palmolive and others are exploiting the
country and are ruining the other indus-
tries which are newcomers in the field.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Mr. Chairman, first 1
should like to answer the relevant point

to this discussion, I shall
not evade answering other points also
even though some of them are outside
the scope of the discussion raised here.
This is with regard to the starred ques-
tion No. 47 answered on 14 November
1973—issue  of COB  licences even
though application was made after the
notified date: how many applications
were there and how many COB licences
were issued—that was the guestion, It
is with reference to that, if any further
clarification was necessary, it will be rele-

with regard

vant as far as this discussion is con-
cerned. To the extent information was
available with me, I have given: how

many companies applied after the noti-
fied date and how many COB licences
were  jssued. The only submission [
want to make is that this was not g
statutory limit. Our idea in issuing COB
licence was to give a licence if the capa-
city was already created during the
times when no licence was necessary,
Because we brought in legislation later
on, that the particular type of industries
would require licence, the Government
took the decision that in cases where
steps had already becn takes *fbr the
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purpose  of cstablishing capacity, with
reference to those industiies, those con-
cerns were called upon to make an
application and obtain what we call
carry-on-business licence, Therefore, we
potified all of them to apply by a par-
ticelar date. We found that time was
not adequate and we extended it and in
certain  cases even within the extended
time applications did not come; a few
days later, a few  weeks later
applications came. in regard 1o
each application we want into  the
question of genuincness of the creation
of the capacitv. If we were convinced
thai the capacity was created prior to
the notification that a licence should be
obtained, then we issued the COB
licence. This has no reference to whether
it is a foreign company or indigenous
company. We have applied the same
rules. We found that in one case a
foreign company just took advantage of
this and dismissed it saying it was oul
of time. As far as I can sec through the
list here, T do not find any forcign com-

pany which applied after the notified
time and obtained it. All of them are
Indian companies but I shall  further

verify whether there are any companies,
foreign companics which applied after
the notified date and got the licence.

LIMAYE:
Colgate. ...

SHRT MADHU
Cola; Cheeszborough,

Coca-

SHR! C. SUBRAMANIAM: T do not
find them in the list: I shall verify and
find out whether Coca-Cola, .Colgate,
ete....... (Interruptions) Indian Tobacco
does not come in this; it is a different
case, for which a Bill has been brought
and it is going to be discussed. I hope,
on Monday. That is not a COB licence
case. 1 will explain it when the Bill
comes. T do not find as far as this is con-
cerned any foreign company having
applicd after the date and having obtain-
ed it. 1 find only one case here and we
have rejected it. That is Polsons:

Then the general policy question was
raised whether we are going to allow a
fresh  expansion  or establishment
of fresh -wnits for the purpose of pro-

T
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ducing consumer goods by foreign com-
panies. 1 thought our licencing policy
has been made quite clear and defimte
by the issue of a notification in Febru-
ary, 1973 wherein we have indicated the
areas in which foreign companies wouid-
be allowed tu participate either by way
of expansion or establishing new units.
Apart from that, we are not going to
allow new expansion programmes of
establishment of new units by foreign
companies. All these—Colgate, Paimo-
live, Coca-Cola—came inlo existence
before February, 1973. After that I do
not think we have piven any licence for
consumer goods.

SHR1 SHASHI BHUSHAN: Recent-
ly you have given for Grape-Fanta,

SHRI C. SUBRAMANIAM: 1 will
verify that.

1 do agree that Coca-Cola has been
expanding its empire not only here but
even into the socialist  couniries. But

that does not mean we should allow it
I have said categorically that this s
not an essential article which has got go
be encouraged. Therefore, we are try-
ing to see that no further expansion takes
place and we are trying to see if further
curbs can be put even on the existing
activitics,. The import replenishment
was made applicable to them on the
basis of any exports that were made, it
is true. They were exporiing cashaw-
nuts and various other arlicles, but they
claimed they were exporting them to new
greas, We went into it and said, there
is no question of their getting replenish-
ment for Coca-Cola by exporting articles
which they are not manufacturing, Tt
has now been restricted and  hereafter
account will be taken only of export of
articles which they manuofacture Tike
Céca-Cola concentrate  ete.  Simply
because they export any other thine they
will not be entitled to import replenish-
thient for 'Coca-Cola. We have passsd
orders to that effect and they have beent
infortied about it. 1 am as anxious as
Mr. Madhu Limaye or Mr. Shashi
Bhvshan ‘to see that these e¢mpires do
pot further expand.
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SHRI MADHU LIMAYE: What about
the double licence issued to the Coca-
Cola Export  Corporation? Whe is
responsible for it?

SHRI C. SUBRAMANIAM: This is
pot a case covered under the discussion
now. If hon. members are interested,
certainly Coca-Cola operations etc, s
an important subject which can be
discussed by itself.

SHR1 MADHU LIMAYE: You can
give this information when that Bill
comes up for discussion here.

SHRI C.
try.

SUBRAMANIAM: 1 shall

Therefore, as far as the foreign com-
panies are concerned, their arcas of ope-
ration are limited, Fwvea with reference
te that, if there is an indigenous applica-
tion, then that gets mreference over that
of the foreigners. Within the indigenous
application, the medium entrepreneur
and a new entrepreneur application gets
preference over the application of a larger
firm. This is the policy we have Jaid
down, and we have made it clear that this
is how we will try to take care of the
future. '

Then the question is what we will do
with regard to the existing companies,
particularly foreign companies, They fall
into three groups; firstly, trading com-
panies which merely carry out trading
operations;  secondly, companies engaged
in producing consumer articles, parti-
ticularly,  non-essential luxury goods;
and, thirdly, compinies which are en-
gaged in what we call esseniial arcas where
we need their production because of the
new technology required for that purpose.

With regard to these three categories,
we have got the Foreizn Exchange Regu-
lations Act and the puidelines to take care
of them. As far as the third category is
concerned, which deals with the produc-
tion of essential commodities and drugs
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which we need here, a certain  critéria
will be applied. As far as trading com-
panies are concerned, my own view s
that there is no justification to allow them
to continue here indefinitely, We hawve
to take them over. So far as the second
category is concerned, companies pro-
ducing consumer goods for the clite, we
have laid down the guidelines, [ am sure
when these guidelines are  made
available to the hon. Members, they will
be able to see that we have tried our best
to see that while the essential activifies
would be allowed, in course of time we
will try to phase out the others.

SHR1 MADHU LIMAYE: Have yoa
taken into consideration my suggestions
with regard to the guidelines?

SHRI C. SUBRAMANIAM: T hope aa.
1t is the Finance Ministry which formulates

the guidelines. We also help them to the
extent possible, I am sure the very valo-
able suggestions made by the han,

Member should have been taken into con-
sideration. That does not mean  that
every suggestion would be accepted,

Now, that 1 have explained our policy,
the hon. Member need not go away with
the impression that we are in favour of
all foreign companies expanding thefr
empire here and that we are not interest-
ed in safepuarding the inferests of the in-
digenous companies and so the Govern
ment are taking a distorted view of the
situation, T can give this assurance to
this House that we are fully aware of the
position and that we will give licences to
foreizn companies only where it hecomes
inevitable, and that too in sery select-
cd arcas. WNow that I have replied to the
general points raised, 1 hope the hon
Members would not expect me to go into
further details in a discussion of this sort

17.35 hnm.

The Lok Sabha then adjourred 1l
Eleven of the Clock on Mondav, Decem-
ber 3, 1973/ Agrahayana 12, 1895 (Saka).
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